Fourth Series Vol. XX-No.27 Thursday, August 29, 1968
Bhadra 7, 1890 (Saka)

LOK SABHA
DEBATES

(Fifth Session)

(Vol. XX contains Nos. 21-28)

LOK SABHA SCRETARIAT
NEW DELHI
Price : Re. 1.00



CONTENTS

No. 27—Thursdqy, August 29, 1968/Bhadra 7. 1890 (Saka)

Oral Answers to Questions:— Columns
*Starred Questions Nos. 752 and 754 to 758 . 2673-2710
Short Notice Question No. 15 . . 2710-13

Written Answers to Questions:—

Starred Questions Nos. 751, 753, 759 to 780 . . . 2713-36

Unstarred Questions Nos. 6324 to 6571, 6573 to 6581, 6581A,
6581-B, 6581-C, 6581-D, 6581-E,

6581-F and 6581-G. . 2736-2969
Papers Laid on the Table . . . 2969-72
Committee on Petitions
Mintues . . 2972-73
(i) Third Report . 2974
.ii) Evidence . . . 2974
Messages from Rajya Sabha . %91'3—74,
Correction of Answer to Starred Qumtxon No. 539 re. MPs’ visits
abroad . . . . 2975-77
Personal Explanation by Member
Shri Jyoi: ;rmoy Basu . . 2977-80
Matter Under rule 377 re. Kutch Award
Shri Madhu Limaye . . . . 2980-86
Motions re Joint Committee on Forelgn Mamage Blll . . . 2986-89

Statutory resolution re. Proclamation in relation to Punjab—
Adopted, and Punjab State Legislature (Delegatxon

of Powers) Bill . . . . 2989-3080
Motion to-Conmder . .

Shri Vidya Charan Shukla . 2991-95,
3073-75

Siri Yajna Datt Sharma . 2995-3002
Shri Devinder Singh . . 3002-07
Shri J. Mohamed Imam - 3007-12
Shri Randhir Singh . 3012-20
Shri S. Kandappan . 3020-25
Shri G. S. Dhillon . . . . . 3025-29
Shri Indrajit Gupta . . . . . . . . 3029-34

*The s1gn +marked above the name of a Member indicates that the ques-
tion was actua.lly asked on the floor of the House by that Member.

@



Shri Sadhu Ram

Shri S. M. Joshi

Shri Prem Chand Verma
Shri K. M. Abraham
Shri Kikar Singh

Shri Samar Guha

Shri Shri Chand Goyal
Shii Abdul Ghani Dar

Clauses 2, 3 and |
Motion to Pass

Incident in the Public Gallery

Criminal and Election Laws Amendment Bill
Motion refer to Joint Committee

Shri Vidya Charan Shukla

Shri P. Venkatasubbaiah
Shri J. Mohamed -Imam
Shri Chengalraya Naidu
Shri Jagannathrao Joshi
Shri Rajasekharan

Shri Kiruttinan

Shri Tenneti Viswanatham
Shri Amrit Nahata

Shri Eswara Reddy

Dr. Karni Singh

Shri Thirumala Rao
Shri Nambiar

Shri Chintamani Panigrahi

Shri S. M. Krishna
Shri K. Narayana Rao
Shri Ganga Reddy
Shri Ranga . .
Shri J. H. Patel .

Shrimati Lakshmikanthamma

Shri M. N. Reddy

Shri K. Suryanarayana
Shri G. Venkatswamy
Shri Annasahib Shinde

Message from Rajya Sabha

(i)

Columns

. 3034-39
. 3041-47
. 3047-53
. 3053-55
. 3055-58
. 3058-61
. 3063-67
. 3068-73

. 3075-80
. 3080
. 3040-41,

3047.
3150-51

. 3080-85

. 3080-81
Motion re. siiuation arising out of drought conditions in Andhra

Pradesh and Parts of Mysore and Madras . 3085-3174

. 3086-92
. 3096-99
. 3100-02
. 3102-05
. 3105-08
. 3108-13
. 3110-13
. 3114-18
. 3118-20
. 3120-23

3123-24

. 3125-27
L 3127-30
. 3130-33
. 3134-36
. 3136-40
. 314044
. 314546
. 3146-49
. 3152-56
. 3156

. 3157-59
. 3159-71



LOK SABHA DEBATES

2673 2674
LOK SABHA setting up a Global Commercial
Communications  Satellite  system.

THURSDAY, AUGUST 29, 1968/
BHADRA 17, 1890 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair)

ORAL ANSWERS TO
QUESTIONS

LAUNCHING OF HIGH-POWERED
COMMUNICATION SATELLITE ON
INDIAN ‘OCEAN

*752. SHRI MAHANT DIGVI-
JAI NATH: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether it is a fact that India
and U.S.A. have agreed to launch a
high powered Communication Satel-
lite on the Indian Ocean by next
year;

(b) if so, the estimated expendi:
ture likely to be incurred thereon
and what is India’s share;

(c) whether it is also a fact that
India is also constructing a ground
station at Arvi. ncar Poona on the
same pattern; and

(d) if %o, the extent to which the
Communication Satellite will prove
useful to India’s communications and
other services?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI I. K.
GUJRAL): (a) International Tele-
communications Satellite Consortium,
of which India is a member along
with 61 other countries including
U.S.A. have plans to launch a Com-
munications Satellite over the Indian
Occan by the middle of 1969.

(b) Communications Satellites are
being launched by the International
Telecommunications  Satellite Con-
sortium as part of the programme for

The total cost of such a system is
estimated to be $ 200 million. India’s
share of the total cost will be 0.5,

(c) Yes.

(d) The advantages which will ac-
crue to India from the Communica-
tions Satellite System .are: — ~

(i) availability of reliable, stable
and high quality international
communications - facilities to
meet India’s increasing de-
mands for international tele-
graph, telephone, radio-photo
and telex traffic; and

(ii) grovision of capability

andling international
vision programmes.
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SHRI 1. K. GUJRAL: If I have
understood the Hon. Member cor-
rectly, he has asked as to what would
be its effect on telephone. We would
be able to have better international
telephone service.

for
tele-
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SHRI MANUBHAI PATEL:
Some time back it appeared in the
newspapers that the best centre for
the Satellite Station would be Ahme-
dabad and they were preparing for
installing the Station at Ahmedabad.
May I know whether it is a fact that
it will be installed there?

SHRI I. K. GUJRAL: The hon.
Member is mixing up two things.
There is an Experimental Station
cxisting at Ahmedabad and that is
for training and experimentation.
This is about Communication Satel-
lite Earth Station.

SHRI N. K. SOMANI: It is a
.great surprise that the hon. Minis-
ters of the Government of India
change their statement so often. On
August 15, 1967, the same hon.
Minister, Mr. Gujral, had made an
announcement in public that this
Satellite would go into operation in
the latter part of 1968, that means,
some time around now. But just
now he has given the information
to this hon. House that it will be
launched next year. May I know
what are the reasons for this one
year's delay and, secondly, whether
there is any plan to launch an inter-
nal communication satellite in view
of the huge land mass of this
country?

SHRI I. K. GUJRAL: The delay
is because the Satellite will be sent
to orbit only after the utilisation sta-
tions of the various countries are
ready. Japan and India will be the
first stations to be ready by 1969.
The International Consortium pro-
gramme was delayed because the uti-
lisation stations were not available

SHRI RANGA: What about in-
ternal communication satellite?

SHRI I. K. GUJRAL: So far as in-
ternal communication satellite is con-
cerned, we are examining; the stage
is very. much early; we are not yet in
a position to decide whether an inter-
nal satellite will be useful.

SHRI ANANTRAO PATIL: 1
would like to know from the hon.
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Minister the distance of Arni from
Poona as Arni does not exist in the
map of Poona District. ’

SHRI I. K. GUJRAL: The Sta-
tion is Arvi. 1 understand, it is a
few miles from there.

SHRI P. GOPALAN: It was re-
ported that this Satellite would be
able to cover a vast area—Japan on
the one side and London on the other
side. It is also possible to interlink
this satellite with the other satellites
operating over the Pacific and Atlan-
tic Oceans.

.

SHRI I. K. GUJRAL: It will be
a part of the system.
SHRI P. GOPALAN: I have not

yet completed my question. There is
every possibility of this satellite being
utilised for spying purposes mainly
by the Americans because this deli-
cate mechanism will be mainly man-
ned by the Americans. In view of
the danger posed to the security of
our country, and particularly in view
of the fact that expert opinions have
been expressed recently to the effect
that the cables system is much better
economically as well as technically
than this satellite system, will Govern-
ment re-think their decision with re-
gard to the launching of this satellite
over the Indian Occan?

SHRI L. K. GUJRAL: Coming to
the last poinc first, namely,*the tech-
nical opinion that the cable system
is cheaper and better than the sate-
llite system, I beg to differ from him,
I do not think his information is
correct.

SHRI P. GOPALAN:
the expert opinion.

SHRI I. K. GUJRAL: There are
always many opinions on every pro-
blem.

MR. SPEAKER: Many experts.

SHRI I. K. GUJRAL: So far as
spying etc. is concerned, I do not
know, unless the hon. Member has
some information, I do not think
that this satellite can be used for
spying.

That is
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SHRI P. GOPALAN: Can he
give an assurance that it will not be
used for spying?

DR. RANEN SEN: Just now the
hon. Minister has said that he does
not know that these satellites can be
used or are used for spying purposes.
Is it known to him that it is now
the present system all over the world
used by most of the advanced coun-
tries to spy over other countries
which are considered to be enemy
countries through these satellites? If
it is known to him, may I know whe-
ther he has ever enquired why the
USA was so much interested in set-
ting up this satellite by spending
most of the money since India is only
spending 0.5 per cent or so? What
was the interest that the USA had
in establishing these satellites?

SHRI I. K. GUJRAL: I am no
authority to say what the methods of
spying are. But I know one thing
that there are many satellites in orbit
at the moment. I do not know what
satellites are being used for what
purpose; so, I cannot say that this
particular satellite will be used or
that particular satellite will not be
used for spying.

As regards the question of America
spending more money on this, I would
submit that this is not money comi dg
from America only; it is a sharehol
ing company, and 62 countries of the
world are participating in it and pay-
ing accorzr ing to their traffic, and
therefore, it is not a question of one
country being particularly interested.

SHRI SRADHAKAR SUPAKAR:
Is it not a fact that many satellites
of the big powers are in operation
inside India?
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OPERATION OF INDUSTRIAL DISPUTES
Act 1IN Oi.. CORPORATIONS AND OiL
COMPANIES

*754. DR. RANEN SEN: will
the Minister of LABOUR AND RE-
HABILITATION be pleased to
state:

(a) whether the Study Group set
up by the National Labour Com-
mission for oil refining and distribu-
tion has suggested that the public
sector oil corrorauons and the pri-
vate sector oil companies should be
brought under Central Government
for the operation of the Industrial
Disputes Act; and

(b) if so, Government's reaction

thereto?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Yes, Sir.

(b) The views of the Study Group
are for the consideration of the Na-
tional Commission on Labour -and
not of the Government. Government
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will consider the matter only on re-
ceipt of the recommendations of the
Commission.

DR. RANEN SEN: Though it is
a fact that the recommendations of
the study group are meant for and
given to the National Labour Com-
mission, it is also known to the hon.
Minister that in the past there had
been many difficulties which had pre-
vented the ‘Government of India
from intervening in certain disputes
that had arisen in different States in
the oil corporations in the public
as well as the private sectors. In view
of the past experience, may I know
whether Government have considered
the question of adopting those sug-
.gestions before the National Labour
Commission goes into it?

SHRI HATHI: Disputes have
arisen not only in oil companies but
in public sector undertakings also.
The public sector undertakings are
situated in different States. The
industrial relations and industrial
disputes relating to them are gov-
erned by the State Governments.
So, these problems have arisen,
and Government have thought and
arc thinking over it. But the ques-
tion is also there before the National
Labour Commission, and, thercfore,
we are awaiting.the recommendations
of the National Labour Commission.
We do not want to take any deci-
sion in advance of thcir recommen-
dations.

DR. RANEN SEN: In regard to
the question of automation and sur-
plus labour in the private oil com-
pany, the Government of India did
not wait for the State Government
to take certain steps. But they set
up a commission to go into the
wﬁole question. It is known to Gov-
ernment also that in this particular
sector of industry the question of sur-
plus labour and automation. etc. first
started. In fact, it started in India
first in this industry among other
industrics. 'In view of the scrious
situation prevailing in this industry,
may I know whether Government
are prepared to take any earlier step?
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SHRI HATHI: The question of
oil companies and the question of’
commission and surplus.people being
retrenched etc. is a question relating
to the State concerned. It was with
the concurrence of the State Govern-
ments on that particular issue that
this commission of inquiry was ap-

inted, but that was ?or one speci-

c issue., Whenever such specific
issues come, we consider whether a
national tribunal can be appointed
in consultation with the State Gov-
ernment. But here the question is
one of taking the whole Industrial
Dispute under the jurisdiction of the
Central Government. That is a larger
issue on which the National Labour
Commission is thinking.

SHRI R. K. AMIN: In view of
the fact that Government have accept-
ed mixed economy as our main pat-
tern of economy, and it is very ne-
cessary for the survival .of the mixed
economy that the private sector and
the public sector should be deal:
with on an equitable basis, could I
have an assurance from Government
and the Minister concerned that for
similar jobs, similar treatment would
be given to the private as well as
the public sector in regard to labour
laws as well as wages? :

SHRI HATHI: Certainly, labour
laws must be uniformly applied in
both the public and private sectors.
This question relates also to the same
thing that undertakings in the pri-

“vate and public sectors should come

under the jurisdiction of the Central
Government in regard to labour laws.
That is the suggestion and that is
under consideration.

SHRI INDRAJIT GUPTA: I
want to know whether in the opinion
of the Hon. Minister it is a fact or
not that one of the main causes of
labour discontent and of bad em-
lJloycr-cmployec relations in the pub-
ic sector is precisely this fact that
Central undertakings like the IOC
or the HSL have got units situated
in different States but the labour re-
lations are left to the responsibility
of the separate State Governments
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4
and hence there is no uniform ap-
proach, and the various State Gov-
crnmeats treat the matter in different
ways though the Central corporation
is one? If he agrees that this is one
of the main causes of friction, will
Government think of considering this
question raised by so many trade
unions that ¢mployee-employer rela-
tions’ should be directly under the
Central Government and not be left
to the different States?

SHRI HATHI: Exactly. That
was the reply I gave. In fact, the
Labour Commission is looking into
it.

SHRI INDRAJIT GUPTA: Whe-
ther he agrees that that is one of
the main reasons—what is his reply
to that?

SHRI HATHI: I not only agree,
but I had put it before the State
Labour Ministers. I wanted to know
their views. The States would be
rather reluctant to part with their
jurisdiction. Therefore, I am await-
ing the recommendations of the Na-
tional Labour Commission.

SHRI RANGA: It will be a
burden on the Central Government
also.

SHRI HATHI: May be.

SHRI RAMANI: Has the Study
Group considered the question of ‘the
applicability of the Industrial Dis-
putes Act to State industries, that is,
those in the public sector? In the
public sector oil industry, -Unions
and Union office bearers are getting
victimised in Madras, Calcutta and
other cities like Delhi. Has this been
considered by the working group,
namely, the question of giving pro-
tection to Union office-bearers who
are working in the Unions and has
any recommendation been made?
What are Government thinking
about that?

MR. SPEAKER: When one hon.
Member is' putting a ‘question or is
speaking, it is a very well ¥nown
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practice for others not to cross bet-
ween him and the Chair. Within the
last 15 minutes, I find that two or
three members have done this. May
I request Members to observe this
rule hereafter?

SHRI HATHI: The Study Group
was appointed to examine the ques-
tion of the jurisdiction of the States
and the Centre in such public under-
takings, whether it should be taken
up by the Centre or not. The Study
Group has made its recommendations
to the National Labour Commission.
I do not know whether individual
cases have been looked into by the
Study Group. It has not come to
us.

SHRI S. R. DAMANI: In the last
two years there has been cost infla-
tion due to increase in wages. Will

“Government consider linking wages

to production so that the cost is not
raised in that manner?

SHRI HATHI:
arise.

SHRI HEM BARUA: Out of 9
oil refineries operating in this coun-
try, the larger number is in the pri-
vate sector. So far as foreign oil
refineries are concerned. there is no
security of service for the employees
there. The employers dismiss them
whenever they want to dismiss them.
What steps have Government taken
to ensure security of service at least
to the emplovees of foreign oil com-
panies in the country?

SHRI HATHI: That is a ques-
tion which I have answered on vari-
ous occasions. We have appointed a
Commission of Inquiry which will
look into it.

SHRI HEM BARUA: Pending
that, there is no security for these
people.

SHRI HATHI: It is again a mat-
ter for State Governments.

SHRI INDRAJIT GUPTA: Here-
after all questions on labour may be
addressed to the National Labour
Commission.

This does not
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SUKHSAGAR, Napia AND DoGACHIA
LIFT IRRIGATION SCHEMES,
WEST BENGAL

*755. SHRI S. K. TAPURIAH:
Will the Minister of FOOD AND
AGRICULTURE be pleased to
state:

(a) whether Government’s atten-
tion has been drawn to the fact that
the Sukhsagar, Nadia and Dogachia
Lift Irrigation Schemes in West Ben-
gal are not functioning fully and
adequately even after 3 years of the
installation of the pumps and other
valuable machinery;

¢ (b) if so, the main reasons there-
or;

(c) to what extent the schemes
have so far been working; and

(d) the steps being taken to ensure
that" the installed capacity is utilised
fully?.

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) to (d). The information is being
collected from the Government of
West Bengal and will be placed on
the Table of the Sabha on receipt.

SHRI S. K. TAPURIAH: It is so
often that we hear this answer that
one does not know what to do. As
far as West Bengal is concerned, it
has become a prize catch for all the

litical parties to capture power,
E?lt when it comes to doing anything
for the people, they do not know......

SHRI VASUDEVAN NAIR: Ex-
cept the Swatantra Party.

SHRI S. K. TAPURIAH: That is
the reason why I am asking this ques-
tion.. I want to do something for
the people. His party was also in
power there.

Is it a fact that the rate of electri-
city supplied for irrigation and agri-
culture in West Bengal is the highest
in India, and is that the reason why
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the use of electricity for pumps and
other irrigation methods in West
Bengal has not become popular at
all? If so, what steps are Govern-
ment taking to bring down the rate?

SHRI ANNASAHIB SHINDE:
I do not know how this is concerned
with this question.

SHRI'S. K. TAPURIAH: That
is the very reason why pumps are
not functioning.

SHRI ANNASAHIB SHINDE:
The question is regarding implemen-
tation of the lift irrigation scheme.
Of course, use of electric power comes
in, but that is not directly concerned
with this.

SHRI S. K. TAPURIAH: The
question is whether the pumps are
not functioning adequately even
three years after installation. I am
not asking why they have not been
installed, but why they are not func-
tioning. Is it because the power rate
is exorbitantly high? So it is con-
nected.

SHRI ANNASAHIB SHINDE:
Many schemes for West Bengal were
undertaken but they were not com-
pleted. That is why we have advi-
sed the West Bengal Government
that instead of taking up new lift
irrigation schemes they should try to
complete the schemes which have
already been undertaken. That is our
advice to West Bengal Government.
There have been some complaints in
regard to the high rates for electri-
city prevailing in West Bengal but
the Centre’s position in regard to it
is well known. We have been advis-
ing the State Governments to keep
it up at a particular level.

SHRI S. K. TAPURIAH: How
can I ask the second question? Tt
is for you Mr. Speaker to see whether
the answer given is all right. They
have advised the Government of
West Bengal what they should do
in future. My question concerns

_something which has  already been

done in_the past. It is for you to

decide now.
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SHRI ANNASAHIB SHINDE:
The hon. Member can address the
question to the Ministry of Irrigation
and Power.

SHRI S. C. SAMANTA: May I
know whether the Government have
given up the lift irrigation scheme
in West Bengal as the hon. Minister
is not able to supply any information
about the functioning of these wells
in West Bengal.

SHRI ANNASAHIB SHINDE:
What can I do? I have requested

the West Bengal Government to fur- .

nish me information. We sent wires
and tried to contact them by various
means. But they sav they are collect-
ing information and it will take
some time. In these circumstances,
I am unable to give any information.

SHRIMATI SUSHILA ROHAT-
GI: Is it a fact that the lift irriga-
tion system in general is not operat-
ing satisfactorily in various parts of
the country? Are the results achieved
commensurate with the amounts in-
volved? Docs the Government get
an annual report on the working of
the scheme from various States?

SHRI ANNASAHIB SHINDE:
The hon. Lady Member is wrong in
her presumptions. The lift irrigation
system is functioning very satisfacto-
rily in many parts of the country
and such schemes are helping our
‘fuo(l production programmes in many
wavs.

SHRI JUGAL MONDAL: Is the
hon. Minister aware that in all
about 1100 wells had hecn ervected
in the whole of West Bengal in com-
parison to 10,000 in Madras and even
out of these 1.100, 'more than seventv
per cent have not been electrified
and are not in a running order?

2—7 LSD/68
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Tubewells have been sunk five or six
years ago and there is every chance
that they would be choked up. What
measures are taken to run them?

SHRI ANNASAHIB SHINDE:
It is for the State Governments to
work out their plans for executing
minor irrigation schemes. We are try-
ing our best to help all the State
Governments, including the . State
Government of West Bengal. Our
pattern of assistance is so liberal that
sixty per cent is advanced as loan,
15 per cent is given by way of grant
and the State Governments are only
to provide 25 per cent out of their
budgetary resources. I think in West
Bengal also tubewells and minor irri-
gation schemes are being taken up.

SHRI SURENDRANATH DWI-
VEDY: Is it not a fact that the West
Bengal Government had forwarded a
scheme for shallow tubewells and I
think about Rs. 10 crores were need-
ed and the Reserve Bank was to
advance this money. Now, after the
geological survey report, the Reserve
Bank is not inclined to advance
moneyv. What is the correct posi-
tion?

SHRI ANNASAHIB SHINDE:
The Reserve Bank is not directly can-
cerned. Some of the schemes are
being examined by the Agricultural
Refinance Corporation. After exa-
mining the feasibility of the schemes,
they will sanction loans.

SHRI RANGA: In view of the
fact that for a few more months West
Bengal would be the direct respon-
sibility of the Government of India
and in the light of the observations
made and information given, would
the hon. Minister take some steps
and send one or two high powered
officials there to study the matter and
give them the necessary advice to see
that dynamic action is taken in this
vegard so that thesc wells are ener-
gised?

SHRI ANNASAHIB SHINDE:
I appreciate the suggestion of the
hon. Membher. T mysclf had gone
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there sometime back and discussed
this ;fcciﬁc problem. The water po-
tential in West Bengal is so rich and
the exploitation of that potential is
so poor. We are drawing the atten-
tion of the West Bengal Government
to this and we shall again try to re-
mind the West Bengal Government
to put up more schemes.

SHRIMATI ILA PALCHOU-
DHURI: In all these three schemes,
that is Sukhsagar, Nadia and Doga-
chia, the pumps have been lying idle
and they have not been used at all.
Every time they go to the officers,
they say there is one part missing or
something has happened.

SHRI ANNASAHIB. SHINDE:
We are trying to draw the attention
of the West Bengal Government to
the - fact that they should complete
the schemes which have been already
undertaken.

DEVELOPMENT OF ANDAMAN AND
NicoBar IsLANDS

*756. SHRI K. R. GANESH: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to
state:

(a5 whether the Andaman and
Nicobar . Islands have been included
in the Special Area programme;

(b) if so, the features of the
scheme, the total outlay of the scheme
and the approximate period for its
outlay; and

(c) the progress made so far?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION (SHRI D. R..CHAVAN):
(a) to (c). A statement is laid on the
table of the Sabha.

STATEMENT

The Andaman and Nicobar Is-
lands have been declared as a ‘special
area’ by the Prime Minister as emi-
nently suitable for integrated re-
source development particularly for
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the purpose of rehabilitation of dis-
placed persons from East Pakistan.
The progrimme aims at integrated
resource development of the area.

2. An Inter-departmental Team
was constituted by the Department
of Rehabilitation to draw up an inte-
grated. resource development pro-
gramme for the Andaman and Nico-
bar Islands. The team submitted its
report in April, 1966.  The pro-
gramme recommended by the team
visualizes the doubling of the mid-
1965 population of about 75,000, by
the end of 1971 and its further in-
crease by one lakh during the period
ending 1976; land reclamation of
about 1.25 lakh acres during the next
ten to fifteen vears and its utilization
for agriculture and plantation crops
like rubber, coconut, arecanut ectc.;
fisheries development  programme
aimed at raising the present annual
catch of 200 tonnes to 2,000 tonnes
per annum; setting up a number of
wood-based industries in addition to
an cxport-oriented sugar mill and
establishment of adequate ecconomic
and social infrastructure.

3. In pursuance of the recommen-
dations made by the Inter-Depart-
mental Team specific Ei_roject reports
are being prepared. These will be
considered by the Government of
India and decisions taken. Since the
various project reports have not yet
been finalised it is not possible to
indicate at this stage the total outlay
and the approximate period of im-
plementation.

4. The progress of the various
schemes which are in hand is indi-
cated below: —

(i) Betapur and Neil Island Set-
tlement Schemes:

(a) Betapur Settlement Scheme:

An area of 2,050 acres of
forest land has been clear-
felled and reclaimed. The
tand has been allotted to 330
migrant familics on_indivi-
dual basis and rehabilitation
assistance is being provided
to them. Crops like paddy,



2689

(b)

(i)

(iii)

(iv)

Oral Answers

jute and vegetables have
been grown on these lands
during the current ° agri-
cultural season by the allot-
Ltee migrants.

Neil Island Settlement

Scheme:

Timber has alrcady been
extracted from about 1,300
acres of forest land in Neil
Island and 200 acres out of
this arca have been cleared
and brought under- cultiva-
tion by 86 families who were
moved to the island in
April-May, 1967. 114 more
families will be moved
during this  year. Paddy
and vegctables have been
grown on this island.

Setting  up
search-cum-Development
tion:

of Rubber Re-
Sta-

A scheme for a Rub-
ber Research-cum-Develop-
ment Station covering 500
acres at a cost of Rs. 39.31
lakhs has bcen sanctioned.
Planting on the entire area of
500 acres has been completed.
The plants are coming up very
well. 37 families of Burma re-
patriates are working as wage-
earners at the site.

Katchal Commercial Rubber
Plantation Scheme:

A Project for Commercial
plantation of Rubber on about
6,000 acres in the Katchal Is-
land at a cost of Rs. 450 lakhs
has been approved. An area
of 150 acres is expected to be
planted by the ‘end of this
year. When completed, the
project is likely to provide em-
ployment to 1,200 families.

Reclamation of Mangrove Fo-
rests:

A technical tcam led by the
Director, River Research Ins-
titute, West Bengal. indicated
after a visit to the islands that
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there were excellent prospects
of reclamation of about 230
square miles of Mangrove fo-
rests there. Before under-
taking reclamation of the
Mangrove forests it is proposed
to establish an investigation
tcam to undertake the neces-
sary surveys and investigations.

Fisheries:

The Ministry of Food and
Agriculture is taking necessary
steps for the exploration of the
potentialities of deep-sca fish-
ing. A programme for off-
shore and inland fishing is
also under consideration.

Settlement of Ex-servicemen in
great Nicobar Island:

Preliminary steps for the open-
ing up of Great Nicobar Is-
land have already been taken.
It has been decided that fami-
lies of ex-servicemen should be
settled in the island. The first
batch of 100 ex-servicemen
families will be sent to the
island by March, 1969.

Little Andaman:

It has been decided to colonise
Little Andaman Island. In
the first instance, 1.500 acrcs
of land will be reclaimed. Part
of a fully mechanized "unit of
the Rehabilitation Reclama-
tion Organisation has been
shifted to this island and the
rest of it will be shifted during
the coming winter.

Provision of Landing Factli-
lies:

The present inadequacies in
transport facilities are being
made up. Landing facilities
in the Katchal Island have
already been provided. Ap-
propriate landing facilities are
also being provided in the
Little Andaman, Great Nico-
bar, Neil, Havelock, and Ka-
morta islands and at Mava-
bunder. Temporary landing
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facilities have already been
provided in the Great Nico-
bar and Little Andaman is-
lands.

(ix) Strengthening of Mainland-
Island and Inter-island Sea
Transport :

The existing mainland-island
and inter-island sea transport
is being improved. Govern-
ment have already approved
the construction oz 4 new ships
and the acquisition of a sc-
cond-hand passenger-cum-cargo
boat. A second-hand  vessel,
namely, s.s. ‘Bombay’, and a
timber carrier namely m.v.
‘Shompan’, have been acquir-
ed and these two vessels have
already started sailings. Orders
for the construction of a pas-
senger vessel have been placed
with the Mazgaon Docks. The
Shipping Corporation of India
is taking necessary steps for the
construction of the remaining
two vessels.

(x) Strengthening of Air Trans-

port:

The question of providing an
all-weather air service from
the mainland to Port Blair was
examined by a technical group
specially constituted for the
purposc. The group recom-
mended several short term
and long term measures. Some
of the short term measurces
already undertaken include
the expansion of the existing
runway to 6,000 fect; provision
of a Locator Beacon and VOR
and strengthening of existing
meteorological facilities. In-
stallation of a distant indicat-
ing wind equipment is also in
progress. The longterm  re-
commendations of the group
are under consideration.

SHRI K. R. GANESH: In view
of the fact that Andaman and Nico-
bar Island is 800 miles from the main-
land of India and is most important
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for the security of our country, parti-
cularly when the talk of vacuum in
south-cast Asia is there and in view
of the fact that the schemes under
the integrated resources development
programme which has been laid on
the Table of the House have been
pending for a very long time, may I
Know (a) whether the development of
the Great Nicobar Island, which is
the southern most outpost of our
Republic and which is only 75 miles
from Kota Raja in Sumatra, will be
taken up on a priority basis, so that
the entire resources at the disposal of
the Rechabilitation Ministry, which
is in charge of the integrated deve-
lopment programme may be used for
the development of Great Nicobar
Islands which is about 200 miles from
Port Blair.........

MR. SPEAKER: He should stop
now. He can ask the rest in the
sccond question.

SHRI K. R. GANESH: Sir, in
the last 18 months I have just got
one question. You will kindly bear
with me. May I also know (b) whe-
ther the policy decision pending in
the Ministry of Rehabilitation as to
what is going to be the agency for
the clearance of forests and for set-
ting up of various industries will be
taken quickly?

SHRI D. R. CHAVAN: As |
have mentioned in the long statement
laid on the Table, Great Nicobar
which has got about 400 squarc miles
of land territory, which is very spar-
selv populated and inhabited by abo-
riginals. has been included in the
special arca development programme.
The proposal under the considera-
tion of the Government-is to induct
in the initial stages about 100 fami-
lies of ex-servicemen by March 1969
after the reclamation of the land,
which is proposed to be taken up.
About 1.500 acres of land arc pro-
posed to be reclaimed.  That also
has been included in the special area
development programme.

SHRI RANGA: He asked whe-
ther it is going to be taken up on a
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priority basis. The hon. Minister
has not cared to follow the question.

SHRI D. R. CHAVAN: All these
programmes arc on a priority basis.

SHRI K. R. GANESH: What is
happening in  the Andaman and
Nicobar Island is, Government of
India is very liberal and generous.
But we are taking up some work in
this island; some work in that island
and so on, with the result that the
whole energy and resources which
have been placed at the disposal of
the Andaman Administration by the
Rehabilitation Ministry are being
frittered away and in spite of the fact
that sufficient amount has been in-
vested in Andaman and Nicobar, the
overall development picture is not at
all clear. I want to put a direct
question. Great Nicobar is a very
big island, which is only 75" miles,
from Sumatra. At the moment, it is
not possible for the Rehabilitation
Ministry te have some work in Great
Nicobar, some work in Katchal is-
land, some work in Neil Island,
Great Nicobar some work in Little
Andaman and so on. I want to know
whether all the resources of the Re-
habilitation Ministry will be used for
the development of Great Nicobar,
which means building of jetties, etc.

SHRI D. R. CHAVAN: Andaman
and Nicobar is an area which covers
about 3,215 square miles of land ter-

ritory - inhabited by about 75,000
people. It is full of jungle. The
difficulty is about landing there.

Taking into consideration all these
factors, we started this programme. In
1964 this arca was declared as a spe-
cial area by thce Prime Minister. In
the meanwhile, an inter-departmental
studv team was constituted which
went round and made a study. They
have rccommended certain _ projects
and laid down certain  directions
which should be followed. It is not
that in a day or two the entire island
can be developed. The programme
will have to he phased over a period
of ten to fifteen years. As I have
alrcady mentioned, the Government
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of India is very much alive to the
development of Great Nicobar. Land-
ing ' facilities have to be provided.
Therefore, in the initial stages we
have to construct pontoon bridges
and other things before jetties are
constructed.  Therefore, my submis-
sion is, after the Inter-Departmental
Study Team submitted its report,
various projects have becn prepared.
It is not that all the resources are
being frittered away. For example,
Katchal Island is particularly a very
good island for rubber plantation. A
report was called for and it has been
stated by experts that the island is
also very good for development of
rubber plantation.  Secondly, the
entire programme has to be tagged
up with the settlement of East-Paki-
stani emigrants and repatriates from
Burma and Ceylon.

SHRI S. KANDAPPAN: Sir, it
is unfortunate that the Government
has not appreciated the importance
of the problems pertaining to Anda-
man and Nicobar Islands. Even the
answers given by the Minister give
me an impression that he himself is
not aware of the problems there or
probably his officers who are here to
advisc him arc not aware of the diffi-
culties faced by the people in Anda-
man and Nicobar Islands. I am
afraid even the figure about the po-
pulation that he has given is wrong.
I would like to know categorically
from the Minister whether it is a
fact that in spite of the rich potential
that is there in Andaman and Nico-
bar Islands

not cven ten per
cent of the potential -has been
exploited so far> It is almost

a miniature kingdom that is being
run therc under the aegis of the Chief
Commissioner there and the Govern-
ment here do not have any control
whatsoever. Even the essential com-
modities like foodgrains, in spite of
the soil being rich to produce wheat
as well as paddy, are being imported
from Madras or Calcutta ports.
Copra and coconuts in Andai..ans are
being exported-to Calcutta. There
is not even a single factory to extract
oil. They are getting oil from
Madras. T would like to know. in
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view of all this, whether Government
is making some effort to make the
Islands self-sufficient in the matter of
essential consumer goods?

SHRI D. R. CHAVAN: As I said
carlier, only in 1964 it was indicated
that this area could be taken under
the Special Area Development Pro-
gramme. Before that it was not the
charge of the Department of Reha-
bilitation.

SHRI RANGA:
of the Government.

SHRI D. R. CHAVAN: Quite
right. But the question which re-
lates to this Department is the ques-
tion concerning the Special Area
Development Programme. As I have
already submitted, the Inter-Depart-
mental Study Team was constituted
some time in 1964.

It was the charge

SHRI S. K. TAPURIAH: ' Have
vou ever been there?
SHRI D. R. CHAVAN: I have

not gone but I am going there very
soon. But I know much more about
the Islands. It is true that up to
this time no concerted effort was
made to bring about an accclerated
development of the area. But now
since the work has been undertaken
under the Special Area Development
Programme and quite a lot of money
is likely to be spent I am quite confi-
dent that the area is likelv to come
up very well and carly.

A point was made about self-suffi-
ciency. I may mention that the total
area under cultivation is about 9,000
acres and the production is about
9,000 tonnes. About 6,000 tonnes to
7.000 tonnes are required to be im-
ported. In the mcanwhile we have
reclaimed some arecas in Betapur,
neéarly about 2.000 acrcs, and an arca
of about 2,000 ucres has been put
under cultivation. On the Neil Is-
land also an additional 2,500 acres
have been undertaken for reclama-
tion which are likely to be put under
cultivation. When all these  pro-
grammes are completed in a couple
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of years I am quite confident that the
Island will not depend for its food
import on the main land.

SHRI CHINTAMANI PANI-
GRAHI: We arc hearing about this
question of special arcas development
schemes for the last so many years.
I would like to know from the hon.
Minister whether any estimate has
been made of this integrated scheme
which has been drawn up for Anda-
man and Nicobar Islands-and, if so,
whether any  phasing of the pro-
gramme has been made so that we
can know from next year within three
or four years the integrated scheme
can be put into operation. Since
Andaman and Nicobar is very charm-
ing and beautiful, when he is going
to visit that area which he has not
visited so long, will he try to get some
Members of Parliament interested
and the steps taken so that the

.schemes can be put into operation
very soon?

THE MINISTER OF.LABOUR
AND REHABILITATION (SHRI
HATHI): It is not a fact that we
are hcaring of the special develop-
ment scheme for so many  years.
Actually, it was in 1964 that a deci-
sion was taken that certain areas
should be developed and for that the
work began. It must be understood
that before we develop any area for
cultivation or factories are establish-
cd, we have to give certain facilities
for landing and going there. Then
the jungle has to be cleared. All this
work has started. The jungle has
been cleared and we have construct-
ed jetties and some more steamers
have been purchased for inter-com-
munication. 1 may also say that I
have visited this place even though
my colleaguc has not done so.

SHRI CHITAMANI PANI-
GRAHI: What are the estimates of
the integrated scheme and what
ahout the phasing of the programme?

SHRI D. R. CHAVAN: May I
request the hon. Member to study
the report of the Team which has
been placed in the library of Parlia-
ment?  Even then, in rhe statement
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that has been laid on the Table of
the House certain projects which have
been undertaken and the expenditure
that is likely to be incurred have
been mentioned. In addition, 1
may state here that it is not possible
at this stage to give the exact expen-
diture; I can only mention the appro-
ximate expenditure. For example,
in Betapur the average cost of recla-
mation comes to Rs. 700 per acre and
the average cost of resettling one
family is Rs. 12,000 to 14,000. In
Neil Island also the approximate cost
of reclamation will come to the same
amount.

SHRI S. KANDAPPAN: You say
you are spending so much for rubber
replantations. But the rubber plan-
tations which werc there from 1940s
are rotting now. So, how am I to
believe this statement?

SHRI D. R. CHAVAN: For
rubber development and research 500
acres have been taken over and plant-
ed. The plantation is coming up so
well that it could compare with the
best in the world. It is not correct
to say that these plantations are
rotting.

SHRI S. KANDAPPAN: It is so.
I have seen it with my own eyes.

SHRI D. R. CHAVAN: Regard-
ing other expenditure, for rubber re-
search development scheme it is Rs.
89.31 lakhs. The Katchal rubber
plantation scheme will cost nearly
Rs. 4.50 crores where 6,000 acres of
land would be brought under rubber
E]nntation. Only 150 acres have

cen reclaimed there for the purpose
of phased programmes. Some more
jetties have been provided in some
of the islands like Neil, Trinket and
Car Nicobar. The average cost of
improvising pontoon bridge is Rs. 2
lakhs to 4 lakhs. Onc jetty is likely
to be constructed in Little Andaman
and the cost is Rs. 220 lakhs.

SHRI SAMAR GUHA: It is not
only a question of exploring the pos-
sibility of integrated development of
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rubber industry, decp sea fishing and
coconut industry but also of develop-
ment of Andaman and Nicobar as a
strategic naval base for India. With
this objcct in view, one associated
issue is that as many of the East
Pakistan refugees as possible should
be rescttled there. The East Pakis
tan refugees coming from the coastal
region of East Pakistan are acquaint-
cd with the sea. Therefore, (a) is it
a fact that although the East Paki-
stani refugees coming from the coas
tal region who are acquainted with
sca—in fact, it will be a good recruit
ment ground for the future navy—
are willing to go to Andaman and
Nicobar in very large numbers, but,
unfortunately, the Government is
hesitating to take them to Andamans
in proportion to the demand that
is being placed by the East Pakistan
refugees in West Bengal: (b) is it a
fact that, although the Bengali popu-
lation constitutes: the largest linguis-
tic group there, there arc only 2 mid-
dle schools and those people wanted
that therc should be some higher se-
condary and high schools but not
one single higher secondary or high
school has been established there;
and (c) is it a fact that when the
Prime Minister and the Home Mi-
nister visited the Andamans the peo-
ple of Andaman numbering not
75,000 but 82,000 demanded that
for the progress and development of
Andamans a territorial  council
should be set up there; if so, what
is the reaction of Government
thereto?

SHRI D. R. CHAVAN: He has
mixed up a number of questions
with which the Department of Re-
habilitation is not concerned; for
example, the cstablishment of the
naval base. So far as persons coming
from East Pakistan and whether those
persons are being taken there in large
numbers is concerned, I may say that
the largest number of families which
arc being settled there are from East
Pakistan and onlv 37 families are
from the Burma repatriates. It is
no use taking people in lakhs unless
provision is made there for settling
those persons.
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SHRI SAMAR GUHA: My ques-
tion was whether there are many
others who are willing to go there
but who are not taken. So long the
Government of India was accusing
that the East Pakistan refugees do
not want to go out of Bengal. Now,
here, they want to go there but you
do not take them there.

SHRI D. R. CHAVAN: There is
no point in getting excited over the
question. A large number of people
are willing to go and the Govern-
ment of India is willing to take those
persons in large numbers provided
facilities are created for settling those
persons there. It is no use taking
these persons as and when we like
it.

So far as the question of education-
al facilities that are to be provided
is concerned, I may mention for the
information of the hon. Member
that there are about 53  primarv
schools, 8 middle schools, 3 high
schools, 82 junior basic schools and
one teacher training school.

SHRI SAMAR GUHA: My ques-
tion was very specific. I wanted to
know whether there is any Bengali
medium’ high school.

SHRI D. R. CHAVAN: About
that T will have to get the informa-
tion.

SHRI SAMAR GUHA: This is
the letter from the Editor of 4Anda-
man Times.

SHRI K. R. GANESH: There
arc three higher sccondary schools
where Bengali is the medium.

SHRI THIRUMALA RAO: May
I know whether the Government of
India functions in separate compart-
ments unconnected with one another
because. as mentioned by my hon.
friend. Shri Ganesh, the defence part
of it cannot be ignored as it is very
near the Indonesian islands? Is there
anv member from the Defence De-
partment in this Inter-Departmental
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Committee which  is  considering

drawing up plans for the develop-
ment of the islands?

SHRI D. R. CHAVAN: Most of
the departments of the Government
of India were represented on the
Inter-Departmental Study Team. It
is not that the study team was con-
stituted of only the officials of the
Department of Rehabilitation.

ot fa wa: W wEem ¥ &3
g @R faar § & semme-
AR ¥ Sqewde & fag 9 s
g1 Wt wEE ¥ oaw Sue W
7R

“In pursuance of the recommen-

dations made by the Inter-De-

partmental Study Team specific

project  reports are being pre-
pared.”
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SHRI D. R. CHAVAN: All the
development which is taking place is
taking place in isolated pockets. For
example, in Betapur the reclamation
work that is going on is completely
in an isolated pocket; therefore, the
persons who would be there would
only be those persons who are set-
tlers. Therefore, the question  of
taking cooperation from rajnaitik dal
and others does not arise. However,
it is a good suggestion which we
will consider.
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SHRI D. R. CHAVAN: The hon.
Member's point is about the estab-
lishment of industries there. I may
mention that the Small-scale Indus-
tries Organisation had sent a study
team there and it made a number
of recommendations which are under
the consideration of the Government.
In the meanwhile, there are about
8 saw mills. Two are in the public
sector and 6 saw mills are in the

rivate sector creating a number of
jobs and the people are getting jobs
there. Therefore, this is very much
in the mind of the Government. As
a matter of fact, the integrated deve-
lopment means the entire develop-
ment of the resources that are avail-
able there. About the fisheries, I am
sorry to say that the hon. Member
hias not read the statement laid on
the Table of the House. As a matter
of fact there is a big programme
for fisherics development. We have
placed about Rs. 6.74 lakhs at the
disposal of the Agriculture Depart-
ment which will undertake the pro-
gramme in the direction that has
been indicated. The idea is to intro-
duce about 100 country boats and
100 mechanised boats for the fisheries
development and to increase the
catch from 200 tons to 2,000 tons in
due course of time.
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SHRI BAL RAJ] MADHOK: I
would like to put a specific question.
The Andaman Islands is a cluster of
200 islands having great strategic im-
portance and that importance is
going to grow in course of time as
the vacuum develops in the Indian
Ocean. I want to know how many
of these islands are still uninhabited.
In furthering your rehabilitation
schemes, are you giving top priority
to settling refugees in those islands
which are still completely uninhabit-
ed?  Unless there is rehabilitation,
those isalnds can be lost any time.
Are you giving top priority to inha-
biting those islands which are un-
inhabited so far.

Secondly, you have stated that in
the next five years, you are going to
increase the number by 75.000. The
island is big enough and they can
accommodate a million people there.
May I know whether you will accele-
rate the speed of taking people there
so that the population of these is-
lands can be increased quickly?

SHRI D. R. CHAVAN: The point
which has been mentioned by my
hon. friend is very relevant. As a
matter of fact, the islands which are
being developed are sparsely populat-
ed. For example, "Great Nicobar is
inhabited by about 200 people. About
Katchal Island which is also in the
Nicobar group of islands, there are
only 900 Nicobaris and the popula-
tion is not very much. In Little
Island, the population is only 130
Onges. All those islands which have
been selected for development are
very sparsely populated. That is
very much in the mind of the Gov-
ernment.

SHRI BAL RAJ] MADHOK:
What is the number of islands?

SHRI D. R. CHAVAN: The total
number of islands will be 223. A
major portion of these islands are in
the Andaman group of islands and
about 19 in the Nicobar group of
islands. As a matter of fact, a major
portion of these islands have not been
adequately developed.
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INCREASE IN FOODGRAINS PRrRODUCTION

*757. SHRI INDRAJIT GUPTA:
SHRI PHIRESWAR KA-
LITA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the extent of increase in food-
grains output in the current year
with State-wise break-up of the figures;

(b) to what extent this increase is
attributable to increase in acreage
under cultivation and to what extent
it is attributable to rise in producti-
vity;

(c) whether any special assistance is
being given to the deficit States to
step up their foodgrains output; and

- (d) if so, the nature of the assis-
tance given?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE.-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) to (d). A statement is placed in the
Table of the Sabha.

STATEMENT

(a) A statement giving State-wise
figures of production of foodgrains
during 1967-68 and 1966-67 along-
with increase in Froduction is given
in Annexure I laid on the Table
of the House. [Placed in Library
See No. LT-1950/68.] At the all-
India level there has been an increase
of 28.89 in 1967-68 over 1966-67;

(b) At the all-India level, the area
and productivity of foodgrains during
1967-68 showed an increase of 5.49,
and 22.29, respectively over the pre-
vious year.

(c) and (d). Under the new strategy,
intensive efforts are made for increas-
ing foodgrains production in the
country. Central financial assistance
is given for agricultural production
programmes to all States including
both surplus and deficit States on the
basis of expenditure incurred under
the broad sub-heads of development
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and the patterns of Central financial
assistance in vogue for the sub-head.

MR. SPEAKER: You can read the
answer to question 760 also......

SHRI ANNASAHIB SHINDE:
That is a separate Question, Sir......

MR. SPEAKER: Allright.
Indrajit Gupta.

SHRI INDRAJIT GUPTA: From
the statement which has been laid
on the Table I find that no specific
reply has been given to part (c) of
the question. Part (c) is whether any
special assistance is being given to
the deficit States. The reply given
is that Central financial assistance
is given to all States, both surplus and
deficit States. I should have thought
that the Centre would be particularly
interested in giving special assistance
to those States where because of chro-
nic deficit every year they have to
give a lot of assistance from the
Central food stocks. It is in the
Centre’s own interest to give special
assistance to such deficit States. But
I find no reply here. I would like to
know what is the position, what is
the meaning of saying that they give
assistance to all States.

SHRI ANNASAHIB SHINDE:
As is well known to the House and
to the hon. Member also, detailed
plans are discussed between the re-
presentative of the State Govern-
ment, representative of the concerned
Ministries and the Planning Commis-
sion, and Annual Plans are drawn
up on the basis of the accepted pat-
tern of assistance to be provided to
the States under various schemes, and
assistance is exténded to the State
Governments. Of course, it is not a
criterion for extending assistance,
whether a particular State is a defi-
cit State or a surplus State. But may
I say this?> For instance, in certain
cases, for drought, etc., some special
assistance is- rendered to the State
Governments by the Centre.

SHRI INDRAJIT GUPTA: May
I know during ~ this year, 1967-68,

Mr.



2705 Oral Answers

what was the total value of assistance
given by way of fertilisers to the State
of West Bengal, and whether it is a
fact that all %ertiliser assistance given
to West Bengal is routed through a
private concern known as Shaw Wal-
lace & Co., and if so, why.

SHRI ANNASAHIB SHINDE:
I am sorry, the hon. Member is not
aware of the pattern of assistance
which goes from the Centre to the
States. The pattern of assistance is
based on these: intensive cultiva-
tion programme (HVP, IADP, Multi-
ple Cropping and Commercial Crops)
—75 per cent is by way of grant;
then in the case of plant protection,
50 per cent is by way of grant; for
other programmes it is 30 per cent
loan and 20 per cent grant...... Inter-
ruptions) 1 shall come to that. Then
in the case of minor irrigation it is
60 per cent loan and 15 per cent
grant.

As far as fertiliser distribution is
concerned, there is no Central pat-
tern of assistance for fertiliser distri-
bution. As far as distribution is con-
cerned, we make allotment to the
State Governments out of the impor-
ted fertilisers, and as far as indigenous
fertilisers are concerned, a part of it
is allowed for the manufacturers to
be sold in free market and the rest is
taken to the Central pool and allot-
ted.

SHRI INDRAJIT GUPTA: 1
asked a sli:cciﬁc question as to what
was the value of fertiliser supply given
to West Bengal in 1967-68. I did not
ask anything about pattern.

SHRI ANNASAHIB SHINDE 1
want notice for that.

SHRI SURYANARAYANA: May
I know whether the Government of
India has received any proposal from
Andhra Pradesh about the suffering
of the people in the drought-affected
areas, and if so, what do the Govern-
ment of India propose to do to over-
come drought conditions? Even
though it was a surplus State so long,
_several areas are now affected without

BHADRA 7,
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rains. May I know whether the Gov-
ernment of India is prepared to send
some rigs after procuring them from
the other parts of the country?

SHRI ANNASAHIB SHINDE: I
am in sympathy with the hon. Mem-
ber, but this does not arise out of
this Question. The matter is com-
ing up for discussion in the after-
noon.

SHRI LOBO PRABHU: There
is a claim. made here that the incre-
ase in production is due to the new
strategy. The claim has also been
made elsewhere by the Ministry and
the ICAP that there has been a break-
through. In that connection, I would
like to refer to the figures given at
the back of the statement. The ave-
rage is 28 per cent. Punjab is claim-
ed to have received most of the assis-
tance from Government, where the
break-through was very pronounced.
But in Punjab you will find only
a percentage of 29. Madras also which
is regarded as a very model State has
only 2.4. Mysore has got only 8 per
cent.  On the other hand, Rajasthan
where the soil has not even been
scratched has a very high percentage
namely 51. I am pointing this out
not to criticise the Ministry or any-
thing of that sort but to bring home
this point that we depend on rain
and on water and when rain is not
available, we depend on irrigation.
The word ‘irrigation’ has become ir-
ritation because the hon. Minister by
a Freudian lapse said ‘irritation’,
because instead of irrigating any-
thing, he has denied finance for irri-
gation. In Mysore, they have cut
down the number of tube-wells by
half. I would like to know from the
hon. Minister whether Government
are prepared to revise their policy
and bank more heavily on irrigation.

SHRI ANNASAHIB SHINDE:
Government have already revised the
priority and they are giving utmost
importance to minor irrigation prot
jects all over the country.

SHRI G. S. REDDI: According to
the statement laid on the Table by
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the hon. Minister there is increase in
production of foodgrains this year.
But is that increase sufficient to meet
the needs of the drought-affected
areas of Andhra Pradesh and parts
of Madras and Mysore?

SHRI ANNASAHIB SHINDE:
That does not arise out of the main
question.

st WA MW R qEE wEIed,
oo a@ & F wEm A o3
A aW & ofew ¥ e
& g 7g SRTA T T
I & wwifawr § g

4 A

# welt weew ¥ag geAT e g
f& wfq oae GE@ER @k I\ A
ST E I W A W9 X IS
foas P & a7 Fur wr ST §?

SHRI ANNASAHIB SHINDE: As
far as the per-acre yields of outstand-
ing cases of individual farmers in
our country are concerned, they are
almost on par with the international
standards. But as has been mention
ed by the hon. Member, our averages
are very low. But as a result of the
higher inputs and the introduction
of new technology, new seeds etc., our
vields are increasing......

SHRI KANWAR LAL GUPTA:
What is the new technology? What
is the new result?

MR. SPEAKER: The Hon. Min-
ister cannot explain all this during
the question Hour. He need not
make a speech now. This is not a
debate.

s R STEw QAR ;AT TR,
# ag ST AR § aER ¥ fE
9wy feaw oE dw #w RoR
a9 F 9@ odr g St faee &
FAawA & faqr dF 98 &, I« @
@ ¥ WK g deT ¥ wgwEr

/
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SHRI ANNASAHIB SHINDE:
That does not arise out of the main
question.

SHRI KARTIK ORAON: The in-
creased production should also be
attributable to the basis of assess-
ment. Sometimes the assessment is
made of the crops in the field and
there is a lot of difference between
the assessment of the crops in the
field and the quantity obtained after
harvesting......

MR. SPEAKER: The hon. Mem-
ber is giving information and not
asking for information.

SHRI KARTIK ORAON: I want
to know whether there is a lot ot
diffcrence. Government may be see-
mingly under the impression that
there has been a very good crop or
bumper crop and there is increased
production, but towards the fag end
of the year they find themselves in a
soup. What is the basis of assessment,
whether it is of the crops on the
field or after the crops are harvested:

SHRI ANNASAHIB SHINDE:
There are obviously certain limita-
tions, but scientific methods are fol-
lowed, and broadly the estimates are
correct.

HANDLING OF FOODGRAINS AT NARAINA
DeroT, DELHI

*758. SHRI ONKAR LAL BER-
WA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that after
the failure of the contract for handl-
ing of foodgrains at Naraina Depot,
Delhi, fresh tenders were called for
on the 11th June, 1968 to take up
the work with immediate effect but
without accepting any tender, the
Food Corporation of India took up
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the work departmentally resulting in
heavy losses on account of demurrage,
.damage due to rains and additional
freight on re-booking of Railway wa-
glzggg to Nagpur on the 2Ist June,

(b) if so, the total loss incurred
under each head; and .

(c) the steps taken to avoid such
loss in future?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AND
AGRICULTURE, COMMUNITY
DEVELOPMENT AND COOPE.
RATION (SHRI ANNASAHIB
SHINDE): (a) It is a fact that con-
sequent on the failure of the handl-
ing/transport  contractor at Delhi,
fresh tenders were invited by the
Food Corporation on the 11th June,
1968. Nonc of the tenders for Nara-
ina Depot was however accepted ,as
the tendered rates were very high.
The work at this Depot was there-
fore taken up by the Food Corpora-
tion departmentally from the 28th
June, 1968 at the risk and cost of the
defaulting contractor. This arrange-
ment did not, however, result in hea-
vy losses on account of demurrage or
damage due to rains. The wagons
were re-booked to Nagpur when the
defaulting contractor was still operat-
ing and the work had not been de-
partmentalised.

(b) and (c). Do not arise.

st R AWM AT : WA
TERET, AT FT A AGHA @,
AfF S gER wew |y T, F
foem @ ¥ qar fom W W+
TR WEEE W A fFaT q@=
T 97 JUT IWT AR S W

SHRI ANNASAHIB SHINDE:
The tenders were considered to be
high on the ground that they were
much higher as compared with the
prevailing rates and that was why
F.C.I. could not accept them. As far
as demurrage is concerned, I have
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got the figures with me. The total
demurrage exceeds Rs. 1 lakh, but
the liability is that of the contractor.
When it was departmentalised, the
gggnurrage only came to about Rs.

SHORT NOTICE QUESTION

Horp-up oF 228 DowN CHHITAUNI-
GORAKHPUR -PASSENGER TRAIN

SNQ. 15 SHRI VISHWA NATH
PANDEY: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that the
police resorted to firing injuring many
persons at Dhagda village in Gorakh-
pur District on the 15th August, 1968
when a mob held up 228 Down Chbhi-
tauni-Gorakhpur passenger train;

(b) if so, the causes thereof; and

(c) the reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI PARIMAL GHOSH): (a)
The Honourable Member is perhaps
referring to an incident on the 15th
August 1968 near village Khajwa
between Pipraich and Unaula Rail-
way Stations, when train No. 225
UP Gorakhpur-Chitauni passenger
train was held up at about 10-30
hours by a mob which became vio-
lent and threw stones injuring rail-
way staff, police and Railway Protec-
tion Force personnel. Consequently,
the Police had to open fire resulting
in injury to three persons.

(b) The train was overcrowded
by students and others, who were
mostly without tickets and were tra-
velling on foot board and roof of
carriages. The police assisted by the
‘Railway Protection Force posted at
Pipraich Station detrained passengers
from foot board and roof tops. The
train was repeatedly stopped by pul-
ling alarm chain. The police tried
to clear the mob which become vio-
lent.
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(c) A case has been registered by
the local police on Crime No. 68
under sections 307/323/336/427 IPC
and 126/127/128/129 Indian Rail-
ways Act on 15-8-1968. 130 persons
are reported to have been arrested
so far. The case is still under police
investigation.

oife a3 & & g JmAT AEAT
g F @ fiw 1 9wy gu A
e afuwfal § q@r waew T@Y

ey mﬁ.aﬂ T P W A
W@ AT Ml A FT FI0S A G 7

SHRI PARIMAL GHOSH: Nor-
mally, every effort is being made to
check the overcrowding and parti-
cularly the travel on the roofs of
carriages and also on the footboards.
But on the 15th August, 1968, when
the train arrived at a particular sta-
tion, the train was overcrowded, and
the people were travelling on the
roof and also on the footboard. In
order to avoid any unprecedented
accident, the police on the station
detrained the (Fassengers from the
"roof and allowed the train to move.
Immediately after that, the train was
made to halt by alarm-chain pulling
and all the passengers that were de-
tained at the station rushed on again
to get up on the roof of the train
which was stopped. After that again
a similar thing happened and alarm-
chain was pulled and the other pas-
sengers who were waiting there all
came up and asked the driver and
the guard not to move the train.

When the police and the railway staff’

wanted to persuade the people, the
mob became violent and in that pro-
cess, the police had no alternative
and insclf-defence they had to re-
sort to firing and in that incident
three persons received injurics.
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it faveme qreda : for W A
S wh & wT B feay awi
¥ e et faardf & ?

SHRI PARIMAL GHOSH: Most
of the people who were travelling
were ticketless. Three persons were
injured. I do not know whether they
were ticketless passengers or not.

SHRI PARIMAL GHOSH: I am
not aware of any such instructions.

SHRI S. KUNDU: This incident
involves two matters: one travelling
without tickets and another, law and
order. There has been an allegation
of police firing and lathi charge, and
sometimes brutal lathi charge. As
for the question of law and order,
police excesses have been alleged. Is
the hon. Minister going to institute
a judicial inquiry into these things?
I am not going into the question of
the offence of people travgling with-
out tickets. The ordinary law will
take its course in their case. But
he is going to institute a judicial in-
quiry into the police firing during
which 130 persons have been arrested?
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SHRI PARIMAL GHOSH: A
magisterial inquiry has already been
" instituted.

SHRI S. KUNDU: It is such a
ghastly brutal action. Will a judicial
inquiry be instituted?

MR. SPEAKER: He has said it
is a magisterial inquiry; that means,
no judicial inquiry.

=it fawfa ey : 1042 & T
F AT Y W W WE IZ FES
ar @ v ¢ 5 faadt 15 s
F o @ feaw W & fad
W[Wmfedt & 9T &1 T FHR 15
R F OBl T T T AT
W F Ay aw & ¢ arfs

o P

e

T T M AT G R
SHRI PARIMAL GHOSH: We

are trying to increase the number of -

trains.

WRITTEN ANSWERS TO
QUESTIONS
DROUGHT IN ORISSA

*751. SHRI A. DIPA: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that the
area covered by Phulbani District in

1890 (SAKA) Weritten Answers 2714

Orissa has been affected by drought
continuously for the last three years;

(b) whether Government of Orissa
have declared only 129, of the area
as drought area on the basis of assess-
ment made by the Collector of the
area in spite of the fact that the
Chief Minister and Industry Minis-
ter of Orissa declared at pnblic meet-
ings held at Uanla and Harbanga
during their tours in November, 1967
that this area was completely a drou-
ght area:

(c) if so, whether Central Govern-
ment have ascertained the correct
position of the extent of drought pre-
valent in this area; and

(d) if so, the factual position in this
regard and the nature of the assis-
tance rroposed to be given by the
Central Government for this area?

THE MINISTER OF STATE IN -
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE.
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) Yes, Sir.

(b) and (c). The State Government
is responsible for the assessment of
scarcity and drought and their assess-
ment is accepted for the purpose of
undertaking relief works. The State
Government has taken Phulbani dis-
trict as a drought affected district on
the basis of crop damage of 127,
based on crop cutting surveys in each
area. Taking up of relief works in
any particular part of the district will
be decided on by the State Govern-
ment keeping in view the intensity
of distress in that part.

(d) Central assistance is provided
for the State as a whole and it is
for the State Government to deter-
mine its utilization in the various
parts of the State.

SINKING OF TUBEWELLS IN BIHAR

*753. SHRI YOGENDRA SHAR-
MA: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) whether the German Democra-
tic Republic has offered to sink a
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large number of tube-wells in Bihar
for irrigational purpose;

(b) if so, the terms and details of
the offer; and

(c) the reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGR!
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) to (c). The Trade Representativé
of the German Democratic Republic
had made some enquiries from the
Department of Agriculture and the
Government of Bihar' on the possi-
bility of technical assistance for the
setting up of a custom service for
drilling of tubewells. However, the
Ministry of Commerce who are res-
ponsible for handling proposals from

* the Trade Representative, have not
received any communication from the
Trade Representative on this subject.

NoN-JournALISTS WAGE BoARD
AWARD

*759. SHRI YASHPAL SINGH:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government have de-
cided to make the non-Journalists
Wage Board award statutorily bind-
ing on newspaper industry; and

(b) if so, the action which is pro-
posed to be taken in the matter?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) No such decision has
been taken.

(b) Does not arise.

Srecial. Aip to KeEraLa For Foon
PRrobUCTION

*760. SHRI VASUDEVAN NAIR:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the Kerala Govern-
ment have requested the Centre for
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special aid to the State for stepping
up food output;

(b) if so, the nature and extent of
aid asked for; and

(c) the action taken by Government
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AG-
RICULTURE, COMMUNITY DE-
VELOPMENT AND COOPERA:
TION (SHRI ANNASAHIB SHIN-
DE): (a) Yes. |

(b) The request for assistance over
a period of next five years mainly
relates to sums of

(1) Rs. 25.00 crores for the con-
struction of permanent bunds in
certain areas like Kuttanad, Tri-
chur Kole Lands and Kole Lands
in Malabar.

(2) Rs. 35.00 crores for some of
the Major Irrigation Schemes in-
cluded in the Plan.

(c) As, the total amount available
in the Central budget for providing
assistance to States has already been
committed it has not been possible
to provide any additional Central
assistance to Kerala for special pro-
grammes.

RESETTLEMENT OF REFUGEES FROM
EAST PAKISTAN IN ASSAM

*761. SHRI B. K. DASCHOW-
DHURY: Will the Minister of LA-
BOUR AND REHABILITATION
be pleased to state:

(a) whether Government have issu
ed any instructions to the Govern:
ment of Assam to allot lands to
refugees from East Pakistan who are
occupying them for the last few years
in various parts of Assam on a per-
manent basis;

(b) whether it is a fact that Gov-
ernment have paid large amount of
money as compensation to the tea
garden owners of Assam through the
Government of Assam for surrender-
ing some portions of their unutilised
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land in favour of the refugees for
their settlement;

(c) if so, how much land has been
surrendered by the tea garden owners
during the last five years and how
much of this land has been given
to the refugees; and

(d) the amount paid to the tea
garden owners each year during the
last five years?

_THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION (SHRI D. R. CHAVAN):
(a) No, Sir.

“(b) In the year 1959, a sum of Rs.
3.24 lakhs was sanctioned to cover
the cost of acquidition and compensa-
tion on requisition of some tea gar-
den lands for the rehabilitation of
displaced families in Assam. The
State Government has reported that,
out of the above-sanctioned amount,
a sum of about Rs. 2.54 lakhs had
been paid for requisition and acqui-
sition: of tea' garden lands up. to the
year 1967.

(c) The State Government has re.
ported that about 13429 bighas of
land has so far been acqux.red on

which 2512 refugee families have
been settled.
(@)
Rs.
1959-60 — 13661
1960-61 — 80869
1961-62 — 14862
1964-65 — 144587

Rs. 253979
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ExrtracrioN oF PROTEIN FROM GRAss
AND LEAVES OF TREES

*768. SHRI BENI SHANKER_
SHARMA: Will the Minister of

.FOOD AND AGRICULTURE be

pleased to state:

(a) whether it is'a fact that at the
annual general meeting of the Asso-
ciation of Food Technologists,
Eastern Regional Branch which was
inaugurated by him, he urged upon
the gathered food technologists that
they should devise ways and means
to extract protein from grass and
leaves of trees; '

(b) whether there is any tpossibility
of extracting such protein from grass
and tree-leaves in the near future;
and

(¢) if so, how will it help the solu-
tion of our food problem?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGR1-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) In the context of mentioning re-
scarch efforts necded in making pro-
tective foods available from new
sources to supplement the traditional
sources of protein it was pointed out
that it is possible to extract protein
from vegetable matter including
grass and leaves and that there is
scope for further work in this field.

(b) Research work already under-
taken in this ficld has shown that
leaves contain protein and that leaf
protein could be extracted by appli-
cation of proper techniques, but the
feasibility of large scale production
and utilisation remains to be estab-
lished.

(c) If the researches are successful
for commercial production these will
augment the available protein sup-
plies in the country for eradicating
malnutrition.
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Foop -SiTuaTtioN IN 1968-69
*769. SHRI N. R. LASKAR:

SHRI CHENGALRAYA
NAIDU:

Will the Minister of FOOD AND
AGRICULTURE be pleased to
state:

(a) whether any final assessment of
food situation after this rainy season
has béen made; and

(b) if so, the total estimated food-
grains rcquired to be imported dur-
ing 1968:69?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI 'ANNASAHIB SHINDE):
(a) A final asse#sment of the food
situation, as it will emerge after this
rainy season, has not vet been madc.

(b) Does not arise.

FoOD SHORTAGE IN ASSAM

*770. SHRI HEM BARUA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government are aware
of the fact that there is an acute
shortage ‘6f food in Assam to which a
dimension has been added by the
recent floods; and

"(b) if 50, the stéps taken by Govern-
ment to meet this extra-ordinary
situation?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE.
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Shortage of foodgrains was reported
in some sub-divisions in Assam due
to drought. The recent floods have
created difficult conditions in some of
the plains districts. It is, however,
understood that with the arrival of
the new early crop in the market
the situation has begun to ease.

(b) The supply of wheat to Assam
has been increased considerably, viz.
from about 12,000 tonnes per month
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to more than 35,000 tonnes per
month. The rice supply position with
the Centre is very difficult. Even so,

1,000 tonnes of rice has been released
to Assam to meet the present situa-
tion.

PROCUREMENT PRICES OF FOODGRAINS

*771. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) whether there is a wide disparity
in procurement prices in the diffe-
rent States of India;

(b) whether this leads to large scale
smuggling of foodgrains;

(c) if so, the steps taken to prevent
smuggling in such cases; and

(d) whether the Agricultural Prices
Commission approve of such varia-
tion in prices in the different States?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB- SHINDE):
(a) Procurement prices fixed for rabi
foodgrains are generally uniform
throughout the country. In case of
kharif grains there are some differen-
ces in the prices fixed for the States,
the prices fixed for the deficit States
being generally higher than those of
the surplus States.

(b) No, Sir.

(c) Does not arise.

(d) While recommending the pro-
curement prices the Commission had
taken into consideration the dispari-
ties in the procurement prices fixed
in the States. In their view the dis:
parities arc to be gradually climi-
nated.

feeelt g gt O T o faeow
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PRICES OF VANASPATI

*775. SHRI HEM RAJ: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact ‘that the
prices of Vanaspati have been raised
from time to time and of late. thev
have been ‘showing a higher trend;
and

(b) if so, the steps that Government
propose to take to stabilize them?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AG-
RICULTURE, COMMUNITY DE-
VELOPMENT AND COOPERA-
TION (SHRI ANNASAHIB SHIN-
DE): (a) and (b). Prices of vanaspati
are periodically reviewed with refer-
ence to the prevailing prices of raw
oils used in its manufacture and re-
vised upwards or downwards in ac-
cordance with a formula mutually
agreed upon between the Govern-
ment and the industry. Thus since
January 1968, the prices have been
revised upwards in all or most of
the zones on three occasions only,
w.ef. 1st of May and June and 25th
of August, and downwards on six
occasions, w.e.f. Ist of January, Feb-
ruary, March, April, July and Ist
August. .

SuPER BAzZAR

*774. SHRI BAL RA] MADHOK :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
rates of merchandise sold in the
Super Bazar are the same and in
some cases even higher than those
prevailing in the market;

(b) whether in spite of this fact,
the Super Bazar showed loss in the
vear ending on the 31st March, 1968;
and

(c) if so, the extent of loss and the
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) No, Sir. Generally, the rates of
merchandise sold in the Super Bazar
are competitive, compared with mar-
ket prices.

(b) The Super Bazar incurred a
loss in the year ending 30th June.
1967. The accounts for the year
ending 30th June, 1968 have not yet
been finalized and audited.

(c) The loss incurred in the year
ending 30th June, 1967 is to the
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extent of Rs. 7.08 lakhs and was
mainly caused by high promotional,
administrative and operational costs,
including the high rent of the build-
ing in Connaught Circus'in which it
is housed.

‘

SuGAR PRICE

*775. SHRI HIMATSINGKA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the sugar manufactur-
ers had approached Government for
help in checking a further erosion
in the prices of sugar in June this
vear;

(b) if so, what were the precise
demands made by the industry; and

(c) Government’s reaction thereto?

THE'MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE.
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):

(a) Yes Sir.

(b) (1) that the validity period of
the current and future release orders
for free sale of sugar be increased
from 30 days to 45 days;

(2) that the quantum of future free
sale releases be confined to 350,000
tonnes;

(3) that the restriction on the
trade with regard to inter-state move-
ment of free sugar should be relaxed;

(4) that the bank margins for sugar
trade should be reduced from 50 per
cent to 25 per cent;

(3) that the licensing system for
dealers in free sugar should be done
away with. Quantitative restrictions
on storage of sugar by trade should
also be removed; and

(6) that the lapsed quotas of free
sale sugar should be re-allocated and
rcleased for free sale.

(c) None of the demands has been
accepted by the Government.
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FisHERY PROJECT WITH JAPANESE
COLLABORATION

*778..SHRI . DEORAO PATIL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government have
under consideration any proposal to
set up a Fishery Project in coastal
area, with Japanese collaboration;
and
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(b) if so, the broad details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) Yes, Sir. A proposal of the Gov-
ernment of Maharashtra to set up a
fishery project in collaboration with
a Japanese firm is under considera-
tion of the Government.

(b) The proposal is to undertake a
survey of the deep sea resources off
the Maharashtra coast with a view
to establishing a joint company for
deep sea fishing between the pro-
posed Maharashtra State Fisheries
Corporation and the Japanese firm.
The Japanese concern will provide
the vessels and the expertise and the
survey operations will be conducted
jointly on a commercial basis, Indian
personnel being associated with the
survey for the purpose of training.

SURATGARH FARM

® *779. SHRI SITARAM KESRI:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

() whether it is a fact that a large
part of the Suratgarh Farm was sub-
merged under the floods recently;

(b) if so, the total loss on this ac-
count; and

(c) the reasons for not taking pre-
ventive measures?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) Yes, Sir. An arca of about
18,000 ‘acres was submerged by the
recent floods.

(b) The loss is estimated to be Rs.
20.245.

(c) Precautionary measures by way
of strengthening of bunds had been
taken but the flood pressure was the
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highest this year as compared to pre-
vious years and some breaches in
the bunds did take place.

P & T TREASURIES BEING RUN ON
CONTRACT BASIS IN DELHI

*780. SHRI HARDAYAL
DEVGUN:
SHRI K. P. SINGH DEO:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that some
of the Posts and Telegraphs Trea-
suries in Delhi are run on contract
basis:

(b) if so, the reasons therefor;

(c) whether Government propose
to convert these Treasuries into de-
partmental ones on the expiry of the
present contracts; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI I. K.
GUJRAL): (a)*Yes, Sir.

(b) Tt has been the general policy
to run the treasury branches on con-
tract in post offices where the daily
cash reccipts exceed Rs. 1 lakh as
the arrangements are found to be
more economical and administrative-
lv convenient.

(c) and (d).
consideration.

The matter is under

MACHINERY FOR IMPLEMENTATION OF
LABOUR Laws

6324, SHRI RAMACHANDRA
VEERAPPA: Will the Minister of
LABOUR AND REHABILITA-
TION be,plcased to state:

(a) whether any Machinery exists
under Government to ensure correct
implementation of Labour Laws such
as the Payment of Wages Act, the
Minimum Wages Act, the Factory Act,
the Hours of Employment Regula-
tions etc. on Railways;
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(b) if so, the number of persons

employed in such an organisation,

-\catggories of staff and their grades;
an

(c) whether any training is given
to them to deal correctly with all
Labour Laws referred to above, be-
fore or after being appointed in the
above organisation and if so, the
details of syllabus, duration of train-
ing, the number of persons already
trained and the number yet to be
sent for training?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Yes.

(b) The Organisation of the Chief
Labour Commissioner is entrusted
with the enforcement of labour laws
like the Minimum Wages Act, Hours
of Employment Regulations, Pay-
ment of Wages Act and the Employ-
ment of Children Act on Railways.
The categories and number of officers
as well as their grades are given in the
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(¢) The Labour Enforcement Offi-
cers are attached to the headquarters
office of the Regional Labour Com-
missioner for a period of one month
for practical training before they are
posted to independent charges. They
are later deputed in small batches for
the Short Term Social Worker Course
of the Calcutta University for 6
months.  Assistant Labour Commis-
_sioners and Regional Labour Com-
missioners are also sent in turn for
‘training in Labour administration to
the United Kingdom under the Co-
lombo Plan or to the United States
under the US. Aid Programme for
about 4 months. The Central Insti-
tute for Training in Industrial Rela-
tions (now called Indian Institute of
Labour Studies) was started in 1964
to give inservice training in industrial
relations, personnel management, en-
forcement of labour laws etc. to these
officers and to those of State Govern-
ments and Union Territories, ctc.
The duration of the training at the

statement attached. The Factories Institute is 3 months. The number
Act is administered by the State of officers so far trained is 168 and
Governments. the number yet to be trained is 17.
STATEMENTS
Sl. No. Name of the post No. of posts Scale of pay (Rs.)
1. Chief Labour
Commissioner 1 1800-100-2000
2. Deputy Chief Labour
Commissioners 3 1300-60-1600
3. Regional Labour .
Commissioners 13 900-40-1100/50-2/1250.
4. Assistant Labour
Commissioners 46 600-35 670-EB-35-950
5. Labour Enforcement
Officers 122 350-25-575.

RATIONING IN STATES

6325. SHRI J. H. PATEL: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that many

States have not so far introduced

rationing; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir.
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(b) In the context of the improved
food position, it is not considered
necessary to extend statutory ration-
ing to more areas.

Foop AID TO STATES

6326. SHRI J. H. PATEL: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

@) whether the States like Bihar,

U.P. (particularly the eastern region)
and Kerala, are still suffering due to
the scarcity of food and Central
Government have failed to provide
sufficient food to these States; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) No, Sir.

(b) Does not arise.

ASSISTANCE FOR FLOOD-AFFECTED
AREAS OF TRIPURA

6327. SHRI KIRIT BIKRAM
DEB BURMAN: Will the Minister
of FOOD AND AGRICULTURE be
pleased to state:

(a) the area of agricultural land
inundated by floods in Tripura this
year and the damage caused thereby
to the various types of crops.

(b) whether special types of seeds
and fertilizers are being or have been
made available to the cultivators of
the lands which were inundated;

(c) if so, the details thereof and
the extent and nature of assistance
or subsidies given for the supplies of
seeds and fertilizers to such cultiva-
tors;

(d) whether any assistance has also
been given to such affected cultiva-
tors for making tractors and tillers
available; and

(¢) if s0, the details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERA-
TIQON (SHRI ANNASAHIB SHIN-
DE): éa) According to the report fur-
nished by Tripura Administration a
total crop area of 0.172 lakh hectares
has been inundated by floods. The
damage caused to the various types
of crops is as follows:

Aus. 11,105 Metric tons.
Boro ... 2,956 Metric tons.
Jute 511 Metric tons.

In addition, Aman seedlings in
about 0.025 lakh hectares of seed
beds were also damaged.

(b) to (e). No special type of seeds
and fertilizers, tractors and tillers, as-
sistance or subsidy were given to the
affected cultivators. However, nor-
mal supply of seeds and fertilizers
and subsidy continue to be made
available to such cultivators.
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FreepoM FrROM HUNGER PROjJECTS

6330. SHRI BABURAO PATEL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the number of Freedom From
Hunger Projects operated in India
by the Food and Agricultural Orga-
nisation with their names and loca-
tions;

(b) the number of foreigners em-
loyed on these projects at various
ocations and the expenses incurred
on them by Government annually;
and

(c) the amount of money spent on
each project and the contribution
in each case by our Government?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERA-
TION (SHRI ANNASAHIB SHIN-
DE): (a) Freedom From Hunger
Campaign Projects in India are not
being operated by the Food and
Agricultural Organisation. There are,
however, 24 FFHC projects for which
assistance has been received from
donors abroad through the agency
of the FAO. These are being operat-
ed by various Governmental and
non-Governmental Organisations.
The list of these 24 projects and
their locations is laid on the Table
of the House. [Placed in Library.
See No. LT-1951/68.]

(b) 2 foreigners are employed on
two projects, namely (a) Internation
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Training Centre in Food Techno-
logy at’ Central Food Technological
Rescarch Institute, Mysore and (b)
Mechanisation of Cattamarans at
Kanyakumari, Madras. The expen-
diture on these foreigners is being
incurred by the respective donors.

(c) The amount of assistance re-
ceived or to be received from the
foreign donors for each project is in-
dicated in the attachevf list. The
counter-part contribution incurred
by the recipient Government agen-
cies or voluntary organisations, as the
case may be, consists of facilities in
kind like land, buildings, locally
available equipment, personnel, etc.,
which are usually provided by them
for the normal implementation of
the projects and of which the cash
value varies from item to item and
place to place.

CorroNn COMMISSION

SHRI RAMACHANDRA
VEERAPPA:

SHRI MANIBHAI J.
PATEL:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that an
appointment of a Cotton Commis-
sion has been proposed to look after
the intensive cultivation of cotton
in the country; and

b) if so, when a final decision
is likely to be taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE.-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
No, Sir.

(b) Does not arise.

EMPLOYEES’ PROVIDENT FUND OF
InpiaN ELecTrICc WoRrKS Lirp.,
CALCUTTA

6332. SHRI GANESH GHOSH:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the Employees’ Provi-
dent Fund of the Indian Electric

6331.

AUGUST 29, 1968 -

Written Answers 2744

Works Ltd. of Calcutta has been
fully deposited with the proper au-
thorities; -

(b) if not, the respective amounts
that were" not deposited during the
private management period and dur-
ing Government management period;

(c) whether any steps were taken
by his Ministry to realise the
amounts;

(d) whether any of the actions of
the Ministry of Industrial Develop-
ment and Company Affairs prevent-
ed realisation of the above Provident
Fund dues; and

(e) the arrangements his Ministry
have made t6 safeguard the Emplo-
yees' Provident Fund since a liqui-
dation case against the company is
pending in the High Court?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) No.

(b) Amount in arrears—

(i) in respect of the period dur-

ing which the establishment

was under private manage-
ment—Rs. 10.08 lakhs.

in respect of the period dur-
ing which the establishment
has been under the Authoris-
ed Controller—Rs. 2.48 lakhs.

(c) The matter was taken up with
the Government of West Bengal and
as a result, recovery and prosecution
proceedings were launched against
the Company.

(d) No.

(¢) The matter is under examina-
tion.

(ii)

FORTIFICATION OF SALTS

6333. SHRI K. SURYANARAYA-
NA: Will the Minister of FOOD &
AGRICULTURE be pleased to
state:

(a) whether common salt used by
the entire population of the coun-
try could be used as an effective vehi-
cle for fortification with the much
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needed calcium, iron, vitamins and
proteins; and

(b) if so, the measures which are
being taken by the Government for
the enrichment of salt?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) and (b). Some trials relating to
the technical and practical feasibi-
lity of fortifying salt with calcium,
iron and lysine are now being con-
ducted. The possibility of using salt
as a vehicle E)r large scale fortifica-
tion will depend on the results of
these trials.

FruUIT PROCESSING INDUSTRY

6334. SHRI K. SURYANARAYA-
NA: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) whether Government are aware
that our country is ideally suited for
development of a flourishing fruit
processing industry; and

(b) if so, the measures taken by
Government for the development of
this Industry?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir.

(b) Some of the various measures
taken by the Government for the
development of the industry are de-
tailed below:— : .

(1) A Fruit Products Order 1955
has been promulgated with a view to
develop the industry on planned
lines and enforce proper quality
standards of the fruit and vegetable
products manufactured by the Licen-
sees. :

(2) The Government through the
field staff under the Scheme of
Fruit Products Order and subsidiary
food enforce quality confrol and also
render all possible assistance to the
individual processing units in the
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matter of Technical-know-how, ma-
nufacture of products, selection of
cc&uipmcnts for the industry, availa-
bility of raw material including sup-
ply of tin plates, chemicals etc., and
also guide the industry in the mat-
ter of increasing productivity, im-
proving "quality and expanding ex-
port.

(3) A provision exists under the
National Co-operative Development
Corporation to finance suitable co-
operatives through the State Gov-
ernments for establishment of fruit
and vegetable processing units.

(4) Common cquipments required
for the industry have been develop-
ed indigenously. The industry is as-
sisted wherever necessary in the mat-
ter of import of equipment, chemi-
cals and tin plate which may not be
available indigenously.

(5) Export incentives have been
provided to encourage expansion of
exports.

(6) A Central Fruit Products Ad-
visory Committee -consisting of ex-
perts in the line from various Gov-
ernment Agencies, Departments con-
cerned and the representatives of the
industry, has been set up to advise
the Government on the development
of fruit and vegetable processing in-
dustry etc., etc.

NUTRITIOUS PREPARATIONS FROM
Maze

6335. SHRI K. SURYANARAYA-
NA: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) whether it is a fact that suji,
flour, dalia and other nutritious pre-
arations can be made from maize
or its better utilization; and

(b) if so, the steps taken by Gov-
ernment to produce and popularise
maize products?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir.
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(b) Government of Maharashtra
are proposin% to set up a unit in
ublic sector for dry milling of Maize
or production of Suji, Flour etc.
Various private parties and State
Governments who have shown. inte-
rest in establishing Maize milling
plants are being assisted with techni-
cal information and in the imports
of essential equipment.

ARREARS OF SUGARCANE PRICE IN
U.P.

6336. SHRI VISHWA NATH
PANDEY: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) whether it is a fact that a
huge amount of arrears of sugarcane
price are due to cane growers from
diffcrent sugar mills of Uttar Pra-
desh;

(b) if so, the total amount of arre-
ars at present; and

(c) the steps Government are con-
sidering to take for realising the
arrears from the sugar mills and
paying them to the cane growers

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERA-
TION (SHRI ANNASAHIB SHIN-
DE): (a) and (b). Out of the total
price of Rs. 11,914 lakhs for sugar-
cane purchased by sugar factories in
Uttar Pradesh during 1967-68, the
arrears of cane price as on 3lst
July, 1968, were Rs. 214 lakhs.

(c) The State Government has
been asked to take stringent mea-
sures including prosecution of the
defaulting sugar mills for carly clea-
rance of arrears.

SuBsSCRIBER TRUNK DIALLING SERVICE
. BETWEEN DELHI AND PUNJAB BORDER
CITIES

6337. SHRI A. SREEDHARAN:
Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the reasons for not having con-
nected so far border cities of Amrit-
sar, Kapurthala and Pathankot with
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Delhi through the Subscriber Trunk
Dialling Service particularly when
the lines have already been laid up-
tod]ullundur nearest to Kapurthala
and Amritsar and Jammu, Srinagar
through Pathankot; and

(b) by what time these cities will
be cannected with Delhi by the Sub-
scriber Trunk Dialling Service?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI 1. K.
GUJRAL): (a) and (b). S.T.D. sys-
tem is being extended gradually as
coaxial and microwave schemes are
completed. STD on the Delhi-Amrit-
sar route has been planned and is
likely to be introduced at the end of
1969.

Kapurthala and Pathankot are at
present manual exchanges. S.T.D.
serivce from these stations to Delhi
will be considered after the exchange
systems at these stations are converted
to automatic working.

SCHEME FOR FISHERY DEVELOPMENT
IN MADHYA PRADESH

6338. SHRI D. V. SINGH: Will
the .Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the Madhya Pradesh
Government have submitted any
scheme for development of fisheries
in that State during 1968-69;

(b) if so, the details and lay out
of the scheme and government's
decision thereon;

(c) whether the Madhya Pradesh
Government have also submitted
another scheme for development of
fisheries in the State . under the
Fourth Five Year Plan; and

(d) if so, the broad outlines of
the scheme and its lay-out, indicat-
ing the main spots which are to be
developed for fisheries; and Govern-
ment’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION

A
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(SHRI ANNASAHIB SHINDE):
(a) and (b). The Government of

“Madhya Pradesh had proposed an
outlay of Rs. 35 lakhs in their An-
nual Plan for 1968-69 for the deve-
lopment of Fisheries. The main sche-
mes rtelate to intensive fish culture,
survey and research, production of
fish seed, devlcopment of reservoir
fisheries, fisheries extension work in
Community Development and Ap-
glicd Nutrition Programme Blocks,

sh storage and marketing, and re-
clamation of fallow waters. The pro-
posals were agproved and an outlay
of Rs. 30 lakhs was agreed to.

(c) and (d). The Fourth Five Year
Plan proposals for the development
of Fisﬁenes in Madhya Pradesh have
not been received. They are expect-
ed to be received shortly.

NON-STANDARDIZATION OF TINNED

Foop SuppLy

6339. SHRI JUGAL MONDAL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to re-
fer to the reply given to Unstarred
Question No. 9368 on the 2nd May,
1968, and state:

(a) whether the information re-
garding the non-standardization of
tinned food supply has since been
collected;

(b) if so, the details thereof; and
(c) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CUTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir, =

(b) No complaints have been re-
ceived regarding non-standardisation
of tinned ghee and ‘Ajanta’ thick
crcam. Director General Health Ser-
vices have, however, informed that
they received a letter from Consumer
Council of India intimating that cer-
tain complaints have been received
regarding Amul Processed cheese
marketed in 200 grams tins which
omitting nauseating odour and taste
as well as abnoxious favour.

6—7 LSD/68
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At present there is no legislation
under which compulsory quality con-
trol can be exercised on tinned food
stuffs. The minimum standards for
most of the food products have al-
ready been prescribed under the Pre-
vention of Food Adulteration Rules,
1955. 1In the case of fruit and vege-
table products, however, the Fruit
Products’ Order, 1955, lays down mi-
nimum grade standards and compul-
sory quality control is enforced. As
regards other food stuffs, which come
under Voluntarv Quality Control un-
der “Agmark” and I1.S.I. (Certifica-
tion mark) Acts, 1952, minimum
grade standards are laid down and
as both these acts are permissive in
nature, no compulsory quality con-
trol can be enforced thereunder, un-
less the manufacturers volunteer to
come under any of the Quality Con-
trol Scheme, viz. Agmark and IS.I.
(Certification mark) Act.

(c) Does not arise.

Srtor HOuRs oF FRUIT MERCHANTS IN
INDRA MARKET, DELHI

6340. SHRI JUGAL MONDAL:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the senior Shop-Ins-
pector has ever visited Indra Market,
Delhi during the period from the
1st' January, 1968 to the 31st July,
1968, to find out the truth in the
allegations made by residents to
Members of Parliament that all the
shops of fruit merchants are open
after 3.30 p.m. and business is done
in the shops;

(b) if so, the number of the shops
visited by him and the action taken
in all such cases; and

(c) whether shop Nos. 33, 36, 49,
53, 68, 66; 67 and 68 are open all
the twenty four hours causing great
inconvenience to the residents?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHD: (a) and (b). The Indra
Market was inspected 43 times dur-
ing the period from Ist January,
1968 to 3lst Jnly, 1968, by Shop
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Inspectors and higher officials of the
office of the Labour Commissioner,
Delhi as a part of normal inspection
and not as a result of any complaint.
Thirteen Shop keepers were prose-
cuted for infringement of law.

(c) These are shops of fruit mer-
chants, which provide sleeping ac-
commodation to Faleda.rs and out-sta-
tion customers after 8.30 p.m. So far
no complaint of any inconvenience
to the residents of the locality has
been received by the Labour Com-
missioner, Delhi.

CHAMBAL SCHEME FOR RAJASTHAN

6341. SHRI D. N. PATODIA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to
state:

(a) whether ‘it is a fact that an
Indo-U.N. team will tackle the pro-
blems in the Chambal Scheme in
Rajasthan;

(b) whether the team apart from
taking steps to improve the water
table of the river Chambal will also
initiate action to demonstrate in re-
clamation or development of the
rayines to make them suitable for
agriculture; and

(c) if so, the details of the scheme
taken up by the team?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir.

(b) and (c). A Project for “Land
and Water Use and Management in
the Chambal Irrigated Area in Ra-
jasthan” has been taken up with
assistance from the U.N.D.P. (SF).
The purpose of the Project is to
evolve eftective solutions to the soil
and water management problems of
the irrigable area commanded by
the Chambal Project through the
implementation of pilot schemes.
The Project does not visualise the
reclamation of ravine areas, which is
being tackled seEarately by the State
Government with technical assistance
and advice from the Centre.
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ImporT OF RicE FROM U.AR.

6342. SHRI SRADHAKAR SU-
PAKAR: Will the Minister of
FOOD AND AGRICULTURE be
pleased to refer to the reply given
to Unstarred Question No. 570 on
the 23rd July, 1968 and state:

(a) the total guantity of rice likely
to be imported from U.AR. as a
result of the recent negotiation by
the Ahuja Mission; and

(b) the total C.LF. cost of im-
ports?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
A quantity of 40 thousand metric
tons of rice had been purchased from
the U.AR. for import during 1968.

(b) Since the Government still con-
template some purchases of rice from
abroad, it would not be in the pub-
lic interest to disclose the price at
which rice has been purchased from
the U.A.R. this year.

IMPORT OF TRACTOR SPARE PARTS

6343. SHRI S. R. DAMANTI: Will
the Ministcr of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether a decision has been
taken to issue licences for the im-
port of tractor spare parts;

(b) the annual requirements of
such imports and whether an esti-
mate has been made of tractors ren-
dered unserviceable for want of spare
parts; and

(c) the efforts made to meet the
requirements by the indigenous ma-
nufacture of spare parts?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE.
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) to (c). The required information
is being collected and will be laid
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on the Table of the Sabha as soon
as available.
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TELEPHONE DIRECTORY IN TaMIL

6345. SHRI YASHPAL SINGH:
Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether the P. & T. Depart-
ment is unable to bring out the Del-
hi Telephone Directory in Tamil for
the use of people of Madras in the
absence of printing facility; and
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(b) if so, what action is proposed
to be taken to get the work done at
an early date?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI I. K.
GUJRAL) :(a) and (b). Directories
are published in English and in Hin-
di. also in several places in the coun-
try. Directories are also being pro-
gressively published in regional lan-
guages.

As Tamil is not the regional lan-
guage of Delhi it is not proposed to
publish the Delhi Directory in Ta-
mil.
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RovyALTY CHARGED ON TIMBER FOR

DEPARTMENTAL EXTRACTION IN THE
NEIL IsLANDS

6347. SHRI K. R. GANESH: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a). the amount of royalty charged
on timber for departmental extrac-
tion in the Neil Islands, Andaman;
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(b) the amount of royalty levied
from Messrs Keinal Enterprise dur-
ing the period of their contract of
Neil Islands; and

(c) the reasons for the difference in
royalty, if any?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
() No royalty is charged on depart-
mental extraction in Neil Islands
as such. However to arrive at the
working results of the department as
a whole royalty is adjusted in the
proforma accounts at the time of
compilation on a proforma basis. De-
partmental extraction in Neil island
started in 1968-69 only and the pro-
forma accounts for this year wilrbe
finalised in October, 1969.

(b) The amount of rovalty levied
from M/s. Keinal Enterprise during
the period of their contract from
22-6-1968 to 216-1968 is Rs.
4,76,628.83 for removing 35,709.592
cum. of commercial timber.

© 'Does not arise.

AMENDMENT OF REPRESENTATION OF
ProPLE AcT

6348. SHRI K. M. KOUSHIK:
Will the Minister of LAW be pleased
to state:

a) whether Government pro
to( gndudc leprosy as one f:)fp&ﬁ:
conditions for disqualification of
candidates contesting elections to
Parliament and State Legislatures;

(b) if so, whether Government
propose to bring the necessary Bill
to amend the Representation of the
People Act for the purpose; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI
M. YUNUS SALEEM): (a) No, Sir.
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(b) Does not arise.

. (c) The various disqualifications

mentioned in articles 102 and 191
of the Constitution or in sections 8,
8-A, 9, 9-A, 10, 10-A of the Repre-
sentation of the People Act, 1951,
do not entail any Physical disease,
infirmity or- disability. The reason
for not making any proposal in re-
lation to leprosy is that under the
modern medical treatment it can per-
haps be kept under effective check,
if not completely cured. Then, if the
disease is in advanced stage in the
case of any person he will not even
think of standing for any election
and the electorate also will not vote
for him. If the disease is in a pre-
liminary stage then it can be hidden
and the sufferer may stand as a can-
didate. But, as the diseasc is not easi-
ly contagious, the risk to others is
not great. If we amend the law with
respect to leprosy, we may have to
do the same in respect of several
other diseases like T.B., Cancer etc.
In any case, no respectable person
suffering from fell diseascs is likely
to seek election to the Houses of
Parliament or State Legislatures. As
the practical asgect of the matter is
negligible, no legislation seems to
be called for.

" 'FooDGRAINS HANDLING CAPACITY OF
InDIAN PORTS

. 6349. SHRI INDRAJIT GUP-
‘TA: Will the Minister of FOOD
AND AGRICULTURE be pleased
to. state:

(a) whether in view of the improv-
ed food situation and prospects of
diminishing food imports in the com-
ing yeéars, Government have made
any re-assessment of the foodgrains
handling capacity that will actually
be required at Indian ports;

(b) if so, whether acquirement and
installation of new mechanical plant
for unloading and storing grains at
the . major Ports is being adjusted
aceordingly; and

(c) the amount of forej €x-

change likely to be spent under this
Head during the Fourth Plan period?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) to (c). Reassessment of foodgrains
handling capacity required at the
various ports and of the need for
new mechanical equipment and in-
stallations is being made at present.
The amount of foreign exchange
likely to be spent can be determined
only when the Fourth Plan has been
finalised.

SETTLEMENT OF LAND IN FAVOUR OF
HArIjAN FAMILIES IN BIHAR

6350. SHRI YOGENDRA SHAR-
MA: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state: .

(a) whether it is a fact that the
District Collector (Land Reforms) of
Darbhanga had issued an order on
the 7th October, 1967 for settling
55 Bighas of gairmararua land in
favour of 71 Harijan families of vil-
lage Ujna, Anchal, Kusheswarsthan
in the same District;

(b) whether the local landlords,
with the help of the lice, have
tried to prevent those Harijan fami-
lies from enjoying the peaceful pos-
session of the land in defiance of
the District Collector’s order; and

(¢) the steps taken by the authori-
ties concerned to enforce the said
order of the District Collector?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) to (c). The information is being
collected from the Government or
Bihar and Will be placed on the
Table of the Sabha as soon as pos-
sible.
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CENTRES TO CHOOSE THE COURSES BY
STUDENTS IN DELHI

6352. SHRI HIMATSINGKA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

* (a) whether a number of Informa-
tion Centres are proposed to be set
up in Delhi to help boys and girls
who have completed school and col-
lege education to choose their ca-
reers;

(b) if so, the main guidelines on
the basis of which the pupils will
be guided by these Centres with a
view to minimising educated un-
employment; and

(c) whether similar centres are also
proposed to be set up in the diffe-
rent States?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION (SHRI S. C. _IAMIl_l): (a)
The regular Vocational Guidance
Sections attached to the Employment
Exchanges and the University Em-
ployment Information and Guidance
Bureau, Delhi, give such guidance
to employment seekers and students.
Besides, the Delhi Administration
organise ad-hoc Information Centres
just about the time the results of
the Higher Secondary Examination
are announced every year, as a part
of ‘Choose Your Career Campaign’
to provide occupational information
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to those who are about to complete
their school and college education.

(b) The Ad-Hoc Information Cen-
tres disseminate information relat-
ing to employment opportunities
and educational and training faci-
lities, particularly in Delhi.

(¢) Vocational Guidance Sections
attached to Employment Exchanges
in the different States and the Uni-
versity Employment Information and
Guidance  Bureaux in different
Universities offer Vocational Gui-
dance regularly to job seekers.
Besides, sgicial guidance program-
mes have been organised in a num-
ber of States.

IRRIGATION OF LAND IN Buar
THROUGH FLOATING PUMPING SETS

6353. SHRI BHOGENDRA JHA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to
state:

(a) whether there is a proposal to
irrigate lands on both the sides of
river Burhigandak from Samastipur
to Khagaria in Bihar through the
system of floating pumping sets;

(b) if so, the progress already made
in this regard;

(c) whether it is proposed to ex-
tend this scheme topt.hgo:vcr Bag-
mati_and Khiroi in the Darbhanga
and Muzaffarpur Districts;

(d) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) to (e). The information is being
collected from the State Government
and will be placed on the Table of
the Sabha on receipt.

SUGAR MILLS

6354. SHRI BAL RA] MADHOK:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) how many licences have heen
issued for new sugar mills during the
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last two years and which of them
have been completed and started pro-
duction; and

(b) what is the installed capacity
of the existing sugar mills in the
country and how much of it was
worked in the crushing season of
1967-68?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) Licences for the establishment of
16 new sugar factories were issued
during the period February, 1966 to
July, 1968. Of these the factories
at the following three places have

been established and gone into pro-

duction:—
1. Dhoki, District Osmanabad

(Maharashtra).

. Sangamner, District

nagar (Maharashtra).

3. Una, District Junagadh (Gu-
jarat).

(b) The installed annual sugar
production capacity of the sugar in-
‘dustry in 1967-68 is 34.69 lakh ton-
nes. The installed capacity of the
working sugar factories is 34.13 lakh
tonnes.
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ExPORT OF TELEPRINTERS

6356. SHRI G. S. REDDI: Will
the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Teleprinters made
in India with the collaboration of
an Italian fum are available for ex-
port to foreign countries; and

(b) if so, the foreign exchange pro-
fits available from this export?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI I. K.
GUJRAL): (a) and (b). Under the
collaboration agreement entered in-
to by the Hindustan Teleprinters
Limited with M/s. Olivetti of Italy
export of teleprinters is permissible



2763 Written Answers

to a limited number of countrics
only viz., Afghanistan, Burma, Cam-
bodia, Ceylon, Laos, Nepal, Pakistan
and Viet-Minh till 1970. After 1970
the Hindustan Teleprinters Limited
will be free to export their pro-
ducts to all countries without any
restrictions. The Hindustan Tele-
printers Limited have already re-
ceived an order from the Govern-
ment of Ceylon for the supply of
teleprinters. The foreign exchange
profit available from this order
would be about Rs. 2.07 lakhs.

LAND REFORM MEASURES IN STATES

6357. SHRI VASUDEVAN NAIR:
Will the Minister of FOOD AND
AGRICULTURE be pleased to
state:

(a) whether it is a fact that the
progress made so far in the States in
mplementing the land reform mea-
sures has not been very satisfactory;

(b) if so, the reasons therefor and
the names of States which are lag-
ging behind in this regard; and

(c) whether Government intend to
appoint a high-powered committee
to review the impact of land re-
forms on the life of agriculturists
and the economy of the country?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
Land reform micasures are at various
.stages of implementation in diffe-
rent States. Whereas considerable
progress has been made, certain gaps
and short-comings have been noticed
in some States.

(b) and (c). The National Deve-
lopment Council had set up a Com-
mittee to review the progress of land
reforms in different States, ascertain
the difficulties cxperienced by the
State Govetfiments in expeditious
and effective implementation of land
reforms and propose measures for
speedy implethentation. The Cotm-
mittée consisted of the Minister of
Homeé AFairs as Chairman and Mi-
nister of Food & Agriculture, Mem-
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ber Incharge (Land Reforms) in the
Planning Commission and Chief Mi-
nisters who were Vice-Chairman of
the Zonal Gouncils as Members. The
report of the Land Reforms Imple-
mentation Cominittee has since been
published for general information.
Attention of Chief Ministers has
been drawn to the findings and sug-
gestions made jin the report and for
the need for effective and early action
by the Minister of Food and Agricul-
ture. It is not considered necessary
at this stage to appoint another
high-powered Committee to review
land reforms.

INTER-CASTE MARRIAGES

6358. SHRI DEIVEEKAN:
SHRI MAYAVAN:
SHRI SUBRAVELU:

Will the Minister of LAW be
pleased to state:

(a) whether Government have
plans to encourage inter-caste mar-
riages; and

(b) whether Government propose
to finance at least partially the ex-
penditure incurred by State Govern-
ments which are providing incentives
in this regard?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI
M. YUNUS SALEEM): (a) No, Sir.

(b) Docs not arise.
wnini@thmn;ﬁt{ﬂ
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STAFF OF ANDAMAN AND NICOBAR
FORESTS

6362. SHRI K. R. GANESH: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the total expenditure on ad-
ministrative and supervisory staff of
the Andaman and Nicobar Forests
for maintenance and regeneration
and structural operations; and

(b) the total staff, administrative
and supervisory required for the
above purposes only, category-wisg,
right from the Chief Conservator of
Forests to Forestor, and the expendi-
ture on them category-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(2) and (b). The required informa-
tion is being collected from Anda-
man Administration and will be
placed on the Table of the Sabha in
due course,
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ROLE OF AGRICULTURAL UNIVERSITIES

6363. SHRI DHIRESWAR KA-
LITA: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) whether Government have as-
sessed the role of Agricultural Uni-
versities in promoting the modern
technique of production in the agri-
cultural field;

(b) if so, the results thereof;

(c) whether Government intend to
set up more agricultural universi-
ties in the country during the Fourth
Plan; and

(d) if so, the number of universi-
ties to be set up?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) and (b). Since the Agricultural
Universities are of recent origin there
has not been any specific assessment
so far of the role of Agricultural
Universities in promoting the ‘mo-
dern technique of production in
agricultural field. It has, however,
come to the notice of the Govern-
ment of India that some of the Agri-
cultural Universities where Research,
Education and extension are fully
integrated have made good strides
in this direction.

(c) The decision to set up Agri-
cultural Universities has to be taken
by the State Governments. The Gov-
ernment of India is, however, pre-
pared to assist the States to set up
Agricultural Universities during the
Fourth Plan period.

(d) The State Governments of
Kerala, Assam and Bihar have so far
proposed to set up Agricultural Uni-
versities in the respective States dur-
ing the Fourth Plan period.

Co-OPERATIVE RICE MILLS IN ANDHRA
PRADESH

6364. SHRIMATI B. RADHA-
BAI: Will the Minister of I‘;OOD
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AND AGRICULTURE be pleased
to state:

(a) how many of the Co-operative
Rice Mills installed in Andhra Pra-
desh are automatic and how many of
tht:im are of the conventional type;
an

(b) how many are in working con-
dition and whether they are running
at a loss or profit?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI M. S. GURUPADASWAMY):
(a) Out of 143 co-operative rice mills
assisted so far, only one rice mill is
modern/automatic and the remain-
ing 142 are conventional sheller type.

ﬂb) Of the 143 co-operative rice
mills, 113 have been completely in-
stalled and almost all of them are in
working condition. Most of the units
have started working only last year
and the information regarding their
working results is not readily avail-
able.

SELF-SUFFICIENCY IN AGRICULTURAL
IMPLEMENTS

6365. SHRI DHIRESWAR KA-
LITA: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) whether it is a fact that the
country is not yet selfsufficient in

_the production of modern agricul-

tural implements; and

(b) if so, the measures taken to
stcf) up production of modern agri-
cultural implements?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) and (b). No Sir. The modern
scientific agricultural implements are
available at reasonable rates to far-
mers. Generally, improved agricultu-
ral implements are manufactured by
both public sector and private sec-
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tor undertakings. A large number of
small fabricators also manufacture
improved agricultural implements.
Improved agricultural implements
are also being manufactured in Gov-
ernment Workshops in Madras, Ma
harashtra, U.P., Rajasthan and Hi-
machal Pradesh. Agricultural imple-
ments considered useful for farmers
in India are also imported for de-
monstration and trial purposes.

SELF SUFFICIENCY IN RICE

6366. SHRI DHIRESWAR KA-
LITA: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) whether it is a fact that the
country is not yet self-sufficient in
the production of rice;

(b) the extent of rice deficit at
present;

° (c) whether any special measures
have been taken to wipe out this
deficit within the next few vyears;
and

(d) if so, the details of the mea-
sures taken?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
() Yes, Sir.

(b) In the absence of a comprehen-
sive survey regarding consumption of
rice in different parts of the country
and in view of the fact that the re-
quirement of rice is also elastic to
some extent depending on the availa-
bility of rice and other substitute
foodstuffs, their comparative prices,
levels of income, population growth
and extent of urbanisation etc., it is
not possible to estimate the exact re-
quirements and consequently the ex-
tent of deficit. However, it may be
mentioned that a total quantity of
4 lakh tonnes-of rice is lik(gy to be im-
ported during 1968.

(¢) and (d). Steps have been taken
to increase the production of rice un-
der the High-Yielding Varieties Pro-
gramme and Multiple Cropping Pro-
gramme. It is planned to bring a total
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area of 12.5 million acres under the
cultivation of high-yielding varieties
of paddy by the end of 1970-71. This
area is expected to give an estimated
additionafJ production of about 8.5
million tonnes of rice. The high-
yielding varieties of paddy were rais-
ed over an area of ;.2 million acres
during 1966-67 and 4.41 million acres
during 1967-68. The tentative target
for 1968-69 has been fixed at 85
million acres.

The High-Yielding Varieties Pro-
gramme has been taken up in areas
having irrigation facilities or assured
rainfall. The participating farmers
are assured the needed inputs like
seeds, fertilizers, pesticides, credit
etc. Arrangements have also been
made to train the farmers in the
adoption of the package of practices
recommended for the high-yielding
varieties of paddy. Under the Multi-.
gle Cropping Programme initiated

om 1967-68, two or even three crops
of paddy are being raised instead
of a single crop of paddy in areas
having necessary irrigation facilities.

HANDLING OF FOODGRAINS AT NARAINA
. DEeproT, DELHI

6367. SHRI ONKAR LAL BER-
WA: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) whether it is a fact that during
the period from the 18th June, 1968
to the 31st July, 1968, the Food De-
partment paid through the Food
Corporation of India a sum of Rs.
19,636 to labour in addition to losses
due to demurrage on account of the
handling cost at Naraina Depot,
Delhi;

(b) whether the expenditure incur-
red is six times of what would have
been paid to the contractor if it had
been done through him;

(c) whether any inquiry has been
made into this matter; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION

AUGUST 29, 1968
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(SHRI ANNASAHIB SHINDE):
(a) No, Sir; the Food Department has
made no such payment.

(b) to (d) Do not arise.

HANDLING OF FOODGRAINS AT NARAINA
DepoT, DELHI

6368. SHRI ONKAR LAL BER-
WA: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) whether it is a fact that accord-
ing to the agreement on handling of
foodgrains at Naraina Depot, Delhi
in the event of failure of the con-
tractor to carry out the agreement, he
is made responsible for the payment
of only the excess of the rates paid to
another agency engaged at his risk
and not for demurrage etc. on the
foodgrains;

(b) if so, who is responsible for the
losses of demurrage; and

(c) the steps which Government
propose to take to check the recur-
rence of such losses?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE.
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) Yes Sir; the contractor is however
liable for all costs, damages, demur-
rage, wharfage charges etc., incurred
by the Food Corporation of India
because of the default on the part of
the contractor during the currency of
the contract.

(b) The contractor or the agency
undertaking the work at the risk and
cost of the defaulting contractor is
responsible for the losses on accoun
of demurrage not attributable to the
defaulting contractor.

(c) Every effort is made to ensure
that the loading/unloading of wagons
is carried out within the stipulated
period.
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EVACUEE LAND IN HOSHIARPUR

. 6369. SHRI ONKAR LAL BER-
WA: Will the Minister of LABOUR
AND REHABILITATION be plea-
sed to state:

(a) whether it has been brought to
the notice of Government that gross
mismanagement of evacuee land pre-
vails in Hoshiarpur District, Punjab
and that the real tillers, who have
all along been depositing all dues
to Government and have legally ac-
quired right of ownership of land,
are being harassed and interfered with
in tilling; .

(b) whether any complaints in this
regard have been received by Govern-
ment; and

(c) if so, the action taken by Gov-
ernment to protect the interests of
tillers?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION (SHRI D. R. CHAVAN):
(a) No.

(b) No.

(c) Does not arise.

ExPORT ORIENTED COOPERATIVE
ProcEessiNG UNITS

6370. SHRI YASHPAL SINGH:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether a centrally sponsored
scheme for the establishment of ex-
port-oriented cooperative processing
units has been worked out; and

(b) if so, the broad features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE.-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) A centrally sponsored scheme for
establishment of export oriented co-
operative processing units is in ope-
ration since 1966-67. The question of
its continuation during the 4th Plan
is at present under consideration.

(b) Under the scheme, the State
Governments are eligible to get from
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the National Cooperative Develop-
ment Corporation, outside their state
plan ceilings, 1009, assistance provid-
ed by them in the form of share capi-
tal contribution/loans for meeting the
block capital requirements of agri-
cultural processing units.

SATELLITE COMMUNICATION SYSTEM
ror EpucaTioNnaL T. V. PROGRAMMES

6371. SHRI YASHPAL SINGH:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government propose
to set up a Satellite Communication
System within the country for educa-
tional T. V. programmes as also aero-
nautical communications;

(b) if so, the details thereof; and
(c) when it will be implemented?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI I. K.
GU]JRAL): (a) to (c) The question of
setting up a Satellite Communica-
tions System within the country for
Educational T. V. programmes is at
a preliminary stage of consideration.
No details have so far been worked
out. No proposal for utilising the
satellite system for aeronautical com-
munications is at present under con-
sideration.

REFUGEE SETTLERS IN CHATLA IN
CAcHAR DISTRICT, ASSAM

6372. SHRI B. K. DASCHOW-
DHURY: Will the Minister of LA-
BOUR AND REHABILITATION
be pleased to state:

(a) whether refugees settlers in
Chatla in the Cachar District of As-
sam have submitted a memorandum
to him on the 5th May, 1968; and

(b) if so, the action taken thereon?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION (SHRI D. R. CHAVAN):
(a) Yes. A memorandum was sub-
mitted on behalf of seven refugee-set-
tlers to the Deputy Minister for
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Rehabilitation  during his tour of
Cachar district of Assam in the month
of May, 1968.

(b) An enquiry was made from the
Deputy Commissioner regarding the
correct situation; the Rehabilitation
Secretary to the Government of As-
sam also furnished information. The
refugee-settlers of Chatla were repor-
ted to have made their own arrange-
ments for occupying certain lands and
to have, in consequence, come into
difficulty. The matter did not call
for the intervention of the Govern-
ment of India. This position was
explained orally on the spot to the
honourable Member of Parliament
who happened to be present. The
displaced persons’ case will be settled
under the ordinary law of the land
to which they can have recourse.
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BUILDING FOR SUB-POST-OFFICE AT
RAIRANGHUR IN ORISSA

6380. SHRI MAHENDRA MA-
JHI: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government have ac-
quired any land for the construction
of Sub-Post-Office building and Tele-
phone Exchange building at Rairan-
ghur of Mayurbanj District in Orissa;
and

(b) if so, when the construction of
the buildings will be undertaken?

‘THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI I K.
GUJRAL): (a) The Post Office is
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located in an. ex-State building. Ac-
tion has also been intiated to take
over the plot of land along with the
existing post office building for re-
construction to meet the shortage in
accommodation.

The Telephone Exchange is situa-
ted in a rented building having suffi-
cient accommodation. There is no
proposal at present for construction
of telephone exchange building.

(b) Action for reconstruction of
post oflice building will be initiated
as soon as the property is transferred
to the department.
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FisH MORTALITY IN INDIAN OCEAN

6382. SHRI BENI SHANKER
SHARMA:

SHRI D. C. SHARMA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the need to prevent
the large scale mortality of fish in
the Indian Ocean has been examin-
ed; and

(b) if so, the steps proposed to be
taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) and (b). Occurrence of large scale
mortality of fish in the Indian Ocean
has been observed only as an occa-
sional phenomenon. These occur-
rences. have been attributed to ocea-
nographic factors which are not sub-
ject to human control at the present
stage of technological development.

CENTRAL LABOUR WELFARE FuND

6383. SHRI BENI SHANKER
SHARMA:
SHRI D. C. SHARMA:

Will the Minister of LABOUR
AND REHABILITATION be plea-
sed to state:

(a) whether the 18-Member Labour
Welfare Committee appointed by
Government last year under the
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Chairmanship of Shri R. K. Malaviya
has suggested the setting up of a
Central Labour Welfare Fund;

(b) whether the suggestion has been
considered; and

(c) if so, the results thereof?

THE MINISTER OF LABOUR
AND REHABILITATION: (SHRI
HATHI): (a) to (c). The Committee
on Labour Welfare has not yet sub-
mitted its report to the Government
of India.

HicH-YIELDING CroOPS

6384. SHRI BENI SHANKER
SHARMA:

SHRI D. C. SHARMA:

~Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that high-
yielding crops are not good for con-
sumption, require more investment
and resources, are susceptible to pests
and diseases and have low market
value; and

(b) if so, the reaction of Govern-
ment thereto? .

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR1 ANNASAHIB SHINDE):
(a) and (b). According to the avail-
able data, the high-yielding varieties
of cereals are generally good for hu-
man consumption and also more nu-
tritive than the traditional varieties.
Tainan-3 variety of paddy, however,
is coarse and possesses poor cooking
quality and as such is not popular
with the consumers. To make the
high-yielding varieties acceptable to
the consumers, improved cooking
methods and different recipes are
being propagated. Simultaneously,
the rcsearch workers are making
efforts to evolve new varieties having
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better cooking quality, colour, high
nutritive value, etc. For example,
the high-yielding varieties of wheat
like Sharbati Sonora, Kalyan Sona.
Sonalika and $-331, which have rece-
ntly been evolved, have amber colour
and as such are more acceptable to
the consumers.

The high-yielding varieties of cere-
als are fertilizer responsive and
require application of fertilizers in
much higher doses than the tradi-
tional varieties. The cultivation of
these varieties involves much greater
investment in terms of the use of
high-yielding seeds, greater quantity
of fertilizers, more intensive applica-
tion of pesticides etc. However, since
the yields obtained from these varie-
ties are considerably higher than
those from the traditional varieties,
the net profit per acre to the farmer
accruing from their cultivation is sub-
stantially higher than that from the
traditional varieties.

On account of the heavy applica-
tion of chemical fertilizers, which is
anything from 2 to 3 times as com-
pared to the local varieties, the high-
yielding varieties of cereals are more
susceptible to pest and disease attacks.
Keeping this in view, the farmers are
advised to have recourse to regular
prophylactic measures, as part of the
recommended package of practices, so
that the out-break of pests and disea-
ses is avoided. In the case of actual
incidence suitable remedial measures
are taken so that the large invest-
ments made in terms of seeds, fertili-
zers, etc. bring adequate returns.

In some areas the high-yielding
varieties fetched lower market price
than the local varieties since the for-
mer were treated as coarse grain.
Wherever such instances came to the
notice of the Government of India,
the matter was taken up with the
concerned State Governments and
steps have/are being taken by them
to equate the grains of high-yielding
varieties with appropriate grades so
that remunerative prices are fixed for
them.
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RELEASE OF GIFT WHEAT To KERALA
STATE

6385. SHRI N. R. LASKAR:

SHRI CHENGALRAYA
NAIDU:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
Central Government have released
500 tonnes of gift wheat to the Gov-
ernment of Kerala for free distribu-
tion among the people affected by
the recent floods;

(b) whether requests from the Sta-
tes of Rajasthan, Bihar and Assam
for the supgly of free gifts of food-
grains to the people of the States
affected by the floods have also been
received; and

(c) if so, the action taken thereon
and if no action has been taken, the
reasons therefor?

THE .MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) One thousand tonnes of gift wheat
has been released to the Government
of Kerala for free distribution among
people affected by the recent tioods.

(b) No, Sir.

(c) Does not arise.

IMPORT OF AUSTRALIAN SHEEP

6386. SHRI N. R. LASKAR:

SHRI CHENGALRAYA
NAIDU: ~

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
Jammu and Kashmir Government
have signed an agreement with the
Australian Government for the im-
port of Australian sheep during the
next five years;

(b) if so, the total cost of foreign
exchange required for the deal; and
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(c) the reasons for importing the
sheep?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) to (c). The requisite information is
being collected from the State Gov-
ernment of Jammu and Kashmir and
will be placed on the Table of the
Sabha, on receipt.

SuPER Bazar, NEw DELHI

6387. SHRI N. R. LASKAR:

SHRI CHENGALRAYA
NAIDU:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
Management of the Delhi Super
Bazar which came into being two
years ago as a symbol of the consu-
mers’ cooperative bid to curb price-
rise has passed into the Government
hands;

(b) if so, whether Government have
reconstituted the Managing Commit-
tec of the Super Bazar;

(c) if so, the reasons therefor;

(d) the names of new members of
the committee; and

(e) how the change-over will help
the improvement of the Super Bazar?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWA-
MY): (a) No, Sir; the Super Bazar
continues to be run by a Consumers’
Cooperative Society.

(b) Yes Sir;

(c) The term of the first nominated
Managing Commiittee expired on 29th
June, 1968; hence, a new Managing
Committee had to be constituted;

(d) A statement is laid on the
Table of the House;
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(e) It is expected that the members
of the new Managing Committee,
with their varied experience, will
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take steps to improve the working of
the Super Bazar.

Statement

1. Shri S. D. Misra, M.P. President
10, Feroz Shah Raad, New Delhi.

2. Sardar Buta Sing, M. P. , Member
21, Feroz Shaw Road, New Delhi.

3. Shri L. C. Jain, General Secretary, Member
Indian Co-operative Union, New Delhi.

4. Shri S. C. Chhapra, Chairman, Member
New Delhi Municipal Committee, New Delbi.

5. Dr. Durga Deulkar, Director, Member
Lady Irwin College, Sikandara Road, New Delhi.

6. Smt. Geeta Kumar, Member
16, Golf Link Road, New Delhi.

7. Shri Pran Sabharwal, Member
D. 1I/89, Pandara Road, New Delhi.

8. Shri H. S. Lather, Member
C/o Delhi State Co-operative Bank, 31, Netaji Subash
Marg, Delhi.

9. Shri S.M. Goyal, Member
‘Secretary, Planning, Delhi Admn.

10. Shri D. K. Dass, Member
Chief Controller of Rationing,
Delhi Administration, Delhi.

11. Shri S. C. Dua, Member
Registrar of Co-operative Societies,
Delhi.

ENFORCEMENT OF BONUS AcT IN THE MINISTER OF LABOUR
COLLIERIES AND REHABILITATION (SHRI

6388. DR. RANEN SEN: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to
state:

(a) the names of collieries which
have not yet paid the profit sharing
bonus for the years 1965-1966 and
1967;

(b) the number of workérs work-
ing in each of these collieries; and

(c) the steps Government have
taken to enforce the Bonus Act in
these collieries?

HATHI): (a) and (b). A statement
showing the names of collieries
which have not yet paid the profit
sharing bonus for the accounting
vears 1965 and 1966, as also the
uumber of workers employed therein,
is laid on the Table of the House.
[Placed in Library. See No. LT-1952/
68]. Bonus for the accounting year
31-12-1967 is payable by the 3lst
August, 1968 as per Section 19 of the
Payment of Bonus Act, 1965 and, as
such, no colliery can said to be a
defaulter in respect of the account-
ing year 1967 at the present moment.
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(c) 14 collieries in respect of the
accounting year 1965 and three for
the accounting year 1966 have already
been prosecuted for contravention of
the Payment of Bonus Act, 1965.
The other defaulting collieries have
been served with show cause notices
to explain why action should not be
taken against them for contravention
of the Payment of Bonus Act, 1965.
Action for filing claim applications
and for prosecution is being taken in
these cases.
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EMPLOYEES OF SUPER BAZAR,
NEw DELHI

6396. SHRI BAL RAJ] MADHOK:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that a num-
ber of the employees of the Super
Bazar, New Delhi are closely connec-
ted with some officials of Govern-
ment; and

(b) if so, the names of such emplo-
yees and their relationship with the
officers in question?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) The Super Bazar has about 1,100
employees, and information about
their connections with ~ government
officials is not available.

(b) Does not arise.

AUTOMATION IN INDUSTRY

6397. SHRI HIMATSINGKA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the Employers’ Federa-
tion of India has in a recent mono-
graph claimed that the demand for
new jobs created by automation and
the employment opportunities created
in the other departments due to
growth in business would more than
offset the unemployment resulting
from the introduction of automation;

(b) if so, Government’s reaction to
this claim; and

(c) whether Government have de-
cided to speed up automation in all
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the industries during the Fourth
Five-Year Plan period for intensive
~a und speedy development of industry?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Yes, Sir.

(b) Government have noted the

int of view referred to under (a)
above and also the views of workers’
organisation in the matter.

(c) Government’s policy has been
that the introduction of automation
should be selective and consistent
with the social good, that there
should be no consequential retrench-
ment and that the Model Agreement
on Rationalisation evolved at the
15th Session of the Indian Labour
Conference should be followed in all
such' cases.

Issue PRICES OF WHEAT

6398. SHRI HIMATSINGKA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

\ (a) whether Government have lately
decided to issue wheat of comparable
imported and indigenous varieties at
the same issue prices to the State
Governments;

(b) if so, whether this has resulted
in overall increase in the prices of
wheat to be paid by the States for
their supplies from the Centre;

(c) if so, to what extent each State
will have to pay in excess of their
original estimates; and

(d) the resultant prevailing retail
prices of wheat of different varieties
in the different zones and how do
they compare with the prevailing pri-
ces on the eve of the said decision?

» THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE.
LOPMENT AND COOPERATION
(SHR1 ANNASAHIB SHINDE):
(a) Yes, Sir.

9—7 LSD/68

1690 (SAKA) Written Answers 2798

(b) The supplies of wheat to the
States from the Centre prior to the
present fixation of uniform prices for
unported and indigenous wheat w.ef.
17-6-68 mainly consisted of improted
wheat. With the procurement of
huge quantities of indigenous wheat
for the Central pool during the cur-
rent season, it became necessary for
the Central Government to fix the
issue prices on a pooled basis by
which the losses involved in the sale
of some varieties could be adjusted
by making profits in the sale of some
others. This principle of fixing the
issue prices of wheat on a pooled
basis has resulted in increase in the
prices of imported wheat and fall in
those of locally grown varieties.

(c) Does not arise.

(d) The issue prices of wheat sup-
plied from the Central stocks are uni-
form for all the States. The retail issue
prices are fixed by the State Gov-
crnments on the basis of Central Go-
vernment issue prices and their over-
head charges. The resultant retail
issue prices of wheat in the States
consequent upon the present revi-
sion in the Central Government issue
prices w.e.f. 17-6-68 compared with
the retail prices prevailing in the
States prior to 17-6-68 would corres-
pond generally to the extent of revi-
sions made in the Central Govern-
ment issue prices of various varieties

of wheat. ,

DECONTROL OF SUGAR

6399. SHRI HIMATSINGKA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government's attention
has been drawn to the Presidential
Address delivered by Shri V. H. Dal-
mia at the Fourteenth Annual Gene-
ral Conference of the West U.P.
Branch of Sugar mill owners damand-
ing complete decontrol of sugar;

(b) if so. the main grounds on
which the decontrol was sought by
the said Association at the said meet-

ing; and
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{c) Government’s reaction thereto?

. THE: MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI' ANNASAHIB SHINDE):
(a) Yes, Sir.

(b) Decontrol of Sugar in the en-
suing season has been suggested on
the following grounds: —

(1) Sugar price may be slightly
higher in comparison to levy price
but on the whole the sugar would
be selling at prices lower than the
present open market prices.

(2) Decontrol would lead to a sub-
stantial reduction in the price of gur
and khandsari and the -normal price
parity between these and sugar would
be re-established.

(3) Reduction in price of these two
sweetening agents is bound to have
a very welcome effect on the general
price structure.

(c) The sugar policy for the next
year will be reviewed in September,
1968. when information in respect of
standing sugarcance crop will be avail-
able. :

CONSTRUCTION OF BUILDING FOR
PosTtaAL DIviSIONAL OFFICE IN
ORISSA

6400 SHRI G. C. NAIK: Will
the Minister of COMMUNICA-
TIONS bhe pleased to state:

(a) whether land has been acquired
at Kéonjhargarh in the State of Orissa
for construction of the Postal Divi-
sional Office building and staff quar-
ters: and -

(b) if ;s0,.by what time construction
will be started. and the reasons for
the delav?

THE MINISTER OF STATE IN
THFE. DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI I. K.
GUJRAL): (a) Approval for acqui-
sition of land for construction of
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Head Post Office building and Divi-
sional Office buildings has been given.

As regards, staff quarters, proposal
for acquisition of land is under con-
sideration.

(b) Action for construction will be
taken when sites for these have been
ucquirgc_l and funds are available.

BuibinG FOR TELEPHONE EXCHANGE
AND SuB-PosT OFFICE AT BARBIL IN
ORISSA

6401. SHRI G. C. NAIK: Wil
the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have ac-
quired any land for the construction
of Sub-Post Office building, Tele-
phone Exchange building and staff
quarters at Barbil of Keonjhar dis-
trict in Orissa State;

(b) if so, when the construction
work will start; and

(c) the reasons or delay in under-
taking the construction work and
steps taken to expedite it?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI I. K.
GUJRAL): (a):

(a): (i) The Department has initiated
action for acquisition of a
plot of land for the construc-
tion of post office building at
Barbil.

(ii) The Telephone exchange is
situated in a rented building,
which is sufficient for its pre-
sent needs.

(iii) 5 rented quarters have been
provided to the staff.

(b) and (c). Action for construction
of Post Ofhce building will be taken
when land has been acquired.

There 15 no ‘proposa.l at present,
for the construction of Telephone
Exchange building and staff quarters..
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in single cropped areas with irriga-
tion or assured rainfall.

¥ orafos faax wfufraw, 1947

& FGWA SUAY i q9A Ty & ?
DouUBLE-CROP CULTIVATION

6404. SHRI BEDABRATA BAR-
UA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether any progress has been
achieved in increasing the areas under
double-crop cultivation during 1967-
68;

(b) whether this has been mainly
dependent on the availability of irri-
gation facilities; and

(¢) whether special steps have taken
to cxamine the needs of areas now
engaged in single-crop cultivation
only? .

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) Yes. Against the all-India target
of 7.5 million acre under the multiple
cropping programme for 1967-G8. ap-
proximately an area of about 9.2
million acres is reported to have been
covered.

(b) Yes. Areas with assured rainfall
are also covered to some extent.

(c) Under the multiple cropping
programme, measures have been
taken to encourage the cultivation of
2—4 crops in areas where lesser num-
ber of crops were raised earlier. This
has been made possible by the intro-
duction of short duration high-yield-
ing varieties of cereal crops. The
programme is being supported with
supply of seeds, fertilisers, plant pro-
tection services etc.

A symposium on cropping pattern
was organised recently by the Indian
Council of Agricultural Research in
which suitable cropping patterns
were developed taking into considera-
tion the agro-climatic conditions and
the needs of different zones in each
State. These recommendations have,
been circulated to the States and
form the guide-lines for developing
snitable multiple cropping patterns
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SamiE OF EVACUEE PROPERTY ON
AJMAL KHAN Roap, DELHI

6414. SHRI R. K. SINHA: Wil
the Minister of LABOUR AND RE-
HABILITATION be pleased to
state:

(a) whether it is a fact that a valu-
able evacuee property plot on Ajmal
Khan Road in Karol Bagh, New
Delhi is being sold for less than
Rs. 12,000;

(b) whether it is also a fact that
similar plots in the same locality have
fetched more than a lakh rupees
through auction; and

(¢) if so, the reasons for not selling
the above-mentioned plot through
auction?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION (SHRI D. R. CHAVAN):
(a) In the absence of necessary parti-
culars, such as Number etc., of the
plot which the Hon'ble Member has
referred to. it is not possible to ascer-
tain the exact position.

(b) and (c) Do not arise, in view
of the answer to (a) above.

SHORTAGF. OF POSTACE STAMPS AND
MoNEY ORDER FORMS

6415. SHRI R. K. SINHA: Wwill
the Minister of COMMUNICA-
“TIONS be pleased to state:

(a) whether it is a fact that from
several post offices in the country
shortage of stamps and money order
forms is reported and the public are
put to great inconvenience as a re-
sult thereof; and

(b) if so, steps taken to ensure ade-
quate supply of stamps and postal
stationery?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI I. K.
GUJRAL): (a) There have been tem-
porary shortages of postage stamps
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in a few post offices in the country.
‘There is, however, no shortage of
money order forms in any post office.

(b) Steps have been taken to print
and supply adequate quantities of
postage stamisr and stationery in the
post offices throughout the country.

D.M.S. Probucts

6416. SHRI R. K. SINHA: will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a- fact that the
Delhi Milk Scheme has refused to
submit its products, viz., Milk and
Ghee for laboratory tests of the Delhi
Municipal Corporation;

(b) whether it is also a fact that
doubts have been raised about the
quality of its products; and

(c) if so, the steps taken to ensure
supply of pure quality products?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE.
LOPMENT AND CO-OPERATION
(SHR1I ANNASAHIB SHINDE):
(a) No, Sir.

(b) Doubts are somectimes raised
but these are without foundation.

(c) Delhi Milk Scheme has a well
equipped quality contyol laboratory
under highly qualified officers who
maintain strict control of the quality
of milk and milk products at all
stages of processing and manufac-
ture.

INTENSIVE AGRICULTURAL PROGRAMME
IN WEST BENGAL

6417. SHRI JYOTIRMOY BA-
SU: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) whether Intensive District
Agricultural Programme known as
the package programme, has failed
1o effect any improvement in the
agricultural West
Bengal;

production of
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(b) whether the report on Burd
wan. district prepared by the Agri-

" eyltural and Community Develop-
mcnt  Project Department of the
West Bengal Government shows that
although additional 18,000 acres of
land has been brought under rice
cultivation during the last six years,
the yield rate per acre between 1962-
63 remains virtually unchanged;

(c) the main findings of the report
prepared by the Agricultural and
Community Development Project
Department of the West Bengal Gov-
ernment; and

(d) if the reply to part (b) above
be in the affirmative, the
amount of money spent up-to-date
on account of package programme
in West Bengal and in the District of
Burdwan?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) The Intensive Agricultural Dis-

\'trict Programme (Package Program-
me) has been in operation in the
district of Burdwan (West Bengal)
since 1962-63 Rabi season and cover-
ed 1.85 lakh hectares cultivated area
out of the total cultivated areas of
4.99 lakh hectares in the district
upto 1967-68. As a result of the im-
plementation of the programme,
there has been considerable improve-
ment, in respect of adoption of im-
proved methods of farming by the
cultivators. The total consumption
of chemical fertilisers in the district
has gone up from 10,020 tonnes (in
terms of ammonium sulphate) in
1962-63 to 22,338 tonnes in 1967-68.
Similarly, there has been improve-
ment in use of improved seeds and
adoption of plant protection mea-
sures. The yield per hectare has not
maintained an upward trend owing

otargely to unfavourable weather
conditions.

(b), (¢) and (d) Government of
India have not so far received the
report on Burdwan District prepared
by the Department of Agriculture

10—7 LSD/68
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and Community Development Pro-
ject of the Government of West
Bengal. The report has been called
for and the information will be laid
on the Table of the Sabha, when
received.

DISAPPEARANCE OF VANASPATI FROM
MARKET

6418. SHRI S. C. SAMANTA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to
state:

(a) whether  Government are
aware that before the price of Vanas-
pati is raised, all stocks of vanaspati
oil disappear from the market and
no or little supply comes from the
factories; and

(b) if so, action proposed to be
taken to see that such underhand
tactics are not resorted to by the
dealers and manufacturers?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE.
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) No such report has come to
Government’s notice.

(b) Does not arise.

(:ONSUMER CO-OPERATIVE SOCIETIES

6419. SHRI S. C. SAMANTA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to
state:

(a) what assistance or co-operation
his Ministry is likely to get from the
Ministry of Industrial Development
and Company Affairs for implement-
ing the proposal of Consumer Co-
operative Societies taking up indus-
tries and manufacturing work;

(b) how the co-ordination between
the two Ministries will be achieved
and with whom the distribution of
raw material will rest;

(c) whether any scheme or broad
outlines for the working of such con-
sumer co-operative societics has been
worked out; and
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(d) if so, whether the same would
be laid on the Tabler

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) Technical advice of the Ministry
of Industrial Development and
Company Affairs and the Central
Smal‘) Industries Organisation is
available to the extent required.

(b) Necessary liaison is being
maintained between the Department
of Co-operation and the Department
of Industrial Development.

No centralised arrangement is at
present required for distribution of
raw material, which will be obtain-
ed by the consumer co-operatives as
by other small industrial co-opera-
tives. -

(¢) and (d) Yes, Sir. A copy of
the broad guide-lines suggested for
the development of consumer in-
dustries by consumer co-operatives is
laid on the Table of the House.

BROAD GUIDE-LINES FOR THE DEVELOP-
MENT OF CONSUMER INDUSTRIES BY
CoNSUMER CO-OPERATIVES

In Western countries, one of the
main sources of the strength of the
consumer movement is the fact that
consumer co-operatives, apart from
making bulk procurement, also un-
dertake manufacture of consumer
goods cither directly under their own
auspices or through manufacturers
acting on their behalf. In respect of
some of the goods, the main margins
accrue at the manufacturing stage
rather than at the stage of the whole-
saling and retailing. In this con-
text, it is neccessary that consumer

co-operatives in India also enter the
field of establishing consumer in-
dustries. At the same time, such an

entry has to be made very carefully.
In the first place, it has to be safe-
guarded that development of consu-
mer industries does not prejudicious-
ly affect retailing operations. Second-
ly, it has 10 be recognised that manu-
facture of consumer goods in certain
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fields is highly competitive. Finally,
there is the fact that consumer co-
operatives, particularly at the pri-
mary level, are generally at an in-
fant stage and hence may not often
be in a position to undertake the
burden of running consumer industry
in addition to undertaking the job
of retailing. In view of these pros
and cons, the entry of consumer
co-operatives into the ficld of con-
sumer industries must be carefully
planned. Such planning should cover
proper sclection of industries to be
taken up, as also the selection of
the co-operatives which are to set up

the industries.
2. The term consumer industries
should be interpreted comprehen-

sively so as to cover both manufac-
turing industries (c.g. production of
washing soap) as well as consumer
service industries (e¢.g. drv cdeaning,
repair facilities for electrical goods
ctc.).

3. The following consumer indus-
trics offer scope for being taken up
immediately:—

(i) Spices powdering, (ii) Dal Mills
(iiiy Coffec grinding, (iv) Washing
soap, (v) Exercise books and (vi)
Polythenc bags.

In addition to the above indus-
trics, there is scope for immediately
taking up, on a selective basis, the
following types of consumer indus-
tries:—

(i) Repairing facilities for domes-
tic electrical appliances,
(i) Readymade garments,

(iiiy Small bakeries in cities other
than metropolitan cities,

(iv) Power atta chakkies,
and

(v) Dry cleaning.

4. The following consumer in
dustries may be taken up in due

driven

course after fuller  investigation
about their feasibility, economics,
etc: —

(i) Mechanical laundry.
(i) Vegetable ghee.
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(iii) Fruit and Vegetable proces-
sing.

5. Generally speaking, before esta-
blishing any consumer industry, it
should be ensured that the concern-
¢d co-operative has had sufficient ex-
perience of handling . the concerned
commodity by way of wholesaling
and/or retailing. This would enable
the concerned co-operative to have
inside knowledge about problems of
the quality of the product and other
essential tricks of the trade.

6. Ordinarily, establishment of
consumer  industries should be con-
fincd to consumer co-operatives at
the following level: —

(i) National Consumer Federa-
tion.

(ii) State Consumer Federations,
and

(iii) Large Departmental Storcs.

7. With regard to food processing
industries such as manufacture of
vegetable ghee/fruit and vegetable
processing the feasibility of esta-
blishing them through collaboration
betwcen consumer co-operatives and
agricultural producers’ co-operatives
should be kept in view.

8. The Consumer Division in the
Ministry may formulate suitable
model schemes in respect of various
consumer industries. While circulat-
ing these schemes, it should be made
clear that while actually implement-
ing an industry the model schemc
should be suitably readjusted to suit
the local conditions. The model sche-
me would be ordinarily conceived
for a fairly viable project; wherever
conditions so permit, units with
larger capacity may be set up. In
cvery case, it should be examined
whether it is nccessary for the con-
cerned co-operative to undertake the
consumer industry directly under its
own auspices or whether the pur-
pose could be served by the con-
cerned co-operative entering into an
agreement with an established ma-
nufacturers so that the later pro-
duces goods of the required quality
and with the co-operative trade mark
at a pre-determined price.
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ProGRESs 1N CommuNiTY DEVELOP-

MENT WORK AS A RESULT OF MERGER

or MINISTRY OF CoMMUNITY DEVE-

LOPMENT WITH MINISTRY OF Foop
AND AGRICULTURE

6420. SHRI S. C. SAMANTA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the extent of progress made in
the work of community development
after the abolition of the Ministry
of Community Development and its
merger with the Ministry of Food
and  Agriculture;

(b) whether the staff in the Com-
munity Development Blocks has
since then increased or decreased
with recasons therefor; and

(¢) the percentage by which the
Budget -of the Department of Com-
munity Development has been  re-
duced and the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHR1 M. S. GURUPADASWA.
MY): (a) The Erogress made since
the merger of the two Ministries in
January, 1966, has been as reported
m the Annual Reports for 1966-67
and 1967-68, copies of which have
already been placed in the Parlia-
ment Library.

(b) The earlier trend of augment-
ing the strength of the block staff
for programmes of agricultural pro-
duction and redctermining the
strength of other staff has continu-
ed in the States in consonance with
the developing needs and priorities.

(¢) There has been reduction in

establishment expenditure of the
following order in recent years:
196667 ... 10.759%,
196768 ... 15.00%,
1968-69 ... 4.75%,
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GODOWNS FOR STORAGE OF
FOODGRAINS

6421. SHRI G. S. REDDI: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that big
godowns for the storage of surplus
addy were canstructed in Suryapet
in Andhra Pradesh though that area
is not a paddy growing centre;

(b) the amount spent
struction of such godowns;

for con-

(c) the number of such godowns
for storage of foodgrains which arc
lying vacant in other parts of India;
and

(d) what Government propose to
do with such godowns when there
are no sufficient foodgrains to store
in any part of the year?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) The Central Warchousing Cor-
poration godowns of 10,000 tonne
capacity in Suryapet (Nalgonda dis-
trict) 1s meant for storage of all
foodgrains and other commodities.
Its actual occupancy at the end of
July 1968 was 959,.

(b) Rs. 14,48,728 (subject to final
adjustment) for the godowns at
Suryapet.

(c) and (d). There is no godown
of the Central Warehousing Corpo-
ration which is lying vacant at pre-
sent. The total occupancy of the
C.W.C. Crash programme godowns
as on 31.7-1968 was 85%,. There
are, however, vacant spaces in thesc
odowns and the extent of vacancy
in each godown varies from time to
time. When adequate foodgrains are
not available for storage, the C.W.C.
‘godowns are also utilized for the
storage of other agricultural pro-
duce, .seeds, manures, fertilizers,
agricultural implements and notified
commodities offered by individuals,
co-operative societies and other in-
stitutions.
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REsoLuTION Passep By T.E.S. CLass
II AGAINST SCHEDULED CASTES
EMPLOYEES

6422. SHRI SURA]J BHAN:
Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether a resolution condemn-
ing all Scheduled Castes Govern-
ment employees has been passed re-
cently by the T.E.S. Class II Asso-
ciation Jullundur Branch recently
after the convention of Scheduled
Castes Government Employees held
there on the 29th July, 1968; and

(b) if so, Government’s reaction
thereto?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI 1. K.
GUJRAL): (a) No.

(b) Does not arise.
SuGAR MILLS

6423. SHRI S. M. BANER]JEE:
Will the Minister of FOOD AND
AGRICUTURE be pleased to state:

(a) whether it is a fact that 42
sugar mills in India have lapsed their
quota of free sugar in 1968;

(b) if so, the number of such
mills in U.P.;

(c) the reasons for this lapse;

(d) whether huge financial loss is
likely to be sustained by these mills;
and

(e) if so, steps taken by Govern-
ment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI.
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) The total number of sugar fac-
tories in India, which have some
quantity of sugar left undespatched
out of free sale quota released to
them, is 52. .

(b) The total number of such fac-
tories in U.P. is 39.
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(c) The quantity lapsed because
the sugar was not sold or despatched
“by the respective factories within the
period specified in the relevant
orders.

(d) This will be known at the end
of the season.

(e) Docs not arise.

SUGAR PRICE

6424. SHRI S. M. BANERJEE:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the actual cost of sugar in free
market in U.P. per quintal;

(b) how the pricc compares with
the price of same sugar in Madras,
Andhra Pradesh and Maharashtra;

(c) the rcasons for the difference
in price; and

(d) The total frec market realisa-
tion per quintal in U.P. after de-
control?

I'HE MINISTER OF STATE IN
« THE MINISTRY OF FOOD, AGRI
CULTURFE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI  ANNASAHIB SHINDE):
(a) The wholesale price of sugar in
Kanpur was reported to be Rs. 354
per quintal on 22nd August 1968.

(b) The wholesale prices of suga
on the same date in Madras, Hydera-
bad and Bombay were Rs. 318, Rs.
300 and Rs. 340 pcr quintal res-
pectively.

(c) The difference mn prices 1n the
free market in different areas depend
upon the supply and demand pos:-
tion in such areas at any particular
time.

(d) The average frec market 1ca-
lisation per quintal by sugar fac-
tories in U.P. from the release given

_on 235rd November, 1967, up to the
release given on 23rd June, 1968
was Rs. 374.9 per quintal.

WAGE BOARD AWARDS

6425. SHRI S. M. BANER]JEE:
Will the Minister of LABOUR AND

Written Answers BHADRA 7, 1890 (SAKA) Written Answers

2522

REHABILITATION be pleased to
state:

(a) whether any legislation is like-
ly to be brought up to make Wage
Board ‘Awards mandatory; and

(b) if not, what other steps Gov-
ernment propose to take to ensure
that recommendations of Wage Board
are implemented?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) and (b). Representa-
tions have been received for and
against making the recommendations
of the Wage Boards cnforceable sta-
tutorily. The matter is under study.

ProvipenT Funp EMPLOYEES

6426. SHRI S. M. BANER]JEE:
Wil the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether serious discontent-
ment prevails among the Provident
Fund Employees throughout the
country on the question of deputa-
tionists;

(b) if so, the details thereof; and

(c) whether this question is likely
to be discussed by Government with
the representatives of the employees?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
J. HATHI): (a) and (b). Certain re-
presentations were received  against
hilling of posts in the Employees’
Provident Fund Organisation by ap-
pointing  officers on  deputation.
These  were  particularly directed
against the appointment of Accounts
Ofhcers.

(c) This was discussed with the re-
presentatives of the employees on 21st
August and it was explained to them
that it has been decided to hold a
Departmental Accounts Service Exa-
mination for cmployces of the Em-
plovees Provident Fund Organisa-
tion to enable them to qualify for
appointment as Accounts Officers in
the Organisation. Representatives ot
the cmployces were also informed
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that till such time as they qualified
for appointment as Accounts Officers
on the result of the Departmental
Examination, appointments would
continue to be made by transfer of
Officers on deputation from Orga-
nised Accounts Services as provided
under the Recruitment’ Rules.

PARTICIPATION OF WORKERS IN
MANAGEMENT

6427. SHRI S. M. BANER]JEE:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the scheme of work-
ers’ participation in management has
been dropped by Government;

(b) if so, the reason thereof; and

(c) if not, what is the present posi-
tion regarding the scheme?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
J. HATHI): (a) No, Sir. The no-
menclature of the schemc has, how-
ever been changed to “Scheme of
Joint Management Councils”.

(b) Does not arise.

() At present 131 Joint Manage-
ment Councils (44 in Public Sector
and 87 in Private Scctor) arc func-
tioning.

WAGE BoARD RECOMMENDATIONS

6428. SHRI J. M. BISWAS: Will
the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the question of impos-
ing sanctions against employers fail-
ing to implement Wage Board recom-
mendations has been considered by
Government; and

(b) if so, the decision taken therc-
on?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
J. HATHI): (a) and (b). The recom-
mendations of the Wage Boards, ex-
cept those made by the Wage Board
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for working journalists, are not sta-
tutorily enforceable. The question of
Government  imposing ~ sanctions °
against the defaulting employers,
therefore, does not arise.

C0-OPERATIVE MOVEMENT IN COAL
MiNES

6429. SHRI J. M. BISWAS: Will
the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(;? whether the Study Group on
Coal appointed by the National La-
bour Commission has recommended
that the co-operative movement in
the coal mining areas should be en-
couraged through special efforts to
bring the maximum number of col-
liery workers under the co-operative
socicties and store; and

(b) if so, Government’s attitude
thercon?
THE MINISTER OF LABOUR

AND REHABILITATION (SHRI
J. HATHI): (a) Yes, Sir.

(b) The views of the Study Group
are for the consideration of the Na-
tional Commission on Labour and
not of the Government. Government
will consider the matter only on re-
ccipt of the recommendations of the
Commission which are awaited.

Howcever, Government have been
cncouraging the organisation of co-
opcratives in the Coal fields. Till
February 15. 1968, 12 Central Stores, -
378 primary stores and 197 colliery
workers” credit co-operative socie-
ties were functioning in coal mines
throughout the country, with sub-
stantial assistance from the Coal
Mines Labour Welfare Fund.

Graturry FOR CoaL MINE WORKERS

6430. SHRI ]J. M. BISWAS: Will
the Minister of LABOUR AND RE-
HABILITATION be plecased to
state:

(a) whether the Study Group on
Coal Mines sct up by the National
Labour Commission has urged the
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carly implementation of the scheme
of gratuity for coal mine workers,
‘s recommended by the Central
Wage Board on Coal industry; and

(b) if so, the action which has
been taken by Government in this
regard?

THE MINISTER OF LABOUR
AND -REHABILITATION (SHRI
J. HATHI): (a) Yes, Sir.

(b) The views of the Study Group
are for the consideration of the Na-
tional Commission on Labour and
not of the Government. Government
will consider the matter only on re-
ceipt of the recommendations of the
Commission.

Government  decision regarding
the . gratuity scheme has been kept
pending as the progress of imple-
mentation of the Wage Board re-
commendations already accepted by
Government has not been very satis-
factory.

May Day as Paip HoLipay

6431. SHRI ]J. M. BISWAS: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to
state:

(a) whether the question of declar-
ing May Day as a paid holiday for
workers has been considered by Gov-
ernment; and

(b) if so. the decision taken there-
on?

THE
AND REHABILITATION
|. HATHI): (a) No, Sir.

(b) Does not arise.

MINISTER OF LABOUR
(SHRI

PROCUREMENT OF FOODGRAINS

6432. SHRI PREM CHAND VER-
MA: Will the Minister of FOOD
AND AGRICULTURE bhe pleased
to state:

(2) whether he has received re-
ports that the commission agents and
officials of the Food Corporation of
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India conspire to purchase food-
grains at a very low price and ac-
count for them at the prices fixed
by the Corporation;

(b) if so. whether any investiga-
tions have been made and cases tra-
ced and whether the allegations huve
been proved; and

(c) what action is proposed to be
taken against the guilty parties and
what measures are being taken to
obviate these malpractices in future?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) A few complaints of this nature
have been received.

(b) and (c). Some of these com-
plaints have already been investiga-
ted but have not been proved cx-
cept one case in which (fisciplinary
action” has been initiated against the
delinquent official. Some others are
still under investigation. The Cor-
poration is keeping a close watch
on the activities of the commission
agents and the officials concerned to
obviate the malpractices in future.

DELEGATIONS SENT ABROAD BY THE
MINiSTRY OF FOOD AND AGRICULTURE

6433. SHRI PREM CHAND VER-
MA: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) the number of delegations, Mi-
nisters, officials or other experts who
went abroad on Government accounts
at the instance of his Ministry dur-
ing the vear 1967-68;

(b) the names of the countrics
visited in each case and the dura-
tion of the visits:

(¢) the amount spent on cach visit
as also the forcign exchange involy-
ed; and

(d) the precise nature of advan-
tage that accrued to Government as
a result of each visit and if any
agrcements were concluded, the de-
tails thereof?

v



2827 Written Answers

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI
CULTURE, COMMUNITY DEVE.
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) to (¢). Information concerning
the Department of Agriculture only
is placed on the Table of the Sabha.
|Placed in Library. See No. L'T-14953 7
68]. Information regarding the De-
partment of Food, Community De-
velopment and Co-operation and
some additional information regard-
ing the Department of Agriculture
is being collected and will be laid
on the Table of the Sabha as early
as possible.

(d) As the list shows, these - dele-
gations have been to either technical
meetings for specialists or to Con-
ferences called by bodies of which
India is a member and as such has
obligations to participate in the
meetings etc. The conclusions and
decisions of these Conferenges and
meetings have been of considerable
value to agricultural development in
India.

ADVISORY COMMITTEE IN THE
MINISTRY OF Law

6434. SHRI PREM CHAND VER-
MA: Will the Minister of LAW be
pleased to state:

(a) the names of various Advisory
Committees, Boards or any other
such organisations connected with
his Ministry, the names of their
members and functions assigend to
cach of them; ‘

(b) how many Members in cach
Commnittee or Board are public men
and how many of them are officials;

(c) whether nomination of Mem-
bers is for one term only and if not,
for how many terms a member can
be renominated and what is the
duration of terms; and

(d) the total expenditure incurred

on these organisations during the.

year 1967-68?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI
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M. YUNUS SALEEM): (a) to (d).
A statement is laid on the Table of
the House. [Plated in Library. Sce
No. L'T-1954/68.]

ApvisORY COMMITTEES AND BOARDS
IN THE MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION

:6435. SHRI PREM CHAND VER.
MA: Will the Minister of LABOUR
AND REHABILITATION be, pleas-
ed to state:

(a) the names of the various Ad-
visory Committees, Boards or any
other such organisations connected
with his Ministry and the names
of their members and functions as-
signed to each of them;

(b) how many members in each
Committee or Board are publicmen
and how many of them are officials;

(c) whether nomination of mem-
bers is for one term only, if not, for
how many terms a member can be
renominated and what is the dura-
tion of each term; and

(d) total expenditure incurred on
these organisations during the year
1967-68? -

THE MINISTER QF LABOUR
AND REHABILITATION (SHRI
J. HATHI): (a) to (d). The intorma-
tion is being compiled and will be
laid on the table of the House.

CORRUPTION (CASES IN THE MINISTRY

6436. SHRI PREM CHAND VER.-
MA: Will the Minister of LABOUR
AND REHABILITATION be pleas-
ed to state:

(a) the number of cases detected
during the period from the 1st April
to the 30th June, 1968, involving
corruption, bribery, theft and other
criminal offences in his Ministry and
the number of officials and non-ofhi-
cials involved;

(b) in how many cases the prose-
cutions were launched and  how

many cases were referred to the Cen-
tral Bureau of Inwestigation;



2829  Written Answers BHADRA 7,

¢) how many cases were caught in
1967-68, how many of the cases re-
_sulted in conviction and against how
many persons departmental action
was taken, with details thereof; and

(d) the concrete steps which have
been taken to prevent such cases:

THE MINISTER OF LABOUR
AND REHABILITATION (SHR1
HATHI): (a) to (c) and (d). Infor-
mation is being compiled and will
be laid on the Table of the House.

HousESs OF AGRICULTURAL LABOURERS

6437. SHRI BHOGENDRA JHA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to
state:

(a) how many families of agricul-
tural fabourers and poor peasants
have their houses on the lands own-
ed by others in various States of the
country;

(b) how many State Governments
have got all the homestead lands
entered in the names of their resi-
dents in the rural areas of the coun-
try;

(c) how many Governments have
such enactments which have not
yet been fully implemented;

(d) whether Government propose
to make it obligatory for the record-
ing of all the homestead lands
throughout the country in the rural
areas in the names of the residents
by the end of 1969; and

(e) if so, details thercof, and if not
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) to (e). The information is being
obtained from the State Govern-
ments and will be placed on the Ta-
ble of the House as soon as it is
received and analysed.
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INDEBTEDNESS OF AGRICULTURAL
LABOUR

6438. SHRI BHOGENDRA JHA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government are aware
that lakhs of agricultural labourers
and poor peasants throughout the
country are traditionally and illegal-
ly in debt-boundage;

(b) if so, what is its estimate in va-
rious States;

(c) whether Government propose
the total annulment of all the debts
in respect of which an amount in
kind or cash of the double of the
principal taken as loan is to be
paid;

(d) if not, the reasons therefor;

(¢) whether Government propose
to make it a cognisable offence to
charge or accept more than double
of the principal in any form; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) Government are aware that
many agricultural labourers and
poor peasants throughout the coun-
try are in debt. No appropriate sur-
vey indicating to what extent they
are traditionally and illegally in
debt boundage has been made;

(b) According to Rural Debt & In-
vestment Survey carried out by the
Reserve Bank of India in 196162 the
total borrowings of all cultivators
was Rs. 1,034 crores for the country
as a whole. This indicates the bor-
rowings or indebtedness of all pea-
sants. The share of indebtedness
of agricultural labourers and poor
E:asants separately State-wise has not

en estimated.

(c) to (f). Several States have passed
Debt Relief and Money Lending
Regulation Acts providing protec-
tion and giving relief to the Agri-
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culturists. Some of the State Govern-
ments have already provided in their
Acts making it a punishable offence
to charge more amount than the
double of the principal in any form.

BisF1 BLock HEADQUARTERS

6439. SHRI' BHOGENDRA JHA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to re-
fer to the reply given to Unstarred
Question No. 2082 on the Ist Au-
gust, 1968 and state:

(a) whether Government are awarc
that the buildings now under con-
struction at Bisfi for the accommoda-
tion of the Block Headquarters are
complete excepting the roofs;

(b) whether at present the con-
struction work is at a standstill and
that the walls already completed
may collapse or get damaged by rains
unless completed quickly;

(c) whether at the last meeting of
the Block Development Committee
it was unanimously decided to shift
the Block Headquarters to Bisfi after
the rainy seasons; and

(d) if so, the steps being taken to
ensure implementation of this deci-
sion? -

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI M. S. GURUPADASWAMY):
(a) to (d). Information has been
sought from the State Government
and’ will be laid on the Table of the
House when received.

STRIKE BY MicA WORKERS

6440. - SHRI BHOGENDRA JHA:
SHRI YOGENDRA SHAR-
MA:

.- Will the Minister of LABOUR
AND REHABILITATION be pleas-
ed to state:

(a) whether it is a fact that about

ten thousand mica workers of Giri-
dih and Jhumritalaiya mica mines
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have been on strike for the last fort-
night; and

(b) if so, what are the demands
of the strikers and the steps taken
to meet the same and to settle the
dispute?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) There has been no
strike by workers of Giridih and
Jhumritalaiya mica mines.

(b) Does not arise in view of (a)
above.

DAMAGE TO FOODGRAINS

6441. SHRI S. K. TAPURIAH:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
uantity of foodgrains damaged and
likely to be damaged this year dur-
ing transit and due to inadequate
storage and exposure to rains and
pests would be as voluminous as the
increase in food production;

(b) the comparative figures of loss
of foodgrains due to the aforesaid
factors in the first half of the cur-
rent year and the corresponding pe-
riod of last year; and

(c) the steps which have been ta-
ken by Government to prevent such
damage to foodgrains this year and
whether the storage capacity availa-
ble is too inadequate for the pur-
pose?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE.
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) No, Sir. '

(b) The information is being col-
lected and will be laid on the Table
of the Sabha.

(c) With regard to the steps be-
ing taken to prevent such damage
to foodgrains in future, attention is
invited to the answer given in this
Sabha to part (c) of Unstarred Ques-,
tion No. 4898 on the 22nd August,
1968.
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The storage capacity available
with the Government and the agen-
cies in the public sector in the coun-
try is adequate for the cuxrent re-
quirements.

Prices oF FOODGRAINS

6442. SHRI S. K. TAPURIAH:
Will the Minister of FOOD AND
AGRICULTURE be pleased to
state:

(a) whether it is a fact despite
the bumper crop and the expecta-
tions of another good harvest, there
has been no appreciable fall in the
prices of rice and wheat;

(b) if so, what were the prevalent
prices of rice and wheat of different
tvpes in each of the food zones dur-
ing cach of the months of May and
June, 1968;

(c) whether there has been sharp
di;parity between the prices in the
difterent food zones at any time dur-
ing these months;

(d) if so, what was the maximum
disparity in prices of wheat and rice
in any two zones, and what wgre
the main reasons for the sharp dis-
parity in prices in the different zones
and some time in different parts in
the same zone, and

(e) whether in view of this dis-
parity in prices, Government have
considered the question of abolition
of food. zones and if so, with what
result?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) The price of rice has shown a
mixcd bchaviour during the season.
The price of wheat has generally
shown a fall.

{b) Statements are laid on the Ta-
ble of the House. [Placed in Libra-
ry, $ee No. LT-1955/68.]

(c) and (d). Yes, Sir. The maxi-
mum difference was Rs. 126.66 in
case of rice and Rs. 19.38 in case
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of wheat. Disparity in the prices of
foodgrains between different States
depend upon the production of the
particular grain, the total foodgrain
production in State, the consumption
requirements, the pattern of con-
sumption purchases and distribution
by the Government etc. Besides the
above factors the disparity during
the current season is also attributa-
ble to the residual effect of the heavy
shortfall in production during the
previous two years and a shift in the
consumers demand from fair price
shops to open market.

(e) The policy regarding food
zones will be reviewed in the next
Conference of the Chief Ministers
to be held before the next kharif
season. It is not desirable to make
any change in the zonal pattern dur-
ing the midst of the season.

STRIKE BY ENGINEERING INDUSTRY IN .
WEST BENGAL

6443. SHRI S. K. TAPURIAH:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the employees of the
engincering industry units in West
Bengal had given notice for amn in-
definite strike from June 17, 1968;

(b) if so, their precise demands;

(c) the steps taken to avert the
strike; and

(d) how the differences had been
resolved?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Yes, Sir.

(b) and (c). A statement is at-
tached.

(d) In response to the appeal
made by the Government of West
Bengal, the strike was deferred by the
Employces’ Federations.

STATEMENT

Demands of workers in the engineer-
ing industry in West Bengal: —

1. Stoppage of retrenchment and.
re-opening of locked-out and
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closed engineering factories
without any retrenchment.

2. Payment of arrear D.A. from
July 1963 on revised conver-
sion factor and payment of
current dues admissible on
quarterly basis by engineering
establishments who have been
paying on this basis.

3. Expediting the final recom-
mendations of the Central
Wage Board for Engineering
Industry.

4. Implementation of the 7th
Industrial Tribunal Award for
Small Engineering Establish-
ments,

5. Social security benefits to dis-
laced workers in respect of
. oss of employment.

Steps taken to avert the Strike

The demands were taken up for
conciliation by the Government of
West Bengal and a series of meet-
ings were held. As a result of efforts
of the State Government and their
appeal, the Engineering Firms
;grged to revise D.A. on a quarterly

asis.

To avert retrenchment and lay off,
the State Government has set up a
Committee with the representatives
of various Chambers and Central
Trade Union Organisations for
evolving a machinery to look into
the question of mass retrenchment
and mass lay-off. The Committee
has already held six sittings.

A Committee was also set up by
the State Government to look into
the causes of closure of industrial
units in West Bengal. The Com-
mittee has since submitted its re-
port and its recommendations are
under examination.

The Engineering Wage Board has
been requested to expedite submis-
sion of its final report which is now
expected by the end of October, 1968.
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ADVANCE OF RAJASTHAN DESERT
Towarps DELHI

6444. SHRI S. K. TAPURIAH:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether in view of the fact that
the desert of Rajasthan is extend-
ing towards Delhi, there was any
proposal to create a green belt with
a view to prevent the advance of
the desert towards the Capital;

(b) if so, the steps taken for im-
plementation of the scheme; and

“(c) the details of the scheme and
for how long it has been under con-
sideration?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) There is no evidence to show
that the Rajasthan desert is ex-
panding towards north and north-
east. However, in 1952, the Govern-
ment of India had appointed an
ad hoc Committee to suggest mea-
surgs for afforestation of the Rajas-
than desert, which recommended the
creation of a green belt 5 miles wide
and 400 miles along the western bor-
der of the desert.

(b) and (c). A Desert Afforesta-
tion Research Station (subsequently
named as Central Arid Zone Re-
search Institute) was set up at Jodh-
pur 1952. As a first step towards the
implementation of the recommenda-
tions of the Committee, this Research
Station took over an area of about
46 sq. miles (a strip of land about
2 to 5 miles wide and about 40 miles
long) along the western border from
Gadra Road to Bandhra, and ini-
tiated afforestation measures there.
Several repeated attempts for affore-
station over a period of 8 years in
the area failed to produce the de-
sired vegetation. e main factors
leading to this failure were extreme
aridity, heat, frost, desert rats and
illicit  grazing. The cost per plant
of survival was prohibitive. On the
basis of the review made by Forestry
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Experts and after considering all the
above points, the project was aban-
.doned towards the end of 1966.

However, the Government of India
have set up a Central Desert Deve-
lopment Board to ensure a more ra-

id development of the desert areas
in the States of Rajasthan, Gujarat
and Haryana.
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RePORT OF EXPERTS OF PRE-INVEST-
MENT SURVEY OF FOREST RESOURCES

ProjECT
6546. SHRI YAJNA DATT
SHARMA: Will the Minister of

FOOD AND AGRICULTURE be
pleased to state:

(a) whether the experts of the Pre-
investment survey of Forest Resour-
ces Project have submitted their final
report to Government;
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_(b) if so, the main recommenda-
tlog made by them in that bebalf;
an

(c) the recommendations accepted
by Government and the total esti-
mated expenditure thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) No, Sir.

(b) and (c). Does not arise.

CoNsuMPTION OF FOODGRAINS BY RATS

6447. SHRI RAM SWARUP VID-
YARTHI: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) whether it is a fact that food-
grains worth crores of rupees are
being consumed by rodents in the
States of Haryana, Punjab, Bihar
and Orissa every year;

(b) if so, the estimated total quan-
tities of foodgrains consumed in
these States by rats per annum and
the measures taken by Government
to launch rat-eradication programme
in these States; and

(c) the Central assistance provided
to these States during 1968-69 for the
purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE.
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) and (b). No precise State-wise data
of losses of foodgrains by rodents
each vear are available. The losses
in the infested fields and godowns
are nevertheless believed to be sub-
stantial. It is gathered on a purely
ad hoc estimate that the rat popula-
tion in India accounts for a loss of
2.4 million tonnes of foodgrains worth
Rs. 100 crores annually. Effective
methods of rat control have been
evolved and are propagated to the
farmers through field extension staff.
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Eradication - methods -include ‘use of
rat poisons,” gassing of burrows as
well as trapping. The Agriculture
Departments of all States, including
Haryana, Punjab, Bihar and Orissa,
organise regular anti-rat campaigns
to synchronise with the peak period
of activity of field rats. For this
purpose, the rat poison is issued free
of cost.

" (c) Assistance totalling -Rs. 1.50
lakh-'each for Haryana and Punjab
and Rs. 1.00 lakh for Orissa has been
allocated during 1968-69. The cor
responding” allocation for Bihar 1s
cxpected to be settled shortly.

CENTRAL. ASSISTANCE, FOR CONSTRUC
TION' OF TUBEWELLS IN BIHAR

6448. SHRI RAM SWARUP VID-
YARTHI: Will the: Minister of
FOOD AND AGRICULTURE be
pleased to state: ’

-(a) whether it is a fact that the
Government of Bihar have approach:
ed the Central Government for aid
for constructing tubewells for the
purpose of cultivation;

(b) if so, the assistance sought and
obtained- during 1966 and 1967 and
quarter ending the 31st March, 1968:
and

(o) the actual amount utilised year
wise?

THE MINISTER OF STATE IN
‘THE -MINISTRY OF FOOD, AGRI!-
CULTURE, COMMUNITY DEVE.
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) and (b). Proposals for financing
the construction of tubewell both
private and State owned form part of
the Minor Irrigation programme of a
Styte and are discussed as such dur-
ing the Annual Plan discussions bet
ween representatives of the State Go-
vernment and the Government of
India. For the financial year 1966-
67, the Government of Bihar pro
pased -a tubewell programme of Rs.
164 lakhs, forming part of theiwr
total Minor Irrigation programme of
Rs: 978 lakhs. The total outlay on
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Minor: Irrigation approved during
that year for Bihar was Rs. 915 lakhs,
of which Rs. 143 lakhs intended for
tubewells. Similarly, for 1967-68, the
Government of Bihar proposed a
tubewell programme of Rs. 467 lakhs
forming part of their overall Minor
Irrigation programme of Rs. 1636
lakhs. However, a total outlay of
Rs. 1234 lakhs was approved during
that year for Minor Irrigation pro-
gramme of the State. The State
Government made -a budget provi-
sion of Rs. 190 lakhs for tubewells
for that year.

Allocation of Central financial as-
sistance to State Governments are
made according to financial years and
not - according to calendar years or
on quarterly basis.

(¢) The State Government is re-
ported to have incurred an expen-
diture of Rs. 56 lakhs during 1966-67.
The estimated expenditure for 1967-
68 has been indicated as Rs. 210
lakhs.

PROHIBITION OF CHILD LABOUR

6449. SHRI SHIVA CHANDRA
JHA: Will the Minister of LABOUR
AND REHABILITATION be plea-
sed to state:

(a) whether it is a fact that child
labour is prohibited in India;

(b) if so, up to what age and in
what occupations with details there-

of; and

(c) if not, what is the present child
labour force in the country, in what
occupations they are mostly employ-
ed and at what wages and with what
social benefits?

THE MINISTER OF LABOUR
AND REHABILITATION (SHR{
HATHI): (a) Yes, in specified occu-
pations.

(b) Article 24 of the Constitution
of India prohibits the employment
of - children below -the age of 14 in
any factory or mine or any. other
hazardous employment. A statement
showing the occupations in which the
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employment of children is prohibited
under the various Central Labour
Laws is laid on the Table of the
House. [Placed in Library. See No.
LT-1956/68]. .

(c) Does not arise.

NEw BrRancH PosT OFFICES IN
MADHUBANI SUB-DIVISION OF
BiHAR

6450. SHRI SHIVA CHANDRA
JHA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the number of new Branch Post
Oftices which have been opened in
the Madhubani Sub-Division in Dar-
bhanga District (Bihar) since April,
1967 with their locations; and -

(b) how many cases for opening
new branch post offices, are on the
pending list and for what places?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI I. K.
GUJRAL): (a) Three branch post
offices. namely, Belhawar, Mailam
and Malangia.

(b) Eleven cases for opening branch
offices one each at Shahpur, Dumra,
Kalma, Sulebhani, = Fent, Sheohali.
Chatra, Champa, Kakna, Darima and
Banigara are pending examination.

BiPARTITE COMMITTEE FOR RATIONA-
LISATION AND AUTOMATION IN
INDUSTRIES

6451. SHRI Y. ESWARA REDDY:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state: .

(a) whether the All India Trade
Union Congress has demanded the
setting up of a statutory bi-partite
Standing Committee to screen all
proposals for technological .change
embracing rationalisation” and auto-
mation in industries; and

(b) if so,
thereto? -

Government’s reaction
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THE MINISTER OF LABOUR
AND  REHABILITATION (SHRI
HATHI): (a) A suggestion for the
establishment of a statutory machi-
nery, with representation for labour,
to screen such proposals was made
by the All India Trade Union Con-
gress in their memorandum which
was circulated for discussion at the
28th Session of the Standing Labour
Committee held on 18th July, 1968.

(b) The views expressed by various
parties at the 28th Session of. the
Standing Labour Committee have
been noted. A procedure for -screen-
ing proposals for the import of com-
putors is already in existence, A
proposal for setting .up a Tripartite
Committee for laying down policy
guide-lines in respect of introduction
of automation is under consideration.

DEeP Sea-FisHING HARBOURS

6452. SHRT ESWARA REDDY:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government have pre-
pared -any scheme for the construc-
tion of deep sea fishing harbours dur-
ing the Fourth Plan;

(b) if so, the number of harbours
to be -constructed and ‘the places
where they will be located; and

(c) the total expenditure to be in-
curred by the Centre in this respect?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) A scheme has been prepared for
construction of deep sea fishing har-
bours.

(b) The locations under considera-
tions - are Bombay, Goa, Mangalore,
Malpe, Cochin, Tuticorin,. Madras,.
Visakhapatnam, - Paradeep, Haldia
and Port Blair. . Decision. with re-
gard -to the harbours will be taken
alter detailed examination of the re-
quirements and the economics of the
project at each location. ..

() The amount- broadly assessed
as required is about Rs. 15 crores.
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NEW SuGAR FACTORIES
6453. SHRI ESWARA REDDY:

Will the Minister of FOOD AND
AGRICULTURE be pleased to
state:

(a) the estimated production capa-
city of each of the new sugar facto-
ries proposed to be set up during the
current year;

(b) the estimated cost of these fac-
tories; and

(c) the sites selected for their loca-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-

LOPMENT AND COOPERATION.

(SHRI ANNASAHIB SHINDE):
(a) to (c). There is no annual target
for setting up of new sugar factories.
But, out of the new factories licensed,
6 factories with an annual sugar pro-
duction capacity of 1.13 lakh tonnes
are expected to go into production
in 1968-1969 crushing season. The
total cost of these factories is esti-
mated at about Rs. 13.0 crores. Their
locations along with the estimated
annual sugar production capacity of
each factory are given below: —

S. Location Annual sugar
No. with District production ca-
pacity (Lakh
tonnes)
MAHARASHTRA
1. Kalambar, District
Nanded. 0.20
2, Theur, District Poona. 0.20
GUJARAT
3. Madhi, District Surat. 0.20
MYSORE
4. Hallikhed, District
Bidar. 0.19
5. Kadrolli and Das-
tikop Villages,
Sampagaon Taluk,
District Belgaum. 0.19
PUNJAB
6. Nawanshahr, Dis-
trict Jullundur. 0.15

Total
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STATISTICS REGARDING AGRICULTURAL
PropbucTtioN IN WEST BENGAL

6456. SHRI jYOTIRMOY BASU:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the method followed by the
West Bengal Government for assess-
ing increase or decrease in the agri-
cultural and food production for the
whole State;

(b) whether there is any discrepancy
between the statistics collected by the
State Agricultural Directorate and
the State Statistical Bureau;

(c) if so, the reasons therefor;

(d) the steps, if any, being taken
by Government to effect improvement
in the method of assessment of agri-
cultural and food production; and

(e) whether the figure of net pro-
duction of cereals (46 lakh tons) in
West Bengal for the year 1967-68 as
supplied by the Government Officers
to Members of the West Bengal Con-
sultative Committee on the eve of
the second meeting of the Committee,
is authentic?

.

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(2) and (b). Each year increase or
decrease in agricultural and food
production for the whole State is ass-
essed by the State Statistical Bureau
on the basis of crop cutting experi-
ments and sample survey method,
and notional estimates for such pro-
duction are also prepared by the
Agriculture Department on the basis
of crop cutting experiments and local
and intimate knowledge possessed by
the agricultural field staff. Some-
times differences are noticed between
the estimates prepared by the State
Statistical Bureau and the Agriculture
Department and such differences are
reconciled by the experts of the Agri-
culture Department and the State
Statistical Bureau;
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(c) The differences in estimates
prepared by the two agencies are
mainly due to differences in methods
adopted by them in preparing their
estimates.

(d) The Central and the State Gov-
ernments attach great importance to
the adoption of suitable improve-
ments in the methods of assessment
of agricultural and food production
for the whole State. The question
of improving the method of assessing
agricultural and food production has
therefore, been receiving the close
attention of the State Government.
Till the method of complete area
enumeration for the whole State can
be adopted, steps will have to be
taken for removing the defects in the
existing method, and for this pur-
pose a pilot survey is being conduc-
ted by the State Government. Final
decision regarding further improve-
ment in methods will be taken when
the results of the pilot survey become
available;

(¢) Estimates of 45 lakh tonnes (not
46 lakh tons) relates to production
of Aman (winter rice) and not to the
production of all cereals. This esti-
mate of Aman rice during 1967-68
is considered to be reliable by the
Government.

IMMOVABLE PROPERTY IN
EAsST PAKISTAN

6457. SHRI DEVEN SEN: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to refer
to the reply given to Unstarred Ques-
tion No. 7673 on the 18th April, 1968
and state:

(a) whether Government propose
to collect data regarding immovable
properties left behind by 50.13 lakh
displaced persons in East Pakistan
in view of the fact that the affected
generation, which has experienced
the partition of the country and is
also capable of furnishing requisite
information pertaining to their pro-
perties, is fast fading;

(b) if so, the steps Government pro-
pose to take in the matter; and

() if not, the reasons therefor?

DATA RE:
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THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION (SHRI D. R. CHAVAN):
(a) to (¢). No. The case of displaced
persons from East Pakistan is gov-
erned by the provisions of the
Nehru-Liaquat Pact, of April 1950
under which they retain their pro-
prietary rights in the property left
behind by them in that country.
Therefore, the question of collection
of data regarding their immovable
property left behind in East Pakistan
does not arise.

Evacugee PROPERTY AcT

6458. SHRI DEVEN SEN: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to refer
to the reply given to Unstarred Ques-
tion No. 7674 on the 18th April,
1968 and state:

(a) whether Government propose
to review the provision of the Nehru-
Liaquat Ali Pact of April, 1950 which
governs the fate of the immovable
properties left behind by the displa-
ced persons in East Pakistan in the
light of the fact that the affected
immigrants have left that country for
good and will never return to that
country and their ancestral proper-
ties, which are now in the occupa-
tion either of Government or indivi-
duals belonging to East Pakistan,
should not be treated as free gift to
that country;

(b) if so, the measures Government
propose to adopt in the matter; and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION (SHRI D. R. CHAVAN):
(a) to (c). No. The Government have
taken up the matter with the Govern-
ment of Pakistan to honour the
Nehru-Liaquat Pact of April 1950,
and to create conditions there as will
enable the minority communities to
continue to live peacefully in that
country.
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R.M.S. DIVISION AT JHARSUGUDA IN

ORissa .
6459. SHRI RABI RAY: Will the
Minister of COMMUNICATIONS
be pleased to state: .

(a) whether any follow-up action
has been taken with regard to his
assurance given on the floor of the
House to start a R.M.S. Division at
Jharsuguda in Sambalpur District
(Orissa) and connecting a R.M.S. van
in Puri-Hyderabad Express; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI I. K.
GU]JRAL): (a) Yes.

(b) As per assurance given, the pro-
posal for introducing a R.M.S. Sec-
tion by Puri-Hyderabad Express was
examined. It could not be finalised
as the train timings between Howrah
and Hyderabad were revised from
1-10-68, and the train was not to
touch Puri at all. This has called for
re-examination of the case.

KHARIF CroP

6460. SHRI ABDUL GHANI
DAR: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) whether it is a fact that due to
untimely rain most of the cultivators
could not sow their Kharif crops in
time and floods ruined most of Kharif
SOWings;

(b) if so, whether there is a danger
that country may suffer badly in food-
grains production as a result thereof;

(c) whether Government have made
any arrangements to face the coming
danger; and

(d) whether Government are allow-
ing sufficient grants to State Govern-
ments to give aid to cultivators who
suffered due to floods?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
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(SHRI ANNASAHIB SHINDE):
(a) Due to late onset of South-West
Monsoon this year and deficient rains
in some parts of the country, there
was a delay of 10 to 15 days in the
sowing of current Kharif crops. How-
ever, during the South-West Monsoon
season so far (Ist func to 31st August,
1968), the rainfall has been normal
or in excess of the normal over large
areas of the country except Andhra
Pradesh, Madras and parts of Rajas-
than and Mysore, where it has been
below normal. The crops are also
reported to have been damaged to
some extent by floods in parts of
Assam, West Bengal, Bihar, Rajas-
than, Haryana, Gujarat, Orissa,
Kerala and Uttar Pradesh.

(b) and (c). The size of Kharif crop
during the current year would also
depend to a large extent upon the
behaviour of weather during the rest
of the season. It is, therefore, too
early to form any precise idea of the
damage caused by floods and drought.
The Government is, however, keep-
ing a watch over the situation.

(d) Only the Governments of
Kerala. West Bengal, Rajasthan and
Gujarat have come up for financial
assistance so far in the current year.
The requirements of West Bengal
and Rajasthan have only recently
been assessed and the reports of the
Central Teams are expected shortly.
The requirement of funds in the case
of Gujarat is to be assessed by a Cen-
tral Team which is scheduled to
visit the State shortly. The following
amounts have so far been sanctioned
in this year (1968-69) for flood relief
expenditure (including assistance to
cultivators): Kerala Rs. 1 crore, West
Bengal Rs. 1 crore.

SELF-SUFFICIENCY IN TRACTORS FOR
CULTIVATORS

6461. SHRI ABDUL GHANI
DAR: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) whether it is a fact that the
social control on banks will help his
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Ministry to meet the most important
need of cultivators for tractors; and

(b) if so, when the requi’rcments of
tractors for cultivators will be met in
full?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) As agriculture is a priority sector
of development, soci control on
‘banks may help to make available
adequate credit for various items of
agricultural development including
availability of tractors.

(b) It is proposed to step up indi-
genous production of  tractors to
about 20,000 Nos. during 1968-69 as
against 11,394 Nos. during 1967-68.
It is also proposed to meet to a con-
siderable extent, the gap between
demand and indigenous supply by
imports.

Rice ProbucTIiON

6462. SHRI ABDUL GHANI
DAR: Will the Minister of YOOD
AND AGRICULTURE be pleased
to state:

(a) whether it is a fact that the rice
production this year will be much less
than that in 1967-68; and

(b) if so, what arrangements have
been made specially for those States
where the rice caters are between 60
per cent to 90 per cent?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) It is_yet too early to give a precisc
indication of the total production of
rice for the year 1968-69 in the
country.

(b) Does not- arise.
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UNUSED CULTIVABLE LAND IN POSSES-
SION OF RAILWAYS IN ORISSA AND
RAJASTHAN

6463. SHRI DHULESHWAR
MEENA: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) the total area of cultivable land
lying unused at present in the posses-
sion of the South Eastern Railway in
Orissa and Western Railway in Raj-
asthan; and

(b) the steps taken by Governimnent
to get released lands from those Rail-
ways and hand them over to the
cultivators for agricultural purposes?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) and (b). The information is being
collected and will be placed on the
Table of the Sabha as soon as possi-
ble. =

(CCENTRAL ASSISTANCE TO RAJASTHAN
AND ORISSA FOR ANIMAL HUSBANDRY
ETC.

6464. SHRI DHULESHWAR
MEENA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the amount given by the Cen-
tral Government to Rajasthan and
Orissa separately for carrying out
programmes of (i) animal husbandry,
(ii) dairying, and (iii) fisheries in the
States during 1967-68; and

(b) the amount actually spent by
these States, during the same period
on these schemes?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) and (b). A statement, showing the
amounts sanctioned to the Govern-
ments of Rajasthan and Orissa for
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State Plan and Centrally" sponsored
Schemes in respect of Animal Hus-
bandry, Dairying and Fisheries dur-
ing the year 1967-68 against the ceil-
ings of central assistance fixed for
these programmes, is laid on the Ta-
ble of the House. [Placed in Library.
See No. LT-1957/68.] The central
assistance paid to the States is based
on the estimated figures of expendi-
ture against the ceilings of assistance
fixed and is subject to final adjust-
ment according to the audited figures
of cxpenditure for the vear as a
whole. The figures of actual expendi-
ture have not been sent by the State
Governments so far.

ASSISTANCE FOR DEVELOPMENT OF
_SUGARCANE CULTIVATION IN RAJAS-
THAN AND ORISSA

6465>. SHRI DHULESHWAR
MEENA: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) whether Government have given
any financial assistance to Rajasthan
and Orissa separately for the deve-
lopment of sugarcane cultivation in
these States during 1967-68;

(b) if so, the details thereof; and

(c) the proposals of Government to
give financial assistance during 1968-
69 to these States?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) and (b). According to the revised
procedure of release of financial assis-
tance introduced from 1958-59, cent-
ral assistance for State Plan scheme
is released under various Heads of
Development, such as, ‘Agricultural
Production’, ‘Land Development’,
‘Minor Irrigation’ and not for indivi-
dual schemes. The amounts released
to the Governments of Rajasthan
and Orissa under ‘Agricultural Pro-
duction’, which includes sugarcane
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cultivation, during 1967-68, were as
under:

State Central assistance
(Rs. in lakhs)

Loan Grant

Rajasthan  28.80 55.70

Orissa 80.40 92.60

(c) Central assistance for these Sta-
tes for the current financial year has
not been finalised so far. However,
outlays of Rs. 176.00 lakhs and Rs.
250.00 lakhs have been approved for
the head ‘Agricultural - Production’
for Rajasthan and Orissa respectively,
for the year 1968-69.

SupprLy or WuEAT TO HimMacHAL
PRADESH

6466. SHRI HEM RA]J: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that a large

uantity of indigenous wheat supp-
lied by the Centre to Himachal Pra-
desh are rotting in the open; and

(b) if so, the steps taken to stock
it in proper warchouses?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE.
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):

(a) No indigenous wheat has been
supplied by the Centre to Himachal
Pradesh Government in recent mon-
ths, Himachal Pradesh being in the
same Wheat Zonc as Punjab and
Haryana.

(b) Does not arise.
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PRE-PARTITION MONEY ORDER CLAIMS
. OUTSTANDING AGAINST PAKISTAN
GOVERNMENT

6469. SHRI SHEOPUJAN SHAS-
TRI: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the number of pre-Partition
money order claims, the credits in
respect of which are still outstanding
included in the list submitted by
the Auditor-General, Lahore (Pakis-
tan) to P.&T. Audit, Delhi;

(b) whether Government have re-
ceived any representation for such
claims which are still outstanding
and have been included in the above
list;

(c) whether it is a fact that Pakis-
tan Government have informed the
Government of India that some mo-
ney order claims in question have
been paid in July, 1952 in spite of
the fact that the payees and the re-
mitters are both living in India;

(d) if so, whether the Government
of India have challenged the validity
of such payments; and

(e) whether such money order cla-
ims cannot be paid to the claimants
on the indemnity bonds?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI I. K.
GU]JRAL): (a) Money order accounts
for the period prior to partition in
respect of money orders issued from
Post Offices now in Pakistan were
maintained by the Deputy Accoun-

tant General, Delhi. The Deputy
Accountant General, Delhi and
not the Auditor General. Lahore

(Pakistan) was required to prepare a
list of monev orders in respect of
which credits were still outstanding.
Therefore no list of outstanding mo-
ney orders issued prior to partition
was due to be received from the Au-
ditor General, Lahore (Pakistan) by
the P&T Audit, Delhi.

(b) According to the agreement
reached with Pakistan at the Indo-
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Pakistan ‘Conference’ in November,
1948, the initial liability in regard
to pre-partition money orders out-
standing on 31-3-48 devolved on the
country in which the Post Office from
where monev orders were issued is
located after partition.  Represen-
tations received for such outstanding
claims would have been disposed of
accordingly. In accordance with this
decision, a list of money orders issued
from Post Offices now in Pakistan in
respect of which credits were out-
standing with D.A.G. P&T, Delhi was
furnished to Pakistan Audit in Octo-
ber, 1951. Claimants in respect of
pre-partition money orders issued
from Post Offices now in Pakistan
were instructed to prefer their claims
with the Pakistan Administration.

(c) Enquiries made into com-
plaints relating to two money orders
issued in Rawalpindi on 20-7-47 and
14-7-47 and payable in Poonch now
under illegal occupation of Pakistan
showed that the credits in respect of
these two monev orders were includ-
ed in the list sent by the D.A.G,
PXT, Delhi to Pakistan. Consequent
on a decision taken in 1960 according
to which the country in which the
claimant resides will accept the initial
liability in respect of pre-partition
money orders for which credits were
outstanding, a reference was made to
Pakistan Administration for settling
the claim relating to the above two
money orders. A reply was, however,
received from Pakistan that payment
had been made in respect of these
two money orders by the issue of
duplicates in 1952.

(d) No further enquiries could be
made about the validity of the pay-
ments made bv the issue of dupli-
cate moneyv orders as paid vouchers
required for the purpose were not
available and they had been destroyed
in due course of time.

(¢) The claim in respect of these
two money orders cannot be satisfied
even on indemnitv bonds as credits
are not outstanding. - The payment
on indemnity bonds is made only in
regard to cases where the money is
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due but the identity of the payee
cannot be clearly established.

NATIONAL COMMISSION ON LABOUR

6470. SHRI BENI SHANKER
SHARMA :

SHRI S. R. DAMANI:

SHRI RAMACHANDRA
VEERAPPA:

Will the Minister of LABOUR
AND REHABILITATION be plea-
sed 10 state:

(a) whether the Study Group on
Iron and Steel Industry in its report
to the National Commission on La-
bour has recommended that “it may
be desirable to have a National /Wage
Commission to take up the question
of fixing a national minimum wage
for different sectors”;

(b) whether a recommendation to
this effect has been made by the
National Commission on Labour to
Government; and

(c) whether the same has been con-
sidered and if so, with what results?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Yes, Sir.

(b) and (c). No, Sir. The views of
the Study Group are for the conside-
ration of the National Commission on
Labour and not of the Government.
Government will consider the matter
only on receipt of the recommenda-
tions of the Commission.

Jox w3 | wiw facor

y foer-aT SEETY
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NaNcaL FERTILISER WORKERS’ UNION

6473. SHRI YAJNA DATT SHA-
RMA: Will the Minister of LA-
BOUR AND REHABILITATION
be pleased to state:

(a) whether Government have re-
ceived any memorandum from the
Nangal Fertiliser Workers’ Union
containing demands of the workers;

(b) if so, the demands of the work-
ers; and

(c) the steps taken by Government
to resolve the dispute between the
workers and the managements?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) to (c¢). Information is
being collected and would be placed
on the Table of the House as soon
as possible.

UsE or LYSINE IN MODERN
BAKERIES

6474. SHRIMATI TARA SAPRE:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the amount so far spent on
purchasing Lysine used in the Mod-
ern Bakeries run by Government;

(b) whether the Nutritional and
Food Technological Institutes at
Hyderabad and Mysore respectively
were consulted on fortification of the
bread produced by these bakeries:
and

(c) the authorities on nutrition in
India who were consulted by Govern-
ment before adopting the mixing of
Lysinc and using the Australian for-
mula in this regard?

13—7 LSD/68
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) Lysine used by the Modern Bake-
ries (India) Ltd., was supplied to the
Government of India as a gift by the
Netherlands Government.

(b) They were not specifically con-
sulted on this issue.

(¢) The Nutrition experts in the
Government of India and a few in-
ternational experts had been consul-
ted in regard to the mixing of Lysine
with bread. This was not based on
any Australian formula.

e & A W T A W 9%
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afufraw, 1950 AN ey ¥
qR &< frar man @@ et 5
fage afn g wfafas #
T # @A F fay ox s=mw 0w
T a@R faamw &3 @ §)

() s, 7@

(v) 991 & @ gy

STORAGE OF FOODGRAINS

6478. SHRI GADILINGANA
GOWD:

SHRI D. N. DEB:
SHRI J. MOHAMED IM-
AM:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the Central assistance given an-
nually to the States for improving
storage facilities, State-wise;

(b) whether any survey has been
~made to find out to what extent Cen-
trally-aided schemes have succeeded
in reducing the storage losses per
year; and |
(¢) what are the details of the new
schemes which are to be financed by
the Centre during 1968-69?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) A statement showing the finan-
cial assistance given to the States by
the Centre for storage facilities is
laid on the Table of the Housc.
[Placed in Library. See No. L1-1959/
68.] The assistance is provided gene-
rally through the National Coopera-
tive Development Corporation.

(b) No, Sir.

(c) During 1968-69. the Central
Government propose to construct
storage capacity for 2.15 lakh tonnes
of foodgrains. The State Govern-
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ments have in their budgets, made
provision for Central assistance of
Rs. 80,223 lakhs for construction of
403 rural godowns and 287 marketing
godowns.

SyntHETIC FooD

6479. SHRI GADILINGANA
GOWD: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether the news item on “Syn-
thetic Food for Trople”” which appe-
ared in the ‘Hindustan Times', dated
the 13th May, 1968 has come to the
notice of Government;

(b) if so, the action taken by Gov-
crnment (o obtain the know-how to
help fight malnutrition in India; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
() Yes, Sir.

(b) and (c). Similar products had
already been developed by scientists
in India, who have done pioneering
work in this field and there is enough
technical know-how available in this
country for the production of high
protein foods. A sample of the pro-
duct has however been obtained from
the Michigan University Laboratory
for tests.

PRODPUGCTION OF CERTIFIED SEED

6480, SHRI GADILINGANA
GOWD: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) whether it is a fact that produc-
tion of certified seed per acre had
been less this year- despite bumber
crop: and

(b) if so, the reasons therefor and
the remedial measufes taken to im-
prov: production per acre?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) and (b). Information about the
production and processing of certi-
fied seed during 1967-68 is being col-
lected. A reply would be placed on
the Table ot the Sabha, when the
information is received.

It may, however, be mentioned that
the production of certified seed is
the responsibility of the respective
State: Departments of  Agriculture.
The National Seed Corporation, a
Government of India Undertaking is
responsible for the supply of founda-
tion seed of the hybrid varieties, and
is at present certifying the multiplied
seed throughout the country except
in Gujarat and some parts of U.P.
Selection of growers and fields and
other production aspects are looked
after by the State Departments of
Agriculture.

BLACK-STAINED MEXICAN WHEAT

6481. SHRI GADILINGANA
GOWD: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that black-
stained Mexican wheat is not fit for
human consumption from the health
point of view;

(b) if so, the details thereof and
the remedial measures taken to im-
prove the variety of wheat; and

(¢) whether instructions in this re-
gard have been issued to the State
Governments and if not, the reasons
therefor?

‘THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY. DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) No; there is so far no informa-
tion of any ill effect on health if
such whcats are consumed by human
beings.

(b) So far the disease has not pre-
sented any serious problems. How-
cver, work is already under way to
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evolve varieties resistant to this dis-
case. Somc of the tall Indian varie-
ties, which have been found to be
highly resistant to it, have been used
as parents in crosses with Mexican
varieties and it is expected that some
of the dwarf varieties which will be
obtained from these crosses will be
resistant to the “black point” disease.

(¢) Statc Governments are already
aware of the incidence of the disease
in the country during 1967-68. Suit-
able action is being taken to chalk
out a programme of breeding work
at the Central and State centres,
under the All-India Coordinated
Wheat Improvement Project sponsor-
ed by Indian Council of Agricultural
Research for evolving varieties resis-
tant to the disease.

RESETILEMENT OF REPATRIATES FROM
CEYLON

6482, SHRI GADILINGANA
GOWD: Will the Minister of LA-
BOUR AND REHABILITATION
be pleased to state:

(a) the number of persons of Indian
origin arrived so far from Ceylon
under the Sirimao-Shastri Pact of
1964; and

(b) the places where they have been
rehabilitated?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION "(SHRI D. R. CHAVAN):
(a) 5497 persons have returned to
India from Ceylon up to 31st July,
1968, under the Indo-Ceylon Agree-
ment, 1964.

(b) These persons have come back
to India on their own accord over
the past about four years. On arrival
in India, they dispersed to places of
their own choice and the State Gov-
ernments do not have detailed infor-
mation about the places where they
have settled. The time and labour
involved in collecting this informa-
tion is not considered commensurate
with the results likely to be achieved.
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Mip-TERM PorLL iN HARYANA

6485. SHRI R. K. AMIN:
SHRI N. K. SOMANI:

Will the Minister of LAW be
pleased to state:

(a) whether complaints have been
received from several quarters regard-
ing the interference by the authori-
ties during the recent mid-term poll
in Haryana;

(b) if so, details thereof;

(c) whether any investigation into
the alleged interference by authori-
ties has been conducted by Govern-
ment; and

(d) if not, the reasons therefor? ,

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI
M. YUNUS SALEEM): (a) Yes, Sir.

(b) to (d). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-1960/68.]
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Foon PRODUCTION IN STATES

6480. SHRI S. R. DAMANI: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the estimated shortage of food
production as a result of unsatisfac-
tory monsoon in the various States;

(b) the extent of loss in terms of
food production caused by the recent
floods in many areas; and

(¢) the overall effect of the short-
full in production on the targets set
for the various foodgrains for 1968-
69?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) It is too carly to give any quanti-
tative estimate of foodgrains produc-
tion during 1968-69 as thc sowings
are still in progress in several parts
of the Country.

(b) Attention is invited to the se-
cond supplementary statement on the
Flood Situation placed before the
Lok Sabha on 26-8-68 by the Ministry
of Irrigation and Power.

(¢) Does not arise in view of the
answer given at (a) above.
Ty & IR # g #F | awn
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TRACTORS ON HIRE SERVICE FOR
FARMERS

6490. SHRI BABURAO PATEL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state.

(a) whether Government are aware
of the fact that due to the present
{ragmentation of lands and because
of the land-for-tillers laws, owners of
small units cannot dream of owning
tractors for farming;

(b) whether for such small farmers,
who cannot get even bullocks or farm
labourers these days, Government
propose to organise tractors-on-hire
service at District towns;

(c) if so, the salient features of any
such scheme in hand; and

(d) if not, reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):

(a) The low average availability of
land per acre and pre-dominance of
large number of small farms is due
to excessive pressure of population
on land. To the extent land reforms
measures reduce excessive concentra-
tion of ownership and cultivation of
land, it reduces the proportion of
cultivators in the sub-marginal group.
Land reform measures, therefore, do
not result in increase in the number
of small farms. The problem of frag-
mentation of holdings is distinct from
the average size of the farm or sub-
division of holdings where the pro-
prietory rights are divided among the
co-sharers for the sub-division of cul-
tivation, where the land held by the
owner is cultivated by different til-
lers. Fragmentation of holdings, no
doubt, hampers mechanical farming.
To meet this problem, the programme
of consolidation of holdings has been
undertaken in various States.

AUGUST 29, 1968

Written Answers 2876

(h) and (c). Agro-Industries Corpo-
rations set up In various States in
the public sector are being encoura-
ged to provide tractor-hire service
facilitics. Detailed schemes are being
prepared.

(d) Does not arise.

REHABILITATION OF PERSONS AT
Kuem KARAN

6491. SHRI BABURAO PATEL:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) the total number of private
houses destroyed at Khem Karan
during the Indo-Pak conflict of Au-
gust-September, 1965;

(b) the number of private houses
reconstructed by Government or the
amount of cash assistance given by
Government for their reconstruction;

(c) whether it is a fact that hund-
reds of house-owners are complaining
bitterly and are disappointed at the
manner in which the rehabilitation
work is going on; and

(d) if so, the time by which all the
affected persons are likely to be reha-
bilitated?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION (SHRI D. R, CHAVAN):
(a) 1640 private houses were damaged
or destroyed in the Khem Karan town
during the Indo-Pak conflict of Au-
gust-September, 1965.

(b) Government in their scheme
have provided only financial assis-
tance for the repairs or reconstruc-
tion of houses damaged or destroyed,
the actual construction being left to
the owners themselves. Payments
made under the schemes so far total
Rs. 33.03 lakhs in respect of 1546
houses.

(¢) and (d). While no complaint
has been received regarding the im-
plementation of this housing pro-
gramme, there were 90 cases in which
claimants for housing assistance were
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in occupation of evacuee properties.
Their title to such properties has
been determined recently and hous-
ing assistance has been sanctioned for
them also. It is expected that they
would receive the first instalment of
housing assistance by the end of Octo-
ber, 1968. The payment of the se-
cond instalment would depend on
when half the house has been built
in each case.

APPOINTMENT OF SCIENTISTS IN
INDIAN M1SSIONS ABROAD

6492. SHRI BABURAO PATEL:
Will ‘the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether his Ministry have made
any representation to the Ministry of
External Affairs to appoint some sci-
entists in Indian  missions abroad;
and

(b) if not, reasons therefor?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) No.

(b) Does not arise.

RicE MrLLS IN MAHARASHTRA STATE

6495, SHRI DEORAO_PATIL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the number of rice mills sanc-
‘ipned by Government for the State
C Maharashtra during the last three

ars and the details of their alloca-
fon districtwise by the State Gov-
‘rnment; ’

(b) the number of rice mills out of
them allotted to the Co-operative So-
cicties: and

(c) the demand of the Maharashtra
State for the establishment of new
rice mills and Government’s reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
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(SHRI ANNASAHIB SHINDE):
(a) The Central Government does
not sanction rice mills in each State.
Powers to issue licences for establish-
ment of rice mills under the Rice
Milling Industry (Regulation) Act,
19538 are delegated to State Govern-
ments.

(b) 64 rice mills were allotted by
National Cooperative Development
Corporation for the State of Maha-
rashtra during the last three years,
the district-wise - allocation being
Bhandara 10, Chandrapur 9, Nagpur
7, Kolaba 14, Nasik 5. Dhulia 1,
Osmanabad 1, Poona 3, Satara 2,
Sangali 1, Kolhapur 35, Ahmednagar
1. Alibhag 2, Thana 4 and Wardha 1.

(c) As stated in (a) above the licen-
ces for setting up of new rice mills
are issued by the State Government
under delegated powers and not by
the Central Government. However,
the Maharashtra Government had
requested that one of the new mod-
ern rice mills being established by
the Food Corporation may be set up
in their State, but it was not found
possible to acceed to this request.

g @At 7 wiweTRd W faww
6494. it Favw qfem: @
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Cri NG PrRICE FOR THE PURCHASE OF
Jowar
6495, SHRI DEORAO PATIL:

Will the Minister of FOOD. AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that Maha-
rashtra Government  have fixed the
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ceiling price for the purchase of jo-
war;

(b) whether Government have con-
sidered the recommendations made
by the Agricultural Prices Commis-
sion that the maximum ceiling price
fixed for jowar should be removed;
and

(c) if so, whether any decision has
been taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) No. Sir. Purchases are made at
specified prices.

(b) There is no maximum ceiling
price fixed for jowar in Maharashtra,
hence the question of Government
considering removal. does not arise.

(c) Does not arise.

Lack or FACILITIES AND ACCOMMODA-
TION IN DELHI PosT OFFICES

6196. SHRI K. P. SINGH DEO:

SHRI KANWAR LAL
GUPTA:

Will the Minister of COMMUNI
CATIONS be pleased to state:

(x) whether it is a fact that basic
facilities provided in the Post Offices
in Delhi, especially in the walled
city, arc inadequate to meet the in-
creased traffic in these Post Offices:

(b) whether it is also a fact that
many of the Post Offices are housed
in old and unsuitable rented houses;
and

(c) if 50, the steps taken by Govern-
ment to provide necessary facilities to
mcet the requirements of the increa-
sed traffic and also to provide suit-
able accommodation to house the old
Post Offices in the city of Delhi?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI 1. K.
GUJRAL): (a) Basic postal facilities
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are provided in the Post offices in
Delhi. The non-availability of suit-
-able accommodation is however a
handicap especially in the walled city.

(b) Yes.

(c) Efforts are being made (1) to
acquire on rent other suitable build-
ings for all those offices which are
working in cramped accommodation,
and (2) to open other post offices in
order to divert some traffic from the
existing post offices to the new ones.

ForesTrY-cUM-FUEL WooD
PLANTATION

6497. SHRI K. P. SINGH DEO:
SHRI MOHAN SWARUP:

Will the Minister of FOOD AND
AGRICULTURE be pleased to refer
to the replv given to Unstarred Ques-
tion No. 2111 on the lst August,
1968 and state:

(a) whether any allocation is pro-
posed to be made by Government
for the implementation of the large
scale programme for the countryside
forestry-cum-fuel wood plantation in
the Fourth Plan;

(b) whether the programme will be
centrally sponsored or would be
shared by the State Governments;

(¢) the States where the programme
is proposed to be started; and

(d) if the programme is to be shar-
ed by the State Governments, the
Central assistance proposed to be
given for the implementation of. the
programme?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) The Sub-Group on Forestry Pro-
grammes set up by the Department of
Agriculture has tentatively proposed
an outlay of Rs. 500 lakhs. But no
final decision has yet been taken.

(b) to (d). No decision has yet been
taken.
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Damace oF FoODGRAINS IN TRANSIT

6501. SHRI ONKAR LAL BOH-
RA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the quantity of foodgrains dam-
aged: this year while being transpor-
ted in open wagons and lying at Rail-
way Stations; and

/
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(b) the action taken to store them
in godowns?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
EOPMENT AND COOPERATION
SHRI ANNASAHIB SHINDE):

a) Complete assessment of the dam- -

age caused to foodgraius in rail tran-
sit during this year has not so far
been made. The damage is not, how-
ever, likely to exceed 0.159, of the
total quantity moved By rail this
vear.

(b) All the foodgrains despatched
destinations have been
Properly stored.

AT AT = &7 IATE
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IMPORT OF COMPUTERS

6505. SHRI JUGAL MONDAL:
Will the Minister of LABOUR
AND REHABILITATION be plea-
sed to state:

(a) whether Government have ap-
proved a new scheme regarding the
import of computers from foreign
countries: and .

(b) if so. the details of the scheme?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) and (b). A procedure
for the screening of applications for
import of computers has been in ope-
ration in the Department of Labour
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and Employment since October, 1966.
According to this procedure, prior
consultation with the Department of
Labour and Employment is neces-
sarv before import of any electronic
computer is authorised. On receipt
of intimation regarding the proposed
import of a computer by any establi-
shment, action 1s taken to collect
factual information in a prescribed
proforma about the data processing
equipment already installed at the
undertaking concerned, the number
of persons employed, items of work
proposed to be done by the compu-
ter, the amount of work already done
by conventional processes, extent to
which it is done by machines and
manually and the effect of the intro-
duction of computers on the existing
employment position. Consultations
are also held with the local manage-
ment, the unions at the plant level,
Central Trade Union Organisation
concerned and the  State Labour
Commissioner. A recommendation is
made to the Ministries of Finance
and Commerce for release of foreign
exchange .and issue of import licence
after the Department of Labour and
Employment is satisfied that there is
need for importing a computer and
that the import will .not adversely
effect the employment position.

DEVELOPMENT OF FOREST-BASED
INDUSTRIES

6506. SHRI JUGAL MONDAL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government have ex-
plored the possibility of developing
forest-based industries in the country;
and

(b) if so. the steps taken by Gov-
crunment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) Yes, Sir.
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(b) (i) The development of major
Forest-Based Industries such as ply-
wood, fibreboard, particle board,
safety matches, paper, pulp and news-
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ned basis. The following table indi-
cates the production of these indus
tries during 1950-51, 1967-68 and the
anticipated production during 1973

print has been taken up on a plan. 74:—
Name of the Industry Unit 1950-51 1967-68 1973-74
Plywood Cubic Meter 20,412 105,868 210,000
Fibreboard Metric tons Nil *12,485 40,000
Particle Board Metric tons Nil *7.720 40,000
Safety matches Million boxes
of 50 sticks. 3,900 8,323 11,500

Paper and Paper Figures in thou-

Board _ sand tonnes 114 625 960
Newsprint -do- 31 260
Rayon Grade Pulp -do- 56,369 150

*The units in both these indus-
tries went into production during
1961. The production during that
year was 9,000 tons and 740 tons
of Fibre Board and Particle Board
respectively.

(ii) Government have approved a
project for Preinvestment Survey of
Forest Resources with the assistance
from F.A.O. with a view to assisting
the Government in the development
of country's resources and associated
forest-based industries. The Project
report is expected to be finalised by
the end of this year.

PAppY LEVY FROM ADIVASIS

6507. SHRI KARTIK ORAON:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that paddy
levy is being collected from the adi-
vasi tenants of Samuktala Block of
Jalpaiguri district without any pay-
ment;

(b) whether it is also a fact that
the Block Development Office has
been collecting paddy even in the
absence of the inmates of the house
by breaking open the doors; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDEFE):
(a) No, Sir.

(b) No, Sir.
(c) Does not arise.

Jons ror EpucaTEDp TRIBALS IN TEA
GARDENS AND GOVERNMENT ()FFICES

6508. SHRI KARTIK ORAON:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that the
educated tribal youngmen of Tea
Garden areas in West Bengal and
Assam find it extremely difficult to
get jobs either in Government offi-
ces in West Bengal and Assam or in
tea garden offices; .

(b) if so, the steps Government
propose to take to ensure that tri-
bal educated young men are also
offered suitable job opportunities;
and
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(c) if not, the percentage of tribal
employees in oflices of West Ben-
gal and Assam Governments and
tea ‘garden offices at present to that
of the total employees in these offices?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION (SHRI S. C. JAMIR):
(a) to (c). A statement is attached,
furnishing the available information
in respect of West Bengal. The in-
formation 'in regard to Assam is be-
ing collected and it will be placed
on the Table of the House as soon
as available.

STATEMENT

(a) Regarding entry into Govern-
ment services, the West Bengal Gov-
ernment do not make any discrimi-
nation between Tribals of Tea Estate
areas. and those of other areas in the
State. According to them, there is a
dearth of qualified Scheduled Tribe
candidates and the quota of vacan-
cies in West Bengal Government ser-
vices reserved for Scheduled Tribe
candidates remains partly unfilled.
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Bengal nave taken, or propose to
take, the following steps Eyr offering
suitable opportunities to educated
young tribal people:

(i) Five per cent of the vacancies
have been reserved for tribals
in general in West Bengal Ci-
vil Service (Executive) and in
all State Services, Classes II,
III and IV, carrying scales of
pav upto Rs. 650 per month;

Appointment of Liaison Offi-
cers in every Department for
the purpose. of ensuring the
employment of Scheduled Tri-
bes to the extent of reserved
quota is under active conside-
ration of the Government;

(i)

Setting up of Employment
Cell in Tea Garden Areas for
providing employment to Sche-
duled Tribes is also under
consideration.

(iii)

(c) Percentage of Tribal Employees
in West Bengal Government Offices
to total number of employees under
the State Government (as on 3lst

(b) The Government of West March, 1966).
Scheduled Tribes employed
Category of post Total .
_employment. Number Percentage

(i) Gazetted posts. 7,748 20 0.26

(i) Non-Gazetted posts
(Superior) ) 1,65,560 2,909 1.76

(iii) Non-Gazetted posts
(Inferior) - 81,563 1,578 1.90

OR1SSA GOVERNMENT’S LEGISLATION
PRrOHIBITING CONVERSIONS

6509. SHRI KARTIK ORAON:
Will the Minister of LAW be pleas-
ed to state: ’

(a) whether it is a fact that the
Government of Orissa have passed
an Act recently by which it has been
made a penal offence to convert any

15—7LSD/68

one by compulsion, duress or before
the age of 2\]; and S

(b) if so, the full text thereof and
Government's reaction thereto?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI
M. YUNUS SALEEM): (a) and (b).
The information asked for is being
collected. '
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SupPLY OF FOUNDATION SEEDS TO
STATES

6512. SHRI D. N. PATODIA:
Will the Minister of FOOD AND
AGRICULTURE be ‘pleased to
state:

(a) whether it is a fact that some
of the States are experiencing diffi-
culties with regard to the supply
of foundation seeds;

(b) whether the National Seeds
Corporation has been directed to
launch seed multiplication program-
mc of new varieties;

{c) whether the scheme would be
able to meet the total needs of the
States; and

(d) if not, what would be the like-
ly shortfall and in what way it is
proposed to meet the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) No, Sir. The National Seeds Cor-
poration, who is responsible for the
supply of foundation seeds of hy-
brid varieties, etc., has got sufficient
stocks of foundation seeds to meet
the demand of all the States, as per
their approved target. There is,
however, some shortage of the foun-
dation seeds of newly evolved amber-
coloured varicties of wheat released
recently.

(b) to (d). The National Seeds
Corporation is taking up pre-release
multiplication of the promising new
varieties likely to be released in the
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near future on the recommendations
of the I.CAAR. Efforts are also
made: to multiply these sceds even
in off-season-in suitable tracts, so that
in the event of a variety being found
suitable for release, adequate quan-
tities of seeds would be available
at the time of release.

RISE IN WHEAT PRICE

6513. SHRI D. N. PATODIA:
SHRI. . KANWAR LAL
GUPTA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

-(a) whether it is a fact that the
price of wheat in Delhi, Punjab and
other places has been rising during
the current months; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) Yes, Sir.

(b) The "prices havé tended to
shew a rise on account of transport
difficulties and fall in market arri-
vals due to rains.

‘WiTHDRAWAL OF FooD RATIONING
FROM METROPOLITAN CITIES

6514. SHRI D. N. PATODIA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) to what extent the bumper
crop has helped to withdraw ration-
ing of foodgrains from the metropo-
litan cities;

(b) if so, the namcs- of the cities
wherefrom rationing has been with-
drawn;

(c) whether the quantum of food-
grains issued through the ration
shops has since been increased; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION

1890 (SAKA) ~ Written Answers 2902

(SHRI ANNASAHIB SHINDE):
(a) and (b). In the context of the

- improved food position, statutory ra-

tioning has been replaced by control-
led distribution of foodgrains in
three cities namely Delhi, Kanpur
and . Hyderabad-Secunderabad.

(c) State Governments have been
advised to increase the overall ration
quantum of cereals to 2500 grams
per adult per week wherever statu-
tory rationing is in force.

(d) Does not arise.

AGRICULTURAL CREDIT

6515. SHRI D. N. PATODIA :
SHRI RAMACHANDRA
ULAKA:
SHRI
MEENA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to
state:

DHULESHWAR

(a) whether keeping in view the
growing needs for agricultural cre-
it in the context of the country's
determination to achieve a break-
through in agriculture, Government
have considered the desirability -of
allocating more funds for rural cre-
dit. and broad-basing the existing
credit institutions in the rural areas;

(b) if so, the additional allocation
for ‘agricultural credit for 1968-69;
and ~

(c) the progress which has so far
been made in locating agricultural
credit corporations in different States
and the factors which are responsible
for the slow progress in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) Government have considered the
desirability of having more funds
for the rural credit and also for
broad-basing the existing credit in-
stitutions in the rural areas. Multi-
agency approach for disbursement of
agricultural credit has, therefore,
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been adopted. In addition to co-ope-
rative credit societics, other agencies
are being encouraged to provide fin-
ance to agricultural sector, The Agri-
cultural Finance Corporation, recent-
ly .established by the Commercial
banks, is also expected.to help in
making available more funds for
agricultural programmes. Commer-
cral Banks will also lend directly to
farmers and indirectly through Co-
operatives.

With regard to broad-basing the
cxisting credit institutions in the
rural areas a number of steps such
as introduction of Crop Loan System,
contribution to the Stabilisation and
special bad debt reserve funds, sub-
scription to the ‘share capital of thc
co-operative societies and co-opera-
tive banks and provision of mana-
gerial subsidy, have bcen and are
being taken to strengthen the co-
operative credit structure in order to
facilitate the issuc of substantially
larger credit. There is a drive to in-
crcase the membership of co-opera-
tives.. Norms for making the socie-
ties viable are laid down and being
followed.

(b) It is tentatively estimated that
the short-term loans disbursed by co-
operatives will go up from Rs. 400
crores in 196768 to about Rs. 450
croies by 1968-69. Similarly long-
term credit disbursed by Co-opcra-
tive Land Dcvelopment Banks is cx-
pected to go up from Rs. 78 crores
in 1967-68 to about Rs. 100 crores
in 1968-69. :

It is estimated that finance from
commercial banks to the agricultu-
ral sector as a whole would aggregate
to Rs. 300 to Rs. 400 crores by the
end of 1968-69.

Government of India may provide
short-term advances to the extent of
Rs. 105 crores during the year 1968-
69 to the State Governments for pur-
chase and distribution of Agricultu-
ral inputs such as seeds, pesticides
and fertilisers and for a part of Tac-
cavi. k

(c) Agricultural Credit Corpora-
tion are proposed to be set up in the
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States of Assam, Bihar, Orissa, West
Bengal and Rajasthan and the Uni-
on Territories of Manipur and Tri-
pura where the co-operative move-
ment is comparatively weak. An en-
abling legislation i.e., ‘State Agricul-
tural Credit Corporations Bill-1968°
permitting the concerned State Gov-
ernments to establish such corpora-
tions has been introduced in the
Parliament. After the Bill js passed,
further action to establish the Cor-
porations can be taken by the con-
cerned State Governments.
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OFFICE OF THE REGIONAL PROVIDENT
Fuxp COMMISSIONER, BHUBANESHWAR

6519. SHRI INDRAJIT GUPTA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the staff of the Office
of the Regional Provident Fund
Commissioner, Bhubaneshwar resort-
ed to pendown strike and hunger
strike in June last;

(b) if so, their grievances and the
nature of settlement arrived at;

(c) whether, after settlement, the
salaries of the staff for the period
from the 3rd to 5th June have been
deducted; and :

(d) if so, the reasons therefor?

THE MINISTER. OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) There was a pen-
down strike in the Regional Office
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of the Employees’ Provident Fund at
Bhubaneshwar from the 3rd to 10th
June, 1968.

(b) It was demanded that a parti-
cular officer, who was junior should
be asked to hold current charge of
the region, overlooking the caims
of an Officer senior to him, durin
the absence on leave of the Region:
Commissioner. The demand was not

accepted.

(c) and (d). It was decided that no
salary should be allowed to the staff
which had participated in the pen-
down strike for the days of the strike
as they were not entitled to be paid
for the days on which they had not
worked on their own volition, or
were not on authorised leave.

Loss 1o RicE CROP DUE TO DROUGHT
IN ANDHRA PRADESH

6520. SHRI YASHPAL SINGH:
Will the Minister of FOOD AND
AGRICULTURE be pleased to
state:

(a) whether Government are aware
of the likely loss to the standing rice
crop in Andhra Pradesh due to
drought;

(b) if so, how much crop is likely
to be affected;

(c) whether the State Government
have asked for any assistance; and

(d) if so, the action taken on their
request?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE.
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(2) and (b). There has been some
delay in the onset of monsoon and
inadequacy of rainfall in Andhra
Pradesh, due to which sowings of
kharif crops are reported to have
been delayed by 10—15 days, in diffe-
rent parts of the Statc. During the
South West monsoon season so far
(Ist June to 2Ist August) rainfall
has been markedly deficient in the
State. It is, however, too early to
give any quantitative idea of the fall

16—7 LSD/68
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in production this year, as much will
depend on the weather in the re-
maining part of the season also.

(c) Yes.

(d) A Central team visited the
State from 30-3-68 to 34-68 and the
Chairman of the Team re-visited the
State in June, 1968 for assessing the
drought situation and recommend-
ing Central assistance. The ceiling
for drought relief expenditure from
1-4-68 to 1-11-68 has been increased
from Rs. 5.08 crores to Rs. 6.50
crores, after the re-visit, due to delay
in the onset of monsoon this year.
A loan of Rs. 3.00 crores and a
grant of Rs. 1.5 crores have already
been sanctioned to the State Govern-
ment this year. Further assistance
will be released on the basis of the
progress of expenditure, keeping in
view the recommendation of the
Team. Another team is being sent
shortly to re-assess the drought situa-
tion in the State and the quantum of
Central assistance.
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TILLERS AS OWNERS OF AGRICULTURE
Lanp

6522. SHRI LOBO. PRABHU:
Will the Minister of FOOD AND
AGRICULTURE be pleased to re-
fer to the regly given to Starred
Question No. 375 on the 7th August,
1968 and state:

(a) whether in view of 80 per cent
tillers still not having become owners
of land, Government propose to ask
the State Governments to examine
the causes resulting in uncertainty
and reducing improvements in the
field of production ;

(b) the reason for Planning Com-
mission refusing to consider under
roprietory rights when they are in
avour of the tillers and at the option
of the owners; and

{c) whether the Planning Cominis-
sion propose to invite the views of
the State Governmerits? -

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) According to 1961 census, 23.56
per cent of the total cultivating
households had leased in land for
cultivation and have yet to acquire
ownership rights. As a part of the
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programme of land reforms, scveral
States have taken steps for bringing
the tenants into direct contact with
the State and conferring the right
of ownership on them. These mea-
sures arc expected to encourage in-
vestment in land and provide in-
centive for increased production.

(b) The concept of security of te-
nure and the right of ownership
vesting in the cultivating tenant is
basic to land reforms as enunciated
in the Five Year Plans; there is no
g;xestion of making a departure from

is basic objective;

(c) The views of the State Go-
vernments will be invited in regard to
the programme of land reforms for
the Fourth Five Year Plan.

CuLTIVABLE FALLOW LaAND

6523. SHRI LOBO PRABHU:
Will the Minister of FOOD AND
AGRICULTURE be pleased to refer
to the reply given to Unstarred
Question No. 2130 on the Ist Au-
gust, 1968, and staté: *

(a) whether Government feel no
responsibility to obtain verification
that' full information is freely avail-
able to the public at Taluk Head-
quarters; and.

(b) the rcasons for not making as-
signments of -cultivable fallow land
to private parties who have the fin-
ances to increase food production in
case Government have no funds?

THE MINISTER OF STATE IN
THE MINISTRY. OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE.
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) The Government is fully aware
of its responsibilities in the matter.
Although land is a State subject,
special surveys regarding waste lands
have been undertaken as a Centrally
sponsored scheme with a view to as-
certaining and locating cultivable
waste lands for settlement of land-
less agricultural workers.

(b) The lands are distributed to
landless agricultural workers and
other persons in accordance with the
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allotment rules made by the various
State Governments wherein certain
priorities for allotment have been
fixed. In a number of cases, private
parties who have resources of their
own, are also reclaiming cultivable
waste land. The Government is, how-
ever, not in favour of any special
concession being given to such pri-
vate parties involving, inter alia, re-
laxation of ceiling provisions.

PRroOVISION OF TRANSPORT FACILITIES
T0 VOTERS DURING ELECTIONS

6524. SHRI LOBO PRABHU:
Will the Minister of LAW be pleas-
ed to refer to the reply given to
Unstarred Question No. 2133 on the
Ist August, 1968 and state:

(a) whether Government - propose
to provide transport facilities or at
least sanction route permits to the
few villages that are situated beyond
two- miles. from the polling station;

(b) whether it is not a fact that
when it is prohibitive for Govern-
ment to issue identity slips it will
be more so for the candidates;

(c) whether Government propose
to prohibit the issue of identity slips
leaving it to its own officials to find
the “polling number of the voters;
and

(d) what is the legislative. sanc-
tion for the reference to identity
slips in the Election Handbooks?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI
M. YUNUS SALEEM): (a) No, Sir.

(b) No candidate is required by
the élection law and rules to issue
identity slips to the voters.

(c) No, Sir. The identity slips
issued by the candidates, which gene-
rally show the part number and the
electoral roll number of the elector
and the polling station to which he
is allotted, are: used by the polling
officers only for the purpose of locat-
ing the elector’s name in the marked
copy of the electoral roll quicklv
and not for the purpose of identifica-
tion for which other arrangements
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are made at the polling stations. In-
structions have been issued by the
Election Commission that no slogan
or exhortation of any sort should be
printed on these slips. If a voter
does not bring any identity slip, the
polling officer will locate his name in
the electoral roll by making the
necessary enquiries.

(d) There is no legislative sanc-
tion for the issue of identity slips.
These slips are issued by the con-
testing candidates in their own inte-
rest and the reference to them in
the Handbooks is because the prac-
tice is widely resorted to by the
candidates on their own.

REVENUE FROM POSTAGE

6525. SHRI LOBO PRABHU:
Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the revenue under the Head
of Postage since the new postage
rates became operative;

(b) the figures for the correspond-
ing period last year; and

(c) the reasons for the shortfall,
if any, and whether Government pro-
pose to revert to the previous rates?

THE MINISTER OF STATE IN
THE _DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI I. K.
GUJRAL): (a) Inland and foreign
postage Rates were revised from 15th
May, 1968, and Ist June, 1968, res-
pectively. The revenue under the
Head postage during the month of
June, 1968, was Rs. 4.67 crores.

(b) The figure for June, 1967 was
Rs. 4.33 crores.
(c) Does not arise.

FORTIFICATION OF RICE WITH VITAMINS

6526. SHRI K. SURYANARAYA-
NA: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) whether  Government are
aware that several countries are forti-
fying their rice with essential vita-
mins and minerals; and
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(b) if so, whether similar mea-
sures are being considered for im-
roving nutritious value of the rice
in India?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION

(SHRI ANNASAHIB SHINDE):
(a) Yes, Sir.
(b) This is under consideration

of Government and some prelimi-
nary investigations have been un-
dertaken.

MODERNISATION OF RICE MiLLS

6527. SHRI K. SURYANARAYA-
NA: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) whether it is a fact that mo-
dern rice mills already introduced
have shown that increase in outturn
of rice from available paddy could
be dbtained to the extent from 2 per
cent to 5 per cent by modernising
the machinery alone and that all
this additional increase in yield
could be obtained by use of mecha-
nical dryers, par-boiling and proper
storage at the mills; and

(b) if so, the measures taken by
Government in launching a rapid
modernisation programme of rice
mills in the country to take advan-
tage of the modern technology?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) The studies so far undertaken
in regard to the efficiency of the mo-
dern rice mill indicate that modern
milling machinery alone could give
additional outturn to the extent of
about 2 and 69, on an average over
conventional sheller and huller type
of mills respectively. The studies in
respect of additional increase in yield
obtainable by parboiling drying and
storage are in progress.
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(b) The Food Corporation of In-
dia are setting up 24 modern rice
mills with modern cquipments in the
public sector as a step towards mo-
dernisation of rice mills in the coun-
try.

Proposals for setting up of more
modern rice mills and for improving
existing mills by introducing modern
techniques, during the IV plan are
under consideration. Arrangements
have also been made to get modern
milling equipment fabricated indi-
genously for facilitating a rapid mo-
dernisation programme. The Rice
Milling Industry (Regulation) Act,
1958, is being amended to assume
powers to incorporate conditions in
the permits and licences to ensure
that both new and existing rice mills
adopt modern technology and instal
modern machinery.

OPENING OF A NEW SUPER BAZAR IN
DELHI

6528. SHRI MANIBHAI ]. PA-
TEL: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) whether there is a proposal un-
der consideration to open yet ano-
ther Super Bazar in Delhi;

(b) if so, the location thereof and
the time by which it is proposed to
be opened; and

(c) the reasons which have prompt-
ed Government to open another Su-
per Bazar in Delhi?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI M. S. GURUPADASWAMY):
(a) Yes, Sir; A proposal is under con-
sideration of the Delhi Super Bazar;

(b) The location, and the time by
which another Super Bazar will be
opened, has not yet been decided:

(c) The decision to open another
Super Bazar in Delhi has been taken
by the Co-operative Store Ltd., which
runs the Super Bazar, in order to
scrve consumers in other areas.
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SUGARCANE PRICE

6530. SHRI S. A. AGADI: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state the mini-
mum sugarcane price fixed by Gov-
ernment and the price paid by the
various Sugar Mills in the Maharash-
tra State to the cane-growers and
for the recovery of sugar for the

. season 1967-68? ’

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
In the case of Co-operative Sugar
Mills, only an advance price is being
paid by the sugar factories to their
members and the final price will be
determined at the end of the season.
In the. case of Joint Stock Sugar
Mills, the main supplier of sugarcane
is the Maharashtra State Farming
Corporation Ltd., and the final price
of sugarcane to be paid by the mills
1o the Corporation 1s.sub-judice. -

NON-PAYMENT OF TELEPHONE BiLLS
BY GOVERNMENT DEPARTMENTS

6531. SHRI INDER J. MALHO-
TRA: Will the Minister "of COM-
MUNICATIONS be pleased to
state:

(a) the names of Departments of
the Government of India whose tele-
phone connections had been discon-
nected during 1967-68 due to the
non-payment of telephone bills;

(b) whether an enquiry has been
made in this regard and whether any
action has been taken against officers
responsible for non-payment of Gov-
ernment dues?

AUGUST 29, 1968
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THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI 1. K.
GUJRAL): (a) The accounts are
maintained telephone-wise and not
according to categories of subscribers,
namely, Government, Private, etc. As
such, the information is not avail-
able.

(b) The enquiries referred to are
to be made by the respective De-
partments and not by the P. & T.
and likewise about the action to be
taken.

FIRE-wooD USeED As Domestic Fuer

6532. SHRI INDER J. MALHO-
TRA: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) whether it is a fact that about
115 million tonnes of firewood arc
being used as domestic fuel in the
country; and

_ (b) whether there is any proposal
to restrict the use of firewood in
towns and to ban its use in the
metropolitan cities with a view to
conserving forest resources and
checking health hazard?

THE MINISTER OF STATE IN
THE MINISTRY OF-FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI' ANNASAHIB SHINDE):
(a) Yes, Sir. It was estimated that
about 102 million tonnes of firewood
was used as domestic fuel in the
country .in the year 1965..

(b) There is no such préj)osal un-
der consideration of the Government
of India.

Mirx BooTH IN SAROJINI NAGAR,
NEw DELHI

6533. SHRI SITARAM KESRI:
Will the Minister of FOOD AND
AGRICULTURE be pleased to
state:

(a) whether it is a fact that a
milk booth was set up in K-Block in
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Sarojini Nagar, New Delhi, some two
years back; and

" (b) whether it is also a fact that
this booth has not so far started
functioning and if so, the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) Yes, Sir.

(b) Yes, Sir. The Milk booth was
constructed to relieve the excessive
load on neighbouring depot No. 625.
Subsequently on receipt of com-
plaints regarding maldistribution of
milk, milk tokens at depot No. 625
were thoroughly checked against ra-
tion cards. Quota at the depot was
reduced by 100 bottles as a result
of the checking, and bifurcation of
the depot was no longer found neces-
sary for reasons of economy..
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CosT OF MANUFACTURE OF CRYSTAL
SUGAR

6536. SHRI S. A. AGADI: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state the
manufacturing cost of crystal sugar
during the years 1966-67 and 1967-68
in the States of Mysore, Maharash-
tra and Andhra Pradesh?

THE MINISTER OF STATE IN,
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
The reasonable cost price of sugar
during 1966-67 in the Statcs of My-
sore, Maharashtra and Andhra Pra-
desh was the same as the ex-factory
price fixed, namely—

Rs. per quinta
1. Mysore :
(1) Factories includ-
ed in Part A
i.e. in Belgaum

Distt. 133.62
(ii) Factories includ-
ed in Part B
—other factories. 142.31
2. Mabharashtra 132.56
3. Andhra Pradesh 161.57

During 1967-68, Government is tak-
ing only 60 per cent of the produc-
tion as levy at fixed prices and is re-
leasing the balance 40 per cent for
sale in the open market and on which
there is no price control. The Price of
levy sugar has been fixed on the
basis ot cost of production worked
out in accordance with sub-section
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(3C) of Section 3 of the Essential
Commodities Act, 1955, for the 5
zones recommended by the Sugar
Enquiry Commission, and after tak-
ing into account the minimum price
of sugarcane fixed by the Govern-
ment, average actual recovery and
duration of season obtained by sugar
factories in the respective zones.

The -ex-factory prices determined
are as under:—

Rs. perquintal

ZONE I which includes
5 sugar factories at Ugar-
khurd, Sankeshwar, Hos-
pet, Kampli and Muni-
rabad in Mysore State,
two factories at Shakar-
nagar and Nizamabad in
Andhra Pradesh and all
sugar factories in the
States of Gujarat and
Maharashtra.

ZONE II which includes
sugar factories in Mysore
State and Andhia Pra-
desh other than those
included in Zone I and
all sugar factories in the
States of Madras, Orissa
and Kerala and the
Union territory of Pondi-
cherry.

139.02

153.85

SEITLEMENT OF REPATRIATES FROM
CEYLON IN RAICHUR DISTRICT
(MYSORE)

6537. SHRI S. A. AGADI: . Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to
state:

(a) whether it is a fact that the
Indian Nationals repatriated from
Ceylon are proposed to be settled in
the Raichur District of Mysore State;

(b) if so, the number of repatriates
expected to be settled in that Dis-
trict: :

(c) the extent and the location of
the proposed site for their settlement;
and
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(d) the details of the programme
and the amenities contemplated to be
provided for their settlement?

THE* DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION (SHRI D. R. CHAVAN):
(a) to (c). It.is proposed to settle 900
agriculturist and 90 non-agriculturist
families of new migrants from East
Pakistan /repatriated Indian Na-
tionals from Burma or Ceylon on
about 5,020 acres of private land
falling within the Command of Tun-
gabhadra Project in Sindhanur
Taluk of Raichur District in Mysore.

(d) The programme drawn up
envisages reclamation of 3,000 acres
of land in the aforesaid Project, by
the Fully Mechanized Unit of the
Rehabilitation Reclamation Organi-
zation during 1968-69. The remain-
ing portion of land comprising about
2,020 acres is planned to be reclaimed
during the year 1969-70.

Migrant /repatriated families are
proposed to be settled in group-farms,
each group bging composed of 20
families. Under the group farm
scheme, Government provides techni-
cal advice, guidance and financial and
other assistance in the form of equip-
ment, seeds, fertilizers, manures and
means of husbandry, whereas the
responsibility for the actual cultiva-
tion of the land rests with the group.
Besides the allotment of cultivable
land of about 5 acres to each agri-
culturist family, it is also proposed
to allot a home-stead plot of about
1/8rd of an acre of land to each
family. Arrangements will also be
made to provide housing accommoda-
tion, bullocks, pesticides, mainte-
nance assistance, drinking water faci-
lities, educational facilities, medical
facilities etc. Apart from houses and
other amenities mentioned above,
non-agriculturist migrant/repatriated
families will get necessary business/
professional loan etc. The cost of
the various facilities will J)artly be
borne by Government and the ba-
lance. will be recovered from the
migrants/repatriates in easy. instal-
ments.

‘17—7 LSD/68
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DRINKING WATER TANK IN
PEHLDPUR VILLAGE, DELHI

6539. SHRI RANDHIR SINGH:
Will the Minister of FOOD AND
AGRICULTURE be pleased to
state:

(a) whether a scheme for the con-
struction of a drinking water tank
in village Pehldpur (Banger) in
Alipur Block of the Union Territory
of Delhi had been sanctioned about
5 years back;

(b) if so, whether the scheme has
since been abandoned after incurring
a lot of expenditure and after render-
ing contributions by the public by
way of land and putting Pipeline and
doing boring work;

(c) under what circumstances the
scheme was abandoned and at what
stage; and

(d) by what time and under what
circumstances the scheme would be
taken in hand for completion?

- THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION
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(SHRI ANNASAHIB SHINDE):
(a) to (d). No, Sir. However, a tube-
well was completed in village Pehld-
pur on 28th December, 1965. It is
proposed to utilise this tubewell for
supply of water to Barwala and Shah-
bad, Daulatpur besides Pehldpur.
The tubewell has a yield of 10,000
gallons per hour at a draw down of
30 ft. A scheme for laying a distri-
bution system for supply of water to
the above mentioned villages by this
tubewell involving an outlay of
Rs. 3.49 lakhs is under consideration.
The scheme envisages commencement
of work in December, 1968 for com-
pletion within a year after the start.
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O.Y.T. SysteM IN COIMBATORE

6542. SHRI K. RAMANI:
SHRI UMANATH:
SHRI E. K. NAYANAR:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that after
the introduction of ‘Own Your Tele-
phone’ system in Coimbatore city
only a very few new telephone con-
nections were demanded by the con-
sumers?

(b) if so, how many connections
were set apart for the purpose after
the introduction of this system and
how many were disposed of;

(c) the reason for the consumers’
resistance in accepting this system;
and

(d) the steps Government propose
to take to dispose of all the available
connections without delay?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS & COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL): (a) 107 applicants opted for
connections under the OYT scheme
but 30 of them later dropped out.

(b) 900 connections were set apart
for allotment under the OYT scheme.
Only 69 connections have so far been
utilized.

(c) The reason for poor response
for OYT connections appears to be
the unwillingness of the applicants
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to make payment of the OYT de-
posit.

(d) It has been decided that, if the
spare capacity reserved for OYT con-
nections is likely to remain idle for
next 3 months due to inadequate
demand, it should be released -gra-
dually for allotment to non-OYT
categories in accordance with the
rules on the subject.

MINING OPERATIONS IN JHARIA

6543. SHRI YOGENDRA SHAR-
MA: Will the Minister of LABOUR
AND REHABILITATION be pleas-
ed to state:

(a) whether mining operations are
going on beneath Jharia Town;

(b) whether the residents of Jharia
Town have made representations to
the Director General of Mines Safety
through their citizen’s Association
expressing doubt of subsidence of
fire;

(c) whether they have demanded a
probe by non-official mining experts
and prominent citizens into the
working of the mines beneath Jharia
Town: and

(d) the reaction of Government to
the demand?

THE MINISTER OF LABOUR
% REHABILITATION (SHRI
HATHI): (a) to (d). For some time
some residents of Jharia Town have
been agitated on account of the ap-
prehension that there is danger to the
safety of the town due to the mining
_operations going on under it. Repre-
sentations were madc to the Director

General of Mines Safety and to Gov- -

ernment suggesting visit by represen-
“tatives of the residents to the under-
ground workings. Such a visit was
arranged. There was also an Half-
an-Hour discussion on this subject in
the .Lok Sabha on the 20th Novem-
.ber, 1967. In order ta see things for
‘himself, the Labour Minister paid a
visit to the Jharia Town on 5th July,

1890 (SAKA) Wrinen Answers 2930

1968, in the company of Shri Beni
Shankar Sharma, M.P. The Labour
Minister saw a part of the old work-
ings of the East Bhuggatdih Colliery
but Siui Beni Shankar Sharma was
taken round the old workings as also
the present workings by seniar offi-
cers of the Ministry including the
Director-General of Mines Safety and
representatives of the management.
The thickness of the pillars lower
down and the mining conditions were
found to be satisfactory. Although
it had already been made clear by
the Director General of Mines Safety
that there was no danger of subsi-
dence or fire due to these mining
operations, however, as a result of
further discussions with Shri Sharma,
it was decided that specific instruc-
tions should be issued to the Direc-
tor General of Mines Safety so that
there was no possibility of any appre-
hension of danger to the safety of
the town. In pursuance of this, the
following instructions have been is-
sued to the Director General- of
Mines Safety:

(a) No blasting will be allowed for
extracting coal, but coal will
be extracted only by the ma-
nual process.

(b) If there are rocks or stones,
only one shot ata time and
that also «at day time, should
be fired.

(c) The mine should be inspected
once a month.

(d) When eventually the mine is
proposed to be abandoned, all
. safety precautions for prevent-
ing fire and subsidence (includ-
ing sand-stowing) should be
taken before the permission
for abandoning the mine is
given.

(e) The pillars underneath the
Jharia Town should be kept
in tact and no coal should be
extracted from them. -

f) Not more than 15 to 20%,
" "coal shall be extracted in the
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mine which is being worked
under the Jharia Town.

It has also been agreed that inti-
mation of all blasting operations in
the mine will be given to the Direc-
tor General of Mines Safety, either
before the blasting or as soon after
it as possible, by the Mines Manage-
ment.

ESPIONAGE ACTIVITIES IN PRE-INVEST-
MENT SURVEY OF FOREST RESOURCES
ProjecT

6544. SHRI YAJNA  DATT
SHARMA: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to the espionage
activities of certain Swedish experts
in the Pre-investment Survey of
Forest Resources Project which is a
joint venture of the Government of
India, the United Nations Develop-
ment Project and Food and Agricul-
ture Organisation;

(b) if so, whether it is also a fact
that this project has been getting
Military maps from the Survey of
India to interpret forest resources in
India and reconnaissance-flights were
carried out of all Northern and Sou-
thern and other sensitive areas by
these experts;

'

(c) whether these maps were utilis-
ed by these experts in their espionage
activities for certain foreign country;
and

(d) if so, action taken by the Gov-
ernment of India to safeguard the
security of the country?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) and (b). F.A.O. experts employ-
ed in the Pre-Investment Survey of
Forest Resources have been given
only those maps and have partici-
pated only in those flights that had
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been cleared from the security angle
by appropriate authorities.

(c) No sir. But allegations against
some F.A.O. experts published in a
local periodical are being enquired
into by appropriate authorities.

(d) Does not arise.

PRE-INVESTMENT SURVEY OF FOREST
RESOURCES PRroOjECT

6545. SHRI YAJNA DATT
SHARMA: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) the aim of starting the Pre-
investment Survey of Forest Resour-
ces Project and what was the share
contribution of Government of India
in the Project;

(b) the names of Indian and Fo-
reign Experts, who are manning the
project;

(c) whether cases of fraud and em-
bezzlement of public funds in the
project have been brought to the
notice of Government;

(d) if so, whether Government
have instituted any enquiry into
these allegations and if so, the results
thereof; and .

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) The aim of the Project was to
conduct resources survey for obtain-
ing reliable information on raw ma-
terial availability and parallel syn-
chronised investigation into the pro-
blems of timber extraction, present
and future markets for various forest
products and all other associated fac-
tors relevant to the establishment of
forest industries with particular refe-
rence to pulp and paper.

The share contribution of the
Government of India is Rs. 89 lakhs
for 8} years by way of services and
supples.
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(b) Foreign Experts

1. Dr. E. G. Freden

2. Dr. H. V. Henle

3. Mr. V. A. Shaggaev
4. Mr. U. Wahlstrom
5. Mr. E. Pakkanen
Dr. A. J. Nash

Mr. A. Bystrom
Mr. 1. Johannesen

* (Since left the Project on
completion of ther assign-
ment)
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Indian Counter-parts  *
1. Shri S. H. Mahalaha

2. ,, E.S.Dass

3. ,, V.K. Seth

4. ,, R.B.Kale

5. ,, M.S. Tomar

6. , Y.S.Rao

7. ,, K.B.L. Mathur

8. ,, T.C.M.Singh

9. ,, B.N. Ganguli

10. ,, C. Chandrashekaran
1. ,, J.P.Kapoo

12. ,, R. Pratap Bahadur
13. ,, P.M. Sangal.

14. Dr. K.D. Singh.

(c) to (e). No such complaint about
public funds (i.e. Government funds)
of the Project has been received.

Complaints about some trans-
actions relating to F.A.O.’s funds by
its employees working in the F.A.O.’s
concerned office in New Delhi have
been made. It is understood that
F.A.O. have been enquiring into the
matter.

REPORT OF EXPERTS OF PRE-INVEST-
MENT SURVEY OF FOREST RESOURCES
ProjECT

6546. SHRI YAJNA DATT
SHARMA: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) whether the experts of the Pre-
investment survey of Forest Resour-
ces Project have submitted their final
report to Government;

(b) if so, the main recommenda-
tions made by them in that behalf;
and

. (¢) the recommendations accepted
by Government and the total esti-
mates expenditure thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI ANNASAHIB SHINDE):

(a) No, Sir.

(b) and (c). Do not arise.

DEMAND FOR NEED-BASED WAGES

6547. SHRI LOBO PRABHU:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) from what class of employees
the Ministry have received the de-
mand for need-based wages;

(b) whether ~ Government  pro-
pose to consider the demand for all
classes of workers and if not, the
reasons therefor;

(c) if Government are not able to
concede the demand for any class,
whether they would at least concede
the demand for opportunities for
employment to all classes; and

(d) if so, whether Government pro-
pose to press all the spending Minis-
tries to have estimates of work, based
on minimum wages with a view to
find some employment for the un-
employed workers?

THE MINISTER OF LABOUR
& REHABILITATION (SHRI
HATHI): (a) There has beem a gene-
ral demand for a need-based mini-
mum wage for industrial workers.

(b) At the present level of the Na-
tional Income, the economy cannot
sustain the payment of a need-based
minimum wage to all classes of
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.
workers. Even the Indian Labour
Conference which recommended, at
its 15th Session held in 1957, that the
minimum wage for industrial work-
ers should be need-based, recognised
the existence of instances where
difficulties might be experienced in
implementing this.

(c) and (d). Securing of work to
all workers is Directive Principle of
State Policy embodied in the Consti-
tution. Creation of employment op-
portunities has, therefore, been one
of the -principal objectives of the
development: Plans which have been
and are being implemented by the
Central Ministries:and others.

RECOMMENDATIONS OF COAL MINES
WAGE BoARrRD

6548. SHRI P. C. ADICHAN:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the management of the
Dhemomain  Colliery have imple-
mented the recommendations of the
Coal Mines Wage Board;

(b) if so the date from which they
started implementing it;

(c) whether arrears have been paid
to the workers from the 15th August,
1967 to the date of implementation;
and

(d) if the reply to part (a) above
be in the negative, the steps which
have been taken by Government to
implement the recommendations?

THE MINISTER OF LABOUR
8% REHABILITATION (SHRI
HATHI): (a) Yes, Sir; partially.

(b) From November 6, 1967.

(c) Part payment amounting to
Rs. 48,11_9 was made on 28-10-1967.

(d) Efforts continue to be made
.by the Officers of the Central Indus-
trial Relations Machinery to persuade
the management to implement the
recommendations fully.

‘RECOMMENDATIONS OF CoAL MINES
: Wace Boarp

: . 6549. SHRI P. C. ADICHAN:
Will the Minister of LABOUR AND
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REHABILITATION be pleased to
state:

(a) whether the management of the
Nag’s Ramjivanpur Colliery have im-
plemented the recommendations of
the Coal Minés Wage Board; °

(b) the date from which they start-
ed implementing it;

(c) whether arrears have been paid
to the workers from the 15th August,
1967 to the date of implementation;

(d) the total amount of arrears due
to the workers; and -

(e) if the reply to part (a) above
be in the negative the steps which
have been taken to implement the
recommendations?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Yes; partially.

(b) From November 19, 1967.

(c) and (d). Two ad-hoc instalments
amounting to Rs. 12,615 were, paid in
October, 1967 and July, 1968 towards
clearing arrears of wages reported to
amount to Rs. 21,000 approximately.

(e) Efforts are being made by
Officers of the Central Industrial Re-
lations Machinery to persuade the
management to implement the re-
commendations fully.

IMPLEMENTATION OF RECOMMENDA-
TiIoNs OF CoAL MINES WAGE Boarp

6550. SHRI CHANDRA SHEK-
HAR SINGH: Will the Minister
of LABOUR AND REHABILITA-
TION be pleased to refer to the reply
given to Unstarred Question No. 4667
on the 2Ist March, 1968 and state
what further action has. been taken
by Government to implement the re-
commendations of the Coal Mines
Wage Board in the collieries which
have not implemented them so far?

THE MINISTER OF LABOUR
& REHABILITATION (SHRI
HATHI): The matter was discussed
with the representatives of workers
Joint Working Committee
of the Coal Mining Associations at a
meeting held on the 12th August,
1968. The representatives of the
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Joint Working Committee were re-
quested to look into the cases of
defaulting collieries and to use their
good offices to persuade them to im-
plement the recommendations.

RECOMMENDATIONS OF CoAL MINES
WaAGE Boarp

6551. SHRI J. M. BISWAS: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to
state:

(a) whether the management of
the Ram Nagar Colliery (ISCO) have
implemented the recommendations of
the Coal Mines Wage Board;

(b) the date from which they start-
ed 1mplememmg the recommenda-

tions:

(c) whether arrears have been paid
to the workers from the 15th August,
1967 to the date of the implementa-
tion:

(d) the total amount of arrears due
to the workers; and

(e) if the reply to part (a) above
be in the negative, what steps have
been taken by Government to imple-
ment the recommendations?

THE MINISTER OF LABOUR
& REHABILITATION (SHRI
HATHI): (a) and (b). Yes. partially.
For weekly paid workers from 5-11-
1967 and for monthly paid workers
from 1-11-1967.

(c) Yes, partially.

(d) About Rs. 1,53,000 (Rupees
One lakh and fifty-three thousand).

(e) The officers of the Central In-
dustrial Relations . Machinery are
continuing their efforts to persuade
the management to implement the
recommendations of the Wage Board
fully.

Bootrs For CoAL MINE WORKERS

6552. SHRI JAGESHWAR YA-
DAV: Will the Minister of
LABOUR AND REHABILITA-
TION be pleased to refer to the reply
given to Unstarred Question No.
4079 on the 14th March, 1968 and
state:

(a) the names of the coal mines
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which have
workers;

(b) The number of workers in each
mine who have received boots; and

(c) the names of coal mines which
have not yet supplied boots to
workers?

THE MINISTER OF LABQUR
%  REHABILITATION (SHRI
HATHI): (a) to (c). Supply of pro-
tective footwear to coal miners was
made obligatory from October, 1967.
Since then 81.517 workers have been
supplied footwear upto 31-3-1968. A
list of mines showing detailed posi-
tion is not yet available. While leather
{ootwear of approved specifica-
tion is available in the market,
canvas footwear, which 1is pre-
ferred by the workers as well as
the management, on account of the
natural conditions obtaining in the
coal mines. is not vet available. A.
clear picture regarding extent of
compliance will, therefore, be avail-
able after the canvas footwear manu-
facture of which in bulk is expected
to be taken up soon by a shoe making
company, is in the market.

supplied boots to

UNAUTHORISED MINERS’ HOSTELS IN
CERTAIN COLLIERIES

6553. SHRI JAGESHWAR YA-
DAV: Will the Minister of
LABOUR AND REHABILITA-
TION be pleased to state:

(a) whether it is a fact that the
Central Hostel Committee has re-
fused to grant recognition to unau-
thorised Miners Hoétels and Samla
Mandarbani Colliery and Madhujore
Colliery; and

(b) if so, the steps taken to aholish
them in these collieries?

THE MINISTER OF LABOUR
& REHABILITATION (SHRI
HATHI): (a) The question of grant-
ing recognition to Miners Hostels at
Samla Manderboni Colliery and Ma-
dhujore Colliery is under the consi-
deration of Central Hostel Commit-
tee in consultation with the manage-
ments of the two collieries.

(b) Does not arise.
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CoaL MINE WORKERS IN CamPs

6554. SHRI JAGESHWAR YA-
DAV: Will the Minister of
LABOUR AND REHABILITA-
TION be pleased to refer to the
reply given to Ungtarred Question
No. 1752 on the 7th June, 1967 and
state:

(a) the number of workers living
in such camps in each of these 12
coal mines; and

(b) the action taken till June, 1968
to abolish these camps?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
J. HATHI): (a) The information is
being collected and will be laid on
the table of the Lok Sabha in due
course.

(b) The issue is whether and under
what conditions such unauthorised
.hostels should be recognised. The
Sub-Committee  constituted by the
Central Hostels Committee has laid
down the standards for the miners’
hostels and the Evaluation Commit-
tee set up under the Chairmanship
of Director General, Mines Safety
has formulated a Code for the work-
ing of the miners’ hostels.

MARKETING OF FOODGRAINS AND
FERTILISERS IN PUNJAB

6555. SHRI G. S. REDDI: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the
Marketing Societies in the Punjab
have been given facility to make their
own transport arrangements for hand-
ling food-grains and fertilisers on a
large scale; and

(b) whether it is also a fact that
the planning Department has sanc-
tioned loans for the purchase of
trucks as well as has invested some
selected societies with  enhanced
power?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) No Sir.
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(b) Loans to marketing societies
have not been sanctioned by the gov-
ernment for the purchase of trucks.
However, State Government has con-
tributed to the share capital of the
marketing societies to augment their
resources.

SALE OF RICE IN BLACKMARKET IN
KERALA

6556. SHRI VASUDEVAN NAIR:
Will the Minister of FOOD AND
AGRICULTURE be pleased to
state: .

(a) whether Government’s atten-
tion had been drawn to the report of
the speech made by the Union Law
Minister at Kottayam as reported to
in the Malayala Manorama on the
10th August, 1968 to the effect that
part of the rice supplied to Kerala
by the Centre was sold in the black-
market by the Marxists and their
partners in the United Front;

(b) if so, whether Government
have ascertained from the Law Mi-
nister what evidence he had with him
when he made this statement;

(c) whether the Law Minister has
furnished any such evidence; and

(d) if so, what is that evidence?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) The report in the Malayala Ma-
norama did come to Government’s
notice. but it was found to be incor-
rect. The Union Law Minister did
not make any such statement.

(b) to (d). Do not arise.

PrROJECT ALLOWANCE TO P&T
EMPLOYEES

6557. SHRI VASUDEVAN NAIR:
Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether it 1s a fact that the
P&T employees working in places
like Vellathooval, Chittirapuram,
Deviculam, Kattappana and Ayyap-
pancoil are not being given Project
Allowance as per existing rules; and

(b) if s0, 'the reasons thereof?
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THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI I. K.
GUJRAL): (a) and (b). In so far as
Vellathooval and Chittirapuram are
concerned no project allowance is
admissible to the P&T staff, as pro-
jects at these places were completed
loug back. They are also not entitl-
ed to operation allowance which is
granted to operation staff only.

In respect of Deviculam, Kattap-
pana and Ayyappancoil, the case is
under consideration.

AMENDMENT OF REPRESENTATION
oF PEOPLE AcT

6558. SHRI SHRI CHAND GO-
YAL: Will the Minister of LAW be
pleased to state:

(a) whether Government have con-
vened a meeting of the Chief Elec.
toral Officers of all the States in the
first week of September, 1968 to con-
sider certain amendments in the Re-
presentation of the People Act; and

(b) whether the Election Commis-
sion has obtained the views of the
various political parties regarding the
proposed amendments?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI
M. YUNUS SALEEM): (a) No, Sir;
but the Election Commission has
convened a Conference of Chief Elec-
toral Officers at Ooty.

(b) No, Sir.

WORKING CONDITION IN NEWSPAPERS
INDUSTRY

VISHWA NATH
PANDEY: Will the Minister of
LABOUR AND REHABILITA-
TION be pleased to state:

(a) whether it is a fact that a Study
Group of the National Labour Com-
mission has rccommended a single
picce of Legislation concerning the
working conditions of journalist and
non-journalist employees of the news-
paper industry recently; and
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(b) if so, the reaction of Govern-
ment thercto?

THE MINISTER C;F LABOUR
& REHABILITATION (SHRI J.
HATHI): (a) and (b). Government
understand that the Study Group has
made such a recommendation in its
report to the National Commission
on Labour. However, Government
is not seized of this matter now and
will consider it only on receipt of the
recommendations of the ational
Commission.

LiQuipaTION OF COOPERATIVE UNITS
IN TRIPURA

6560. SHRI D. V. SINGH: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that a large
number of co-opeartive units in
Tripura operating in varied fields of
co-operative economic  development
has gone into liquidation during the
past eight years;

(b) if so, the number of such co-
operative ventures in each field of
development in that Union Terri-
tory;

(¢) what were the main reasons for
the liquidation of these co-operative
ventures;

(d) what steps Government had
taken to help these ventures to sur-
vive and to revive to activity; and

(e) what are the details of the
schemes to promote  cooperative
movement in Tripura under the
1968-69 Plan and the Fourth Five

Year Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) to (d). Out of 685 societies, only
48 have been put into liquidation,
details are as under: .

Industrial Cooperatives 22

Consumer Cooperatives 4

Primary Agricultural Credit
Societies. 15
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Transport Cooperatives 2
Non-Agricujtural Credit Societies 2
Dairy Cooperative 1
Fisheries Cooperative 1
Supervising Union 1

48

The liquidation became: necessary
as these societies ceased functioning
due to lack of interest on the part of
the members and uneconomic run-
ning. It is not proposed to revive
them. The area of the primary agri-
cultural credit societies under liqui-
dation will be taken care of by the
viable or potentially viable societies
earmarked to serve the area.

(e) Attention is invited to part (c)
of the unstarred Question No. 2173
answered in the House on Ist August,
1968.
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PoeEM Issuep By PuBLIC RELATIONS
OFFICER OF KERALA ON RICE SuPPLY
TO KERALA

6563. SHRI NITIRAJ] SINGH
CHAUDHARY: Will the Minister
of FOOD AND AGRICULTURE be
pleased to state:

(a) whether Government’s attention
has been drawn to a m issued by
Public Relations Officer, Kerala of
Rice Supply to Kerala and published
in the Patriot dated the 15th August,
1968; and o

(b) if so, Government's reaction

thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) The advertisement published - in
the Patriot of the 15th August, 1968
has come to Government’s notice.

(b) The supplies of rice to Kerala
from outside have been varying from
month to month depending upon the
availability with the Government of
India and the necessity to meet the
minimal needs of other deficit States.
There has been no discrimination in
the matter as alleged in the advertise-
ment. The position has been ex-
plained in the Parliament on more
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than one occasion in connection with
Food debates and questions relating
to rice supply to Kerala.

AGRICULTURE RESEARCH WORK

6564. SHRI NITIRA] SINGH
CHAUDHARY: Will the Minister
of FOOD AND AGRICULTURE be
pleased to state:

(a) the names of the places in the
country where basic and applied agri-
cultural research work is being car-
ried on and broad outlines of their
achievements so far;

(b) whether any research work in
dry farming is also being undertaken;
and

(©) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) Basic and applied research in
agriculture is being carried out in
India under the Central Research In-
stitutes of the Indian Council of
Agricultural Research and their sub-
stations, the Agricultural Universi-
ties and in the Agricultural Research
Institutes of the State Departments
of Agriculture located all over the
country. Names and places of the
leadinig ones are given in the list laid
on the Table of the House. [Placed
in Library. See No. LT-1964;68.]

The most significant achievements
of agricultural research in recent
vears include the breeding of high
yvielding varieties and hybrids in a
number of foodgrain and other crops
like rice, wheat, maize, jowar, bajra,
pulses, sugarcane, potato, jute, cotton
and scveral others.

Useful research has also been done
on soil science, agronomy including
fertilisers and their application, irri-
gation and chemical control of weeds
on the control of pests and diseases
through the scientific use of pestici-
des and also on the improvement of
fruits and vegetables. At the I.A.R.L
and a few other locations, researches



2947  Written Answers

are also under way on the applica-
tion of nuclear energy for the solu-
tion of agricultural research prob-
lems.

(b) Yes. Apart from the research
undertaken by various Agricultural
Institutes and Universities, investiga-
tions on Dry Farming and Soil and
water conservation have been taken
up at eight of the Soil Conservation
Rescarch Centres under Indian
Council of Agricultural Research.

(c) Does not arise.

CONTRACT LABOUR IN BALIHARI
COLLIERY

6565. SHRI DEVEN SEN: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to
state:

(a) whether it is a fact that the
management of the Balihari Colliery
of Messrs Balihari Colliery Co. (P)
Ltd. P.O. Kusuwa, Dhanbad has in-
troduced contract labour in the col-
liery and reduced the strength of the
permanent workers from 700 to 50.

(b) whether the management has
arbitrarily derecognised the only ex-
isting Trade Union and has taken
forcible occupation of the union
office and its assets;

(c) whether the management is
making under-payments in spite of
protests from the workmen; and

(d) if so, the action taken by Gov-
ernment?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
J. HATHI): (a) No, Sir.

(b) The recognition of the Hin-
dustan Khan Mazdoor Sangh is re-
ported to have been withdrawn on
the ground that it had lost its majo-
rity status. Government have no
information regarding forcible occu-
pation of the union office and its
assets.

(c) No, Sir.

(d) Dces not arise in view of the
answers to (a), (b) and (c) above.
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MINIMUM WAGES IN INDUSTRIES
IN DELHI

6566. SHRI ONKAR LAL
BERWA:

SHRI KIKAR SINGH :
SHRI R. K. AMIN:

SHRI RAMCHANDRA ]J.
AMIN:

SHRI D. R. PARMAR:

Will the Minister of LABOUR
AND REHABILITATION be pleas-
ed to state:

(a) the minimum wage and pay-
scales in the different factories and
Industries in Delhi;

(b) the names of such factories and
industries where minimum wages are
given; and

(c) the names of such factories and
Industries where Minimum Wages
are not given and the reasons for
the same and the steps Government
propose to take to implement the
same?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
J. HATHI): (a) to (c). Information
is being collected and will be laid
down on the Table of the Lok Sabha.

STrRIKE Notice BY N.B.C.C.
KArMAcCHARI UNION

6567. SHRI D. R. PARMAR:
SHRI KIKAR SINGH:
SHRI R. K. AMIN:

SHRI RAMACHANDRA ]J.
AMIN:

Will the Minister of LABOUR
AND REHABILITATION be pleas-
ed to state:

(a) whether it is a fact, that Na-
tional Building Construction Corpo-
ration Karmachari Union (Regd.)
Delhi has served the strike Notice,
dated the 20th May,- 1968 in the
Management of the National Build-
ings Construction Corporation Ltd.,
Sultanpur, Gurgaon Road, Mehrauli,
New Delhi in connection with their
Charter of Demands; and
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(b) if so, the details of the same
and the action taken by Government
in regard thereto?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
J. HATHI): (a) The management has
not received any strike notice.

(b) The question does not arise.

AUTOMATION

6568. SHRI DEVEN SEN: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to
state:

(a) the decisions of the tripartite
meeting on Automation held in Delhi
on the 18th July, 1968;

(b) whether the jobs of employees
of Caltex in Calcutta have been res-
tored;

(c) whether it is a fact that the
“sit-in”" demonstration of 106 Caltex
employees is now continuing for the
last 21 months;

(d) whether it is a fact that his re-
quest to the Caltex Management has
been turned down; and

(e) if so, what steps Government
contemplate in this matter?

THE MINISTER OF LABOUR.
AND REHABILITATION (SHRI
J. HATHI): (a) The subject of auto-
mation was discussed at the 28th Ses-
sion of the Standing Labour Com-
mittee held on 18th July, 1968. A
statement showing its main conclu-
sions is attached.

(b) No, Sir.

(¢) Yes, but the number of emplo-
yees involved is 96.

(d) and (e): Attempts made by the
Government to promote a settlement
of this issue did not succeed. The
Government have since appointed a
Commission of Inquiry to enquire,
among other matters, into the num-
ber of surplus employees on the rolls
of Caltex (India) Limited and two
other oil companies in the private
sector, as on the lst January, 1960,
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and on the same date in subsequent
years, and the reasons and justifica-
tion for the employees becoming sur-
plus and the methods adopted by
the companies to deal with the sur-
plus etc.  Government would con-
sider taking action after receiving the
Commission’s report.

. STATEMENT
Standing Labour Committee

(28th Session, New Delhi, July 18,
1968)

MAIN CONCLUSIONS

There was a prolonged discussion
in the course of which the different
parties stated their respective position
with regard to Automation.

2. On behalf of the workers’ repre-
sentatives, it was stated that since
the country had an enormous volume
of unemployment and was short of
technological and capital resources
the general orientation of policy
should be against automation. Ex-
ceptions could, however, be permit-
ted in special circumstances when
there was a compulsion for introduc-
ing automation. What constituted
such a compulsion and the conditions
under which such exceptions might
be permissible had to be spelt out in
detail. A small Working Group
of the Standing Labour Com-
mittee might be constituted for lay-
ing down the neccessary guidelines.
Experts might be associated with this
Working Group and the guidelines
formulation by the Working Group
should be placed before the Stand-
ing Labour Committee or the Indian
Labour Conference for final approval.
Pending formulation of such guide-
lines there should be a freeze on
automation. Where it had already
been introduced employers should be
asked to desist from the use of auto-
matic machinery.

3. The stand taken by the emplo-
yers' representatives, on the other
hand, was that the very largeness and
the complicated nature of the opera-
tions of some concerns made compu-
terisation a necessity in the interest
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of efficient functioning. The prob-
lem of local redundancy created by
the introduction of such automatic
processes could be dealt with under
the procedure evolved at the 15th
Session of the Indian Labour Confer-
ence for dealing with similar prob-
lems resultingn%rom rationalisation.
It was emphasised that automation
eventually created more employment
within the economy. The real ques-
tion for consideration, therefore,
should not be whether automation
should be introduced or not but what
measures could be taken to deal with
the problems of labour displacement
that might arise. It was not desir-
able that in a technological age India
should stay away from the main
stream of progress and where indus-
trics had to compete in the interna-
tional market introduction of auto-
mation might be almost imperative.
It was the employers’ view that fears
of large-scale displacement of labour
were unwarranted as automatic pro-
cesses had been introduced only in a
few establishments and the existing
resources available to industry would
not enable it to introduce automa-
tion on a large scale. In any case,
when no retrenchment was involved
and when the employers and the
union at the plant level were agreed
therc should be no objection to the
installation of computers.

4. The Labour Minister of Maha-
rashtra suggested that a tripartite sub-
committee of the S.L.C. should be
constituted at the Centre for laying
down policy guidelines in respect of
introduction of automation. This
Committee should be assisted by ex-
perts. Within the framework of the
guidelines formulated at the nation-
al level the appropriate Government
should consider each individual pro-
posal for introduction of automation
and decide whether it could be per-
mitted. The Sub-Committee should
also undertake periodical review of
the general effects of automation and
study how the policy guidelines are
working in practice.

5. The Chairman stated that the
views expressed had been noted and
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would be taken into account by Gov-
ernment in arriving at a decision on
the subject. Meanwhile the proce-
dure being followed at present for
screening of proposals regarding im-
port of computers would continue.

INDUSTRIAL ESTABLISHMENTS IN
ANDAMAN AND NICOBAR ISLANDS

6569. SHRI N. R. GANESH: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to
state:

(a) the terminal entitlements of
temporary industrial staff in the
Andaman and Nicobar Islands work-
ing in industrial establishmerits which
have been declared pensionable; and

(b) whether they are entitled to
family pensions in case of death after
one year's service?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) and (b). All industrial
establishments under administrative
control of the Administration are run
and managed departmentally. There
arc no other autonomous public sec-
tor undertakings or corporations. A
small branch of Indian Oil Corpora-
tion is however functioning there but
it is not under administrative con-
trol of the Chief Commissioner. In
terms of Government of India’s
orders, temporary industrial emplo-
vees in all Government industrial
establishments who are on regular
scalc pay and paid on monthly basis
are entitled to grant of terminal be-
nefits from Ist November 1959 in
event of death while in service or re-
tirement or retrenchment or invali-
dity at the rate of one month’s pay
for each completed year of service if
they had completed not less than 10
years' service at the time of death/
retirement /discharge/invalidity. On
confirmation such industrial emplo-
yees have option to come over to pen-
sionary scheme and those who opt for
pensionary benefits will be governed
by the new pension rules of the Gov-
ernment of India as modified from
time to time and such staff who are
brought on pensionary benefits under
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these rules are eligible to benefits of
family pension scheme for Central
Government employees.  Industrial
staff who are not eligible for gratuity
are entitled to terminal benefits
under the provisions of Industrial
Disputes Act, 1947. Temporary in-
dustrial employees with one year ser-
vice are not entitled to family pen-
sion on death.

PROVIDENT FUND ACCOUNTS OF INDUS-
TRIAL STAFF IN ANDAMAN AND NICOBAR
IsLANDS

6570. SHRI K. R. GANESH: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to
state:

(a) whether there have been com-
plaints about the Provident Fund
accounts of industrial staff in the
Andaman and Nicobar Islands;

(b) if so, the nature of such com-
plaints; and

(c) whether a separate office of the
Provident Fund Commissioner is pro-
posed to be established in the islands?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) and (b): There has
been a complaint pertaining to the
non-issue of annual statements of
accounts to the Employees’ Provi-
dent Fund members of an establish-
ment under the Andaman Forest
Department. The matter is being
looked into by the Employees’ Provi-
dent Fund Organisation.

(c) There is no such proposal. The
quantum of work does not justify
establishment of a separate office.
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VIEWS OF POLITICAL PARTIES FOR
ConpucTING ELECTIONS

6573. SHRI SHRI CHAND GO-
YAL: Will the Minister of LAW be
pleased to state:

(a) whether it is a practice with
Government to invite the views of
political parties for eﬂ'ectin? improve-
ments in the conduct of Elections in
order to ensure free and fair Elec-
tions; and o
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(b) if so, whether any meeting of
the political parties has been conven-
ed 7since the General Elections of
19677

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI
M. YUNUS SALEEM): (a) No, Sir.
The Election Commission, however,
consults political parties on matters
relating to conduct of elections.

(b) The Commission called a con-
ference of the representatives of poli-
tical parties and groups at New Delhi
on the 4th May, 1968, to review the
rules regarding recognition of politi-
cal parties and reservation and allot-
ment of symbols. The Commission
also consulted the political parties in
regard to the mid-term elections in
Haryana, West Bengal, Uttar Pradesh
and Bihar.

FAE Y IAHN &7 fya<or
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DROUGHT IN ANDHRA PRADESH

6577. SHRIMATI B. RADHA-
BAI:

SHRI G. S. REDDI:

Will the Minister of FOOD AND
AGRICULTURE be pleased to
state:

(a) whether the Central Govern-
ment are aware of the drought con-
ditions in Andhra Pradesh this year
duc to lack of timely rains and there-
by the fall in foodgrains production;

(b) if so, the precautionary mea-
sures taken by Government to fill up
the deficit in Andhra Pradesh due to
drought conditions; and

19—7 LSD/68
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(c) whether Central Government
propose to give any assistance to
middle class farmers in Nagarjuna-
sagar Project area by supplying them
fertilizers and agro-machinery for
their immediate need to increase
their food production?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) and (b). There has been some de-
lay in the onset of monsoon and in-
adequacy of rainfall, due to which
sowings of kharif crops are reported
to have been delayed by 10—15 days
in different parts of the State. It is,
however. too early to give any quanti-
tative idea of the fall in foodgrains
production this year, as much will
depend on the weather in the remain-
ing part of the season. The Govern-
ment are, however, keeping a watch
on the situation and will send the
requisite foodgrains to Andhra Pra-
desh if and when required.

(c) No specific request for assist-
ance to farmers in the Nagarjuna-
sagar Project Area has been received
from the State Government. How-
ever, a loan of Rs. 3 crores and a
grant of Rs. 1.5 crorcs, out of the
ceiling of Rs. 6.50 crores for drought
relief in the State has been issued to
the State Government this vear by
way of Central assistance.

ACCIDENT IN PURE KAPASARA
CoLLIERY (DHANBAD)

6578. SHRI B. K. MODAK:
SHRI JYOTIRMOY BASU:
SHRI MOHAMMED IS-

MAIL:
SHRI BHAGABAN DAS:

Will the Minister of LABOUR
AND REHABILITATION be pleas-
ed to state:

(a) whether it is a fact that a
large number of persons have been
buried alive under the debris at Pure
Kapasara Colliery near Dhanbad in
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the night of the 29th and 30th March,
1968;

(b) if so, the total number of per-
sons buried;

(c) whether any rescue operations
were carried out by the Director Ge-
neral of Mines Safety;

(d) if so, the total number of per-
sons rescued. if not the reason there-
for; and

(e) whether any report has been
sent to Government, and if so, the
details thereof?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) to (¢). In December
1966, the Director-General, Mines
Safety, prohibited the employment of
ersons at the Purc Kapasara Mine
in Mugma coalfields due to the un-
stable condition of the underground
workings. Since then the Mine has
remained closed. However, surrepti-
tious winning of coal from the under-
ground workings was detected by the
Directorate General of Mines Safety.
As the owner of the closed mine
could not be traced, the matter was
brought to the notice of the civil
and police authorities concerned with
the intimation that the workings of
the mine were in extremely dangerous
condition. The Joint Director of
Mines Safety of the region held a
meeting of managers of adjoining
mines in March, 1968 to ensure that
thev did not purchase coal from the
persons who brought out such coal
and the managers agreed to it. On
the night of 29/30 March, 1968 when
the coal surreptitiously brought out
carlier and stacked on surface was
being loaded on a motor truck, an
arca of about 30 m x 30 m subsided.
On receiving information on 30th
March 1968 twd officers of the Direc-
torate General of Mines Safety visit-
ed the site and at a considerable per-
sonal risk inspected the underground
workings upto the edges of the fall.
They did not find trace of any body:
entrapped under the fall.  Subse-
quently the Deputy Director General
of Mincs Safety also made inquiries
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along with the officer-in-charge and
the sub-inspector of Nirsachatti Po-
lice Station and found no evidence
of any persons having been buried
under the fall.
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DEMONSTRATION AGAINST SETTING UP
A SLAUGHTER HOUSE 1IN HARYANA

6580. SHRI ARJAN  SINGH
BHADORIA: Will the Minister of
FOOD AND AGRICULTURE be
pleased to refer to the reply given
to Starred Question No. 630 on the
14th March, 1968 and state;

(a) whether the report from the
Government of Haryana has been re-
ceived in connection with the agita-
tion at Kundli village;

(b) if so, the details theréof and
whether a copy of the same will be
laid on the Table; and

(¢) whether it has been decided to
shift the factory from this village?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) Yes, Sir.

(b) A cogy of draft reply giving
the required details, sent by the Statc
Government of Haryana to the Star-
red Question No. 630 asked on 14th
March, 1968 is laid on the Table of
the House. [Placed in Library. Sec
. No. L.T-1965/68.]

(c) Establishment of meat process-
ing factories is a State subject and
therefore the matter rests with the
State Government of Haryana.

Foop Poricy

65>81. DR. RANEN SEN: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government intend to
introduce any changes in the present
food policy in view of the bumper
crop this year and the consequent
improvement in the stock position;
and

(b) if so, the changes proposed to
be introduced?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI  ANNASAHIB SHINDE):
(a) The food policy is evolved in con-
sultation with the Chief Ministers of
States at the beginninf of each crop
season. While formulating the po-
licy for the current rabi crop empha-
sis was laid on maximising internal
procurement with a view to build an
adequate buffer stock by utilising the
opportunity created by the bumper
rabi crop.

(b) Changes in the present policy
will be decided after the Chief Mi-
nisters’ Conference to be held before
the ensuing kharif season, when a
clearer picture of the crop prospects
is available.

wfe 3o fam

6581-%F . ot wgrerw fag wreat
T g Fe1 Fi® HAY qg F@Td A
T w1 v

werfes foR):  (F) sf-saw
foemr 1 2Tl ¥ Tafaa fed S aE



2963 Written Answers
IoT W W ofmw Fm ) 39
fat gro enf@ SERA-TEN
N gEqr q9T A% @€Y F fa@ow
¥ fear ™ g —

(1) frw ¥ oy o g -

TX F IJAEA T FTE] W ATOW
T fgar

g

frm & watfafad  srEml,
T #Y WA & e e e
2 .

(1) #=9 e Frsfen d9=,

5104
(2) TEd W TS
b7, fa=aE

(3) g7 St e, TERET
(4) &t @ @ F FqEC wle—
AT e, Sifaess fag

gU-—HEhe  WTE,  TEI-
arY

(5) weer  d|H AT TE,
foray | :

qoa

fm & foeeilk & q| @t &
e F fan s e fEar d
FET WM

WA I AT ¥ IR
SR mEfaq GO FT OwAT F1F
F a7 d@93 ¥ a9 KT BT
W ¥ T o @ owAw FERw
*1 9 W & foa, fFm F 1000
dFe-2011 WA F1 fagq ¥
fear T § N @ F € owawwar §
o &Y 1 )@ &) 38d @fes

AUGUST 29, 1968

Written Answers 2964

(@) @ (T): wHRINE TR
frm aft dwex R afe-gw
F fafr F@ # FHw AR
ot AT WU T
Ffg—sam fom ¥ 9@ smfad
v ¥ wFawr ¥ fo¥ FEw
200 THET-2011 SN & ¥q@W a9



2965 Written Answers

MY ) s & fawfor s
Y qx o fa=rx w90

ghcamn & fad pfe favarfearem

6581 —T. st Tgoe  fex
meEl . ¥ g aqn gfe G ag
Ty A par Fa fF

(%) ®r g &= & f5 gl
¥ a giv fawfaomm & R
(@) ¥ #g Y 79 § & ooma
F fauem ¥ wwg gfemn #t Gem
famafaaem & &1 wfafefas
T fawr; Wk

() =tz g,
w1 aqfeq  sfafafas 3 qun
ghamm o # o sfw favafaara
wiftg w17 & fay gw@ww ¥ @@
FETEr € 3 ?

AN gfamm N IF

T, g swofoe faww s
WEEX WA § W wat (sf -
arfga ) : (F) oY, 78 | gfamon &
fea & dune fw fawafaarea @ oF
T g

(@) s & & @
ot T & fawem & T 99w
iy fowfaaem & waadwER |
gfafafas & o< &, @9 : a8 v
fear oy ff oome sfa frwfaaea
& warawoewr § gfagom &1 wfa-
fafuer wf R

(1) S ww (") W
gfee & @y g gfamm 1 ufa-
fafem 3% & sw @ A& T

ghamm & o o Ffa faw-
foaem enfog #XY F g A
T G IO FEATE TE A
Ei g

BHADRA 7, 1890(S4K4)

Written Answers 2966

Corpetrt NaTioNnaL Park (U.P)

6581-D. SHRI K. P. SINGH DEO:
Will the Minister of FOOD & AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the
Corbett National Park, near Ram-
nagar, Uttar Pradesh is rapidly being
denuded of its rich and varied fauna;

(b) if so, whether Government
have made any investigation into the
causes of wild life being extinguished
from this Sanctuary;

(c) if so, the result thereof; and

(d) the steps, taken by Govern-
ment to preserve the wild life in this
Sanctuary?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) to (d). The required information
is being collected from the State Gov-
ernment and will be placed on the
Table of the Sabha.

KAZIRANGA WILD LIFE SANCTUARY

6581-E. SHRI K. P. SINGH DEO:
Will the Minister of FOOD AND
AGRICULTURE be pleased to
state:

(a) whether it is a fact that poa-
chers have been Kkilling rhinos and
other protected animals in the Kazi-
ranga Wild Life Sanctuary for vears;

(b) whether it is also a- fact that
vecently there was an armed clash
between the Home Guard personnel
and a_gang of poachers in the Sanc-
tuary as a result of which some per-
sons were killed;

() if so, the loss suffered in animal
life during the last five years;

(d) the number of casualties repor-
ted as a result of the clash; and

(e) if the reply to part (b) above
be in the affirmative, the steps taken
by Government to protect the wild
ltfe in the Sanctuary?
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(b) and (c). Various development
programmes proposed to be under
taken in the Fourth Plan are designed
to provide increasing number of em-
plovment opportunities for the un-
cmployed including educated persons.

12.08 Hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT AND REVISED EsTI-
MATES FOR 1966-67 anp BupGeT ESTI-
MATES FOR 196768 oF EMPLOYEES’
STATE INSURANCE CORPORATION, ETC.

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION (SHRI D. R. CHAVAN):
On behalf of Shri Hathi, I beg to
lay on the Table:

(1) A copy of the Annual Report
for the year 1966-67 together with
a copy of the Revised Estimates for
the year 1966-67 and Budget Esti-
mates for the year 1967-68 of the
Employees’ State Insurance Corpo-
ration, under section 36 of the
Employees’ State Insurance Act,
1948. [Placed in Library. See No.
LLT-1941/68.]

(2) A copy of the Report of En-
quiry into the fatal accident in the
Sarvodava Stone Mines, District
Panchamahal, Gujarat on the 6th
June, 1968. [Placed in Library.
See No. LT-1942/68.]

(3) A copy of the Main conclu-
sions of the Twenty-eighth Session
of the Standing Labour Commuttee
held at New Delhi on the 18th
July, 1968. [Placed in Library.
See No. LT-1043/68.]

SHRI1 S. M. BANERJEE (Kan-
pur): I want a clarification regarding

3).
MR. SPEAKER: No.

SHRI S. M. BANERJEE: We
cannot have any discussion: tomorrow
is the last day.

BENGAL. VAGRANCY (AMENDMENT) AcT

THE MINISTER OF LAW (SHRI
GOVINDA MENON): I beg to lay
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on the Table a copy of the Bengal
Vagrancy (Amendment) Act, 1968
(President’s Act No. 23 of 1968) pub-
lished in Gazette of India dated the
7th August, 1968 under sub-section
(3) of Section 3 of the West Bengal
State Legislature (Delegation of Po-
wers) Act. 19638. [Placed in Library.
See No. LT-1944/68.]

NOTIFICATIONS UNDER UTTAR PRA-
pESH KSHETTRA SamrTis AND ZiLA
PARISHADS ADHINIYAM AND CERTIFIED
AccouNTs OF NATIONAL. COOPERATIVE
DEVELOPMENT CORPORATIONS

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
I beg to lay on the Table:

(1) A copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (3) of Sec-
tion 237 of the Uttar Pradesh Kshet-
tra Samitis and Zila Parishads Adhi-
niyam, 1961, read with clause (c) (iv)
of the Proclamation dated the 2ith
February, 1968 as varied by Procla-
mation dated the 15th April, 1968,
issued by the President in relation to
the State of Uttar Pradesh:

(a) The U.P. Zila Parishads (For-
mation of Committees) (First Am-
endment) Rules, 1968, published
in Notification No. 1801-B/XXX-
III-1I-1 (60)-66 dated the 27th
March, 1968.

(b) The U.P. Zila Parishads and
Kshettra Samitis (Budget and Ge-
neral - Accounts) (Amendment)
Rules 1968, published in Notifica-
tion No. 2344-B/NXXXIII-2-111-66
dated the 15th April, 1968.

(¢) The U.P. Zila Parishads
(Heads of Departments) Rules, 1968
published in Notification No. 2481-
B/XXXIII-2-111-R-66 dated the
18th April. 1968.

(d) The Uttar Pradesh Zila Pari-
shads (Terms and conditions for
holding of certain posts by Govern-
ment officers) Rules, 1968 published



2971 Papers laid

in Notification No. 2480-B/XXX-
I;gl[-l25~62 dated the 23rd April,
1968.

(ii) A statement showing reasons
for delay in laying the above notifi-
cations.

[Placed in Library. See No. LT-
1945/68.|

(2) A copy of the Certified Accounts
of the National Cooperative Deve-
lopment Corporation, New Delhi for
the year 1966-67 along with the Audit
Report thereon, under sub-section
(4) of section 17 of the National Co-
operative Development Corporation
Act, 1962. [Placed in Library. Sce
No. LT-1946/68.] ,
GOVERNMENT RESOLUTION re: REPORT

OF THE NATIONAL COAL DEVELOP-

MENT CORPORATION COMMITTEE

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MIN-
ES AND METALS (SHRI P. C.
SETHI): I beg to lay on the Table
a copy of Government Resolution
(Hindi and English  versions) No.
C2-8(7)/67-Pt. published in Gazette
of India dated the 17th August, 1968,
extending the period for submission
of the final Report of the National
Coal Development Corporation Com-
mittee. [Placed in Library. See No.
LT-]947}68.]

ANNUAL REPORT OF THE INDIAN CEN-
TRAL JUTE COMMITTEE FOR 1965-66
ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
I beg to lay on the Table: —

(1) (i) A copy of the Annual Re-
port of the Indian Central Jute
Committee for the year 1965-66.

(ii) A statement showing reasons
for delay in laying the above Re-
port. [Placed in Library. See No.
LT-1948,68.] -

(2) A copy ach of the following
Notifications under sub-section (6)
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of section 3 of the Essential Com-

modities Act, 1955: —

(i) G.S.R. 1487 published in Gaz-
ette of India dated the 13th
August, 1968. .

(ii) The West Bengal Rice (Move-
ment Control) Second Amend-
ment Order, 1968, published
in Notification No. G.S.R.
1547 in Gazette of India dated
the 20th August, 1968. [Placed
in Library. See No. L'T-1948/
68.]

(3) (i) A copy of the U.P. Krishi Ut-
padan Mandi  Niyamavali
(Amendment) Rules, 1968
(Hindi and English versions)
published in Notification No.
H-1086/XIIB-1073/68 in Uttar
Pradesh Gazette dated the 8th
April, 1968. under sub-section
(3) of section 40 of the Uttar
Pradesh Krishi Utpadan Mandi
Adhiniyam, 1964, read with
clause (c)(iv) of the Proclama-
tion dated the 25th February,
1968, as varied by Proclama-
uon dated the 15th April,
1968, issued by the President
in relation to the State of Ut-
tar Pradesh.

A statement showing reasons
for delay in laying the above
Notifications. [Placed in Lib-
rary. See No. LT-1948/68.]

(if)

NOTIFICATION UNDER REPRESENTATION
OF THE PEOPLE AcT

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI
M. YUNUS SALEEM): I beg to lay
on the Table a copy of Notification
No. S.0. 2746 published in Gazette
of India dated the 30th July, 1968,
under sub-section (2) of section 9 of
the Representation of the People Act,
1950. [Placed in Library. See No.
LT-1949/68.) *°

COMMITTEE ON PETITIONS
MINUTES

SHRI S. C. SAMANTA (Tam-
luk): | beg to lay on the Table
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Minutes of the Twenty-sixth to Thir-
ty-sixth sittings of the Committee on
~Petitions.

12-12 HRs.

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to re-
ort the following messages received
‘from the Secretary of Rajya Sabha: —

(i) “In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to
return herewith the Bihar Ap-
propriation Bill, 1968, which
was passed by the Lok Sabha
at its sitting held on the 26th
August, 1968, and transmitted
to the Rajya Sabha for its
recommendations and to state

+- that this House has no recom-
mendations to make to the Lok
Sabha in regard to the said

© OBill”

(ii) “In -accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am directed
to return herewith the Appro-
priation (No. 3) Bill, 1968,
which was passed by the Lok
Sabha at its sitting held on
the 26th August, 1968, and
transmitted to the Rajya Sabha
for its recommendations and
to state that this House has no
recommendations to make to
the Lok Sabha in regard to
the said Bill.”

(iii) “In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am directed
to return herewith the Apgro—
priation (No. 4) Bill, 1968
which was passed by the Lok
Sabha at its sitting held on
the 26th August, 1968, and
‘transmitted to the Rajya Sa-
bha for its recommendations
and to state that this House
has * no recommendations to

20—7LSD/68
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make to the Lok Sabha in
regard to the said Bill.”

“In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am directed
to return herewith the Uttar
Pradesh Appropriation (No. 3)
Bill, 1968, which was passed
by the Lok Sabha at its sitting
held on the 27th August, 1968,
and transmitted to the Rajya
Sabha for its recommendations
and to state that this House
has no recommendations to
make to the Lok Sabha in
regard to the said Bill.”

(iv)

COMMITTEE ON PETITIONS

THIRD REPORT

SHRI S. C. SAMANTA: I beg to
present the Third Report of the
Committee on petitions.

, EVIDENCE

SHRI S. C. SAMANTA : I beg to
lay on the Table a copy of the Evi-
dence given before the Committee on
Petitions.

T F g afeF mow oS
g s war g wew |
56 "X 7 F WW |W | WA A
Afefpdrw § s T ¥ ¥ A=
* g faom Q7 F IO
Qe W faar mar &0 ww [
e dm & fex 30 @ & wad
afw & 7=t wERT ¥ FgAT ATEA
g Fwm wr & ot R gt
R W g @ R K ag W wEm
fF oq A FF ¥ gy W
faar w31

MR. SPEAKER: They have heard
it. I should like them to place it in
time.
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12-13 Hms.

CORRECTION OF ANSWER TO
5.Q NO. 539 RE. MPs VISITS
ABROAD

THE DEPUTY PRIME MINIS-
TER AND MINISTER OF FIN-
ANCE (SHRI MORAR]JI DESAI):
In reply to the Lok Sabha Starred
Question No. 539, dated the 19th
August, 1968, a statement had been
laid on the Table of the House de-
tailing the names of the Members of
Parliament who had proceeded
abroad durinf the period from
February to July, 1968. This list was
compiled on the basis of clearances
advised by the Ministry of Finance
to the Reserve Bank and it was as-
sumed that such clearances would
have been availed of by the Mem-
bers concerned. ‘“Unless Merabers of
Parliament themselves write to the
Ministry of Finance, the Ministry
would not know whether a particu-
lar visit. for which clearance had
been given did in fact take place or
not”. It has been brought to my
notice that Shri P. Venkatasubbiah
whose name apears against Sl. No. 45
of the statement did not undertake
the visit. His name is, therefore, to
be deleted from the statement. SI.
No. 43 pertains to Shri B. P. Maurya
who had ceased to be a Member of
Parliament and hence his name too
has to be deleted from the state-
ment.

SHRI P. VENKATASUBBIAH
(Nandyal): On a point of personal
clarification. He has said this about
Members who have not availed of
this, they have informed. As a mat-
ter of fact, I never knew this till
I saw it in the written answer.

MR. SPEAKER: He has himself
clarified the position.

ot o s (=g gfa) ¢
o, A Ry F ®e-
E I L G S
ag & s S9T Amr ar
¥ w9
§ W SwawT ¥

]

2344
a4
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ag ¥ ow gt & ¥ e Tomrme
w1 am foar, afs

o v & ¥ fRw ad aw g

MR. SPEAKER: It is a mistake,
that is why it is corrected.

¥ qoT War § ww ¥ gemr
A F AT WA ww qw@, TH
it afeat ff ag gard W A
T ? oK Nt oo a7 ARy
frar ? wh wEEw & S FEe
t?ﬂ'ﬁ’iﬁ?fﬁ:

“Unless Members of Parliament
themselves write to the Ministry
of Finance, the Ministry would
not know whether a particular vi-
sit for which clearance had tcen
given did in fact take place or
not.”

@ we A WERA {A a9
f& s@ w9 gqge @ar a9 & Aw-AA
Foggem & oA ¥ oA fe gewr
M WE U=T "HEAr @ ¥ AW
7w AgY feudde A wwdt
WEHR FI7 F o da 7 &
MR. SPEAKER: Shri Raj Narain

is an Hon. Member of the other
House; he may raise it himself.

oft wrk oA : it T
AR ¥ ogaw @ ogEl wm ¥
w®Y gu fex s ¥ g mw
g ?

SHRI MORAR]JI DESAI: I shall
find out about that also. If it is a
mistake it will be corrected. What
has happened is that the External
Affairs Ministry receives the list of
persons recommended by them and
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they will inform the Reserve Bank.
Afterwards, whoever has been taken
and whoever has not gone, that is
not seen. I have warned my ministry
that they must not depend on this
and they must find it out themselves.

MR. SPEAKER: The Hon. Depu-
ty Prime Minister may also find out
about Shri Raj Narain and inform
the House.

12-16 HRs.

PERSONAL EXPLANATION BY
'MEMBER

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): Mr. Speaker, Sir,
Under Rule 357 I wish to make a
personal statement on what Dr. Ram
Subhag Singh, Minister for Parlia-
mentary Affairs stated while replying
to Short Notice Question No. 7 on
20-8-1968. In that he has made cer-
tain baseless allegations which are in
the main as follows:

(1) He said “you have asked that
to be sent to the Chairman ot the
House Committee”.

Actually the fact of the case is
that I wrote a letter to the Chain
man of the House Committee for
the allotment of adequate space
for the living of myself and my
tamily—copies of which were sent

to Minister of Works, Housing and

Supply and Minister of Parlia-

mentary Affairs.

(2) He said “you come and talk
that Members’ salary should be
increased”. ’

I never asked anybody for rise
in salaries of the Members. I
strongly oppose this move as you
will find in the proceedings of
both informal and formal Com-
mittees that were set up for this

urpose. On the contrary what I
Kad in mind was that the Mem-
bers even could go to the extent

of offering a token cut as a ges
ture to the difficult financial posi-
tion that common man of the
country is undergoing today.

(3) He said “Daily you call on
me; every day you are calling on
me for some concession”.

As a Member of Parliament and
as a whip of my party, I go to
many Ministers and Members and
Party’ Whips for work but I do
not say that I go to him more
often. I have never asked for any
concession .which is for individual
in character. In fact, during the
last 1} months, I have gone to him
only once.

MR. SPEAKER: He is a very sor-
ry that the press has given a lot of
publicity to it. I am sure the press
will give publicity also to the state-
ment he has made now.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (DR. RAM SU-
BHAG. SINGH): Whatever I said, I
stick to it.

SHRI RANGA (Srikakulam): I
sincerelv trust that not only this mi-
nister, but other ministers also would
be careful not to make such observa-
tions about Members of Parliament.

DR. RAM SUBHAG SINGH:
Whatever I said is not incorrect. I
adhere to my view.

SHRI RANGA: Does he say that
he is sticking to what he said?

MR. SPEAKER: About this case.
he says he is sticking to what he
said; not generally.

SHRI RANGA: In that case, I
move that this question should be
sent to the committee of privileges.
This is a very serious matter. I
would like you to keep it before
you.

MR. SPEAKER: He can write to
me.

SHRI RANGA: Here and now I
have got a right to say this. Charges
bave been 1waue against an Hon.
Member by a Minister. Objection
has been taken by that member and
the Minister is not prepared to say
that he is extremely sorry.
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MR. SPEAKER: I am not closing
‘the matter. He can write to me. But
now I cannot allow it.

SHRI H. N. MUKERJEE (Calcut-
ta North East): I cannot understand
how it is that the Minister has been
permitted to make a one sentence
statement and he was not asked ear-
lier to have a look at the statement
of the Hon. Member. The difficulty
is, the Minister merely tries to con-
tradict what the Hon. Member has
said and we are left high and dry.
This is the fag end of the session.
You were advising Mr. Ranga to
write to you. Tomorrow we are de-
parting. At the end of the Session
are we going to have the feeling
that Shri Basu made a statement
which the Minister contradicted and
we do not know what to do about it
(Interruptions).

SHRI P. RAMAMURTI (Madu-
rai): Sir, since a serious allegation
has been made about a particular
Hon. Member and even after con-
tradiction by the Hon. Member con-
cerned he sticks to it, I think some
method must be found out to know
the truth.

MR. SPEAKER: I am not object-
ing to it. You find the relevant rule
and do anything.

SHRI RANGA: We expect the
Chair to give a direction to the
Minister. I have put it in the softest
possible manner that they should not
indulge in these false charges.

MR. SPEAKER: You have said
about all Ministers in general.

SHRI RANGA: In this particular
case the Minister still sticks to it.
What does it mean? We say one
thing, he says another thing and,
therefore, somebody else has to take
a decision. I can only say, Sir, that
you should be good enough to con-
sider this matter as pertaining to
the question of privileges of Mem-
bers. Therefore, I request you to
keep it on your Table for conside-
ration and to be referred to the Pri-
vileges Committee.

Some Hon. Members rose—

MR. SPEAKER: Order, order. I
am not allowing a discussion on this.
We are passing on to the next item.

12.22 hrs.

MATTER UNDER RULE 377 RE.
KUTCH AWARD

oWy fed (%) ¢ )
wgEE, AW A A gem e faewr
¥ wfaw g § @y 7 wE
P&

]

!

MR. SPEAKER: It is in the Sup
reme Court. It has been admitted.

< & TUE qE wF afwd

THE MINISTER OF LAW
(SHRI GOVINDA MENON): His
prayer is that it may be admitted
and taken up in the next session.

SHRI R. D. BHANDARE (Bom-
bay Central): Sir, I rise to a point
of order. When the matter is before
the Supreme Court.........

sag e : & s & o
aar s F ak ¥ fawgw a=
UL U SIS Ul Sl
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LA oufET & IR ¥ g oW
g7 & gar 3w |

SHRI R. D. BHANDARE: Sir, the
subject matter of the proposition
on which Shri Madhu Limaye is
speaking is before the Supreme Court
and therefore that porposition should
not be allowed to be spoken of in
the House at all.

MR. SPEAKER: I am very dear
in my mind that it is admitted in
the Supreme Court and no further
discussion should be allowed here.
It is sub judice. I thought the Hon.
Member wanted to make a mere
statement. Since it is already in the
Supreme Court no further discus-
sion can be allowed here. I am ex-
tremely sorry to say that I did not
see the statement. It is on the Agen-
da no doubt, but I would request
Shri Madhu Limaye now not to pro-
ceed with it.

st g fawa -

W W w

MR. SPEAKER: I appeal to him
now. It is in the interest of both
the parties. -

it ag foma @ ¥ wfwn &
Ig g7 ey | s W)
¥ aff mm g1 9w T aww @
ATy Ak saoey & & afew
# wgt mr §°
MR. SPEAKER: It is very diffi-
cult for me to say that.

W ag fowd @ @ AT SO
o0 gAY 9T I F Iw AW
s fim Sifadm
MR. SPEAKER: I made a mistake
in allowing it.

sty fed . ww & B e
T # g oww A fEe ¥ AR

'mﬂr@ﬁgn

Rule 377

oY B} QW
g gy SR W X AW AW
] qoet T AR Q@ fregw
& *f et W@ g

SHRI VIKRAM CHAND MAHA-
JAN (Chamba): Kindly see rule 186.
It clearly says:

“it shall not relate to any matter
which is under adjudication by a
court of law - having jurisdiction
in any part of India.”

Therefore, if it has some relevance
to what is pending in court, it can-
not be raised.

SHRI NATH PAI (Rajapur):
What is under adjudication? )

MR. SPEAKER: All right. Let
Shri Limaye continue his statement.

Let him have that satisfaction.

st wg fowd : & frwt ¥ A
¥ @@ § v & § agt
qMREE?

SHRI A. S. SAIGAL (Bilaspur):
Sir, I rise on a point of order. I will
quote the relevant rule also. The
rule says: :

“A member who wishes to bringg
to the notice of the House am
matter which is not a point o
order shall give notice to the SedN
retary in writing stating briefly ttRI
point which he wishes to raise jea-
the House together with reascion
for wishing to raise it, and was
shall be permitted to raise it cbeen
after the Speaker has givenn of
consent and at such time and «d the
as the Speaker may fix.”  yester-

. en re-
When you have not given coj,; (his
it cannot be taken up...... e
ruptions). orrected
MR. SPEAKER: Will you a’ he has
ly sit down? May I reques
order in this.House? 1f I do
permission, how can it com. ¥f&) :
agenda ? I was only saying t} szaeqr
out going into the details, f
take, I have given permissic &
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[Mr. Spcakcr.]

my mistake. Still, since he is insisting-

on his right, I said “come along,
read it”.

MR. SPEAKER: You cannot say
what I feel. I feel I have made a
mistake.

sit vy fd ¢ AT mAw
aqr s F )} ¥ § dfew ¥
am # g

SHRI THIRUMALA RAO (Ka-
kinada): Sir, when you have said
that it was by mistake, it is up to
Shri Limaye not to take unduec ad-
vantage of it. You have been very

accommodating and it is very unfair
for him now............ (interruptions).

MR. SPEAKER: Let him read it.
it wg feel @ o s A

-~ e

Lm:m%mmmmm

s zaar ewaw 99 fm &
4 gt ¥ oW fem omaoar)
“brwmwuﬁ%tuﬁw
W MR Y aE ¥ @
Wh® & #T qay fear fe s
:gg:( ¥ farode § o fraeg-
a ded¥ T EE TG A w1 FHA
you st Mifag AT WgH A A ¥AW
Sder g 1 Wit AW X T@d
bers. '™ fem afew A g W@

¥ fm oAk 39w aF dgw W
wafre fear om

9 W€ Y WA wuAT e faAr
AR YW TS T gARAAT EGA
N &EW W WA N W &
fer wgr aF T X @ wA
FT 99 o7, AUY AT fF WR
7@ % fagy AR Weea § aWA
Y fagg @, IAH wwfaw g R
N e Ay & faarade
qHEAT AT AR T 4F W W
weEa ®1 GEer Aag g @,
FEITET 9T qZW qEET @A 9NiEy |
W g fagma N Qe #
oy w W oy

“Hence I consider that discus-
sion on the notice of motion

should be postponed until the
court has dcrivercd its judgment.
I am, however, clear that the mat-
ter is of public importance which
should be discussed in the House
and its importance will not be
lost of the House waits until the
court has adjudicated in the mat-
ter.”
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Upon perusing the petition and
the accompanying documents and
upon hearing the titioner in
person the Court directed the is-
sue of Rule Nisi, to be connected
with other Kutch matters. No ex-
Parte stay. But notice of motion
may be taken out.

Ordered on 26th August, 1968

1. Chief Justice Mr. Hidayatulla
2. Mr. Justice Shelat
3. Mr. Justice Bhargawa
4. Mr. Justice Mitter
5. Mr. Justice Vidyalingam.

TOET GG Aaed ¢ fF wa @@
aer iR Amea F  faErde
R ¢ ‘wwwEw’ @ W R AR
9 9§ A€ 8 qrEE )

T

4 _ 4

g,gﬁ
14 1
%4

3

K|
wa‘ﬁ;

a1
%ag”
7244
4 4=
Had?
ﬂaﬁﬁig
17244

143
i
t
iﬁg'a*

Y
13%.,14

E
~%
g&

¢
13
14

33
E

§

Marriage Bill (M)
¥ o & 5 oww giw wR &
frig 3 & qwmrg FH ¥ I ON
T # grafawar ¥ F W W

g1 % oA wgr § o W
o & wr e gE W) Ah W
e gt ?

st T 0 : Ty AERY, W9
N N A T ) (Interruption)

(At this stage there was some dis-

turbance in the Visitors’ (Ladies)
Gallery).

(Interruption).

MR. SPEAKER: Order, order.

Whether you discuss it in the next
session or not all depends upon whe-
ther by that time the Supreme Court
decides it or not. I can entirely agree
that after the Supreme Court deci-
sion you have a right to discuss it.
This House is the highest authority;
but let us see.

2-34 HRs.

MOTIONS RE: JOINT COMMIT-
TEE ON FOREIGN MARRIAGE
BILL—Contd.

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI
M. YUNUS SALEEM): Mr. Spea-
ker, Sir, I had moved the motion
yestereday. The motion which was
moved on the 13th August has been
circulated for the information of
Hon. Members of the House and the
objection which was raised yester-
day by Hon. Members has been re-
moved. Therefore I request that this
amendment may be accepted.

MR. SPEAKER: He has corrected
and circulated it. I hope, he has
the leave of the House.

st ot wew (T af) ¢
W WRRE, AW T 9T qAAT
F 9F &1 w1 w@@ A ww
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[sft ek wrAwi] TR FTA N TR WA
XAw e o @ W X oAw g T (N ¥ OWTEC AT &1 @
T AR # wmoag dfs 7 TG (A AW R wwowwoam
forg @1 ¥ arlT G A s Foqaeqr Q @ g & 7 @y v
WA ¥ oW & oa W feepw 0 O, WS A KR A
T ) v AW T vew fow & T T A Aw aw ¥ ww
388 & wWwRIM dgr X W feam ﬁ*ﬁﬁ@m“‘?’“j“‘:w
™ T oA WY & R ouE s F gE ¥ WM FEE forx
WRT ¥ A @ wEww 7@ @ e m%m%m&mn%ﬁwm
13 W ® w f5T gu A mﬁm:wa;ﬁai:m.
WEgR ¥ N w9 e oar st : .
IR w e o 13 wwer SO A AW g F e
A o F AR AR weRw & 39 W wiee o ¥ qw fem
W o1 frm qx fam W awn W T FEE A I T oaA &
W@ g AT ¥ weh wyd & WA W@ ¥ g T 3w
M @ oA F A s gwor b AWA aEAww W g w-
TEE g QY ¥ I A AW AT IA A A SR Ay wqwtw
fomr aff war & W W @ 21 3@ N auw faar oy W) T
AT Z | KA T AA WRERT a3 T ANWA ST F WA AW FI
F WA A AT AW O A forw 9T g woAr folm 2

W ¥ IRiv P wd @

g A T Aww ¥ ow oA MR. SPEAKER: Yesterday, it was
oy ¥ oA 13 WS F & oA clearly understood that the motion
R AT ¥ Fo AT E WA uhor My Srimibas Misra. ratsed
w1 §1 388 ¥ 9@ AW ¥ gwoiw  Therefore, we asked hfm to circulate
& W a0 frew e aw ew G and fo bring i o the new day
g #< four mr @ S|w o oow oint is thatl r. Krishna'sd nam;
@ e g g f g oy fropely projounced and
A N R AW R Mr S, M. Krishna who is a P.SP.

f, ﬁ@'ﬂr Eaa i i Member and instead of Mr, Lakhan
Lal Gupta, by mistake, they put Mr.
S ST Lakhan Lal Kapoor from the same
kL ¥ T’ ‘i‘l‘fgﬂ' P.S.P. Party. They are correcting the

Yy y 8
fif 9@ oF W9 AT @ A W AT mistake which crept into it because

q/ #T faar ST t o AU F7 of carelessness or whatever ‘it is. as
" " vyou may call it. I do not want to

fear omam § &% #T IW ¥ AR T/ o into the merits of it. The mistake

T g7 F g} AT § wgar ag occurred and they have now come
- to the House to correct that mistake.
W G A R AT AW A AT g 2 simple thing. Now, Mr.

g fF 99 AWM 9T @ @ wmar  Abdul Ghani Dar has given soine
> T ST 3 amendments that instead ot Mr.
¢ W @ I g A S. M. Krishna, somebody else may
I WA ¥ WU X AT AR be put and instead of Mr. Lakhan
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Lal Gupta, somebody else may be

ut. These amendments are be-
“tore the House. I now put amend-
ments of Mr, Abdul Ghani Dar to
the vote of the House.

ot a1 T IR () - F Awd
gz Aw AW E | WA wERA
# & owfa § FE WEsa A&
g = onfy aw & gy g AfeA
ag g AT faame faafa afgn

U B e 4]

ot B paly edpedlel A gpe
- d’“ d""' 7‘ eV _yFhe

W e 2 e e S
TN R R N
ey KA - il

[ - omay

Amendments Nos. 1 to t were, by
leave, withdraw
MR. SPEAKER: Now, I put the
motion to the vote of the House.
The question is:

“(i) That in the motion for con-
currence in the recommendation
of Rajva Sabha for reference of
the Foreign Marriage Bill, 1963 to
a Joint Committee moved in Lok
Sabha on the 13th August, 1968,
the following amendments be

" made:—
(a) for ‘Shri C. M. Krishna’
substitute ‘Shri S. M. Krishna'.
"fb) for ‘Shri Lakhan Lal Kapoor’
substitute ‘Shri Lakhan  Lal
Gupta’; and

(ii) that the said motion for con-
currence in the recommendation of
Rajya Sabha for reference of the
Foreign Marriage Bill, 1963 to a
Joint” Committee, as amended be
adopted.”

The motion was adopted.
12-39 HRrs.
STATUTORY RESOLUTION
RE. PROCLAMATION IN RELA-
LATION TO PUNJAB; AND
21—7LSD/68

State Legislature etc. Bill

PUNJAB STATE LEGISLATURE
(DELEGATION OF POWERS)
BILL

MR. SPEAKER: Now, we take up
Punjab. This is a very important
thing that is coming up before the
House. Now, in order that you may
have some extra time, I am putting
both the things together, the Statu-
tory Resolution and the Punjab State
Lx:%islaturc (Delegation of Powers)
Bill. The voting will have to be done
separately. But you can discuss
them together so that you get a lit-
tle more time instead of 2 or 3
minutes for each thing separately.

SHRI INDRAJIT GUPTA sAli-
pore): What is the total time allot-
ted?

MR. SPEAKER: 3 hours. I don't
mind; it is an important thing.

SHRI SHRI CHAND GOEL
(Chandigarh): I want to make a sub-
mission. You have decided to take
items 17 and 18 together. My sub-
mission in this behalf is that they
are two separate items and in the
case of the other States, we had
dealt with them separately. Because
they had been appearing separately
and on different dates, what the
Parties have done is that they have
allotted  different members—one
would speak on Proclamation and
the other would speak on Delega
tion of Powers Bill.........

MR. SPEAKER: I agree. That is
why, I suggested this. Whatever time
s -allotted to a party, ‘they can have
cwo members. I have no objection.
Within the time allotted, thev can
have two members—one may speak
for 10 minutes and other 8 minutes
or something like that.

SHRI DATTATRAYA KUNTE
(Kolaba): I am rising on a point of
procedure. If these two items are
taken together, that would mean
that there would be two motions be-
fore the House—one will be the Sta-
tutory Resolution, namely, item 17,
and the other, the motion regard-
ing Delegation of Powers, i.e., item
18. The Rules of Procedure do not
allow two motions to be discussed at
one and the same time,
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MR. SPEAKER: We can have ge-
neral discussion. There is nothing
wrong. We have discussed like this
SO many times.

SHRI DATTATRAYA KUNTE:
If we have done in the past, that
was against the Rules of Procedure.
Then, we should correct the Rules
of Procedure. I am raising a techni-
cal point. Here in this House we
are supFosed to be guided by rules
and to tollow our rules strictly.

MR. SPEAKER: Under which
rule?

SHRI DATTATRAYA KUNTE:
There cannot be two motions before
the House. The other day you ac-
cepted my statement when the mo-
tion moved by Shri Vajpayee had
to be disposed of before we could
take up the second motion. The
rules are very clear that there can-
not be two motions at one and the
same time before the House. I am
very clear on this. If you rule it
that way, then it will lead to compli-
cations. Of course, you are trying
to do it to save the time of the
House. I am seeking your ruling on
this point............

MR. SPEAKER: I have given my
ruling. T am verv clear on this. Will
vou please sit down. I have given
my ruling. Do not question that.

SHRI DATTATRAYA KUNTE:
Can there be ,two motions before the
House at one and the same time?

MR. SPEAKER: This is general
discussion. The woting on them will
be separate.

SHRI DATTATRAYA KUNTE:
1 want to know your ruling on this,
whether two motions can be discus-
sed at one and the same time.

MR. SPEAKER: Will you please
resume your seat? I have given my
ruling.

The Hon. Minister.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN

SHUKLA): On
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behalf of
Y. B. Chavan, I beg to move:

Shri

““That this House approves the
Proclamation issued by the Pre-
sident on the 23rd August, 1968,
under article 356 of ,the Constitu-
tion in relation to the State of
Punjab.”

May I also move the Bill?
MR. SPEAKFR: Yes.

SHRI VIDYA CHARAN SHUK-
LA: On behalf of Shri Y. B. Cha-
van, 1 beg to move:

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Punjab to
make laws, be taken into consi-
deration.” )

In his report dated the 2Ist Au-
gust, the Governor of Punjab sub-
mitted to the President thdt it was
no longer possible to carry on a
Constitutional Government in Pun-
jab. While doing so, he has traced
the history as to what happened in
Punjab since the last General Elec-
tions. Since the letter of Governor
of Punjab has been laid on the Ta-
ble of the House, I do not think that
it is necesary to repeat what he has
already said in his letter. But there
are certain factors which go to show
that the political instability in the
State of Punjab was sct right in
the beginning.

A United Front Government was
formed in Punjab on 8th March,
1967; it consisted of eight parties.
After it functioned for some time,
in April or™ May, there were six
defections from the Congress Party
and all the six MLAs who defected
from Congress were made members
of the Council of Ministers by the
United Front Government. Next
month, however, there were two de-
fections from the- United Front.
Then again, in November, there was
a big defection from the United
Front Party and 17 MLAs, after
leaving the ruling Earty, formed a
new party and with the support of the
Conggess Party in the Legislature,
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they formed a Government which
was popularly known as the minori-
ty govcrnment; it was also known as
Janata Party Government.

What happened after that is well
known.

12-15 HRs.
[MR. DEPUTY-SPEAKER in the Chatr)

We have not hidden our disap-
pointment at the functioning of
these kinds of minority governments.
I must say that the minority govern-
ments which were formed in West
Bengal and in Punjab did not o
could not function well. It looks as
if this experiment of minority gov-
ernments 1n our country has not suc-
ceeded although in other democra-
cies of the world this kind of experi-
ment has been made and in good
many cases it has worked successful-
ly. In any case in the circumstances
obtaining in our country and the

olitical climate as it obtains here,_
it does not secem that experiments
of this kind would succeed even in
the future.

When there were doubts about the
stability of this Government, it really
affected the administration in the
State of Punjab in a very serious
manner, and because of these doubts
and because of this continuing cir-
cumstance of uncertainty it was de-
cided by the major party that was
supporting' it to withdraw its sup-
port, and as soon as the support was
withdrawn, the Governor followed
the constitutional procedure that
was open to him. He asked the out-
going Chief Minister if he was in a
position to form an alternative Gov-
ernment and a stable Government.
He did not agree to do so. After that,
the Governor asked the Leader of
the Congress Party in the legislature
whether he could form a government
and he also declined. After that, the
Governor consulted the former Chief
Minister of the UP Government whe-
ther he would be in a position to
form a government and he also dec-
lined. The only way that was open
to the Governor was to recommend

State Legislature etc. Bill

the dissolution of the legislature and
the imposition of President’s rule.

Since this has widely been wel-
comed by all political parties, I do
not think that there is very much
more for me to say in justification
of the imposition of President’s rule
in Punjab.

The last thing that .I would sub-
mit in my preliminary remarks is
about clections. It would be our
endcavour to hold the elections after
the Election Commission can make
arrangements, and if after consulta-
tion with the major political parties,
they feel that a date coul® be fixed,
we would very much like the elec-
tions to be held within the initial
period of these six months. I do not
know whether this would be possible
or whether there would be consensus
among the political parties in regard
to the holding of elections within
these six months, but we have al-
ready taken steps to request the Elec-
tion Commission to fix up a date for
mid-term elections in Punjab as soon
as feasible. 1 am sure that in pur-
suance of our request, the Central
Election Commissioner will take steps
to determine or ascertain the opi-
nion of the major political parties
and also see whether the administra-
tive arrangements required for hold-
ing elections could be made within
these six months. We would not like,
unless it is absolutely necessary, to
come before the House again and ask
for the extension of President’s rule
for another six months.

~With these words, I would com-
mend the resolution to the accept-
ance of the House.

I have also to say a few words on
the Bill, motion for consideration of
which I have moved. This Bill seeks
to confer legislative power on the
President of the Union in respect of
the Punjab State. 1 think this is the
fiftth such Bill we have had to move
in this House, and cvery time it has
been moved, 1 have stated here the
main features of the Bill why it has
becn brought forward and what the
functions of the Consultative Com-
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mittee which will be formed in ac-
cordance of the provisions of the Bill
will be. I do not think I need repeat
them in detail. I will only mention
the main features.

The main object of the Bill is to
confer legislative power on the Pre-
sident to enact laws for the Punjab.
In order that the President may ex-
ercise his power in a proper way,
in a way which will take into ac-
count the views of the elected repre-
sentatives of this House and of the
other Hoyse, we intend to form a
Consultative Committee which will
be composed of of Hon. Members
from the Punjab and from other
States of the Union which will give
advice fo the President regarding the
legislative measures. Of late, we
have already devised a convention
that apart from this purpose for
which the Committee is formed, we
allow many other subjects of public
and topical interest to be discussed
there so that MPs have a chance of
agitating these matters before a
forum where officers and Ministers
are present, so that* we have some
way of knowing pogular opinions as
they exist so that these also may be
taken into account while President’s
rule is continued in the State.

These Committees have so far
been functioning very well. Their
powers and duties have been well de-
fined and Hon. Members have had
experience of these Committees.
Therefore, I do not think there
would be any opposition to this rout-
ine move that we have been taking
after States are taken under Presi-
dent’s rule.

Hence. I would also commend this
Bill to the acceptance of the House.

MR. DEPUTY-SPEAKER : Reso-
lution moved:

‘This this House approves the
Proclamation issued by the Presi-
dent on the 23rd August 1968,
under article 356 of the Consti-
tution in relation to the State of
Punjab”.

v
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Motion moved:

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Punjab to
make laws, be taken into consi-
deration”.
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SHRI RANDHIR SINGH: Gen.
Mohan Singh is a patriot of national
fame. His integrity is above board.
(Interruptions).

MR. DEPUTY SPEAKER: He
may resumc his speech after lunch.
The House now stands adjourned
till 2 o'clock.

15 urs.

The Lok Sabha adjourned for lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch at
Fourteen of the Clock
[MR. DEPUTY SPEAKER in the Chair]
STATUTORY RESOLUTION RE-
PROCLAMATION IN RELATION
TO PUNJAB, AND PUNJAB
STATE LEGISLATURE (DELEGA-
TION OF POWERS) BILL-—Contd.
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SHRI DEVINDER SINGH (Lu-
dhiana): Mr. Deputy Speaker, I rise
to support the motion and I rise with
an overpowering feeling of relief, re-
lief because our unfortunate experi-
ment with the minority government
in Punjab has come to an end. I am
sure, positively sure, that the people
of Punjab are united in their hag-
piness over their belated good rid-

5

"dance from Gill and company. But

I am not quite as positively sure that
with the departure of the minority
government. the woes of Punjab come
to an end. I am not sure that all is
well in Punjab after this. It is my
fear that for a long time to come we
shall have to wrestle with the
after-effects of the misrule of the
Janata Party government for nine
months. Again, it is my fear that
the political upheaval which came
to Punjab in the wake of the Janata
Party would be difficult to get rid
of, and this fear is going to be Pun-
jab’s agony.

During the Janata Party rule new
traditions have been created. Virtuaj-
ly a new code of conduct for public
behaviour has been created. There is
a new code of conduct for corruption
also. Well, we have learnt to put
up with a good bit of dishonesty in
public life here and there, as a mat-
ter of course, but if we are to use
this word ‘corruption’ in the con-
text of Mr. Gill and company, then
it is not in the hackneyed scnse; he
has invested this word with a necw

roportion, with a new dimension.

‘here is no parallel to modern his-
tory to what Punjab has suffered
during the last nine months.

We shall have to go back to the
raediaeval ages.........
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AN HON. MEMBER: Why did
you support it? What is this Gill
and company ?

SHRI VASUDEVAN NAIR (Peer-
made): ‘Company’ means Congress.

SHRI DEVINDER SINGH: No,
it does not mean that. We were never
in company with Mr. Gill. We sup-
ported Gill and company for a while.
We shall come to that later. We
made an experiment, as I said, to
begin with. We made an experiment,
and we made an unfortunate experi-
ment at that. He invested this word
with a new meaning. There is noth-
ing in current history to equal it.
We shall have to go back to some
mediaeval time and look for a Baron
with his army of extortionists to
equal what we have suffered lately.

Speakinﬁ) in a metaphor, I may
say that Punjab today administra-
tively and politically is a Kovnanagar
which has to be reconstructed from
its ruins, and it is going to be a
much more difficult job than the re-
construction of Koynanagar because
here the reconstruction is not merely
in brick and mortar but it is re-
construction of the morale of the

ople. We have to re-establish the
aith of the people of Punjab in the
democratic values of life. Normally,
the Janta party is going to be per-
fectly irrelevant to the growth of
democracy in this country but for
the fact that they practised corrup-
tion as virtualy the declared policy
of the State. Unhesitatingly, with-
out any shame-facedness nepotism
and corruption were indulged in. I
am not going to give a list of Mr.
Gill and company’s sins. I would
make it clear that I am not con-
doning their sins. I would only sub-
mit, as has been said by Shri Yajna
Datt Sharma before me that the me-
morandum submitted by the United
Front parties to the President should
not be put in cold storage, because if
we do that it would amount to a
virtual abetment of office-holders
everywhere in this country to make
hay, as they say, while the sun shines,
and then retire into prosperous com-

AUGUST 29, 1968 in Punjab and Punjab 3004°

State Legislature etc. Bill

fort after the hay is made. Mere re:
moval or resignation or dismissal
by itself is no punishment for pub-
lic misdemeanour or public breach
of faith. More drastic’ measures are
required to curb this tendency from
spreading into other States or being
adopted by people who subsequently
come to power after mid-term elec-
tion:

The sensible thing, way back in
1967. when the people failed to give
us a very clear verdict should have
been to go back to the people for a
revised verdict. After elections we
found that although the Congress
Party came out as the single largest

arty, yet it did not have an abso-
ute majority. We were short of ab-
solute majority by about four votes.
Then, guided or rather misguided
by a virulent anti-Congress scnti-
ment, a hotch-potch of parties form
ed themselves into a United Front—
they called it People’s United Front,
and later on, of course, the pcople
came to call it not the People’s Uni-
ted Front but the anti-people Uni-
ted Front—and they formed the Gov-
ernment. Qur country has been call-
ed a classic example of unity in
diversity. Reversing this phrase, this
United Front Government could re-
ally be called an example of diver-
sity in unity. Due to their basic inhe-
rent ideological contradictions with
each other, they pulled in different
directions, Communists, Jan Sangh
and Akali and God knows who else;
everybody was pulling in a different
direction, and the natural conse-
quence was that the administrative
business of the State came to a stand-
still. Industry also suffered. What-
ever little or mea industry we
have in Punjab suffered badly and
there was complete economic and
administrative chaos. But they were
united in one thing. Disunited in
every other thing, they were united
in one thing and that was in causing
defections from the Congress to the
socalled United Front. In this mat-
ter, they were all wholeheartedly
united. They wooed Congressmen
for defections and they used the gov-
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ernmental machinery for causing de-
fections and they succeeded. Six of
our Members went over to the Uni-
ted Tront, either the Akalis or the
Jan Sangh party or whatever other
parties there were. Under such cir-
cumstances, when there was com-
plete economic stagnation and there
was complete administrative chaos
and when an unscrupulous attempt
was being made by the United Front
to woo away members of the Con-
gress Party, the Congress accepted
Mr. Gill’s offer to form a Ministry
and give it its support. It was an
experiment, as I had said earlier,
and the experiment, as we know
now, has failed and failed miserably.
We can say with confidence that mi-
nority governments in a democratic
set-up are immoral. But we can with
equal certainty also say that so are
governments born of a marriage of
‘onvenience between parties which
have nothing in common ideological-
ly. We have to consider and consi-
der seriously as to the kind of rest-
raints that we would like to impose
not merely upon individual rmembers
defecting from one party to another
but upon parties which have nothing
in common and which trv to come
together in unprincipled pursvit of
power.

If our experience with Mr. Gill’s
minority government was bitter, I
would like the Members of the Op-
position to remember that our expe-
rience with the United Front Gov-
ernment was equally bitter. I defi-
nitely would not say that it was
worse than this but in any case it
was equally bitter. At any rate, we
can with confidence pick up our
lessons, all of us, not merely the Con-
gress people but also the United
Front people, howsoever disintegrat-
ed they may be; we can all take a
lesson from experience. The first les-
son would be that public life in
Punjab—I believe it is the same else-
where—is ridden with people who
can very conveniently or safely be
called men of straw. It is unfortu-
nate. But it happens to be true.
We Punjabis have proved ourselves
to be a brave people. The tales of
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the civilians going out and fighting
the Pakistanis when the hostilities
broke out in 1965 are almost state to
this House now and it is no use
recounting them. Our brave people
throwing up a political cadre to the
Assembly of the moral fibre which
eventually they exhibited does not
stand up to sense. The men who
cowed and bowed before Mr. Gill’s
evil wind definitely could not be
their representatives of the brave,
hardy Punjabis who stood up to the
Pakistanis det;:rrminedl‘v and selfless-
ly and patriotically. All of us in the
Congress as well as the Opposition
Parties collectively share a responsi-
bility, the responsibility of bringing
what I would call political hygiene
to public life. We have to get to-
gether and think unitedly.

Of course, as has already been said
minority governments are not to be
tinkered with. Thirdly, no coalition
governments should be formed until
and unless the parties going into
that reach an understanding before
the elections on ideological grounds
on a minimum political programme
to contest the elections, and after
the elections if they form a coalition
there can be no objection to that.
But a hotch-potch of parties which
exist in various States forming a uni-
ted front and forming a government
has been an experience which has

roved to be unfortunate. My hon.
g‘iends on the other side should be
guite ready to learn their lessons

om this experience.

Finally, since it has been assured
that elections in Punjab would be
held soon, I like all democratic peo-

le, reposing my fullest possible con-

dence in the judgment of the peo-
ple, would dwell upon the decision
that the people of Punjab would
eventually give through- a verdict
which, of course, comes through elec-
tions. Whichever party comes into
absolute majority—I have, of course,
my own personal confidence that we
are fairly Elaced for reaching that
majority—should form its govern-
ment. It is because of my absolute
confidence in the judﬁ:nent of the
people that I support the present Re-
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solution because evéntually it leads
us all to the judgment of the people.

SHRI J. MGHAMED IMAM (Chi-
tradurga): Mr. ‘Deputy-Speaker, Sir,
Punjab has fallen. It has fallen from
the altar of democracy; the local Le-
gislature has been dissolved; the peo-
ple are without their representatives
and President’s rule has been intro-
duced. This is the fifth State where
the President’s rule has been im-

sed and the entire northern zone

m Punjab to West Bengal is now
under President’s rule. President’s
rule means virtually Congress rule
through the President. :

We can divide India into three
zones or under three different kinds
of administrations. The northern
zone is the President’s zone; the
western zone is' where Congress ad-
ministration is being carried on and
the south-eastern zone comprising of
Orissa, Madras, Kerala and Madhya
Pradesh, is under non-Congress rule.
T thought, there would be a healthy
rivalry between these three types of
administration as to who will excel
in providing more and more and in-
creased happiness to the people; but,
on ‘the ozger hand, it must be -ad-
mitted that we have been cutting
each other’s -throats and in our own
intense and selfish desire and in our
aspiration to get more and' more
power, we have been -trying to scut-
tle each other’s administration.

1 must congratulate the Congress
Party on the success of their strategy
and manoeuvres for toppling down
a series of '‘non-Congress govern-
ments.

SHRI K. P. SINGH DEO (Dhen-
kanal): What a shame!

SHRI - J.- MOHAMED IMAM: I
give them due credit for their stra-
tegy and the manoeuvre which they
have successfully adopted. It is true
that when the Home Minister puts
before this House the proposition
that the imposition .of President’s
rule should be approved, he is all sym-
pathy; he is very sympathetic. He
says, he is helpless.
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" In fact, he even sheds tears, but
those ‘tears are tears of ‘joy. I may
state’ that having succeeded in im-
posing indirectly Congress rule in the
northern zone, perhaps their atten-
tion will be turned with redoubled
vigour towards the other non-Con-
gress States to topple them down,
but I am sure that they will not
succeed because the people in Orissa,
Madhya Pradesh and Madras are
brave and they know their duties
very well..

SHRI VASUDEVAN NAIR: Why
should you omit Kerala, as if they
are not brave enough to fight the
Congress?

SHRI J. MOHAMED IMAM: All
right, I include them—it will not
be a difficult matter.

What is needed now is this. The
Congress being disillusion that they
thought that their rule in the coun-
try would be perpetual and being
satisfied by previous election succes-
ses and now being dissatisfied and
having lost their hold in 9 pro-
vinces, it is but natural that they
should try their best to retain their
rule and to retain their influence.
It is this spirit that has created in-
stability in the country. )

It is the voice of the people that
should prevail. There are parties, no
doubt, but the country’s interest must
be paramount. It must be placed
above the party interest. It is not a
group of people or Government or
Parliament that rules the country
but it is the will of the people that
rules the country. Whoever forms
the Government must see that the
will of the people is carried out and
he acts accordingly.

In this case, it was the will of
the .people of the 9 States that non-
Congress Governments sheuld come
in. It was their. desire' that the mis-
rule or the bad rule or the experi-
mental rule,-as was said by my hon.
friend, should come to an end and
that a chance be. given-to' the non-
Congress Governments to ‘serve the
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people. But. this will of the people

-\\,was.sa‘\botaged. In fact, personalities
Came.in; partisanship came in. There
have been persistent attempts to sa-
botage all those non-Congress Gov-
ernments. It was the moral duty of
the ruling party to offer all co-opera-
tion, .all . help, all indulgence, to-
wards these Governments. On the
other hand, they took the position
to see that these non-Congress Gov-
ernments do not function and they
were put in a very awkward posi-
tion.

The main reason for the toppling
of these Governments, as was point-
ed out, is defection—defection of
most of the Congress Members who
joined other parties and misled them.
This defection was due not on any
ground of principle or ideology but
it was due to their affection for
power, prestige and all those things.
That is exactly what has happened
here. We must admit that defection
is bad. It tells on our morale; it tells
on our character. It shows that our
nation is not yet disciplined. It points
out that our national character has
to ‘be built up and that we must be
guided more by ideologies. Our para-
mount. purpose should be to serve
the country and not to serve our-
selves. But this defection, engineer-
ed by some parties, was the main
cause of the toppling of these non-
Congress Governments.

Now, take the case of Punjab. My
hon. friend who spoke before me
said that the Congress Party support-
ed the Gill Ministry as a measure of
experiment, as we are carrying on
experiments on humgn lives. What
has' happened there? In the begin-
ning, a United Front Government
was formed composed of various non-
Congress parties. They began their
work in the right earnest but many
impediiments and obstacles came in
their way. When it was thought that
this Government would continue its
work, I think, suddenly, 7 persons
defected from the Congress Party—
I:do not know whether they defected
of ‘their own accord or whether they
were made to defect to join the
United Front Ministry. Since then,
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the position became weak and, after
sometime, these defectors themselves
wanted to form a Government of
their own, a minority Government.
They went back to their old collea-
gues and asked them to extend their
help, and the " Gill Ministry was
formed. Of course, many of our
friends have said that there was mis-
rule, many irregularities were com-
mitted and many acts of corruption
were committed. They may be true,
but the thing is this that it was
the defection of the Congress peo-
Ele to the ruling party of United
ront that has been responsible for
the sad state of affairs. This cannot
be denied. The same thing happen-
ed in other States also. Congress,
though apparently it says that it has
nothing to do with this, are really
not sincere and are very adamant
to win back their power, and that
is why, there is no stability in any
Government; people are quite un-
happy, and ‘we are in the present
political crisis. We do commit mis-
takes, but we must draw wisdom
from the past, we must draw lessons
from the past, and we must be wise
in future. Our aim should be how
to work democracy successfully, how
to make it a success, how to see that
democracy is really useful to the
people or whether it requires any
new orientation. For democracy, the
foundation, the bedrock, is a strong
disciplined nation and a sound na-
tional character. Without this, there
is.no way for democracy to be suc-
cessful.

Another thing is that, in all such
matters, when the interest of the
State is concerned, when the well-
being of the people is concerned, it
is necessary that we place, to which-
ever party. we may belong, the inte-
rest- of the State above the party,
but the Congress does not do that;
on ‘the - other hand, they are more
guided by crartisan spirit, they are
more guided by this that they should
perpetuate their rule. In fact, in a
democracy, one party or the other
will come to power and the others
have to: extend their co-operation,
put bere it is not like this. I would
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just like to quote one instance. What
happened in England during the
previous elections? The Labour Party
won and formed the Government
only with a majority of three mem-
bers; but the Conservative Party, in
the initial stages, wanted to give
them all facilities and all opportuni-
ties to serve the country, because
they knew that any atempt on their
part to scuttle that government, to
unseat that government would react
on the people and would plunge
the country into insecurity. For two
years they gave all the facilities to
the Labour Party, and only when
the time for the next Elections was
approaching, they wanted them to
quit and wanted fresh elections to
be held. The Labour Party was car-
rying on all these years with a majo-
rity of three because there was dis-
cipline there, they have got love
for their country, they place the
country above the party, but, here,
on the other hand, party interests
and party factions are paramount;
they take the first place and in order
to mmprove the prestige of the party
or in order to improve the strength
of the party, they do not hesitate
to compromise the interest of the
State.

Another thnig that I want to say
is this. It is our misfortunate, it is
the country’s misfortune—and I am
sure it will be of a short duration—
that we have a number of parties
in the country—parties not built on
ideologies but on personalities, Par-
ties shoud be built on ideologies
with certain differences, but here we
have a number of parties and some-
times they form strange bed-mates.
Perhaps a time will come when the
representatives of the people will re-
alise this that in a democracy, in a
Parliamentary democracy of this
type, there 1s no scope for multi-
farious parties. I think, two well-
known parties based on ideologies,
not on personalities, must be form-
ed. It is only then that democracy
will be successfully worked.

On the other hand, if the same
state of things continue, because it

AUGUST 29, 1968

.in Punjab and Punjab 3012
State Legislature etc. Bill

is bound to happen that in some
States there will be Congress rule,
in some there will be non-Congress
rule and in some there may be com-
munist rule, and in the Centre the
position may be fluid and uncer-
tain, there may be a conflict of inte-
rests. . In such a situation, we have
to consider whether it is not worth-
while to introduce the Presidential
type of democracy.

With these few words, I have no
option but to support the introduc-
tion of President’s Rule. We believe
there have been many irrigularities
and many acts of omission and com-
mission. But anyhow, I do not want
the people’s rights and privileges to
be taken away. I hope very soon
they will have a mid-term election
in which the fight will be on the
basis of ideology and instead of there
being 25 parties and so on, there will
emerge two parties so that one may
be the ruling party and the other the
opposition party.

SHRI RANDHIR SINGH (Roh-
tak): Today I am reminded of a
great personality which was a uni-
fying factor for Haryana and Pun-
jab, namely, Pratap Singh Kairon.
I personally miss him very much and
so do many of my hon. friends. He
was a man, of whom not only we
small people but even the greatest
leader, Pandit Jawaharlal Nehru,
would say that dpeople of such sta-
ture are produced once in a thousand
years. He said about Pratap Singh
Kairon that he was a unique per-
sonality so far as patriotism, political
acumen and administrative ability
were concerned. He was a man who
at the top of his voice had proclaim-
ed that he would be the last man for
the bisection or vivisection of Pun-
jab. Not only that. He said at the
top of his voice that if such a day
ever came, it would be a day which
would be sadder for the people who
resided in Punjab.

That is what I am saying today.
He was not an astrologer. But he
was a patriot every inch, to the
very core of his being. We have so
many pigmies, so many dwarfish
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personalities and even if a million
. of them were put together, we would
not be able to produce one Pratap
Singh Kairon.

SHRI SHRI CHAND GOEL: Has
he forgotten the Das Commission Re-
port?

SHRI RANDHIR SINGH: 1 say
politically, economically or indus-
trially, Punjab is if not number one,
the number two State in the coun-
try, next only to Maharashtra. Pun-
jabi soldiers and Punjabi farmers
are the very best in the land.

SHRI NATH PAI (Rajapur): Pun-
jabi politicians.

SHRI RANDHIR SINGH: When
we were faced with aggression by
China, Pratap Singh Kairon was the
beloved of the whole nation and no
less a person than Pandit Jawahar-
lal Nehru said: ‘I am proud of this
man. I was at one time thinking
of having him as Defence Minister
of the country’.

It is most unfortunate that such
a gersonality met with a very sad
end. That void is particularly felt
at such_ times in Punjab. Punjab is
much poorer now for it. We had to
pass through turmoil and tribula-
tion a few months back. Haryana
had the proud privilege to be un-
der his regime. We can say he was
a man amongst millions.

Why do I say all this? It is be-
cause by his presence he infused
political stability in Punjab. But
what is there after him? He had
cornered Master Tara Singh. He had
put Fateh Singh Jotedar in cold
storage. He had put near about
80,000 People who were exploiters
of political parties in their proper
concentration camps......... (Interrup-
tions).

ot ofy T (T8) : T wTww e
FT Aqow qHAS §. . .

SHRI NATH PAI: Randhir
Singhji, you are a patriot. If you
allow this impression to go around,
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if you say that there are concentra-
tion camps in India, there cannot be
a more slanderous attack on this
country, even though you may not
mean it......... (Interruptions).

SHRI RANDHIR SINGH: I do
not want to learn from you.........
(Interruptions).

SHRI NATH PAI: There are no
concentration camps in India. We
cannot allow this to go on. What is
your ruling, Sir?...... (Interruptions).

MR. CHAIRMAN: All of you
please resume your seats. He will
explain what he meant. Otherwise,
the impression will continue that
there are concentration camps in
India.

SHRI RANDHIR SINGH: No,
Sir, allow me to explain. There were
certain undesirable elements. He cut
them to size. He was a big man and
a great patriot. Certain elements who
were working against the country’s
interests were put in their proper
place and he cut them to size.

=Y gaowwo St (Poona): &3 wrs
i fag st & &I Fvw e
T 90T fRar g 1 & SRl JaTET SEar
gfFag @ s waw fag 4
T F W@ ¥ AR AR FQR
U 3 @ v BT @ w@r a@ AR
T "R IEH % w QE a
TE] AT LT HL 7 TEATHT g7 ST |
FAGSAT FFF FT qawd g foy
R I ¥ 59 §1 sofag s @
W FT TWEM T W AIMEQ
qri

SHRI RANDHIR SINGH: I have

been keeping silent and very calm.
......... (Interruptions).

st oy @ IfEw 9@ s

SHRI NATH PAI: There are no
concentration camps in India. He
cannot gut his own meaning into
the words.



8015 - President’s rule

‘MR. CHAIRMAN: Mr. ‘Randhir
Singh, your time is up......... (Inter-
ruptions)..’

SHRI. RANDHIR SINGH: I will
not allow them to speak.

MR. CHAIRMAN: Do not take
notice of these remarks.

@ ow fay e dww

I can understand their agony.
These people were against Pratap
Singh Kairon. But I admire him.
He is. a red rag to these people. For
whatever happened in Punjab in the
last six months, we have to hang
down our head in shame.

MR. CHAIRMAN: Your time is
up. You should conclude within one
minute. (Interruptions).

MR. CHAIRMAN: Will you re- .

sume your seat? Otherwise, I will be
compélléd to name you. Please take
your seat.

Mr. Randhir Singh, conclude with-
in a minute.

SHRI RANDHIR SINGH: No,
Sir; "I 'require 5 minutes.

MR, CHAIRMAN: You shall
have to conclude. Mr. Kandappan.
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SHRI S. KANDAPPAN (Mettur):
Sir, it is un undeniable fact........... .

st o g : & T A A
w1 A e IJTE TR T
Fafi @ mo

MR. CHAIRMAN: Take your

seat.

SHRI 'RANDHIR: SINGH: I will
not. Why have you called him to
speak? I will not allow him to speak.

MR. CHAIRMAN: I shall have
to name you.

SHRI RANDHIR SINGH: This is
too much: I will not allow him to
speak.

MR. CHAIRMAN: I told you to
conclude your speech within a mi-
nute.

3016

SHRI ATAL BIHARI VAJPA-
YEE (Balrampur): Sir, I am sorry to
say that this is not fair. How can
any Hon. Member finish his speech
within a minute?

MR. CHAIRMAN: He
ready taken 15 minutes.

SHRI ATAL BIHARI VAJPA-
YEE: But at least two or three mi-
nutes should be given so that he may
be able to collect his thoughts and
express them.

MR. CHAIRMAN: I told him to
complete his speech in a minute.
He was not prepared to complete his
speech and he. resumed his seat.

N fm aromw (aft) - A
geer &1 oY W ¥w fEar WA
g q@ @ = faar smAr wrfgw

MR. CHAIRMAN: I told him to
comsle'te ‘his seepch in a minute. In-
stead of completing his seepch he re-
sumed his seat. Naturally I had to
call another Hon. Member.

SHRI RANDHIR SINGH: How
€an’ you say that within a minute I
should complete my speech when I
was not allowed to speak at all?

has al-
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frged dfagl qr el =@ FT AR

--MR. CHAIRMAN: You cannot
. guarrel with the Chair.

.SHRI SHEO NARAIN: The

Chair must give justice. T B M A F N ow
' MR. CHAIRMAN: Do o won ﬁﬁﬁ ;'ﬂ' K
. : you want "
to complete your speech? wTH .l
SHRI RANDHIR SINGH: Of s wmix fag: o« samfag
course, but I will take five minutes. PR N f
I thave spoken nothing. They dis- q‘r& Q_T' @ 33 "ﬁ N Fr
turbed. me. ¥ ARfEl @ Fw ¥ a0
'MR. CHAIRMAN: Complete S®i1 ¥ ¥ #fist @1 ft dw &
within time. a feam @
SHRI RANDHIR SINGH: I have T ToT U

been very calm and sober these days.

SRA S FE FEN g, | W 13

mf s 9 ¥ 37 T ¥ wEy S @ @, W ¥

st Tk fag: ¥ W @ 4R drr fram & gwee A 9,

awr & oA A FF o oAE? frm ¥ faow & o WA
. I @R F B F TA T®

39§ wareT FrE gy ,ge | fram, afew
A IS AR F1 99 J SUTRT FE Y
gagar v | & gwaar g fF S
9T ¥ o IgT FW AW 99 § SAwEr
THAY § | (swwwmw) ag T AW &y
9T FT AA A TIWAT 9T 1 @Y
femNETQA L I
yamfag #U 99 w1 1w fafaes
@, | W fegem F fwoow
frgma @11 (wmEwW) s® X @
HY Wt 9FT FT AW A I AT

4,
3
7
3
%
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g1 39 F foam & g H
fear | (suEEw)

o Amm s R A Y

st T fog : fe A0 9w A
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SHRI S. KANDAPPAN (Met-
tur): Mr. Chairman,. it is an indis-
putable fact that the people who are
guiding the destinies of the greatest
democracy in the world are actually
presiding over the liquidation of the
very same democracy. Just now we
had an example of the Congress
mind, the manifestation .of how the
spirit of democracy has completely
evaporated from their minds. One
who is imbued with the spirit of -
democracy could never reconcile to
a position where one can see concen-
tration camps in one’s country. I
would rather cease to be a citizen of
this country than see my country hav-
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ing concentration camps. It is very

Junfortunate that Shri Randhir Singh
should have thought it fit to use that
word. . B

AN HON. MEMBER: He did not
mean it..

SHRI S. KANDAPPAN: It is all
the more unfortunate that he did
not think it proper to withdraw that
word. .

‘SHRI RANDHIR SINGH:

Jail
for exploiters.
SHRI S. KANDAPPAN: Jail is

different from' a concentration camp.
The .lawver should know that. Con-
centration camp has its own connota-
tion.

A Member from the Congress side
just a while ago was telling us that
in' supporting the puppet Gill Min-
istry in. Punjab they were just having
an experiment. I am tempted to ask
what that éxperiment was, for after
1967 it is clear to everybody that
throughout the country the Congress
has lost the confidence of the people.
It may be right or wrong in the Con-
gress mind, but thée crux of the mat
ter is that the Congress did lose its
support of the public. What is the
duty of a party that has got its bran-
ches throughout the country and that
has got a very grave responsibility of
urholding democracy in this country,
after ruling this country for 20 long
years without any challenge cxcept
in Kerala and Orissa for some time?
Thev knew fully well that thev have
lost the confidence of the people. For
the next elections there is a period
of five vears. Is it not proper for
them to remain in the Opposition
and, by their performance, actions
and. constructive opposition, to prove
to the public that thev deserve better
treatment from the public than the
Opposition parties? Did they do it?
Why do they not do itz Is it not
the craze for power that mwanifested
in the form of putting up puppet
ministries. puppet regimes, not only
in Punjab but in Bihar also?

‘The Congress is never tired of deri-
ding. belittling. fooling. criticizing
23—7 LSD/68
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and making fun of the united front
governments. Much has been said
about it. But, I say, is it a sin for
parties to unite and form a govern-
ment? I should rather give much cre-
dit to the united front governments;
for example, in Kerala. Though so
much appears in the papers and much
has been plaved up, still we find that
in the past two vears they have been
able to carry on the administration.
It is a credit to the united front gov-
ernment. After all, the Opposition
parties joined together and did suc-
ceed. They are going on successtully
in Kerala. In Bengal. UP, Bihar.
Punjab and other places vou did al-
low them. Your subversive tactics
succeeded there; vour manoeuvres
succeeded there. But is it the argu-
ment of the Congressmen who is rea-
1ly interested in democracy that their
puppet regimes are better than the
united front governments? Can any-
body imagine that? Is there an iota
of democracy in puppet regimes? How
could vou reconcile vourself to a small
group which has no ideology whatso-
ever. who have defected from some-
where else and who just come there
and vou put them up. you say, as an
experiment? What sort of an experi-
ment is itz Is it an experiment in
democracv? Certainly not. It is de-
finitelv a manifestation of the craze
for power that isin the Congress mind
in the States. This is very unfortu-
nate. I squarely blame this Govern-
ment for not caring for the survival
of democracy in this countrv. It does
not matter which party rules which
State for some time but what matters
after the 1967 elections is that we
should see by our efforts that democ-
racv survives in this country.

Take, for example. the case of my
Statc. Just by way of an example I
am giving it. The Congress, which
had a crushing defeat in 1967. after
that for quite a few months had been
very silent. Thev did not recover
from the shock, but suddenly on the
Ist August the Youth Congress there
simply decided to take out a proces-
sion. What was the aim of the pro-
cession? It was to sece that the DMK
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Government is ousted before the end
of the month of August. What for?
Nobody knows; they themselves do
not know. Their frustration and their
craving for power is the only cause
for the provocation. For that, they
took out a procession. Unfortunately,
there were some lathi-charges and
some incidents took place. Then,
after 3 days, they took out a funeral
procession a mourning procession. It
15 very strange. I have never heard
of such things in the history of de-
mocracy anvwhere in the world.

MR. CHAIRMAN: Speak on
Punjab, and not on Madras.

SHRI S. KANDAPPAN: What is
Punjab? The fate of democracy is
the same everywhere. It is their craze
for power. I am giving a concrete
example. If the Government has got
any argument to counter it, let them
do so.

In 1965, during the Hindi agita-
tion, a lot of people died. We did
not even take out a mourning proces-
sion for that. But in this cascig)rtun-
ately, nobody died—they took out a
mourning procession even when no-
body had died. This procession should
have been taken in February, 1967.
This was a belated one. If that is the
case in a State where an Opposition
Party is enjoying a clear majority, if
that is the position of the Congress-
men, if that is the working of the
Congress mind, of the top leaders at
the State level, where they cannot by
any stretch of imagination oust that
Government within the reasonable
time, I could very well appreciate and
imagine why these United Front Gov-

ernment have been toppled in all .

these States. I can appreciate better
than anybody else because, I find, the
Congressmen in northen parts of the
country are not very much different
from the Congressmen in my part of
the country. When they see there
is some room for manoeuvrability,
they leave no stone unturned for just
coming to capturc or at least to put
a puppet show and then, by clandes-
tine ways, get into power again. This
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is the unfortunate situation in which
we are placed.

I would appeal to the Congress
Party to see that this kind of menta-
lity is arrested and checked at the
carlist possible time to save democ-
racy in this country. The responsi-
bility lies with them. They may turn
to our side and say, “You are also
equally responsible.” But I would
tell them, “You are our elder brother.
You have been pleading for the cause
of democracy for so many years and
you give a lead in this.” I may put
it that way.

SHRI UMANATH (Pudukottai):
Elder brother has become senile.

SHRI S. KANDAPPAN: Now, in
another neighbouring State, that is,
Pondicherry—a few days back I gave
notice of a Call Attention but that
was rejected—the position is very cu-
rious there. This is an Assembly of
30 Members. The Speaker, as soon
as he became the Speaker, resigned
from the Congress Party to observe a
non-partisan attitude......

MR. CHATRMAN: Again, vou
are speaking on Pondicherry and
other States.

SHRI S. KANDAPPAN: The fate
of democracy is the same everywhere.
What we are discussing now is the
fate of democracy. Only a few days
back, some Members from the Cong-
ress defected to the Opposition side.
Now, the position is that no measure
of the Congress, no measure of the
Government could be legislated there.
But still the Central Government has
not taken any action. I am parti-
cularly drawing the attention of the
House to this. Why this time-lag?
When they know surely that they
cannot have their own Government,
why not they immediately announce
the President’s rule there and come
with a statement to Parliament? For
the last 4 or 5 days I have been wait-
ing for the Home Minister to come
with a statement to Parliament. The
Home Minister has not come forward
with that statement. I know they
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have been trying to manipulate things
there. They are trying to win over
and purchase some people there. This
kind of political game goes on for 10
to 15 davs. After that, they try on a
puppet regime and then—after that
also there is a time-lag—only then
they come forward with this kind of
proclamation.

Curiously, the Congressmen are
claiming that because of the Presi-
dent’s rule, the people are very much
reliecved. 1 wonder what has hap-
pened to democracy in this country.
Yesterday and the day before while
speaking on UP and Bihar and West
Bengal and today while speaking on
Punjab, I have found Congressmen
telling us that the people feel very
relieved. I wonder what has hap-
well. Does it mean that the people
do not believe in democracy in this
country?

SHRI UMANATH: The people
are robbed of their purse?

SHRI §. KANDAPPAN: Why
should we not dissolve the whole
thing and resort to something else?
This is a very strange logic which I
am hearing from the Congressmen.
That is why I feel very much con-
cerned for democracy in this country.

Once again 1 would appeal to my
hon. friends that this is the basic issue
involved. Tt is not a question of elec-
tions or any particular party coming
to power. The responsibility now is
that of the Government and I hope
that things will improve at least from
now onwards.

SHRI G. S. DHILLON (Tar-
an  Taran): It is verv unfortu-
nate that during my public life I
have to spcak on President’s rule dfor
the third time. twice in Punjab Legis-
lature and now in the Lok Sabha.
When we talk about the affairs of
Punjab. T think the situation in that
unfortunate State should not be com-
pared with that in other States where
President’s rule has been proclaimed.
Punjab was divided and further sub-
divided first on religious and commu-
nal grounds, and again for a second
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time on lingustic grounds or regional
bias and so many other things.

Now, when we talk of politics in
Punjab we are very sadly mistaken
that perhaps the politics might take
a shape purely on economic or social
lines; and that is the reason why my
hon. friends of the Swatantra or other
parties were harping on those ideas
instead of grasping the true situation.

A lot has been said about Sardar
Partap Singh during my thirty years
of public life, I spent about 22 years
or so with Sardar Partap Singh Kai-
ron, about 18 vyears as friend and
three years as opponent. My hon.
friend Shri Randhir Singh spoke of
concentration and detention camps.
I can safely say that he had not seen
all the phases of his public life but
he had only seen one. There were
no concentration camps or detention
camps. During the communal trou-
bles he sent about 28,000 people to
jail for breach of peace etc. But in
most of the cases he would see that
the spirit of the concentration or de-
tention was dreaded by the person
only in the ordinary course of life
and not as in concentration or deten-
tion camps. He was a very stern ruler,
and he had qualities and he had his
merits and demerits also. But, after
him. the situation has so much chan-
ged in that State that he could not
have controlled. perhaps, even if he
had been alive. Haryana has gone
a way from that State. The other
day, Dr. Parmar had come here with
his demand for Statehood. He had
called us and he was pressing his
claim for Simla and other things. I
said that I did not support that claim
because there was a validity about
the present position, but I now have
to support it because that is the result
of our stupidities, that is, the Punjabi
people’s stupidities. Those people
who think that the politics in Punjab
is very plain and simple are very sadly
mistaken.

[t started with a communal spirit,
under the cover of a linguistic con-
troversy but actually it is not only
linguistic but something else also. A
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party which is bound to come in a
majority in my opinion in future will
be neither the Swatantra Party nor
the SSP nor the PSP. They will be
Akalis who will come with more
communal slogans. We welcome any
party based on a social and economic
programme; I do not think that we
Congressmen have the monopoly; we
have the monopoly in that area for
some vears; but I would welcome any
party if they could replace us, and
assure us that they would be able to
oust the communal elements and est-
ablish a purely advanced socialist
state based on economic policies. But,
unfortunately the picture does not
appear to be so.

After the reorganisation of Punjab
we saw what the party position was.
Then the major parties were equally
balanced. The Congress had 48 and
whereas only 53 were required for
majority and we were short by five
votes only. The Opposition took
advantage of our lapses and then
some defectors joined the Opposition
and formed the United Front. Dur-
ing the time they were there, it was
a pity that no party agreed on a com-
mon programme; each wanted the
pursuit of its individual policies. The
Communist Party wanted certain la-
bour reforms, but that was opposed
bv the Jan Sangh. The Jan Sangh
wanted certain reforms but that was
opposed by the others. And poor
Gurnam Singh was neither this nor
that way; you must have seen what
an amount of controversy was going
on in the press in those days when
suddenly certain members along with
the members of certain of politi-
cal partics defected; they declared
suddenly that they wanted to form a
Janata Party. Unfortunately, the
word ‘Janata’ has been exploited que-
erly enough—those who were not
allowed by the janata to go over from
one party to the other came to be
known as the Janata Party. They
declared that in future they would be
guided by Gandhian principles and
follow the Congress programme. This
extended some -temptations: to the
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Congress and the Congress said ‘Let
us give a trial to Gill who was given
a trial by the Socialist Party and
then by the Akalis; and we also felt
tempted to give a third trial to him.

During the period for which he was
in power he started very well. It was
also a new thing for the Congress
Party to support a minority group or
a minority government. To call it a
minority group is a misnomer; in
fact, it should be called as the defec-
tors’ group. We thought that we
should give them a trial if they were
going to follow the Congress policies.
But they could never agree on agra-
rian reforms. The Congress had fix-
ed a ceiling of 30 acres in Punjab.
Some of the Ministers made public
speeches that they were going to
change that policy and they were
going to revert back to the old pre-
reform period by fixing it at 40 or 50
acres. Then, the Congress was com-
mitted to nationalisation of transport
and therc was a definite agreement
between the transporters and the
Congress Government; a major part
had been nationalised and only two
areas were left for its completion when
suddenly a  retrogressive step was
taken; and the process of denationali-
sation started and that exasperated
the supporters of that minority gov-
ernment so much. Then, there was
the question of prohibition policy
which was so badly flouted. When
some Congressmen had to meet most
of their members in very intoxicated
conditions they began to wonder
‘What is this going on.” Besides, a
lot of loud talk went on all the time
that they were not taking the Con-
gressmen as their masters but they
had their own policies. In view of
this, I contradict very much that
most of the members of the Congress
Party were won over. There are
black sheep every where and we too,
in our party, had them.

The Congress Party as a whole
failed to support because we were
always conscious how far the public
interest was being advanced by the
Gill Ministry, we were always con-
scious that, by and by, the Congress
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Party which started on the promises
of certain policies was losing its pros-

‘pects on their non-fulfilment. It is
very good: it was quite in time that
thev withdrew their support. Whe-:
ther they made a blunder or made an
experiment, I confess that it was a
very unfortunate period in the hlS
tory of that State.

I welcome the President’s rule. It
has come for the third time. I think
that considering how the services were
demoralised and how the process of
administration was flouted, enough
time should be given to the Presi-
dent’s rule to tone up the administra-
tion and create a feeling and a sense
of confidence and security amongst
the people in the working of Gov-
ernment. I would welcome what myv
hon. friend belonging to the Swatan-
tra Party said: if we fail this time

also, we have no other alternative
but to go over to the Presidential
system of Government.

With these words I support the

Proclamation and I wish that, with
the support of this House, without
any ill-feeling towards each other, we
in Punjab may go forward forgetting
our bitterness in the past and see a
bright and prosperous future.

SHRI INDRAJIT GUPTA (Ali-
pore) : I do not find anybody who
1s publicly willing to shed his tears
for the departure of Mr. Lachman
Singh Gill. The Minister of State,
when he was making his introductory
remarks, tried to make a great virtue
out of a necessity; he tried to con-
vince us that this unholy allience,
which was made for a féw months
between the Congress party and the
minority group, both in West Bengal
and in Punjab, was. according to him,
just an innocent political experiment.
He said: ‘There is nothing wrong;
this was a political experiment which
we were trving and when we found
that it did not work, then we with-
drew our support™ as if it was just as
innocent as that.

Everybody knows that, for all these
months, these minority governments
were kept in power, given power
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without responsibility; the Congress
Party was responsible for that because
the minority groups could not last
for a single day without the support
of the Congress. The whole idea was
this. Many of my friends—may be,
they are wiser after the event—are
shedding tears about defections and
all that. I am wholeheartedly against
defections from any side, from any
party. I hope, the young friend of
mine over there who has got quite
literary flair for metaphors. (Interrup-
tion)

AN HON.
der Singh.

SHRI RANDHIR SINGH:
do not welcome it?

SHRI INDRAJIT GUPTA: 1
welcome it. I hope, he realises that,
after all, defections from any party
vary inversely, in an inverse ratio, to
the degree of ideological looseness of
that particular party. A Farty which
is more firmly knit ideologically al-
ways has much fewer defections.
(Interruption) It is quite obvious. I
do not want to name the party; vou
know it for yourself. Which party
can say that they do not have any
defections or hardly any defections?
And which is the party which has
sci up a record in defections in India?
That is quite clear.

MEMBER: Mr. Devin-

You

Therefore, when we shed tears and
sav that there should be some sort of
ban on parties with different ideolo-
gies coming together into what he
called a hotch-potch  without any
minimum agreed programme, I agree
with him, and assure him that in
future United Fronts will come, will
contest elections and in many cases I
am sure will win also. but they will
be based on a common programme
and not the way some United Fronts
under compulsion of events had to
come to power on this particular oc-
casion.

SHRI VIDYA CHARAN SHUK-
LA: We welcome that.

SHRI INDRAJIT GUPTA: 1In
the aftermath of the last elections
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[Shri Indrajit Gupta]

when everyday in many States people
suddenly found themselves liberated
after 20 years of Congress rule, peo-
ple’s sentiment also at that time was
such that they wanted everybody to
get together and command a non-
Congress majority. They wanted
them to come and take up the reins
of power. People were not in a mood
to think about common programmes
and ideologics and  that kind of
thing.

It is good to learn through experi-
ence. In future also that will hap-
pen. But I am asking why should
people tolerate a single party within
whose ranks there are so many con-
flicting ideologies that they openly
fight and abuse one another every-
day: How is that better than a uni-
ted front of different parties?

So let us try to discuss these mat-
ters. It is no use laying down prin-
ciples in the abstract like that. But
for the Minister to come and make a
virtue of a necessity is really rather
disappointing. He should admit the
fact that so long as the Congress in
the Punjab thought that by backing
Mr. Gill and supporting his Ministry,
they could also gradually come back
to full power and could utilise it,
they did it. It was only when they
realised at long last that Mr. Gill was
more of a mouthful than they could
chew and digest that they decided to
vomit him and throw him out. T am
glad that it has been frankly admit-
ted from the other side that Mr. Gill
has set new standards in this country
in corruption, nepotism—a new dim-
ension, as my hon. friend over there
said, in corrupting the administration
and the services, in buying people.
This process has gone to such a stage
that the Congress saw that if they did
not jettison Mr. Gill at this stage,
there would be nothing left of the
Congress in Punjab and it would be
swallowed up by Mr. Gill. It was
then that they decided to withdarw
support from him, not before. Tt is
no use now being virtuous and pre-
tending that they were only indulg-
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ing in some innocent political experi-
ment.

Since I have very limited time, I
want only to draw attention to one
aspect of the developments which has
not been mentioned. The adminis-
tration of any State does not depend
only on Ministers or the highly paid
officials; it depends equally on the
vast mass of government employees,
the NGOs and clerks who man the
government offices, the employees
who rui the public utility undertak-
ings managed by the State and so on.
What has the Gill Ministry done to
them? Somebody should have raised
it here. Who is going to hear the
cry of thesc peopler Just because
they had demanded that a certain
agreement which was made in Janu-
ary 1967, a bonus agreement between
the Government and the Punjab
Roadways workers should be imple-
mented and because it was not imple-
mented by Government and was vio-
lated. the employees had to go won
strike. what has been the result?  Sa-
vage victimisation and repression was
unlcashed by Mr. Gill against them.
150 people were dismissed simply for
the crime of participating in that
strike. 1 do not know since when
strikes have become a crime. The
Joint Secretary of the Federation of
Punjab  Government Employees—
Punjab Subordinate Services Federa-
tion, it is called—Shri Randhir Dhil-
lon, has been dismissed without even
a charge-sheet being framed against
him and without even giving him an
opportunity of an explanation to ans-
wer the charges. 200 employees were
suspended and are still under suspen-
sion. Police cases are going on against
98 of them. Formerly, there were 900
such emplovees being prosecuted by
the police. The General Secretary of
the Union of the Roadways workers,
Shri Jaswant Singh Samra, was jailed,
and after being put in jail, charged
under sec. 120 with conspiracy to
overthrow the legal government of
Mr. Gill. 2000 employees, particularly
in Ferozpur, Ludhiana and Amritsar
have been transferred arbitrarily just
as a measure of victimisation. 1 would
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remind the Minister that as recently
.as the 20th of this month, a deputa-
tion on behalf of the All India State
Government employces had come here
on deputation to our Parliament to
meet the hon. Minister, Shri Chavan.
He assured them that in the case of
the states which were under presiden-
tial rule, he would intervenc and sec
that justice was done to the emplo-
vees. Now that it is the Centre’s dir-
ect responsibility, all these cases of
suspension, illegal termination of ser-
vice or dismissals should be considered
with a view to do justice to the per-
sons concerned and a new spirit
should be brought into play so that
the morale of the low paid emplovees
could be restored and they could con-
tribute to proper administration.

I have no time to go into the alle-
gations which had been listed in the
memorandum which was submitted to
the Rashtrapathi on behalf of the
united Front Parties. If after the dis-
missal of the Gill Ministry a compre-
hensive enquiry is not ordered either
under the Constitution or the Com-
mission of Enquiry Act to look into
those very serious charges, the coun-
try will conclude that they might
have withdrawn their support from
his Ministry but thev have not with-
drawn their support to the corrup-
tion and ncpotism and the venal
practices indulged in by him. That
enquiry has to be made and then it
will be found how serious the allega-
tions are. They show that a large
number of Congress MLAs—I have
their names here—connected with
rransport and other business were
bought over by Mr. Gill who gave
them special facilitics, permits and
licences and allowed them to make
large amounts of money through
black market prices. These cases hav
all to be gone into. .

There is another case. Mr. Bhag-
wan Singh Danewalia was the Junior
most DIG in Punjab and he was
appointed by Mr. Gill as DIG, CID.
Generally this post goes to the senior-
most DIG. The seniormost DIG at
that time, Mr. A. S. Mirdha, was
transferred and the juniormost man
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was brought in. After that the entire
CID apparatus was used for one pur-
pose only that was to carry out victi-
misation and repression and intimi-
dation against the political opponents
of Mr. Gill. Hundreds of fabricated
cases were brought against the pro-
minent leaders of all the parties—]Jan
Sang, SSP. Republican Party, Com-
munist Party and independent lead-
ers—at the instance Of this gentle-
man. He was the leader of that fa-
mous operation of which my hon.
friend Mr. Dhillon was an eye wit-
ness; the notorious scene took place
in the Punjab Assembly. I do not
know why nobodv referred to it.
That also has created a new dimen-
sion. You may do constitutional or
unconstitutional things. But only
Mr. Gill has earned this unique dis-
tinction or honour of allowing this
man to pass orders to bring in plain
clothesman of the police force and
goondans into the chamber of the
assembly and use them to carry out
physical assaults on the elected legis-
lators and beat them inside the as-
sembly premises. Was it a simple vir-
tuous political experiment which the
Congress was carrying on, even after
those incidents hanging on to
the coat tails of Mr. Gill. The
police raj was prevailing, the rotten
and corrupt anti-people administra-
tion was there. It was almost coming
to the point of swallowing up the
unity of the Congress Party. Till
then thev embraced his ministry very
fondly. Only to save their own skin,
to keep them out of the clutches of
Mr. Gill, they have now come out.
The elections should be held as early
as possible. In the meantime, the
commission of enquiry must be set
up to go into these charges and the
government servants who had been

victimised should be restored their
rights.

@ wgow (feeic)  awf
7RG, W §&F H 99 W &
gy A 7 WEE AR g
FoaR § w9l w9 W ¥ oA &
g H Ueuit omEw &1 A &
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faa #x fomes &< foar ar o
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1542 hrs.

RE-INCIDENT IN THE PUBLIC
GALLERY

MR. CHAIRMAN:
Joshi.

SHRI NATH PAI (Rajapur):
Sir. before vou proceed, I want to ask
of vou to guide us in this matter.
Under Rule 387A it is said:

“An officer of the Secretariat au-
thorised in this behalf by the Spea-
ker shall remove from the precincts
of the House or take into custody,
any stranger whom he may see, or
who may be reported to him to
be. in anyv portion of the precincts
of the House which is reserved for
the exclusive use of members. and
also any stranger who, having been
admitted into any portion of the
precincts of the House, misconducts
himself or wilfully infringes the
regulations made by the Speaker
under rule 386 or does not with-
draw when the strangers are direc-
ted to withdraw under Rule 387
while the House is sitting.”

Shri S. M.

Mr. Chairman, you are aware
of the very sad and disturbing inci-
dent that took place.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-

AIRS (SHRI VIDYA CHARAN
SHUKLA): Sir, how does it arise
now?

SHRI NATH PAI: I have quoted
the rules. I would like the hon. Min-
ister to read the rules.

Sir, this incident took place this
morning. We have been thinking
that the House will be informed
about it. Of course, we appreciate
the difficulties of the Security Guard
in seeing that nobody disturbs. On
the other hand I must be failing in
my duty if T do not say that none
of us was happy to see that young
lady being manhandled by the Secu-
rity staff. The Security Guards must
have more lady members. I do not
think you were happy to see the way
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in which she was dragged away. No-
body would like the proceedings to
be disturbed. If anybody disturbs the
proceedings we should be fully con-
cerned about it. But if out of patrio-
tic cmotions a young lady protests—
they may not be familiar with the
rules......

SHRI RANDHIR SINGH: He
is right. I saw it myself.

SHRI NATH PAI: We are all
disturbed about it. I would like that
an official statement should be made
as to what transpired and why that
girl received such a harsh treatment
as was meted out to her. Sir, I am
conveving to vou the feelings of dis-
tress we experienced when we saw
that young lady being dragged away.

MR. CHAIRMAN:
your tentiments.

SHRI NATH PAIL: This comes
within your purview under the rules.

1 will convey

15-14 hrs.
STATUTORY RESOLUTION RE-
PROCLAMATION IN RELATION
TO PUNJAB: AND PUNJAB
STATE LEGISLATURE (DELEGA-
TION OF POWERS) BILL—Could.
=it THo Qo e (?’\H’[) : gwrafa
AR, A FEE T[T & 98 9T
¥ o Uegafs &1 wEw 99 W@
I F AR A oW o ol
TE AEew R @y 2, fm oan
WY g @ FE TN 9 g
ot Y FTOUT ¥ | O A, W
g offeafe sqgm & o & g
# qurs I g fF 9w A @@ oW
Tgafs w1 wrEw wwy AT aEn
9T TH ¥ AEET HE AT AT A
T A1 AT GqT AT F®A G 94T

T F FTTO H AT F7 qifedl &
TF qEY § AW 7@ g FrE wEa
e IR g AW T I A ATH-
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¥ FT FH T AT A IA1¥, AR
oo N dHI T F87 § 9|
W ¥ HET | A WA agd Al aF
T AW qET ) AfEA g W uw
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W owE AT Ay £ 5 & auw &
WA e ag g, G T 39 H

T ¥ F7 fr oar @k 2/ F
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@ WA AT, FE A AT ALY
g T AT |

o g ¥ gw ATy £ fF
wwm fag faft w1 fwoaw
e e &1 oww fFer oo
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qg FE A=S A9 AG 4V | @
o W T WEHH F E R
g St wamaf@e fwar war g e
gwfaiz 911 3&% sWaT @ g@
PO OB THR FHAGT W FIE FE
T AT & 7 AvFGa &1 AW WA
aMEA | ot 7@ a9 } @ A
IO T FT B IA F A€ A
A ?, WEET Iq a8 BreT I few-
@A g b a@ § d9w #
gw, I A & fagre & W g,
@ ® O g W A% gwr
ATFTHH gEwal FT oWy g F
Al IWAT F FEIS A A FE F 5]
ag g A, I frafs G & W
@A W AFEar FW ¥ fem
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frw &1 it cefafr=ym @t a3
g 471 SEET §F AR FEY F )
g TS FH IAF AT T F
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[ Te THo nviY] g 99e § weRg W aF wW

@ TR ¥ AW o e @ T WG QY R WS ol

3 oE & @i e g, wits 7 OF 999 S0 ST S S

Y TowT @wE R 20 ) AfF 1967 F qAE X qET

1555 hrs AR FgfeEl § S o § o

RE: INCIDENT IN THE PUBLIC & il ¥

 GALLERY—Coma, 1 W ¥ wh & a1 &% aw

’ gHEET 1 Fgd 4 fF T R

MR. CHAIRMAN: Shri Prem fainft % sk wwex arw fag &
Chand Verma. . .

A H A oA oqF wRd ¥ fF ¥

SHRI NATH PAI: What hap- qifreaTT : 5

pened to my point of order> When @ . ¥ oo § oW q?'

are vou going to inform the House? Tl # Fgd & T w ¥

fr
MR. CHAIRMAN: I am just try 00V § U& & usfz § awwme
ing to get the papers. She has been @971 | T g ST "AGH H F9y

kept for interrogation. The lady was g #7% * fae da= & ¥
trying to raise slogans. So, she was s s a
removed from the galleries and she SRIA ATH G FAG FT gL

was kept for interrogation. Fr oA A AN W AT W@ W
SHRI NATH PAI: A detailed IATEES %2 & AT ¥ OF GLHR AT |
statemment will be made here. QI T fag 39% e fafret
MR. CHAIRMAN : I have asked & 3% q%@ § Y s @ fafeeex
for the papers. 71 @ sl A fqw w0 fgame

SHRI NATH PAI: All the infor g2 F1 AT QT a2 HT feqr )
mation will be given to us. :

few=e # aggx I WY & W
MR. CHAIRMAN: If not today, femeam # wvEE W TEr FA ¥
tomorrow morning. k) g % ;';,'T
'SHRI JAGANNATH RAO JO- o 5 ﬁ-m” Ty - T
SHI (Bhopal): The interrogation <% S USRI o
should not take soslong. That should T qE g g 0¥ «mi N qEE
have been over now. aga s % ST FM A ST ¥
MR. CHAIRMAN: She may kave fau, 3w % fewow ¥ faw ooEr
been released. ) R . )
I far Feay & v da &1 @@l
15-56 hrs W IEET F G N AT AT
b s a= T fagm) gy @, grd
STATUTORY RESOLUTION RE. 5, gt e, garh Az o
PROCLAMATION IN RELATION T " - w
TO PUNJAB; AND PUNJAB STA. ¥@% W #3% femmamr & ot o
TE LEGISLATURE (DELEGA- A IAFT qATET AY AT 41, I
TION OF POWERS) BILL—conld.  ayq av7 awdqm faar smam o1 s
ft v w= Twt: ST wwEAE A a9 g@ gm=A ¥ fau wwww g
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“The inevitable outcome of lack
of support was the use of govern-
mental machinery by the Ministry
to raise its own following.”

16 HRS.
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¥ @ w1 A A g
¥ g # gvEw v g frosw
¥ a8 @ faam,

SHRI K. M. ABRAHAM (Kot
tayam): We are now discussing
about the President’s rule in Punjab.
After the last general elections, I
think this is the sixth State where
President’s rule has been imposed.
The first was in Rajasthan, then in
Haryana, the third in West Bengal,
then in UP, then in Bihar, and now
in Punjab.

There are three kinds of adminis-
tration now in the country. In cer-
tain States. there are Congress Gov-
ernments; in certain others, there arc
non-Congress Governments and in
most of the States of North India.
there is President’s rule.

During the last elections, the peo-
le gave a verdict against the eligibi-
ﬂty of the Congress to govern them.
But by sheer manipulation or some
means or other, the Coagress is try-
ing to come back to power in cach
and every State.

Coming to Punjab, who is primari-
ly responsible for the chaotic situa-
tion prevailing there? 1t is the Con-
gress. because when they decided to
support the Gill Ministry, this chao-
tic situation started. Let us see what
is stated in the second page of the
Governor’s report to the President:

“The Congress Legislature Party
extended its support to the Gill
Ministry. Such an arrangement
was ab initio fraught with instabi-
lity, as the Gill Ministry consisted
of and was led by legislators who
were drawn together not by any
ideological affinity but by a desire
to gain political power”.

It was only for political power that
the Gill Ministry was imposed. The
Congress started it, with the ultimate
aim of overthrowing the U.F. Minis-
try. This started the chaotic situa-
tion in Punjab.

25—7 LSD/68
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Then again, let us turn to page 4
of the report of the Governor:

“‘The present political uncer-
tainty and the consequent adverse
effect on the morale of the services
can be removed only by immediate
dissolution of the Legislative «As-
sembly followed in due course by
mid-term election”.

The morale of the services has gone
down—it is reported by the Gover-
nor. Had it gone down at this time?
No. It went down when the Gill
Ministry was imposed. At that time
the Governor ought to have given the
report to.the President so that he
might dissolve the assembly and take
over the administration of Punjab.
The Opposition parties also, I rem-
ember, asked for the .President’s rule
and for the dismissal of the Gill Min-
istry. This nine months’ rule was
a gift given to Gill by the Congress
for toppling the UF Ministry. Re-
pressive measures were taken in that
State. For example, when the Oppo-
sition Parties decided to demonstrate
in Chandigarh, the whole township
was cordoned off by police. The Go- ,
vernment employees demanded high-
er DA and al?owanccs. 2,000 of them
were transferred on political grounds
alone. My hon. friend Mr. Indrajit
Gupta explained what was done to
the Punjab Roadways workers, when
they demanded pavment of bonus
agreed to be paid. 150 were dismis-
sed; 200 were suspended and 900
workers had to undergo trial in
courts. .98 cases are still pending.
Ranbir Dhillon, Secretarv of the
Punjab Subordinate Service Federa-
tion was dismissed from service. Jas-
want Singh Sambra and 14 others of
the Punjab Roadways Workers’ union
werc arrested. and tortured in jail,
both by conventional methods and
also the modern method of electronic
shock. After that cases were taken
against them. During this period,
the Gill Ministry did not redress the
grievances of the people but was cal-
ling Mahesh Yogi to preach medita-
tion. He was also looking for some-
body in the Congress Party to heip
him so that he would not be ousted
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from the Ministry. The budget was
passed in just two minutes, a thing
unheard of in the history of parlia-
mentary democracy. Everybody spoke
about the corrupt method of Gill's
rule—Gill and his company. Com-
pany means his Congress supporters.
Not only the Members from the Op-
position but even Congress Members
have now made complaints. There-
fore, the first thing that I demand
is the appointment of a high power
committee so that it can go into the
allegations made by the Opposition
parties against the Gill Ministry.
Secondly, I demand that all the peo-
ple’s grievances must be redressed
and all the cases, including victimi-
sation cases, must be withdrawn.

We must not postpone the election
in Punjab for long. Nobody, not
even the Congress, can say that due
to floods or drought, we cannot con-
duct the election now. We can do it
in November itself. Parliament must
decide that the election must be con-
ducted as early as possible.

= fewx fag (wiesr) . awmfa
g, & gfFr W s g fF
TFTT qrE A a<E ¥ g &Y
fgdee @ 39 N A@ ¥ ww for
T TeRyfd a9 AR w3 fEm
™ &1 # guag F@ g
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@ I AR A 3w w7 @ww fead
¥ fFar o8 @9 SAE wToAT A
TG N gAT) AfET T ¥ farierd
g WEdER 9T W om g—

W A oW Ay K o o
T FEAT G ArEm, AT @
& g9 dgar gear —fEr @A

A A for  E—fegm

SHRI SAMAR GUHA (Con-
tai):  Sir, the politica] drama in
Punjab has left rather a good lesson
for the whole of Indian democracy,
I should say. The unscrupulous
scuttler of the popular form of Gov-
ernment has been unceremoniously
scuttled by its own mentor which he
deserved. This will have two lessons.

* Expunged as ordered by the Chair—Pleasc see page 19857,
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.One is, the future quisling or, to

use a milder term, the future defec-
tor will have a lesson from the Puni-
jab Act that hypocritical honeymoon
with the political seductor lasts only
to that extent when it suits the pur-

se of that person.. Therefore, the
uture quisling or defector will take
a lesson from the Punjab drama. Se-
condly, the experiment of the so-
- called minority government, once in
West Bengal and again in Punjab,
this theory has not only been pricked
but it has proved that the so-called
minority government is nothing but
puppet government of the Congress,
played by their Congress mentors.
The minority government has proved
nothing more than some political
chimera. Already, Shri Verma has
quoted the -misdeeds or the black
deeds of the Gill Ministry.

The Governor himself in his press
statement said that he has received
innumerable complaints about tavo-
uritism, political victimisation, imp-
lication in false cases etc. It was re-
ported in Tribune that when the
Governor called on the President Dr.
Zakir Hussain, Prime Minister Indira
Gandhi and Home Minister Shri Y. B.
Chavan he said that it is understood
that in the last few days the Minis-

. try had issued a number of permits,
transferred some officers, promoted
some officers and also raised the
salaries of certain categories. He also
said that law and order have com-
pletely broken down. Then he tried
to explain why he did not take action
carlier. He said that a tremendous
amount of such complaints have been
received but as a constitutional head
of  the State he was erless to deal
with them effectively.

[MR. DEPUTY SPEAKER in the chair.]

. So, he forwarded them to the then
Chief Minister and informed the Pre-
sident in his confidential reports on
the affairs in Punjab. He has also
said that he could not recommend
President’s Rule earlier because the
Ministry enjoved support of the ma-
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jority of the legislators. But in ano-
ther report he has said that law and
order situation has worsened. There-
fore, I should say that his plea that
the Ministry enjoyed the majority
support of the legislators is not ten-
ab?e. He should have, I should say,
asked for or recommended President’s
Rule much earlier.

He has also said that he has set up
a cell to deal with the complaints
that have been received against the
Gill Ministry. Since such a large
number of complaints cannot be dealt
with by mere cells, I would join my
{riends in demanding that an inquiry
commission should be set up to deal
with the misdeeds of the Gill Min-
istry.

I will give just one example to

‘show how barbarously the Gill Min-

istry treated the opposition members.
One of our party members, whose
name is Shri Krishna, is the executive
member of the Punjab Provincial
Praja Socialist Party. He is a well-
known journalist and a trade union-
ist. Not only that, he was in jail for
several years during the 1942 move-
ment. He had altercation with the
DSP, Ludhiana on various occasions
because he was taking up the case
of people and lodging complaints
against certain district officers.

MR. DEPUTY-SPEAKER: He
should conclude now.
SHRI SAMAR GUHA: Sir, I

have not taken my six minutes yet.
I am finishing. Shri Krishna is a
trade union worker, connected with
the railway organisation there. Some
six months back he went to the Ludh-
iana station where he found some
police officers and some railway offi-
cers have arrested two girls. These
two girls were escaping when some
policeman, he and another trade
union worker took them to Ludhiana
thana. Suddenly that DSP came
there and as soon as he came there he
saw that Shri Krishna was there; so
he said, “He is the PSP man; arrest
him.” He was arrested immediately.
He was handcuffed on the back side.
Not only was he taken out in apro-
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cession but his whole {ace was tar-
nished with coaltar. He was shoed on
the whole route and was taken in a
procession through all the streets of
Ludhiana. .

This is the barbarous treatment
that was meted out even to a politi-
cal worker of a recognised party of
an all-India standard. I can give you
many more instances, but this is one
single instance of how the Gill Min-
istry encouraged officers to treat poli-
tical workers in such a brutal and bar-
barous way.

Six months ago Shri Nath Pai for-
warded the whole case to Shri Chavan
and Shri Chavan pleaded his inabi-
lity saying that law and order pro-
blem was to be dealt -with by the
State Ministry. Shri Surendranath
Dwivedy has also written. to the Gov-
ernor. Through vou I would request
the Minister of State for Home Affairs
that this matter should be brought to
the attention of the Governor and a
person who has done such a barba-
rous act should be penalised.

MR. DEPUTY-SPEAKER:
Goyal.

SHRI A. S. SAIGAL (Bilaspur):
Sir, I rise on a point of order. Shri
Kikar Singh said something about
Pandit Jawaharlalji Nehru and after
that he said something about Shri-
mati Indira Gandhi. I do not want
to use those vulgar words...............
(Interruption). That is wrong to say
in the House. I will request you that
you go through them...... (Interrup-

tion). ¥ wod fa@w wem fF AN
IRiA mo srerw frar @ 3@

Shri

oy @A A T KL S A
qumﬁmiﬁ?ﬁm
T FFA AG W@ . (wwe=
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W g F TRl & W FE
&% T &1 TEfAT WY EE w=et
g ¥ wufaw #%)

MR. DEPUTY-SPEAKER:
understood the point of order.

SHRI SRINIBAS MISRA (Cut-
tack): This is a matter of serious
concern. Are we gentlemen, decent
people or are we people from the
streets?  The words that have been
used would not do any credit to any-
body, far less to the House.

MR. DEPUTY-SPEAKER: He
has every right to raise at any time
4 puint of order regarding the langu-
age used in the House. I will see
the record. Just now, offhand, I can-
not decide. But he has a right to
record his protest regarding some ex-
pressions used, whether they are un-
parliamentary or not, whether they
are in keeping with dignity or not.
I will examine that, and if there is
anyvthing indecent I will expunge it.

I have

§) mafeg @A ageAr wfeq)
wH foar gom &

“The Bill is to be replaced sub-
sequently by a new Bill which sub-
stantially alters the provisions
therein.”

wafae ¥ g 7@ ¢ 5w
Aereg T faw & arfow F o gq@a)
w 7} fawr ¥ fodw X AR faw
IR g X NME wWiF @R oA
HIRE F amax faadr 31 e
a9 "ot et 1o fawr wy
arfea 2 wrfgw

MR. DEPUTY-SPEAKER: At

this stage vou can argue that any de-
legation of power is strengthening
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[Mr. Deputy Speaker] o7 IEF AY N gEEa qwErE WK

the hands of the bureaucracy. But "
under our Constitution—Shri Misra T W F ow ol wd ar o

is there and he is just laughing at o o ey 9 Avaing &,
your point of order, if I may say so... fy® Tl #t % FEfeaEE 4@,
SHRI KAMESHWAR SINGH: a9 g&Ad W #33 & fqu 0w

It is his view but this is my point of ;
order. T o o &1 9 g, sEwr

MR. DEPUTY-SPEAKER: We T B i_l““ et § fh
must be vigilant. If they are mis  Z9f9Q o wifs s o F @
used, the House will take cognisance & aw 9 9
of it. o

Now Shri Goyal. Just five minutes.

Modhwr mw (W) g oy g, dw oW e
e WG, A T F T g foay gy 3, 9 wewrd aderd
DI "HE, T UAT F AN AT £ oamm @ T §) SE A
& S 99 aw T W odt AR PN - ]\
79 WA A a1 AN e e
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gy § & @ ¥ 3T ISHL, AV N
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oA F ) WH W B R Gp g @ o fe ¥ e A

“The Congress Legislature Party & gy gvm a8 &,

extended its support to the Gill Ly - N
Ministry. Such an arrangement 1% J®M w1 Fe FTAw fa,
was, ab initio, fraught whh insta- gafgAz afgry FvEm a8 &

bility as the Gill Ministry consisted el =
of and was led by legislators who # avENE agT T aq

were drawn together not by any &, I S¥R ¥ wufefed aR &
ideological affinity but by a desire g TR 9 & AR

3

t i litical power. frerd RN "
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of rapport was the use of govern- fadr #)
to raise its own following. -

* * * Sl EUEEd
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not only the Congress Legislature w T 8 TR
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have already taken ten minutes. You
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should resume your seat. I have ac-
commodated two members.

Mr. Dar only three rminutes.
Whatever you want to say, you should
be very brief.
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State Legislature etc. Bill

SHRI VIDYA CHARAN SHU-
KLA: T am very happy that all sec-
tions of the House and all members
who have taken part in this debate
have supported the Motion I bave
had the privilege to move and the
Bill that I brought forward for con-
stituting a Consultative Committee
for advising the President on legis-
lative business for Punjab.

Since there has been no contro-
versy about the Motion as such, I
would limit myself briefly to some
points raised by hon. members. Sta-
nding here, I hold no brief any poli-
tical party. That is why I would not
like to go into the various kinds of
political allegations made by certain
hon. members opposite against the
Edlitical party to which I have the

onour to belong. But still some
remarks have been made which need
some sort of clarification.

The hon. Member who spoke be-
fore me, Shri Shrichand , waxed
eloquence against the minority gov-
ernment and the support the Congress
gave to that government. He forgets
that he set thé precedent for support-
ing minority governments when his
party supported such a government
in Haryana. At that time, it was all
supposed to be very noble and right
conduct. But when the Congress did
the same thing, he comes up in this
hon. House and tries to criticise it.
I would only request hon. Members
not to take politics into consideration
while considering such matters for
which we all feel sorry. Whenever
President’s rule has to be imposed
on any State, it is no pleasure either
for us or for any hon. Member here.
But when we are dealing with such
things, we at least try to keep politics
completely away from such matters.
I would suggest the same' thing to
hon. Members also so that these dis-
cussions can be conducted in a dis-
passionate manner.

The same thing about the former
Chicf Minister, Shri Lachman Singh
Gill. I am not saying anything
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against him or in his favour but these
are the very people—Shri Indrajit
Gupta, Shri Goel and others—whose
political parties were responsible for
making him a Minister for the first
time in his lifetime. At that time,
he was said to be a very good person
and he was being praised all the
time, but as soon as he defected from
the United Front and formed his own
Ministry, he became a very bad man.
This is a kind of thing which does not
appeal to anybody. It will not ap-
peal to any hon. member sitting in
this House. This only shows that
while hon. Members comment on
these things, they only keep politics
in view and not the merits of the
question. I want to make this appeal
to the hon. Members that while con-
sidering these matters we should go
by merits, and not party or political
considerations.

SHRI RANGA: He has become
a reasonable man now.

SHRI VIDYA CHARAN SHU-
KLA: In my opening remarks, I had
said that we were anxious that elec-
tions should be held in Punjab as
early as possible. We had already
moved the Election Commission to
consult the political parties and fix
a date as soon as possible. I am
sorry that Mr. Goel, compelled by
political reasons again, had commen-
ted adversely and criticised a few
officers whom he thought were going
to be appointed as advisers in Pun-
jab. I do not know how he got in-
formation about the past record of
these officers who are serving in seni-
or posts in various States. We have
a convention here not to criticise the
officers who are not here to defend
themselves. It is an unhealthy trend
if we begin to criticise them. There
has been no official announcement
so far that so and so has been ap-
pointed as adviser. Even if there
was an announcement, it would be
wrong for the hon. Members to stand
up and criticise them without any
basis in fact. I request Mr. Goel to
be careful about such matters and I
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am quite sure that if he sees the work
of the adviser we are going to appoint,
he will not repeat his criticism. With
these words, I commend the Resolu-
tion and the Bill to the House.

MR. DEPUTY-SPEAKER :
question is:

The

“That this House approves the
Proclamation issued by the Presi-
dent on the 23rd August, 1968
under article 356 of the Constitu-
tion in relation to the State of
Punjab.”

The motion was adopted.

MR. DEPUTY-SPEAKER:
question is:

The

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Punjab to
make laws, be taken into conside-
ration.”

The motion was adopted.

MR. DEPUTY-SPEAKER:
question is:

The

“That clause 2 stand part of the
Bill.”

The motion was adopted. -
Clause 2 was added to the Bill.

Clause 3—(Conferment on the Pre-
sident of the power of the State Le-
gislature to make laws.)

MR. DEPUTY-SPEAKER: There
are some amendments to clause 3.

Mr. Sequeira is not here. Mr. Ab-
dul Ghani Dar.

SHRI ABDUL GHANI DAR: I
beg to move:

Page 2, line 4,—
add at the end—

“and this power shall remain up-
to the 30th November, 1968.” (1)
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Page 2, line 8,—
\ after “necessary” insert—

“but not contrary to the Bills,
Acts or Motions, passed by the
clected Legislatures of Punjab”

@
Page 2, line 14,—
for “State of Punjab” substitute—

“States of Punjab and Haryana
and the Union territory of Hima-
chal Pradesh” (4)

Page 2, line 18,—
for “State of Punjab” substitute—

“States of Punjab and Haryana
and the Union territory of Hima-
chal Pradesh” (5)
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MR. DEPUTY-SPEAKER: Does
the Minister want to reply?

SHRI VIDYA CHARAN SHU-
KLA: No, Sir?
MR. DEPUTY-SPEAKER: I shall

now put all the amendments to clause
3 to the House.

Amendments Nos. 1, 2, 4 and 5 were
put and negatived.
MR. DEPUTY-SPEAKER: The
question is:
“That clause 3 stand part of the
Bill.”
The molion was adopted.
Clause 5 was added to the Bill.
Clausc 1, the Enacting Formula and
the Title were added -to the Bill.
SHRI VIDYA, CHARAN SHU-
KLA: [ beg to move:
" “That the Bill be passed.”
MR. DEPUTY-SPEAKER: The
question is:
“That the Bill be passed.”
The motion was adopted.

16-57 MRS,
CRIMINAL AND ELECTION
LAWS AMENDMENT BILL
THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI VIDYA CHARAN
SHUKLA): Sir, originally this Bill
further to amend the Indian Penal

Criminal and Election 3080
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Code, the Code of Criminal Proce-
dure, 1898 and the Representation of
the People Act, 1951 was to be moved
for consideration. But in consulta-
. tion with the leaders of the opposi-
tion, it has been decided that this
Bill should be referred to a Joint
" Bommittee of the two Houses. It
has also been decided to refer it to
the Joint Committee without discus-
gion. Therefore, I would refrain from
fraking any speech after making the
Inotion.

I beg to move

“That the Bill further to am-
end the Indian Penal Code, the
Code of Criminal Procedure, 1898
and the Representation of the Peo-
ple Act, 1951 and to provide against
printing and publication of certain
pbjectionable matters, be referred
10 a Joint Committee of the Houses
gonsisting of 33 members, 22 from
this House and 11 from Rajyva
Sabha;

that in order to constitute a sit-
ting of the Joint Committee, the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the committee shall make a
report to the House by the first
' day of the next session;

that in other respects, the rules
of procedure of this House relating
parliamentary committees shall
Ig)ly with such variations and mo-
cations as the Speakér may make;
and

that this House do recommend
to Rajya Sabha that Rajya Sabha
go join the said Joint Committee
nd communicate to this House
the names of 11 members to be
appointed by Rajya Sabha to the
Joint Committee.”

I propose that the following mem-
bers serve on the Joint Committee
from this House:

Shri Nitiraj Singh, Shri Vidya Cha-
fan Shukia, Shri Ankineedu, Shri
S. M. Siddayya, Shri C. M. Kedaria,
Shri A. K. Chanda, Shri Asghar Hus-
kain, Shri Manabendra Shah, Shri
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Basumatari, Shri Y. B. Chavan, Shri
Jaipal Singh, Shri Hem Raj, Shri
*Jagannath Rao Joshi, Shri Shri Chand
Goyal, Shri Lobo Prabhu, Shri Aj-
mal Khan, Shri Era Sezhiyan, Shri
J. H. Patel, Shri Vasudevan Nair,
Shri Ramamurti, Shri D. K. Kunte
and Shri V. Viswambharan.

SHRI SHRI CHAND GOYAL
(Chandigarh): I have tabled two
motions. One is that the Bill be cir-
culated for eliciting public opinion.
The other is that the Bill be referred
to a Joint Committee. Ostensibly
this Bill is meant to incorporate the
decisions taken by the National In-
tegration Geuncil at Srinagar. I have
absolutely no objection to that.
But the Bill, in the shape in which
it has come Dbefore the House, I
would say, is even out-rowletting the
Rowlett Act. The Rowlett Act you
must be remembering, Mr. Deputy-
Speaker, though it was never used....

17 HRS.

SHRI RANGA . (Srikakulam):
Sir, now others will also like to
speak.

SHRI SHRI CHAND GOYAL:
The practice in the House has been
that when a motion is made for refer-
ence of a Bill to a Joint Committee
Members are allowed to make short
speeches.

MR. DEPUTY-SPEAKER: I was
told that all Opposition leaders have
agreed to refer it to a Joint Commit-
tee without any debate. Therefore 1
permitted him to move this. Other-
wise there were some procedural diffi-
culties.

SHRI SHRI CHAND GOYAL:
Then, Sir, I thank the Minister for
having agreed to refer this Bill to a
Joint Committee.

SHRI EBRAHIM SULAIMAN
SAIT (Kozhikode): Sir, I have al-
so given a motion for circulation of
this Bill and also for reference of the
Bill to a Joint Committee. This
morning I.had discussion with the
Speaker himself and the Speaker said
that he would try to see what can
be done to have the leader of the
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Muslim League Party, Shri Muham-
mad Ismail, on the Joint Committee.
Sir, .this is a very important matter.
It relates particularly to the Muslim
minority. You know, Sir, even in the
National Integration Conference
there was no representative of the
Muslim League Party. So it was an
ex parte decision against the Muslim
minority. Here also, in the Select
Committee, there is no representative
of the Muslim League Party. This
is really grave. I suggest that the
Committee should be re-constituted
and the leader of the Muslim League
Party should be included in the
Joint Committee to do justice to the
Muslim Community. I mave' an
amendment, Sir:

“That the name of Shri M. Mu-
hammad Tsmail be included in the
- Joint Committee.”

SHRI S. KANDAPPAN (Met-
tur): Sir, it is only fair on the
part of the Government to sce that
his name 1is included in the Com-
mittee. )

SHRI EBRAHIM SULAIMAN
SAIT: You want to disregard the
voice of the Muslims. This Bill, I
feel, is to oppress and suppress the
Muslim minority.

SHRI K. NARAYANA RAO
(Bobbili): Sir, if there was no
Muslim representative in the Natio-
nal Integration Council, I think his
demand is a just and genuine de-
mand.

SHRI S. KANDAPPAN: Sir, be-
fore you put it to vote you may
ask the Minister whether he 1s willing
to include his name. .

SHRI VIDYA CHARAN SHU-
KLA: The question is whose name
should be deleted? We have no ob-
jection to include his name. We
have taken Shri D. K. Kunte from
among the Unattached Members. If
the name of Shri M. Mubhammad Is-
mail is suggested now, we have no
objection in taking him in place of
Shri D. K. Kunte.

AUGUST 29, 1968

MR. DEPUTY-SPEAKER: I shall :

put the amendment first to the vote
of the House. The question is:

That in the Motion -just read out
by the Minister of -State in the Min-
istry of Home Affairs—

for “Shri D. K. Kunte”

substitute “Shri M. Muhammad

Ismail”.
TFe motion was ddopted.

MR.-DEPUTY-SPEAKER : T shall
now put the motion moved by the
Minister, as amended, to the vote of
the House. The question is:

“That the Bill further to amend
the Indian Penal Code, the Code
of Criminal--Procedure, 1898 and
the Representation of the People
Act, 1951 and to provide against
printing and publication of certain
objectionable matters, be referred
to a Joint Committee of the Houses
consisting of 33 members, 22 from
this’ House, namely:—

Shri Nitiraj Singh Chaudhary,
Shri Vidya Charan ShukKla,
Shri Ankineedu, )
Shri S. M. Siddayya,

Shri C. M. Kedaria,

Shri A. K. Chanda,

Shri Asghar Hussain,

Shri Manabendra Shah,
Shri Basumatari,

Shri Y. B. Chavan,

Shri Jaipal Singh,

Shri Hem Raj,

Shri Jagannathrao Joshi,
Shri Shri Chand Goyal,
Shri Lobo Prabhu,

Shri Ajmal Khan,

Shri Era Sezhiyan,

Shri J..H. Patel,

Shri Vasudevan Nair,

Shri Ramamurti,

Shri M. Muhammad Ismail,
Shri P. Viswambharan, and

11 from Rajya Sabha:

that ini order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee: ‘

‘Election Laws (Amdt.) Bill 308
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that the Committee shall make °

a report to this House by the first
. day of the next session;

that in other respects the Rules
of Procedure of this House relating
to Parliamentary Committees shall
apply with such variations and
modifications as the Speaker may
make; and

that the House do recommend to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of 11 members to be appoin-
ted by Rajya Sabha to the Joint
Committee.”

The motion was adopted.

17-05 HRs.

MOTION RE: SITUATION ARIS-
ING OUT OF DROUGHT CON-
DITIONS IN ANDHRA PRADESH,
PARTS OF MYSORE AND MAD-
RAS .

MR. DEPUTY-SPEAKER: We
will now take up the motion by
Shri Venkatasubbaiah regarding dro-
ught conditions.

SHRI K. NARAYANA RAO (Bob-
bili):  This is a vital issue relat-
ing to many areas in the South. The
time allotted for the discussion of
such a vital issue is very short which
really reflects our concern in this
House on such an important subject.

MR. DEPUTY-SPEAKER: As
the discussion proceeds, we shall see.
If necessary, we_shall sit for 5 or 10
minutes more.

SHRI K. NARAYANA RAO: It
is not a question of five or ten minu-
tes.

1705} HRrs.
[MR. SPEAKER in the Chair.]

MR. SPEAKER: Yes, Shri Venka-
tasubbaiah.
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SHRI P. VENKATASUBBAIAH
(Nandyal%: Sir, with your per-
mission, I beg to move:

“That the situation arising out
of the unprecedented ‘drought con-
ditions in Andhra Pradesh and
parts of Mysore and Madras, be
taken into consideration.”

I am grateful to you and to the gov-
ernment for having appreciated the
gravity of the situation prevailing in
the drought-affected areas of Andhra,
Madras and Mysore and permitted a
discussion of this problem on the
floor of the House. o

It may look pnadm: in a

State like Andhra, which is called
Annapoorna, food should become
scarce, but it is true. Generally, the
entire Andhra Pradesh is identified
with Godavari and Krishna deltas,
where there is agricultural abundance.
It is, therefore, very often forgotten
that some of the worst famine-affected
areas are in Andhra, namely, the
four districts of Rayalascema. Besid-
es, parts of Nellore and Guntur in
the Andhra region and parts of
Mehboobnagar, Medak, Karimnagar,
Warrangal and the whole of Nal-
gonda in the Telengana region are
also chronically drought-affected. In
1961 when a survey was made by the
Food and Agriculture Ministry to
identify the chronically drought-affec-
ted areas, it was found that out of
nearly a million sq. miles of drought-
affected areas, Andhra constituted 60
per cent of the area and 70 per cent
of the population of 150 lakhs in
Andhra alone. But this year the
drought is not partial to this area
alone for the entire Andhra region
has been affected.

Before going to the permanent re-
lief measures that are to be under-
taken to eradicate famine in the
chronically drought-affected areas of
Andhra, Mysore and Maharashtra, I
would like to place before the House
the present acute famine conditions
that are prevailing in the State of
Andhra Pradesh.

17,340 villages in 151 taluks with
a population of 128 lakhs have been
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affected by famine. Out of these 65
taluks are experiencing drought for
the second consecutive year. There
has been a large deficit in rainfall,
ie., 37 per cent for the Statc as a
whole and 43 per cent for coastal
Andhra, 42 per cent for Rayalaseema
and 34 per cent for Telengana. Be-
sides, the overal] deficit in rainfall,
almost disquieting phenomenon this
vear has been that the rainfall that
has occurred has been either too
patchy to be of any use for cultiva-
tion, or has been in spells of a few
days at a time with long dry spells
in between with the result that the
crops that were sown have begun to
wither away. Because of the above
factors, the decline in dry food crops
is 30 per cent i.e., as against the nor-
mal acreage of 75.93 lakhs sown, only
53.22 lakhs have been sown so tar.
Under non-food cropss the decline is
35 per cent i.e., as against normal
acreage of 44.18 lakhs sown, only
28.63 lakhs have been sown. So, the
khariff dry crop sown is only 90.65
lakh acres as against 137.91 lakh
acres i.e., the decline is %4 per cent.
Wet area transplanted is only 2].8]
lakh acres as against 65.55 lakh
acres. The decline is 53 per cent. If
rains do not come within a week, the
dry crop will be a total failure and
the vield of paddy will decline more
than 50 per cent. So, against the dry
crop food production of 154 lakh
tons last year, this year there will be
a total loss. Similarly, the decline in
rice production will be phenomenal.
From the production of 33.8 lakh
tons in 1967-68, it will fall down to
I1.lakh tons which #s more than 70
per cent. So the estimated gross value
of the fall in food production will be
nearly Rs. 500 crores in Andhra alone.

The agricultural labourers and the
margin cultivators who constitute
nearly 33 per cent of the affected

_ population of 128 lakhs are under
great distress thereby posing a serious
unemployment problem. Symptoms
of this are already appearing in many
places where hungry people are for-
ced to indulge in looting foodgrains.
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- This will pose a serious threat to the

law and ‘order situation of the State.
Unless relief works giving employment
to the people and thereby enabling
them to purchase foodgrains are un-
dertaken, the entire State will be in
a turmoil.

Another serious problem is the
acute scarcity of drinking water. Most
of the wells have dried up. Water has
to be carried by lorries from far-off
;)laccs to villages which are suffering
rom scarcity of drinking water. The
position of the cattle is creating a
very serious problem because of the
scarcity of fodder. Almost all the
medium and minor irrigation tanks
have completely gone dry. The fam-
ous Cumbum Tank in my consti-
tuency, which was irrigating more
than 10,000 acres of land, does not
have at present even a drop of water.
The Nizamsagar Reservoir in Telan-
gana is also drying up gradually. To
afford relief to these unfortunate peo-
ple is the crying need of the hour.
The problem is so stupendous that
it is impossible for any State Gov-
ernment, with its limited resources,
to provide adequate relief to the peo-
ple. It is here that the Central Gov-
ernment should come forward with
massive assistance. Formerly the re-
lief works that were undertaken were
temporary and unproductive. The
relief works should be of a perma-
nent nature.

Even against this 'stark horizon,
there is a silver lining in that we
have got vast water resources under-
ground which were not unfortuna-
tely explored in a scientific manner
so far. Even the survey that was un-
dertaken under pilot schemes was to-
tally inadequate. In a situation like
this, if all efforts are made to bring
out the underground water, it will
change the entire complexion of this
area. The only thing that can bring
about this revolution is the “RIG”.
Spectacular results were achieved
when the State Government had em-
ployed some rigs in Anantapur Dis-
trict.  Plentiful supplies of water
could be tapped at 120 feet to 150
feet. This will solve not only the
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drinking water problem, but will also
provide. a permanent source of irri-
gation. On an estimate that one rig
will drill 100 wells in a year, it re-
quires at least 100 rigs to drill 10,000
wells in a year. I urge upon' the
Government to pool their resources
of rigs available in the country, either
in the army or in other Ministries
like Mines and Metals some of which
are now being employed in Neyveli.
For the rest I request the Government
to releasc immediately the necessary
foreign change for the purchase of
rigs and spare parts.

In this connection I would like to
say that in spite of the drought condi-
tions that were prevailing last year,
the State Government was able to
honour the commitment that they
had made to the Central Government
by supplying 3.13 lakh tons as against
the targeted quantity of 4 lakh tons.
I am happy to inform the House that
this has been complemented by the
Ministry of Food and Agriculture.

The State Government should be
assisted financially not only by sup-
plying jowar and milo but also \to
subsidise the cost of the foodgrains
as the paying capacity of the people
has been strained to the utmost limit.
I want to inform the House that
after an impartial assessment of the
situation, it was found that at least
, Rs. 50 crores are required to meet
this serious situation. I am glad that
the Government ' and the Planning
Commission have taken prompt steps
to tackle this problem and a gesture
has been made by the Deputy Prime
Minister by-visiting the drought-affec-
ted areas. I am confident that this
will be followed up by our' Prime
Minister so as to inspire confidence
among the unfortunate people of this
area.

Apart from the above, other relief
measures which will provide perma-
nent* benefit have to be undertaken
as immediately as possible. I will
briefly mention about the permanent
relief measures that are to be under-
taken in this area. AsI stated, an
identification was made by the Food
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and Agriculture Ministry with regard
to drought-affected areas in Andhra,
Mysore and Maharashtra. In this
survey Rayalaseema is considered to
be the worst famine-affected area.
This was borne out by the fact that
between 1900 and 1959, there were
as.many as 16 famines as a whole and
in some places there was famine in
every three years. In this your district ¢
of Anantapur and my district of Kur-
nool are notorious. It is really
ananta poor, that is, eternally poor
in every respect.

SHRI NAMBIAR (Tiruchira-
palli): That will be a very bad
definition of - Anantapur, Sir.

SHRI P. VENKATASUBBAIAH:
In 1952-53 Rayalaseema witnessed the
severest famine which brought Pan-
ditji to this area. Long lines of
people, including women and child-
ren, were formed at several gruel
centres to have at least one gulp of
gruel. You played a very notable part
in that dark period of our famine
history. Your achievements in get-
ting Nagarjunasagar, Srisailam and
Tungabhadra projects sanctioned and
repairing of K. C. Canal will stand
as a milestone in the history of our
State towards eradication of famine.
To provide permanent relief, such
of those projects which are still under
completion like the Nagarjunasagar,
Srisailam, Pochampad and Tunga-
bhadra High level with the Puliven-
dla Canal should be completed as
early as possible and the Vamas
dhara project should be taken up for
execution at an early date.

In addition to the major projects
mentioned above, some of the im?or-
tant medium irrigation projects like
Varadarajaswami and  Gadildinne
projects in Kurnool District and Ta-
garupeta project of Cuddapah Dis-
trict must be undertaken without any
delay.

The importance of tackling this
problem permanently was empha-
sized by the Chief Ministers of An-
dhra, Mysore, Madras and Maharash-
tra and this has resulted in the Plan.
ning Commission incorporating an
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outlay of Rs. 40 crores in the Draft
Fourth Plan. But, in my opinion, it
is not adequate to tackle this stupen-
dous problem. Eradication of famine
will not only alleviate the sufferings
of the people but also help in the
ultimate process of food production
.as famine prevention is as important
as food production.

I, therefore, urge upon the Gov-
ernment to tackle this problem with
all the seriousness it deserves and
provide adequate financial assistance
to the States that are affected. Since
this is a national problem, advancing
the usual argument that the State
Government should adjust it within
their own State Plans will not be
an answer to a problem of this mag-
nitude. I hope the Government will
give its earnest consideration.

Before I conclude, I would like to
roint out that the question of deve-
oping the chronic ught areas in
the country has been engaging the
attention of the Central and State
Governments for some time but noth-
ing tangible could be done so far to
give permanent relief to these areas.
A special plan for the development
of drought areas has been drawn up.
I would just mention some import-
ant factors. The programme has
been prepared and the total outlay
has also been mentioned. There is a
rrogramme for the intensive hydro-
ogical survey but no outlay has been
mentioned. For the development of
surface water resources through ma-
jor, medium and minor irrigation
programmes, an outlay of Rs. 128
crores has been provided. Then,
there is a programme of digging of
new wells and renovation of old wells
under the programme for develop-
ment of underground water resources.
Also, there is a programme for sup-
ply of oil engines and electric pump-
sets, rural electrification, drinking
water supply, soil conservation, affor-
estation, intensive mineral survey and
development of resource-based indus-
tries. I hope the items that have
been shown towards the permanent
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eradication of famine will engage the
serious attention of the Government
of India.

In the end, I would like to quote
an article from Hindu dated 18th
August, 1968:

“A team of Central officials is to
visit Andhra Pradesh to assess the
drought situation in Rayalaseema
and other areas in the State. Fol-
lowing study by a similar team in
Mysore State recently, the Centre
had announced the first instalment
of aid of a crore of rupees with
assurance of another instalment
later. The States with such famine-

rone areas have often been plead-
ing that the drought problem has
to be tackled at the national level,
but the financial implication is of
such magnitude—estimated between
Rs. 500 to Rs. 600 crores—that it
can onlz be long-range objective
calling tor joint effort by the Cen-
tre, the States and private gene-
rosity.”

In this connection, I would only
mention that this problem has to be
tackled at the national level and not
in an isolated manner. As I have sub-
mitted earlier, the areas that have
been affected are Andhra, Madras,
Mysore, Maharashtra and, as Maha-
raja of Bikaner has been telling me,
Rajasthan.

SHRI
Orissa also.

SHRI P. VENKATASUBBAIAH:
Orissa also. Orissa has got double
disadvantage. While northern Orissa
has been inundated by floods, south-
ern Orissa has been a!¥cctcd by drou-
ght. Orissa has got double disad-
vantage of being the victim of both
floods and drought.

Sir, this is a matter which the hon.
House and the Government of India
should take serious notice of and
cvolve a national plan by which these
unfortunate victims of famine could
be developed as quickly as possible so
that they may march hand in hand
with other people living in other
areas.

RANGA  (Srikakulam):
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MR. SPEAKER: Mr. Mohamed
Imam....

SHRI J. MOHAMED IMAM
(Chitradurga): I  heartily *sup-

S AT . ST WERA
o ¥ faafa & 5 w9 s@ agw
T THE WY |

MR. SPEAKER: Order, order.
Will you kindly sit down? I have
called Mr. Imam.

Before Mr. Imam starts, there are
substitute motions given by various
hon. members. Are they moving
them?

SHRI J. MOHAMED IMAM: I
beg to move:

That for the original motion, the
following be substituted, namely: —

“This House, having considered
the situation arising out of the un-
precedented drought conditions in
Andhra Pradesh and parts of My-
sore and Madras, is of the opinion
that immediate steps be taken to
start relief works and to open food
centres in the drought affected
areas.” (1)

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): I beg to move:

That for the original motion, the
following be substituted, namely: —

“This House, having considered
the situation arising out of the un-
precedented drought conditions in
Andhra Pradesh and ‘pms of My-
sore and Madras, is of the opinion
that—

(a) immediate steps be taken to

start and extend relief works for-

the affected areas;

(b) immediate steps including

construction of irrigation-cum-drai-

nage canals and desilting of water-
ways be undertaken;

(c) immediate steps be taken to
extend irrigation to affected areas
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through  formulation and imple-
mentation of small irrigation sche-
mes in Andhra Pradesh, Mysore
and Madras with a view to fight
the menacing condition that arises
ou‘ti of the water scarcity conditions;
an

(d) national scheme be formula-
ted and undertaken to control and
regulate the water resources to the
benefit of the country.” (2)

SHRI K. SURYANARAYANA
(Eluru): I beg to move:

That for the original motion,
the following be substituted,
namely: —

“This House, having considered
the situation arising out of the un-
precedented drought conditions in
Andhra Pradesh and parts of My-
sore and Madras, recommends to
the Government of India to set up
a permanent body with statutory
powers to identify chronically fa-
mine affected areas in the country
and to take suitable and affective
steps to eradicate famine from these
areas.” (3)

SHRI DINKAR DESAI (Kana-
ra): I beg to move:

That for the original motion, the
following be substituted, namely: —

“This House, having considered
the situation arising out of the
unprecedented drought conditions
in Andhra Pradesh and parts of
Mysore and Madras, is of the opi-
nion that—

(a) adequate financial help in the
form of grants and loans be made
available immediately by the Cen-
tral Government to the States con-
cerned for drought relief; and

(b) high priority be given in the
Fourth Five Year Plan for protec-
tive irrigation works on adequate
scale in those areas of the States
which are liable to drought often,
particularly in Mysore State where
the percentage of the irrigated area
to the total area of the State is
very small.” (4)
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SHRI T. M. SHETH (Kutch):
1 beg to move:

That for the original motion, the
following be substituted, namely: —

“This House, having considered
the situation arising out of unpre-
cedented drought conditions in
Andhra Pradesh and fparts of My-
sore and Madras, is of the opinion
that—

(a) immediate steps be taken to
start relief works in the affected
areas;

(b) suitable early measures be
taken for the conservation of rain
water in these areas to the maxi-
mum extent possible; construction
of check dams, percolation dams
and storage tanks and implementa-
tion of schemes of contour bund-
ing;

(c) well-thought out policy of
sinking tube-wells with priority for
providing electricity for irrigation
be formulated and a concerted
drive for provision of drinking
water be initiated:

(d) fast growing varieties of fod-
der crops be introduced and en-
couraged; and

{e) a chain of research and de-
monstration centres be inaugurated
for. disseminating information and
knowledge about crops most suit-

able in such areas and which are
tolerant to saline or brackish
water.” (5) .

SHRI TENNETI VISWANATH-
AM (Visakhapatnam): I beg to
move :

That for the original motion, the
following be substituted, namely: —

“This House, having considered

- the situation arising out of the un-

precedented drought conditions in

Andhra Pradesh and parts of My-

sore and Madras, request the Gov-
ernment of India to—

(a) render immediate assistance
to the States on the basis of the
proposals made by the said States;
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(b) supply or make available the
necessary drilling machinery for
the Government of Andhra Pra-
desh for the construction or produc-
tion of tube-wells or the necessary
foreign exchange for their purchase
in order to undertake the utilisa-
tion of ground water for irriga-
tion purposes as a long term mea-
sure of insurance against drought
conditions.

"{c) allot' to the Government of
Andhra Pradesh on usual terms
a sum of rupees 42 crores needed
for relief work between kst Septem-
ber of this year to June of next
year and for drinking water, fod-
der and food in order to enable
recoupment of the agriculturists,
whose loss of production on acco-
unt of drought conditions this year
is estimated to be of the order of
Rs. 460 crores, spread over 17340
villages, 150 taluks in 11 districts
affecting a population of 1 crore
and 20 lakhs indicating the decline
of 63 per cent. of food production
this year; and

(d) establish a standing machi-
nery to plan and take measures to
counteract from time to time the
consequences of recurring droughts
in the country and to provide funds
for this purpose outside the plan
allotment made to States.” (6)

DR. KARNI SINGH (Bikaner):
beg to move:

—

That for the original motion, the
following be substituted, namely: —

“This House, having considered
the situation arising out of the
unprecedented drought conditions
in Andhra Pradesh and parts of
Mysore and Madras, and Rajas-
than, is of the opinion that imme-
diate steps be taken to start relief
works and to open food and fod-
der centres in the drought affected
areas.” (7)

SHRI J]. MOHAMED IMAM: I
heartily support the motion moved
by Shri Venkatasubbaiah. In fact,
the problems which were mentioned
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are common to both, Mysore and
Andhra Pradesh. Anantapur and
Hindupur are not far off from My-
sore; the distance is only 25 or 30
miles. I entirely agree with him that
this should be taken up as a national
problem and the Central Govern-
ment must ‘do everything possible to
give relief to those persons who are
in acute distress.

Speaking about Mysore, I may state
that the State of Mysore is perhaps
the poorest and the most neglected
in India. There are very few irriga-
tion projects; there are only one or
two—Lakavalli and Tungabhadra,
which are of recent origin and which
are not yet fully developed. Apart
from these, there is no other irriga-
tional facility. The entire State de-
pends on rainfall. Out of 21 districts,
19 districts are in the grip of acute
drought. This is not the first year.
It was there during the last year also.
People are struggling for their exis-
tence, for their sustenance. What do
we grow? We grow only coarse grains
like jowar, bajra and rahi. In fact,
wheat and rice are a luxury to those
people and they are available to
them only during festival days. Apart
from the drought that we had last
vear, this year has seen an acute shor-
tage of rainfall. There have been no
rains. So, there has been no sowing.
All agricultural operations have been
stopped and all the crops have with-
ered away and much damage has been
done.

Now the situation is this. This is
the end of South-West Monsoon.
There is a total failure of kharif
crops. There is no prospect of get-
ting any crop. We can say that famine
is starting at us and very soon there
may be starvation deaths.

I would also like to mention about
the pitiable conditions of landless
and agricultural labourers, who nor-
mally depend on agricultural opera-
tions for their wages, for their sus-
tenance. Since there is absolutely no
agricultural activity, many of them
have left their villages and have
migrated to other areas in search of

BHADRA 7, 1890 (SAKA) Andhra, Mysore etc. 3098

some employment. But, even there,
they do not get any employment and
they are loitering from place to place.
I have seen that myself. If you go to
the interior, to the rural parts, you
find most of the villages presenting a
deserted look. All those people have
been reduced to skeletons. It is a
harrowing tale, Sir. Apart from this,
there is scarcity of fodder and there
have been deaths of heads of cattle.
There is also shortage of drinking
water. The wells are such that there
will be water in them only if there
are rains; otherwise, they are dried
up.

This is the position, I warn the
Government that there is acute shor-
tage and we may have to face a ter-
rible famine if immediate steps are
not taken. I have moved my substi-
tute motion that Government should
take immediate steps to start relief
works and to start food centres in the
drought-affected areas and give them
cash doles and free food; otherwise,
I think, the sjtuation will be bevond
our control.

It may be said that the State Gov-
ernment has to do it. The State
Government, with its slender resour-
ces, can do very little. They can
spare only a few lakhs of rupees.
It is not like the old Mysore Govern-
ment which had set apart, which had
constituted, a fund called Famine
Relief Fund, and every vear they
used to subscribe to it from out of
the ordinary revenuc, since the entire
Mysore State was chronically affected
by this. But now that has been given
up; now there is no fund; they have
to look to the Centre. As has been
pointed out by my hon. friend, Shri
Venkatasubbaiah, this has to be dealt
with as a national problem. It is
the Centre’s legal responsibility to
come to the rescue and set apart ade-
quate funds for this purpose. I und-
erstand, the Mysore Government has
asked for Rs. 19 crores for immediate
relicf. T hope, the Government will
give this.

My leader is going to follow me.
Sa I will not go into further details.
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But there are one or two matters
with regard to Orissa I have to men-
tion. The western districts of Orissa
are suffering from an acute shortage
of rainfall.nsl' here has been no sowing
in consequence, and they cannot tra-
nsplant paddy because of want of
water. There is a proposal from the
State Government to implement a
project called the Indravati project.
If this is done, it will provide irriga-
tion to about 4 lakh acres, apart from
the benefit of power generation. So
if this is undertaken, the distress will
be relieved.

There is acute distress in many of
the areas there, of which the Deputy
Minister of Information and Broad-
cating must have personal knowledge.
But she came and denied it. But I
think it is necessary that special at-
tention should be paid to Siissa.

We must also take it as a human
problem. I am an agriculturist my-
self.. T know the problems and diffi-
culties of the Orissa agriculturists.
If immediate concrete steps are not
taken, if immediately adequate fin-
ance is not made available, the situa-
tion will go beyond control and peo-
ple will suffer still worse. So this
should be treated as a national cala-
mity.

There are also other proposals re-
garding irrigation worEs. Perhaps
some other hom. friends who will
speak will deal with them.

SHRI P. VENKATASUBBAIAH:
I expected that the Food and Agri-
culture Minister at least should have
been here. Of course, Shri Shinde
and Dr. K. L. Rao are here. But
they are also involved when the two
States are discussed.

MR. SPEAKER:  Everybody is in-
volved. I am involved. My constitu-
ency is the worst affected.

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
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(SHRI ANNASAHIB SHINDE):
The hon. Minister is in a meeting
with MPs. But I am here. He need
not bother. His interests will be
quite safe.

SHRI P. VENKATASUBBAIAH:
His interests are also there.

SHRI K. NARAYANA RAO (Bob-
bili): The Finance Ministry is not
represented here.

MR. SPEAKER: Shri Chengalraya
Naidu. Only five minutes. Famine is
severe, but the time is limited.

SHRI CHENGALRAYA NAIDU
(Chittoor) : I come from the
Rayalaseema area of Andhra Pradesh.
It was once a prosperous area when
it was under the rule of the Vijaya-
nagar Empire. When the British
came, the 1rrigation facilities, tanks,
canals, everything, was neglected and
it became a famine area. During the
last 60 years, drought and near-famine
conditions have prevailed in this area
no less than 14 times. Even though
the British knew about these things,
they never took interest in eradicating
the famine conditions there.

After the Congress came to power,
the agriculturists in this area used
to think for the last 20 years that they
would do something to eradicate fa-
mine from this area. But 20 years
have passed. Our Finance Minister
or other people at the Centre never
took interest in removing famine from
this area. The farmers, agriculturists
and labourers are the strongest sup-
porters of the Congress Government
for the last 20 years. Still they are
hoping that something will be done
by the Congress for relieving their
suffering.

SHRI NAMBIAR: They should
not ‘'support the Congress too much.

SHRI CHENGALRAYA NAIDU:
By supporting the Communists, in
Kerala they have suffered the worst.

MR. SPEAKER: Do not get into
politics. In famine, both the Cong-
ress and Communists suffer.



3101 Drought in
SHRI  VASUDEVAN  NAIR
Al(‘Pgermadc): He is easily provo-
ed.

SHRI CHENGALRAYA NAIDU:
In 1951 and 1952, there was a serious
famine in Rayalaseema. At that
time, Pandit Nehru sent Mr. Krishna
Menon to assess the seriousness of the
situation there. After getting first-
hand information from him, the
Prime Minister himself came and
toured the area. There he saw rich
farmers going to gruel centres to take
free gruel supplied by the gruel cen-
tres. Actually he felt so much for
the people and he said that some
firm steps should be taken to eradi-
cate famine from those areas. But
nothing had been done so far. The
Andhra Government is doing much.
Still they are not able to do much
with their meagre finances. Our De-
puty Prime Minister visited Ananta-
pur this month and toured some
arcas. -In one meeting he said that
self help is the best help. What self
help can the Andhra Government do?
They have taxed people. Land reve-
nue has increased cent per cent; elec-
tricity charges have been raised from
eight to twelve paise per unit. I do
not know how much more the Andhra
Government could collect from the
poor ryots of the famine affected
areas. There is no use preaching
secrmons. The Centre should come to
the aid of the poor peasants and far-
mers and give sufficient funds to the
State  Governments to start relief
works immediately. In many places
there is not even drinking water and
it is not possible to provide water by
tankers to all places; it is very costly.
Instead, Government must give more
rigs; all the rigs available in so many
States must be sent to Andhra, at
least 200 should be sent so that more
wells could be drilled to give drinking
water to the people. The foodgrains
available in Apdhra are not enough
and I think the Centre has to give
some jowar and milo. There is also
no purchasing power left with the
people and the State Government is
not in a position to subsidise the
sale of these grains to anany great ex-
28—7 LSD/68
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tent. The Centre must come with
some money as subsidy so that people
may purchase foodgrains at cheaper
rates. The State Government has
started a number of famine relief
works and they are doing very good
work but that is not sufficient. Last
week the position was that the State
Government had to spend about Rs.
45 crores. If there is no rain for one
more week or a few more weeks, the
State Government. may have to spend
Rs. 100 crores for the relief work.
There is no use giving assistance in
small quantities every year. The
Central Government must have a firm
plan and provide some funds in the
national plan for the eradication of
famine. They must allot enough
funds not Rs. 10 crores or even
Rs. 50 crores. These amounts are
just like an eve wash. They must give
sufficiently large funds so that at least
within five years they can eradicate
famine in the Rayalaseema area,
where the people are the worst affec-
You come, Mr. Speaker, from
Anantapur district which is affected
very much by famine; my constituency
is adjoining vour constituency and
the same fate has befallen my consti-
tuency.
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SHRI RAJASEKHARAN (Kana-
kapura): Mr. Speaker, Sir, unfortu-
nately in our country these droughts
have become a normal feature. This
indicates that the Government of
India should take immediate steps to
cvolve permanent measures. Sir, we
have been sceing that every year these
drought conditions exist in one or
the other part of the country affect-
ing millions of pcople. Unless we
take up this question and deal with-
it on a national level, on an emer-
gency level and on a war-footing we
will not be able to solve this question.

In this connection 1 would like to
make one suggestion to the Govern-
ment. Let them create a National
Drought Relief Fund which every
year would take into consideration
the areas which will fall undey the
drought conditions and rush imme-
diate relief. That is the only way
out to solve this problem.

Unfortunately, our entire food po-
licy has been donc on a very piece-
meal basis. You know it very well
that we have been insisting in this
hon. House that we should have a
national food policy. Unfortunately,
little attention has been paid so far.
Therefore, 1 reguest the Government
that they should give immediate con-
sideration to this matter and let our
future plans be framed on the basis
of our food requirements and also
taking into consideration the drought
conditions affecting our country every
year.

While we are considering this
drought situation, apart from plan-
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ning, we have to take some imme-
diate measures. Unless we do that
millions of people I am sure are
going to be affected whose fate will
be left to God alone.

Coming to .my own State, Mysore,
just last week 1 was touring some of
the areas in my district. I cannot
cxplain in a few minutes and in a
few words the very serry position
under which lakhs of people are put
to suffering. In some of the villages
I have seen with my own eyes that
people are bringing drinking water
from a distance of ten miles. This
shows the misery that our people are
going through.

Unfortunately, our Government
has not given the much needed atten-
tion with regard to afforestation. As
vou are well aware, Sir, afforestation
needs immediate attention.  Indian
forest wealth is below standard com-
pared to the world forest wealth. I
would request very much the Food
and  Agriculture  Minister to take
immediate mecasures to see that our
forest wealth is increased.

During drought conditions one of
the very immediate needs is drinking
water. In most of the villages all the
wells have dried up. Immediately
we nced high rigs which have to be
supplied to these villages. 1 ho
the Food Minister will take cogniz-
ance of this fact.

Another point which we have to
consider is soil conservation. Unfor-
tunately, this particular point has
been left out from the central list.
‘Though the Centre has been from
vear to vear allotting a certain
amount, cven that is not sufficient
particularly in the areas where we
have got hilly areas. This needs
immediate attention.

Coming to my own State, again, as
you are aware, Mysore State's irriga-
tion potential is just below 9 per
cent. That is why I have been press-
ing in this House that the Govern-
ment should treat all the major irri-
gation projects above Rs. 10 crores as
national projects. ‘The Government
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should keep that in view while fram-
ing the Fourth Five Year Plan.

With regard to the loans that have
been given to the farmers, with these
drought conditions most of the
farmers are not in a position to pay
back their long, medium and short-
term loans. At the same time, all the
co-operative societies are pressing for
the repayment of these loans. That
is why I request the Government and
the Finance Minister immediately to
instruct the Reserve Bank to go to
the help of these apex societies and
see that these loan collections are
suspended and, at the same time,
liberal loans are extended to the
farmers who are suffering in this area.

Sir, you have been hearing reports
in the State Legislature of the sus-
pension of collection of land revenue
in Mysore in the areas where drought
is prevailing. But, unfortunately,
the State Government will not be
able to suspend that revenue, be-
cause the major item of revenue of
the State is land revenue. So, I
would request the Central Govern-
ment to come to the assistance of the
State Government. Let them give
interest-free loans to the States so that
this gap can be bridged. The Finance
Minister should have been present in
this Housé when we are discussing
this subject. I am sure the Prime
Minister will convey our views to the
Finance Minister.

During the period of drought one
of the things which should be given
top priority is adequate supply of
food. In most of these areas most
of the poor people, agricultural
labourers and poor farmers, they are
not able to get adequate food sup-
plies. The Minister of Food and
Agriculture should take this up on a
war footing and rush whatever food
is available to the drought-affected
areas.

Then, I would request the Prime
Minister to see that all those States
which are under several drought con-
ditions, Andhra Pradesh, Mysore,
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Madras, Orissa and Bihar, their prob-
lems are treated on an emergency
point of view and adequate funds
are made available to them.

" Lastly, the Government of Mysore
has requested the Government of
India for a grant of Rs. 20 crores.
Unfortunately, the Government of
India has so far given only Rs. 1.25
crores. This is not sufficient and it
will not satisfy the needs of the
people who are pressing for this
grant. With thesc words, I would
again say that the Government
should see¢ to it that the drought
situation is treated on a war footing
and adequate steps are taken.

SHRI KIRUTTINAN (Sivagan-
ja): Mr. Speaker, Sir, I rise to. sup-
port the resolution moved by the
Hon. Member, Shri Venkatasubbaiah.
Much to our regret, we are seeing
the periodical phenomenon of flood
and drought simultaneously affecting
our countrv. Twenty years after
freedom I am tempted to ask: what
is the all-India approach to solve this
problem? After all, this phenome-
non is nothing new. I would like
to know from the Hon. Irrigation
Minister, Dr. K. L. Rao, whether
there is any cogent approach or even
a study made to tackle this problem.

There are manvy rivers and tribu-
tariesywhich are frequently inundat-
ing certain areas of our country. If
there had been an imaginative ar-
proach, I am sure that thev could
have been diverted to chronically dry
belts.

Coming to the present drought and
the consequent sufferings of the

cople in the affected areas, I feel it'is
ﬂeyond the financial competency of
the State. So, I would like to urge that
the Centre should come in a big way
to alleviate the sufferings of the peo-
ple. While sympathising with the peo-
ple of Andhra, Mysore, Rajasthan ana
Orissa, I would like to place before
the Minister concrete suggestions to
mitigate the havoc of drought in my
part of the country.

Sir, I come from a place which
sometimes have cyclonic rains and
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sometimes acute drought, as is pre-
vailing now. Our ancestors had the
sense to store the water and to make
it available when there is no rain.
All the tanks and lakes in my district
of Ramanathapuram and, in fact,
throughout Tamilnad were  built
during the period of imperial Cholas
and even earlier, more than thou-
sand years back. Neither the British,
nor the Congress regime during the
past 20 years, has done anything to
improve them. They have all been
silted with the result that they do
not hold any water when there are
rains. So, within a few months, and
sometimes within wecks, we are
strangely going through a drought
after a flood.

If only all these tanks in Tamilnad
" could be desilted, it would certainly
mitigate the intensity of the drought
there. For this, our DMK Ministry
in Madras. soon after it assumed
office, prepared a master plan, envi-
saging an outlay of Rs. 100 crores.
We have already initiated the pro-
gramme. But, unfortunately, the
allocation from the Centre is so
meagre that it would take generations
before we complete it.

‘The Hon. Minister knows that on
a plea that there were not many
rivers in Tamil Nadu to harness,
the allocations for this in the past
were negligible. Now that there is
a master plan, I appeal to the Hon.
Minister that they would make up
for their past negligence and make
cnough funds available for desilting
as well as for minor irrigation which
is included in the master plan.

1 have been told that an officer or
an adviser on minor irrigation in
the Food and Agriculture Depart-

ment is going to my district for an .

on-the-spot study. I request the Hon.
Minister that he should be sent
before the month of October so that
he can study all the problems fully
well.

Then, there is the question of
acute shortage of drinking water in
certain areas. As the Hon. Minister

1890 (SAKA) Andhra, Mysore etc. 3110

is well aware, sub-soil water in my
State is being exploited to the maxi-
mum. Our wells are so deep that
we have to incur anything between
Rs. 5,000 and Rs. 10,000 for a well.
Even in one panchayat area there are
about a dozen wells in various ham-
lets scattered all round for the pur-
pose of 'drinking water alone. So if
panchayats have to deepen them
which are already 80 to 100 feet deep
or to dig new wells in villages where
there are no drinking water wells so
far, you could imagine the financial
involvement.

My State Government did make an
cffort to provide some ad hoc grants
keeping in view the drought condi-
tions in the State. If only the Centre
could show us some gesture of a
token grant, we can hope to tackle
this problem. I earnestly hope that
they would come to our rescue in
providing drinking water in the
drought-affected areas. The Govern-
ment should not mind about the
large amount needed for the develop-
ment of the drought-affected areas
but they should not fail to consider
the greater national loss due to thesc
drought conditions.

SHRI TENNETI VISWANA.
THAM (Visakhapatnam):  Sir, the
serious drpught has affected the fair
face of Andhra. 17,340 villages have
been affected. I am very happy that
the Prime Minister is here. All the
while there was nobody to whom we
could al‘:pcnl; we were talking only
to ourselves. I want to impress upon
the Prime Minister that in our State
alone 17,340 villages were affected;
151 talukas were affected; 11 districts
have been affected. Shri Annasahib
Shinde will note that out of 63 lakhs
of acres...... (Interruption).

SHRI RANDHIR SINGH (Roh-
tak) : Babuji is here.

SHRI TENNETI VISWANA-
THAM: Let Ramji hear that out of
63 lakhs of acres in which we sow

addy there is transplantation only
in 29 lakhs of acres. This is the
position in Andhra Pradesh which
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has been supplying, of all States, any-
thing between 4 to 6 or 8 lakh tonnes
of rice to other States.

As long back as 1880 when the
Famine Commission was appointed,
the Famine Commission went into
the question and they marked out
certain areas as permanent famine
areas, the arcas now covered by
Dharwar, Belgaum ctc. and some

rtions of Mysore and the area
xnown as Rayalaseema was noted
then. Now it is 1968. Let alone the
British  Government—they  made
many mistakes—the Congress Gov-
ernment should not have made the
mistakes. Somehow or other we were
getting food by import or loan.

THE MINISTER OF FOOD
AND AGRICULTURE (SHRI JAG-
JIWAN RAM): You were a part of
Government for some time.

SHRI TENNETI VISWANA-
THAM: We have forgotten about
what is to happen to us in case of
drought. Floods we are not able to
prevent and droughts we were not
able to protect ourselves against.

Therefore I suggest that immedia-
tely this Government should set up a
national  committee, a permanent
standing committee, which will plan
and take measurcs to protect areas
from the effects of drought as and
when they  occur. When  some
drought occurs, we run to the Centre;
we sce the Prime Minister, the
Finance Minister and the Food Mi-
nister and wet get some ad hoc allo-
cations which are not enough, which
they feel they are giving but which
we feel are not enough. There is
no plan. Therefore, I suggest, the
most important thing for the Gov-
ernment is to have a permanent
standing machinery and that they
must devise a machinery which will
be there to see and plan, from time
to time, all measures which are neces-
sary to counteract the effects of
drought.

As I have said, if Andhra Pradesh
is affected. the whole country is
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affected  because the surplus rice
which has to come from Andhra Pra-
desh is completely affected and, that
means, you will have to import more
at a cost—we do not know—of rang-
ing Rs. 1,000 to Rs. 1,500 a tonne
whercas our production will net cost
more than Rs. 600 to Rs. 700 a tonne.
‘Therefore, it is a question which the
Prime Minister herself should take
up. Bon't leave it to the Food Mi-
mster who will distribute food if it
is available or to the Irrigation Mi-
nister who will give water if money
is available. Otherwise, nothing.
The entire machinery of the Gov-
ernment is in the hands of the Prime
Minister and the Prime Minister,
being a lady, understands the pangs
of hunger and she has got a motherly
kindness towards the sufferings of
all the people.

Sir, I do not know much about
other arcas which have been affected
by drought. But I know about
Andhra Pradesh. Our Chief Minister
tells us that in 17,000 villages, at
least 10 lakhs of persons have to be
given daily doles and some work on
a payment of at least Rs. 1.50 p. per
day per person which would come
to nearly Rs. 26 crores and, if we
extend up to the next June, the ex-
penditure will come up to Rs. 42
crores. The figure may be stagger-
ing. But what are the conditions?
The conditions are still more stagger-
ing. If now and then we are obliged
to talk about these things in our
States, I would request the Prime
Minister not to throw away these
wails and griefs as parochial appeals.
Even a single hungry man in India
is a national problem. The drought
of so many taluks, so many districts,
in so many provinces, in 5 or 6 pro-
vinces, transcends all these political
boundaries. Nature is not so politi-
cally minded. It affects all provinces.
There is a belt and the whole belt
has been affected. Particularly, this
vear, when the transplantation in
Andhra arca has declined and when
it is expected that not more than
12 lakh tonnes will be grown in
Andhra, when the decline is from 39
lakh tonnes to 12 lakh tonnes, look
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at the terrible conditions. The con-
ditions of the defence are, generally,
st::gering. But the conditions of
food in this country are still more

staggering.

Sir, I want the Prime Minister to
take upon herself this purpose as an
urgent measure, to evolve a stand-
ing machinery to take into account
the whole problem as one of our na-
tional problems and to deal with it
as effectively as possible. We do not
have a strong cconomy. If we do
not have a strong economy, we do
not have a strong defence and, if
we do not have a strong defence,
well, T need not say, what it will be.

MR. SPEAKER: Now, the posi-
tion is this. All the Andhra Mem-
bers are here and all of them want
to speak. The scarcity of food is
there but the scarcity of time is also
here. Unfortunately, it is very diffi-
cult for me to accommodate all the
Members who want to speak. There
are members from other States also,
from Rajasthan, Orissa, etc, who
want to speak. The Opposition has
also  given the names of Andhra
Members. I will have to give chance
to Andhra Members. But now let
me call a non-Andhra Member. Shri
Nahata.

SHRI P. VENKATASUBBAIAH:
The time may be extended.

MR. SPEAKER: You can sit half
an hour more.
your capacity.

SHRI M. N. REDDY ( Nizama-
bad): We find time for all sorts of
problems but not for such an impor-
tant problem.

MR. SPEAKER: You sit here and
continue making speeches. I have
no objection. But everybody speaks
and goes awav.
hour more or so.

SHRI VASUDEVAN NAIR: All
those who speak should remain, when
the Minister replies.

It all depends on-

You sit for half an_
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18-00 Hrs.

MR. SPEAKER: Yes. We should
make that rule; otherwise, all of them
g0 away.

Mr. Amrit Nahata.
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SHRI ESWARA REDDY (Cud-
dapah): Before dealing with condi-
tions in my State of Andhra Pradesh
and my Rayalaseema area, I would
like to make some general observa-
tions regarding the attitude of the
Central Government to famine as a
national issue. The problems posed
by famine are so vast and enormous
that any State with its meagre resour-
ces of finance cannot tackle the ques-
tion of famine eradication by itself.
But the Central Government has not
taken the responsibility it should
have to come to the rescue of famine-
stricken States all these vears.

Here I would like to pose one or
two issues before the Central Govern-
ment. This is an aspect of the vaga-
ries of nature which everybody kno-
ws. [f there is excessive rain, floods
come; if there is scanty rain, famine
occurs. When there is a Flood Con-
trol Board at the Centre set up to
control floods, why not set up -a
Famine Eradication Board?  This
does not seem to have occurred to
the Centre. Why this discrimination?
Both famine and floods are two
sides of the same coin as a result of
nature’s vagaries.

There is another aspect. There are

_some castes and tribes in our country

who have been suffering age-long
from economic and social oppression.
Thev have been scheduled and some
concessions and reservations have
been given to them. In our country,
development is uneven.  There are
advanced areas and stalus quo areas;
there are drought-affected areas, back-
ward areas and scarcity-areas. Why
not these areas which are subject to
such distress conditions be scheduled
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as we have scheduled the castes and
tribes and pay special attention to
them for special consideration and
specidl allotment?

From all these points of view, I
would urge upon the Centre even
at this stage to set up a Famine Era-
dication Board at the Centre with
adequate funds at its disposal and a
phased programme to eradicate
famine and distribute relief through-
out the country in a few years.

Coming to Andhra Pradesh, I do
not want to repeat what has been
said by my friends, specially the
Mover and Shri Viswanatham who
have explained the position. In one
word, ngar. has happened is unprece-
dented. To our knowledge, the
Andhra State has never experienced
such a catastrophe before. Nearly
two crores of people are affected.
Agricultural labour, the middle pea-
santry and small peasantry are the
worst affected. The Centre can sup-
ply some grains. But what about
fodder for cattle? And drinking
water? Even in normal times in
many areas of Rayalaseema, drinking
water is very scarse. Last year and
the vear before, in the whole Alore
taluk there was a strike to get water
for drinking, to get a project sanc-
tioned for the purpose. Even today,
it is not there. In many areas, the
villagers have to go four or five miles
to get drinking water. This being
the position in normal times, you can
easily imagine what is the position
now. For dealing with that situa-
tion, the Andhra Pradesh Govern-
ment has asked that rigs should be
immediately supplied. Every samiti

should have at least one rig. Neces- .

sary foreign exchange to import rigs
should be released immediately. A
Telugu proverb runs as follows:
when a man got thirsty, he began to
dig wells. So also commissioning
rigs to dig wells now is akin to that
proverbial saying. Lorries and tanks
should be employed to supply water
to needy people. Fodder is a great
problem. As there are no rains even
the hills and mountains are dry and
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there is not even grass. The Centre
should arrange to send fodder imme-
diately from neighbouring States and
there should be a fodder depot in
every taluk. Orherwise, the whole
cattle wealth will be destroyed. I see
from reports that already about 1,500
heads of cattle are dead. You can
imagine the calamity the cattle wealth
are undergoing in the Rayalaseema
areas. Many projects have to be
undertaken in this area. The Tunga-
bhadra High Level Canal Stage II
should be given more immediate at-
tention. Inadequate finances are
rovided by the Centre. All projects
in the famine affected areas should
be given special consideration. The
Tungabhadra firer stage took ten
vears; the second stage should not be
treated in that way. It is scheduled
to complete the second stage by 1971.
It has been decided that in the se-
cond week of September there are
going to be hunger marches through-
out Andhra. The situation grows
worse as every day passes and I re-
quest the Centre to take the entire
responsibility to see that at least a
hundred crores is given for immediate
relief. Arrangements are also to be
made for the supply of food, drink-
ing water, opening relief works, cre-
dit facilities, etc.

DR. KARNI SINGH (Bikaner):
I rise in support of my Amendment
No. 7. There is a little typing error
in the amendment which I had
moved. It was handed to me in
great hurry. I request that after
‘Madras’, the word ‘Rajasthan’ may
kindly be added.

MR. SPEAKER: All the famine
affected areas in India.

DR. KARNI SINGH: There was
a mistake. Otherwise there was no
point in a substitute motion. Those
of us who come from Rajasthan, par-
ticularly the dry belt sympathise very
much with our brothers from Orissa,
Andhra, Mysore and Madras who this
year are facing the vagaries of the
monsoon. As Hon. Members from
different parts of this House have
already voiced their feelings, I do not
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want to repeat the same thing. But
I do feel that fighting the famine
this time which is quite unprece-
dented is something beyond the capa-
city of the State Governments and
therefore, the Centre should certainly
have to steK in to solve the problem
and help the States to fight this un-
precedented famine. We must as a
scientificallv and technologically ad-
vanced country, ultimately find a per-
manent solution to the perpetual
floods and famines in certain parts of
the country. I am quite sure that
with a man of the ability of Dr. Rao,
it should not be impossible to har-
ness cur river valley projects and
make them more useful and take the
waters down to places where we can-
not otherwise get them through lift
irrigation or flow irrigation, and
make them more beneficial. Only
ten days ago we had a debate here
on the flood situation due to floods
in the Ghaggar river. I strongly urge
the Hon. Minister, as I did yesterday
in the consultative committee meet-
ing that we should think in terms of
having a channel to utilise the 14,000
and odd cubic feet of water which
is devastating the northern parts of
Rajasthan in the shape of floods by
taking it down and use it for more
productive purposes. My own area
Bikaner, Jodhpur, Jaisalmer, Jalore
and Barmer are facing pathetic con-
ditions this year, which Mr. Nahata
adequately placed before the House.
I feel the situation this year is quite
frightening.

You must have read in this morn-
ing's papers about the drought in
Rajasthan, on the basis of which I
had tabled a call attention notice.
I am very glad I got a chance to
speak today. I hope Government
will take very early steps to see that
the cattle wealth of this area is pro-
tected. In some parts of northern
Rajasthan, there is a famous cattle
called Rathi cows. I believe 2,000 of
them vielding very high milk have
already perished. Unless fodder is
supplied in large quantities soon, I
am afraid this very best quality of
cattle wealth will be lost.:
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_ There has also been a report that
in certain parts of Rajasthan, people
are not being given food for 2 days.
In a welfarc State, with improving
means of communication, it is a pa-
thetic story if this report is true that
human beings should be allowed to
suffer to such an extent. I am sure
that with the help of the Prime Mi-
nister, whom we hope to meet in the
next couple of days and with the
efforts of the State Government, at
least this suffering of humanity as
regards food and drinking water will
be mitigated urgently.

There are also what are called
brackish water areas, which I believe
are found not only in Rajasthan but
in other parts of India also. We will
have to find some wavs to solve this
problem permanently through deep
tubewells. T feel that for any man
todayv in this age of science and tech-
nology to bow down entirely to the
vagaries of nature is almost a defea-
tist attitude. I am sure that our
Government and our young men in
the technological departments have
the means wherewithal and know-how
to solve this problem permanently.
The Hon. Member who spoke before
me has said that this is the sixth or
seventh vear in succession that cer-
tain areas of Rajasthan have faced
unprecedented famine. I am afraid
the backbone of some of the peasants
is completely broken. I had occasion
to tour some of these areas last year.
The villagers were virtually weeping
because they could not tide over the
vear. If they have to tide over the
next 10 months, waiting for the next
monsoon, I pity their condition. I
appeal to Government to step in
with evervthing at their disposal to
solve the problem.

Fodder camps will have to be open-
ed and we have to use all means
of transport and communications in-
cluding railways. Unless.dn the next
7 days, we are lucky enough to have
rains, fodder is going to be onc of
our biggest problems.

The Rajasthan Canal work will
have to be taken up expeditiously.
I would suggest that work on the
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lift channel and Rajasthan canal and
also on the Ghaggar project can be
taken up expeditiously during famine
years. You will have cheap labour.
You can employ them during these
hard days and earn their blessings
also.

As far as the question of taking
over the Rajasthan Canal by the
Centre is concerned, this is a point
that we have mentioned over and
over and over again, because we
know that the State Government is
incompetent to handle this gigantic
task. I repeat this request once again
in the hope that the Minister will
take steps towards it.

The question of opening grain
shops in villages will have to be
given high priority. I sincerely hope
that the Central Government will use
their influence wherever possible and
help the people in the drought-
stricken areas so that somehow, yena
kena prakarena we will be able to
tide over the next ten months.

SHRI THIRUMALA RAO (Kaki-
nada): Sir, I do not think I can use-
fully add very much to what has been
said in regard to Andhra by Mr. Ven-
katasubbaiah and other hon. mem-
bers. Every time the Central Govern-
ment is unprepared to meet the crisis
when floods occur in certain parts of
the country and there is drought in
certain other parts. The State Gov-
ernments throw up their hands help-
lessly saying, we have no money. In
the last two vears, we had a terrible
famine in Bihar. By God’s grace we
had a good monsoon and we had a
little surplus foodgrains. We are
planning that the recession would go,
that industrial production is going to
pick up and our financial condition
is getting stable.

But that is not the position. In
one part of the country or the other
there is drought. Unless there is a
planned programmne of facing these
difficulties which come to us without
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any previous notice the Government
has to make every time a hand-to-
mouth living. There is a National
Development Council. 1 read the
proceedings of the Council. It is
only a legislative body like ours, only
talking and going away. There are
capable ministers herc. Are they
able to do anything? Are they allow-
ed-to do anythings They have not
got “any plan. Everybody says they
have no money.

1 do not know what has happened
to the Miwra Committee which was
to inquire into the flood situation in
Andhra. They said they have pre-
pared a plan for Rs. 50 crores to
Rs. 60 crores. Could we get anything
out of it? There is drought through-
out the arca. I am reminded of the
conditions in Rayalaseema in 1950—
52 when middle class families had to

‘go about selling their cattle, selling

their belongings in search of food.
Now it is more widespread in the
entire Andhra Pradesh. Wec should
sce that such a situation does not
arise now, '

What is the Central Government
going to do about these things. 1
am glad our Minister Shri Jagjiwan
Ram claims that we have achieved a
break-through in agricultural pro-
duction. That may be on the scien-
tific field. In Andhra Pradesh, just -
like the peasants in Punjab, the agri-
culturists of Andhra are very re-
sourceful, hard-working and willing
to take to new methods. They are
prcpared even to co-operate with you
and contribute money to bring in
new schemes of water supply. Even
then what is the Central Government
doing about it. I request you to
give greater thought. There is no
point in holding out promises that
by such and such a year we will be
self-sufficient. The statements of
Ministers look very hollow in the face
of hard realities and’ the difficultics
that our people have to face. The
Central Government should have a
more concrete plan, they should think -
about these things and go to the
rescue of the State Governments.
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_SHRI NAMBIAR (Tiruchirappal-
li): M. Speaker, Sir, 1 am sorry 1

alsv have to add my story of woe and.

suffering of the people of Madras
State. We arc on near drought con-
ditions in certain districts. Part of
Coimbatore, Salem District, North
Arcot, part of South Arcot and
Ramnad are affected. Only last week
we had some rain in Tiruchirappalli.
If more rains do not come within the
next few days I think a chunk of
Madras State will fall in line with
Rayalascema area.

In a sub-continent  like  India
which is very big, the vagaries of
nature arc likely to happen cvery
time. In one part you find floods
and in another part yvou find drought
conditions.  Every second year this
repcats.  The only possibility to era-
dicate the suffering of the people is
by having a plan. Many Hon. Mem-
bers have mentioned it and I do not
want to repeat it. The Government
must have a master plan and try to
exccute it.  If there is no finance for
it theyv should find out the resources.
We have been hearing much about
PL. 480 funds and other funds.
Where are all these  funds going.
Make use of these funds and try to
eradicatc famine from the country by
helping the drought affected areas
and controlling floods so that we pro-
ducc what we need and we need not
depend on other countries. I had a
discussion with the Hon. Minister
of Irrigation and he said that if
money could be placed at his disposal
he can save much of the foreign
exchange on import of foodgrains.
Something must be donc. All the
voice now raised here should go to
strengthen the hands of the Irriga-
tion Minister to get morc money
from the unwilling hands of the
Deputy Prime Minister for this pur-
posé. Since it concerns the agony of
the people, the suffering of millions
of people. government should do
something to mitigate that.

Coming to my own Statc of
Madras. because of the news of
drought in Andhra Pradesh and
failure of monsoon in my own part,
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the prices have started rising. They
have already shot up and we do not
know how we are going to face the
situation.  There is already shortage
in Madras now. If npothing will
come from Andhra Pradesh, since we
have got the deficit State of Kerala
as a next door neighbour, waiting
for every opportunity to grab more
rice into its fold.........

SHRI VASUDEVAN NAIR: Do

not say so.

SHRI NAMBIAR: We want to
give Kerala as much rice as we can.
But unless Andhra Pradesh gives us
rice, we from Madras cannot give any
rice to Kerala.  So, something should
be done in this direction.

The chronically  drought-affected
arca of Ramanathapuram district is
a half desert. It may be called the
Rajasthan of Madras State. In spite
of rcpetition of famine in that area,
no effort is being made by the Cen-
tral Government to remove the suffer-
ings ol the people of that drea. It
docs not give any help. As my hon.
collcague has stated, the Madras Gov-
crnment had a plan to improve food
production in Madras State. We
had asked for a moratorium or de-
ferred pavment of the loan and inte-
rest charges. In other words, we
wanted the Central Government to
allow us to defer repavment of Rs. 14
crores so that we could give relief to
the agriculturists and  spent some
money on lift irrigation so that food
production may incrcase. The Cen-
tral Government have not agreed to
this. The Centre should not discri-
niinate against us because Madras is
not governed by the Congress. In
that case, Andhra Pradesh is govern-
ed by the Congress Party. What are
you going to do to Andhra? Are you
going to give them a little more?
If you give them that, I have no
objection.  But, let politics not be
dragged into this.

In Coimbatore district the situa-
tion is very acute. In three taluks
bordering Palladam the situation is
very bad. In a panchayat area in
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Palladam in a conference they have
requested the Government to declare
Palladam a famine-stricken area. Not
cven drinking water is available in
that area. All the conditions that
exist in Rayalaseema exist in this
area also. "They have got a Kunda
hydel storage scheme for which the
recommendation has been given by
the Madras Government. The Centre
is sitting tight on that report. Unless
the Central Government come to our
rescuc, there is no hope for us. And
it is only this Parliament which can
bring pressure on the Central Gov-
ernment, and make them yield and
give us money. It is a question of
money. Let us sit together and dis-
cuss how we can find resources for
it. Somecthing must be done there
and now. There is no point in just
talking and then going away. If we
do that, there is a very serious situa-
tion waiting for you. The Central
Government, which is already shat-
tering, will crack and may ultimately
break.

MR. SPEAKER: Now vyou are
bringing politics. He may resume
his seat. Let us hear something
about Orissa. Shri Panigrahi.

SHRI CHINTAMANI PANI-
GRAHI (Bhubaneswar): Mr. Spea-
ker, on the 26th November, 1967 the
National Committee on Drought Re-
lief has said that the end of the
drought is not the end of the strug-
gle to lift our people from poverty
and to ensurc to each individual
the minimum decencies of life. The
agony of the past two years should be
a lesson and a warning. But we
find no end to the distressing sight
of droyght.

Today we find that almost 7 States
out of 16 are under the grip of
drought—Andhra Pradesh, Mysore,,
Madras, parts of Assam, West Bengal,
parts of Uttar Pradesh. Rajasthan
and parts of Orissa and Gujarat. As
our triend has suggested, we have a
double tragedy and so I do not know
whether vou can give us more time
because of the double tragedy. Parts
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of northern Orissa are completely
under floods. 2,600 years ago Lord
Buddha had enjoined on the people
of this country that the engineers
must control the water. Fortunately,
we have got an engincer to control
water but waters are uncontrollable
in some parts and in Andhra it is
not coming at all. That is the posi-
tien today.

When 7 to 8 States are under the
grip .of droufht during the last so
many years, if we look at the figures
of the assistance given by the Centre
to the States, we will find that the
Central Government even during the
short of period of 1966-67 and 67-68
has given to the State of Bihar more
than Rs. 52 crores by way of drought
and famine relief. To  Gujarat
ncarly Rs. 5 crores were given; to
Madhya Pradesh more than Rs. 21
crores were given; to Rajasthan Rs.
15 crores were given and to U.P.
Rs. 7 crorcs were given. The other
States are not included in this list
hecause, perhaps, they were given
later on. Therefore, on a marginal
calculation that I have tried to make,
during the last 20 years Rs. 1.600
crores have been spent on irrigation,
Rs. 180 crores have been spent on
flood control and about Rs. 600
crores have been spent by way of
famine relief besides the foodgrains
that have been given. Only in two
years to Bihar, Gujarat, Madhya Pra-
desh, Rajasthan and U.P. 28 lakh
tonnes of foodgrains were given for
famine relief.

When Rs. 1,600 crores by way of
irrigation, Rs. 180 crores by way of
flood control and Rs. 600 crores by
way of famine relief have been spent,
how to explain these frequent
droughts? Take the case of Orissa.
1965, 1966, 1967 and 1968—for the
last four years Orissa has been facing
drought. Ganjam, Koraput and the
area near Andhra are completely
under  drought. My constituency
was affected by drought for the last
4 or 5 ycars and I do not know where
is the end to it. I do not know
there can be any end to
Khandapada,

when
drought in areas like
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Rampur, Banpur and Daspalla areas.
On 16-8-68 there were three cases of
starvation reported from Daspalla
arca but how can the Central Gov-
ernment help  because the State
Government does not admit of star-

vation deaths? People are still
dving in that area.
The Government of India has

been seized of this matter and have
established a special cell in the Mi-
nistry of Food and Agriculture to
look after drought relief measures
and national drought protection. I
would like to know from the Hon.
Minister what programmes this spe-
cial cell which has been set up to
look after the drought problems has
drawn up so that they can find out
somé¢ permanent ways to fight this
menace of drought.

The Government of India has also
worked out a programme of taking
up pilot projects in chronically de-
ficit and drought areas. We would
like to know the detailed programme
because almost 8 or 9 States are
suffering from drought in this year
or that vear and whether this pilot
project programme which the Gov-
ernment of India is formulating has
been formulated for all the States—
Andhra, Orissa, Bihar, Rajasthan and
parts of those States which are chroni-
cally drought-affected areas every,
year, every second vear, cvery third
year or every fourth year. If the
Government would enlighten us on
this point, we would be thankful to
the Government.

MR. SPEAKER: Before I call
Shri Krishna to speak, I may inform
Hon. Members that I have got a
number of names here. I will read
them out. They are—Shri Narayana
Rao (Congress). Shri Krishna—he is
speaking just now, Shri Antony
Reddy. Shri M. N. Reddy (Indepen-
dent), Shri J. H. Patel (SSP), Shri-
mati Lakshmikanthamma,  Shri
Ranga—I am reserving him to wind
up, Shri Ganga Reddy (Congress),
Shri Ramesh Chandra Vyas. There
are a number of speakers. Each one
of you can make two points or so
without repetition. Then it will be
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possible to make your speeches with-
In two or three minutes each. 1
want all of you to speak. I have
no objection to extend it by another
half an hour or 45 minutes, if you
have the capacity to sit till you
finish.

SHRI CHENGALRAYA NAIDU:
The half-an-hour discussion is there.
When will it come?

MR. SPEAKER:
discussion. Do you thipk we
making a fun of it?

SHRI THIRUMALA RAO: The
half-an-hour discussion can be taken
up after this provided there is
quorum.

MR. SPEAKER: But this must be
concluded today. The Minister is to
reply. I think, we should confine
only to 5 minutes for each speaker.
Even then it will mean 50 minutes
for ten speakers and the Minister
will take another half an hour. I
find all Andhra Members sitting here.
I see all of them here. I would be
very happy if you sit whole night
and speak on this.

SHRI T."M. SHETH: There is
a substitute motion standing in name
also. I want to speak about Gujarat
conditions.

MR. SPEAKER: You are a Con-
gress Member. Your name is not in
the Party list here.

SHRI T. M. SHETH:
moved a substitute motion.

MR. SPEAKER: That does not
mean you have the right to speak.
Evervbody who moves a substitute
motion does not have the right to
speak. You have the right to ask
for vote on that-but you have no
right to speak on that. Your name
is not in the list.

SHRI S. M. KRISHNA (Mandva):
Mr. Speaker, Sir, the country is again
a helpless witness to the recurring
agonising phenomenon of drought
conditions and very near-famine con-
ditions prevailing in a large part of
the country.

This also is a
are

I have
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Sir, when I was a school-boy, I read
in the textbooks that the agriculturist
in this country was at the mercy of
the vagaries of the monsoons. After
30 vears, 40 years and after 20 years
of Independence, is it not agonising
and a serious failure on the part of
the Government that we should be
discussing the famine conditions, in
more than 5 to 6 States, in the coun-
try today> What has the Govern-
ment done in the last 20 vears to
eradicate famine? I am not prepar-
ed to swallow an answer from the
Government that they have not been
able to take steps. My charge is that
there is a serious omission on the
part of the Government to evolve a
machinery which will go into this re-
curring phenomenon of drought and
famine conditions. The Hon. Mem-
ber, Mr. P. Venkatasubbaiah. has
given the description of the agony of
the sufferings of the millions of our
countrymen not only in  Andhra
Pradesh but also in Orissa, Maha-
rashtra, Gujarat, Bihar, Rajasthan.
Madras and Mvsore.

I would confine myself to make a
report to this House about the condi-
tions prevailing in Mysore State of
which I have the first-hand know-
ledge. T quote from the statement
of the leader of the Opposition of
the Mysore Assembly, Mr. Shivappa,
that he made very recently that more
than a crore of people in Mysore
State are under the clutches of famine
conditions. T also quote an edito-
rial in the Deccan Herald:

“The statement of the M.P.C.C.
General Sccretary and a Congress
M.P. that many villagers of Chan-
napatna taluk were found ecating
roots and shoots and that a large
number of them were moving out
to other places in search of food
and emplovment. apart from
making distressing reading, high-
lights the gravity of the drought
conditions prevailing there. After
an on-the-spot study of several vil-

lages. thev have reported that irri-

gation wells have gone dry, cattle
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are cmaciated and that the help-
less people are anxiously looking
for succour from the Government,*

In the last few days, I know, the
Prime Minister and the Finance Mi-
nister also have been subjected to re-
ceiving very many delegations from
various parts of the country. Just this
afternoon we from Mysore, called on
both the Prime Minister anhd the
Finaite Minister. The Government
of Mysore have made a demand that
a sum of Rs. 20 crores be given to
the State Government to face the
crisis.  What has been the response
of the Central Government? The res-
ponse has becn lukewarm. It has
been nil. They have stated that they
will be able to give only Rs. 2.30
crores.  When the demand is for
Rs. 20 crores and if the Central Gov-
ernment says to the State Govern-
ment that they are able to give only
about Rs. 2 crores. would vou expect
the State Government to fight the
crisis and to face the crisis> I for
one would feel that the Central Gov-
ernment have to take certain dynamic
initiative in this matter. It is the res-
ponsibilitv of the Central Govern-
ment. ‘If a man dies of hunger, dies
of starvation, it would be a shame to
the Central Government leave alone
the State Government.

In Orissa, very recently, the De-
puty Minister was supposed to have
madc a statement that a person died
of starvation. later on, I believe, it
was contradicted. But the fact re-
mains that not only in Orissa but in
very many other parts of the country,
if the Government is not going to
take adequate measures, people would
die of starvation. Right now, there
is under-nourishment: people do not
have energy left in them because they
cannot buy and they have not found
enough to eat. Under the circum-
stances, T feel that it is the respon-
sibility of the federal government.
the Central Government. to sce that
these conditions are fought on a
war-footing.

We ask the Prime Minister to visit
some of these drought-affected areas
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—not in helicopter; she has to walk
in the villages, so that she can under-
stand the problems of the people.
We have had enough of these heli-
copter experiments in the last 20
years. Whenever there is an occur-
rence of floods, there will be helicop-

MR. SPEAKER: If there are
floods, they cannot land; it is allright
in the case of famines.

SHRI S. M. KRISHNA: The Cen-
tral Ministers should come down to
the ground, to the villages, to find
out what exactly is the problem. 1
want to make this suggestion. We
know that the Central Ministers do
go to States, but they go to fulfil less
important engagements. Now I de-
mand that the Prime Minister, the
Deputy Prime Minister and the
senior Ministers of the Government
should visit the various States so that
they can get the clear, precise and
grave picture of what is happening
in the country; it will serve a two-
fold purpose; firstly, it would boost
up the morale of the people who are
undergoing great agony, and secondly,
they would be able to report it to
the Cabinet and also to those who
have the responsibility so that cer-
tain immediate measures could be
taken to meet this human crisis.

SHRI NATH PAI (Rajapur): See-
ing some of our Ministers is not at
all a morale-boosting  experience.
That has been our experience.

MR. SPEAKER: There is also
a discussion under Rule 193, to be
raised by Shri Chengalraya Naidu.
I do not think that it will be possi-
ble to take that up today. We can
take it up tomorrow.

SHRI CHENGALRAYA NAIDU:
‘Tomorrow there is some other busi-
ness.

MR. SPEAKER: This can also be
takens 1 am trying to commit the
House for you. Today it will be
7-80 p.m. or something by the time
this tfiscussion is over. We will not
be able to take it up today. If both
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the Minister and the Hon. Member
want to sit together and discuss, they
can; I have no objection.

SHRI K. NARAYANA RAO (Bob-
bili): I am grateful to you for giving
me an opportunity to speak. I am
rising on this occasion to speak about
the sufferings of the people; maybe,
in future, there may be many more
occasions wherein we may be com-
pelled to voice the sentiments, feel-
ings and sufferings of the people.

Now I should like to confine my-
self to the particular circumstances
that are now prevailing in Andhra
Pradesh. This is not to say that
I am in any way detracting from"
the views expressed by so many
friends from the other States. I am
submitting that the present problem
is a challenging one. The problem
which is before Andhra Pradesh is
unique in the history of India,
unique in the sense that it is not a
case of some distressed pocket here
or some distressed pocket there; the
distress is felt throughout the State.
If only one looks at the chart of the
rainfall, one will find that there is a
falldown of rainfall throughout all
the districts and not in any one single
district. This is the case. If there
are only two parts that are distressed,
certainly the State can adjust or re-
adjust itself with the. little resources
that they have at their command and
also perhaps with some assistance from
the Central Government. It so hap-
pened that last year we did face a
crisis like that. With the small mer-
cies and help given by the Central
Government, we could cope with
that distress and on behalf of the
Government and people of Andhra
and on my own behalf, I must ex-
press gratefulness to the Govern-
ment of India for that. But this
year, the position is totally challeng:
ing, in the sense that it is impossible
for the State to cope with it. Why
it is so, I shall presently submit.

Shri P. Venkatasubbaiah gave some
very staggering figures. But statis-
whole story.
Behind statistics, there is the tale of
human suffering. It so happens that
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in certain areas which are not cover-
ed by statistics, there is no rainfall
at all. Many peasant communities
have been rendered totally destitute.
Not even a single crop could be got.
This is the tale of misery which no
statistics can adequately describe.

Secondly, the because of the fall in
the level of the water, the rate of pro-
duction has also fallen.  Thirdly,
even dry crops like groundnuts can-
not be cultivated properly. When
the land is so dry, it would be impos-
sible to take the groundnut from the
plant. In other words, one can say
that there has been total destruction
of crops.

In this context, the capacity of the
State Government to meet the crisis
has to be borne in mind. Now the
Government of the State has also
been facing a financial crisis due to
certain land revenue measures. Last
year also because of drought condi-
tions, they had to have considerable
remissions of land revenue. It is abso-
lutely impossible for the Government
to augment its resources by any other
source of revenue. The backbone of
the eutire economy is the peasant.
When  agriculture has suffered so
much, the fortunes of the other peo
ple like the trader, the artisan and
other commercial avocations have
correspondingly suffered. With the
result that the capacity and compe-
tence of the Government to acquire
resources from other sources has been
very much affected.

[SHRI THIRUMALA RAo in the Chair.]

In these circumstances, the Central
Government must come forward with
assistance to the State in a big way,
not a few crumbs of bread thrown
out. It must be in a big way. More
important than that, when we are in
such a grave crisis, it is not so much
money as the moral booster and the
moral support that the country can
give us to tide over this situation that
will matter. So the Government

should not be niggardly in their
assistance to us; at the same
time, we must have the feeling that
the entire nation is behind us in our
efforts’ to tackle this situation, which
only such a moral booster along with
financial help can make it possible
for us to do.
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SHRI RANGA (Srikakulam): Sir,
from all sides of this House, this
anguishing cry for succour and help
has come today. This is an all-India
SOS almost from every State—Rajas-
than, Orissa, Maharashtra, Madras,
Andhra, Mysore and parts of West
Bengal also. Only  sometime ago,
there were floods in Gujarat and Ra-
jasthan and Assam. Last vear there
was famine because of drought in
Bihar. I am glad, Sir, you in your
own forceful way, along with others,
pleaded in favour of a permanent
solution, a permanent fund and a
permanent  institution for dealing
with  this. Some friends have de-
manded a cell in the Food and Agri-
culture Ministry and in the Irriga-
tion Ministry also.

I submit that Government should
give serious consideration to the
need for the establishment of an All-
India Famine and Flood Insurance
Fund. to which every year the Union
Government should make a contri-
bution of Rs. 200 crores and the
State Governments on a pro rata
basis should contribute at least
another Rs. 100 crores. With these
Rs. 300 croves, it would be possible
to deal with the problems caused by
floods on the onc side and drought
on the other in a satisfactory manner.
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The present crisis is bigger than
what we have had to face in Bihar
and U.P. a year ago. Under thesc
circumstances, even if the Govern-
ment were to trv to raise all the
funds they can possibly find, I do
not think they would be able. to
raise cnough. So. the Government
of India should make an appeal to
the U.N. institutions to come to the
rescuc of India to deal with this
matter in a fitting manner.

Whether they are able to do any-
thing clse or not, let this Government
advise the concerncd State Govern-
ments immediately to declare a mora-
torium not only on the cooperative
loans but also on private loans, so
that the private money-lenders will
not be able to exploit the kisans
and the cooperatives would not be
forced to put the poor peasants’ lands
to sales.

It is most essential to get rigs,
wherever they are to be found, in
India and from abroad also. There
comcs my carlier suggestion for inter-
national aid. Let us try to get as
many rigs as we possibly can and
put them to use, specially in Andhra
and other areas, so that people can
be helped during the distress period.

Whatever famine  relief  works
have to be started, let them be start-
cd immediately without waiting for
starvation actually to stalk the land.
To avoid corruption, misuse or wast-
age, let Gavernment invite the co-
operation of such social organisations
like the Ramakrishna Mission, to
assist them and supervise the activi-
ties of their officers, so that we can
be sure that whatever we want to
spend would be spent in a reasonable
and honest manner.

10.00 Hgs.

There are certain areas, I am told,
in Rajasthan where paddy crops are
drying away not because there is lack
of rainfall but because water is not
being let out from certain canals and
certain projects. I would like mv
hon. friend, Dr. K. L. Rao, to look
into this matter.
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Somebody said, how perverse it is,
in his poetic manner, for Andhra—
the Government of India may be feel-
ing like that—to have drought when
everywhere else we have floods. Let
them not think, let not the Prime
Minister and the Deputy Prime Min-
ister think, just because the Chief
Ministers concerned are also makin%
common cause with all of us here, al
the Members hailing from all politi-
cal parties, and they are all combined
in making their appeal to the Gove-
rnment of India to garner hundreds
of crores of rupees in order to go to
the aid of the suffering people all
these people .are only interested in
exaggerating facts, in exaggerating the
real sufferings of the people.

Shri Krishna over there, Shri Ven-
katasubbaiah and others, every one
of our hon. friends have borne elo-
quent testimony to the fact that the
people are suffering. Shri Narayana
Rao has asked the Government to
look into the statistics of rainfall.
When the British were here they de-
marcated certain areas as coming
within the famine zone on the basis
of rainfall over a number of years.

Rayalaseema has come to be recog-
nised by them as an eternal famine
zone. Some projects have come to
be established—irrigation projects—
and they have given protection to
certain areas, certain parts of it. Yet
the whole of it is still suffering. Simi-
larly, Telengana and also the aiea
from which I have the honour to be
elected to this House, Srikakulam Dis-
trict, are also suffering. There are
rivers like Vamsadhara, Nagavalli,
Mahendra Tanaya, Bahoda and Sar-
ada. These rivers are supposed to be
perennial rivers. Today not a drop
of water is to be found in them. It
is the biggest calamity there. On the
coastal areas also the fishermen are
suffering for want of drinking water,
not to speak of water for irrigation
or anything like that. There is an
area like Uddanam. It is supposed
to be eternally Udyana Vanam and
in the language of the Kisans it came
to be known as Uddanam. All the
orchards there are drying out. Co-
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canut trees are all drying. Not only
the leaves but the trees themselves
are drying away as if they were struck
by lightning.

This is the misery of the people
there. What are you going to c{)o>
Therefore, there must be a perma-
nent fund. In addition to that, there
is need also for organising, just as
you are organising for agricultu-
rists, on a permanent basis something
for cattle feed in various places so
that when there is famine like this we
can rush cattle feed to other places.

AN. HON. MEMBER: Fodder
banks.
SHRI RANGA: You may call

them fodder banks if you like.

Then there are agricultural work-
ers. They have got to be provided
with work. What sort of work are
you going to give them? During Bri-
tish times roads used to be built.
They were known as famine works.
Today if only Dr. Rao could be given
plenty of money he would be able to
help us to deepen the wells, construc-
ting new wells, cleaning the old tanks
and also constructing new tanks. He
can also help us in removing the silt
from the Nizam Sagar and several
other sagars that are to be found in
Telengana area.

All these things have got to be
done. When are you going to do it.
Shri Krishna taunted the Govern-
ment. You also, Sir, coming from the
Party in power, asked what the Gov-
ernment has done during all these
vears. They have slept over it. We
must all plead guilty, all of us, from
every side, that when we formulated
the Constitution we did not take care
to provide as one of the responsibili-
ties of this Government to have an
All India Famine and Flood Insur-
ance Fund. Such an institution used
to be there before the Munroe re-
forms. Afterwards it was dropped.
All these years we have been asking
for it but we have not succeeded. Let
the Government of India take that up
in all seriousness.
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Then, only last year we had a
famine in Orissa. This year again
they are having it. When for years
and years they are having it, are you
not going to do something for that?
Are you going to leave the people at
the tender mercies of the local gov-
nernment, however popular and how-
ever anxious it may be to help its
people? Are vou not going to see
that the Government of India shoul-
ders this particular responsibility of
saving the people from the terrible
danger, terrible crisis which is be-
vond their capacity because it is de-
pendent on the vagaries of nature?

So, I appeal once again, indeed 1
reinforce the appeals that have been
made by severa{) of our members, and
I wish to appeal to the Government
of India to look at this matter in a
non-ﬁmlitical manner, as a national
problem and also to urge on the rest
of the world and convince them that
it is not only a national problem but
also an international problem and,
therefore, they should come to our
rescue.

In conclusion, let the Government
of India keep this in mipd and let all
the State Governments keep this in
mind that every rupee that is being
placed at the dsposal of the Statc
Governments on flood and famine
relief work, let that rupee be utilized
in a sacred manner, not as one rupee,
it is valuable as hundred rupees and
let every paise be given the same
valuc as the rupee and let there be
honesty, decency and earnestness in
the distribution of famine relief to
the people.

MR. CHAIRMAN: I want to
adjust the time. So, let me know how
much time the Minister will need.

SHRI ANNA SAHIB SHINDE:
I will require 20 to 25 minutes.

MR. CHAIRMAN: Shall we ad-
journ at 7-30 or sit till 8 O’clock?

SOME HON. MEMBERS: 8 O’
Clock.

MR. CHAIRMAN: I have no ob-
jection to continue till 8 O’clock,
provided members do not go away.
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SHRI K. SURYANARAYANA: It
can be 8 O'clock or even 9 O’clock.
Why should we adjourn early?

sfrret TR ¢ gwTafa wEr-
W, § s wedr g fF oo &
el FT qATY FT T AT ]
o7 Fgd § 5 foe oo w1 W
S g W F oA FATT §
gfew & @t g f& i foe oo
F QW ¥ I F AR AW AL
T

MR. CHAIRMAN: I cannot ex-
plain the procedure. A & fau
S T g IHY dE § AW qEATy
Eic Al

LLCCUIIE Ci 0 G R G | 4
TTE A T FAT AH B
MR. CHAIRMAN: There is no
point of order. We are sitting late.
I will try to accommodate as many
hon. Members as I can. But, do not

be in a hurry. Now, Shri J. H. Patel.
I would request him to be brief.

SHRI J. H. PATEL: (spoke a few
words in Kannada):

In order that the Minister may
understand, I am putting this ques-
tion to him. This 15 a memorandum
submitted by the Government of
Mysore to the study team which visi-
ted Bangalore. I would just quote a
little from it. Shri S. Nijalingappa
who was then the Chicg Minister
writes: —

“In the meanwhile I shall be
grateful if you will arrange to see
that an advance of at least Rs. 10
crores is made available to the State
Government immediately because
the situation is very grave.”

This was written in the month of
February, on Ist February, 1968, in
his letter to the Central Government.
I am quoting this becausc our crv
for help is absolutely useless to this
senseless government.
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Lven as recent as the 23rd June,
1968, Shri Swaminathan, Commis-
sioner for Land Reforms and Secre-
tary to Government, writes: —

“In view of the difficult ways and
means position of the State imme-
diate financial assistance by the
Government of India is required if
the State Government are to imple-
ment the minimum emergency pro-
gramme immediately.”

This only proves that no amount of
intense feeling, of cloquent specch, of
description of horror stories or all
these things will impress this Govern-
ment. Let this first become a hum-
ane government.

My questions are: Are they going
to enact a permanent Famine Code in
which a clear definition of starvation
death is given? Are they going to
put all their force, might, finance
and everything into irrigation which
is the only permanent solution for
drought and floods?> Another pro-
blem is that of fodder. Are they
going to import fodder or are they
going to find out any new synthetic
food for cattle which are dying like
nothing in the country?

SHRI NAMBIAR: This is another
calamity.

MR. CHAIRMAN: You must ad-
mire her effort to speak in Hindi.
You must not discourage it by your
observation.

siWEt AT 3T F
R AE| gy @ SER =SEd
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MR. CHAIRMAN: I am pressed
for time. I cannot give much time.
I will conclude by 7-30 p.m. The time
has been extended much bevond our

expectation.

s qo ATo qTEATH (TTATT) : ATH
AT AT gl A WA av
M 2 ¥ A gw fafrex @
T Ewy &)

MR. CHAIRMAN: I cannot alter

the time-table arranged here.

fgoFoqreqw: At A fire
e ® 2 ¥ aify gw ww oot
drATd QY smEr wT )

Gallery
MR. CHAIRMAN: Please sit
down. You sav 2-3 minutes, but it
goes on for 10 minutes.

19-20 Hrs.

RE: INCIDENT IN THE PUBLIC
GALLERY--Contd.

MR. CHAIRMAN: Shri Nath
Pai wanted to know about the inci-
dent in the Public Gallery this morn-
ing. I have received the following
information from the Watch and
Ward Officer: —

“Today at about 12-35 hours,
two visitors, namely, Kumari Pra-
veena Dave and Kumari Veena
Vora, who had been issued Public
Gallery cards on the recommenda-
tion of Shri T. M. Sheth, M.P.,
disturbed the proceedings of the
House by raising slogans. They
were immediately prevented from
doing so by two members of the
Watch and Ward staff on duty
nearby, but they refused to listen
and continued shouting slogans. In
the meantime, two lady members
of Watch & Ward staff intervened,
but instead of listening to their
requests, Kumari Veena Vora be-
came violent and bit the wrist of
one of Lady members of Watch
and Ward staff. She also bit the
hand of one of the Watch & Ward
Assistants. She lay herself on the
ground and continued shouting
slogans. As a last resort, she was
bodily lifted and brought out of
the gallery. Kumari Praveena Dave
walked out of the gallery volun-
tarily without resistance. In their
statements which were recorded in
the presence of Shri T. M. Sheth,
M.P.. neither Kurmhari Praveena
Dave nor Kumari Veena Vora
made any allegation regarding
manhandling on the part of Watch
and Ward staff.

/

Kumari Praveena and Kumari
Veena were let off at about 1 p.m.”

SHRI NATH PAI (RAJAPUR):
I do not want to pursue this matter
now. We are not convinced with what
is said to have transpired because we
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have seen with our own eyes. 1
would not use the word, ‘manhandle’,
but I must submit to you that the
force applied was out of all propor-
ti.oix to the offence of that young
girl.

SHRI RANDHIR SINGH (ROH-
TAK): We feel about it immen-
sely. That voung girl was thrown
away like a sheaf of corn. This is
something to be ashamed of.

et e wTET  (@EEE)

wfgen Forlr & afgn a= de A
F T@AT Tifgw, s A ™ WS
#t fafas 1 e 9%

MR. CHAIRMAN: This is what
I read.

19.22 Hrs.
MESSAGE FROM RAJVA SABHA

SECRETARY: Sir, I have to re-
Fort the following message received
rom the Secretary of Rajya Sabha: —

‘I am directed to inform the Lok
Sabha that the Rajya Sabha at its
sitting held on Thursday, the 29th
August, 1968, adopted the follow-
ing motion in regard to the Joint
Committee of the Houses on the
Lokpal and Lokayuktas Bill, 1968:

“That this House concurs in
the recommendation of the Lok
! Sabha that the Rajya Sabha do
appoint a member of the Rajya
Sabha to the Joint Committee of
the Houses on the Bill to make
provision for the appointment
and functions of certain autho-
rities for the investigation of the
administrative action taken by or
on behalf of the Government or
certain public authorities in cer-
tain cases and for matters con-
nected therewith, in the vacancy
caused by the resignation of
Shri Awadheshwar Prasad Sinha
and resolves that Shri Ganeshi
Lal Chaudhary, Member of the
Rajya Sabha, be appointed to the
said Joint Committee.”
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19-22% Hgrs.

MOTION RE. SITUATION ARIS-
ING OUT DROUGHT CONDI-
TIONS IN ANDHRA PRADESH,
PARTS OF MYSORE AND MAD-
RAS—Contd.

SHRI M. N. REDDY (NIZAMA-
BAD): Before I speak on the mo-
tion, T,would like to voice a common
grievance shared by many members
here. That is, we are finding enough
time, rather a lot of time, for discus-
sing matters like Czechoslovakia or
some affidavit matter or Kantilal De-
sai’s matter, and so on, as if the Hea-
vens would fall down if we do not
discuss them, but we are not able to
find time to discuss important mat-
ters like this. I hope, the senior mem-
bers will do some thing about this.
We are, of course, young members.
As a freshman, I am very much dis-
appointed that we do not find time
to discuss constructive matters. We
have to devote more time to discuss
economic issues, to discuss the distress
and problems of the people, and
should not try to get undue publicity
from the press and thus waste our
most valuable time. We are prepar-
ing speeches on very good issues, and
we are not even told whether we
would get the time and opportunity.
Only the leaders and people who are
very clever in getting time and op-
portunity are getting away with it.
This should not be allowed in this
august House. I would like to make
this appeal.

Coming to the drought problem, I
am not projecting the drought pro-
blem of Andhra Pradesh like other
members. What is not realised and
what is very much forgotten by many
members is this. There has been
the drought problem in Andhra Pra-
desh in some patches and parts every
time. But the phenomenon of this
vear is that—I have gone through
the records and data of the last 80
vears—the drought has spread all
over the State in all the 20 districts,
from Nizamabad to Srikakulam. This
point has not been brought to the
notice of the Government and the
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hon. members. It is not as if I am
denying the existence of drought pro-
blem in other places. But, here, the
entire State is affected. This is a phe-
nomenon which we never saw during
the last 80 years or so. I have gone
through the recorded data maintain-
ed by the UNESCO in this behalf.
That has to be seen. More than
three crores of people have been affec-
ted by drought. I charge the Central
Government and also the State Gov-
ernment with reluctance to act ex-
ccrt when a deep crisis or a serious
calamity overtakes us. They never
wake up; they have no time for these
problems. They are not free from
other petty problems of politics and
other things. It is only when thou-
sands die and headlines come out
that they start moving and do some-
thing. This is a very unfortunate
state of affairs and a very unfortunate
attitude to take for Governments.

There is a newspaper strike on and
for the last few weeks people are not
able to get their newspapers in any
cities and towns. There is a respon-
sibility on the press also to give cor-
rect information and place it in the
right perspective so that people know
about the seriousness and magnitude
of the problem. I have got the Pat-
riot of today with me. The whole
paper contains, at least 80 per cent
of it, news about Czechoslovakia and
other matters which are not of direct
concern to us. I do not mind if the
whole of the paper were to be devoted
to printing such other matter. But
it also refers to Andhra’s drought con-
dition. The headlines, you will be
shocked to know, is ‘Andhra CM
wants Rs. 42 lakhs aid’—mind you
not crores.

MR. CHAIRMAN:
ter’s devil.

SHRI M. N. REDDY: Such pre-
sentation of news instead of helping
harms the cause, because people in
distant and different places will have
a very wrong idea and wrong assess-
ment of the seriousness of the pro-
blem. It has mentioned Rs. 42 crores
in the body of the news item in small
letters.
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I would like to point out that this
House should also take cognisance of
these serious matters and avoid for-
eign news of which we have had
enough. When they are not them-
selves caring for it, let us discuss
about our own problems and diffi-
culties which we are facing.

I do not wish to repeat the ap-
peal to the Central Government for
some crores of rupees. That is there
admitted. But I want one matter to
be immediately investigated. This
phenomenal drought has occurred in
the State for the first time. There
should be an investigation, scientific
research carried out, to find out how
this drought has affected the entire
State. This has not been the case
during the last 100 years. They
should go into this matter and find
out the remedy. They should take
measures to avoid recurrence of this
type of drought all over the State.
If it is confined to one part, food can
be rushed from other parts. But in
the present case, the whole State is
affected.

There is another thing. Hon. mem-
bers should know that we regularly
import rice—this has been so during
the last four or five years—about 6
to 7 lakh tonnes of rice at double
the cost from various countries, pay-
ing dearly in foreign exchange. Of
all the foodgrains, rice is a very scarce
and precious commodity even in the
foreign markets. But half of this
quantity is supplied by our State to
the rest of the country. That is now
cut off.

Apart from that, what about the
31 crores of people there who them-
selves .do not have any rice? They
would not have rice for the next
three or four months. That aspect of
the problem has also to be seen.
Even if Rs. 42 or Rs. 45 or Rs. 50
crores are given, is it possible for the
State Government to spend the whole
in constructive and fruitful measures?
You can give away money and doles
to various persons and increase their
purchasing capacity so that they can
go and buy in the black market. But
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what I want to stress is that in giving
assistance, the Centre should have a
long range view.

In this context, I would like to
make certain practical suggestions,
certain things which are more preci-
ous, more necessary than money. We
badly require rigs for drilling. This
is a specific proposal. These rigs
should be given by the Centre on
loan from the Geological Survey of
India, ONGC and the army and other
sources. Rigs are also available with
UNICEF. These can be airlifted from
UK and other places immediately.
There is no use of giving funds and
loans without giving the necessary
equipment to use these funds in a
practical and constructive manner.
Foreign exchange should be released
for the purchase of rigs, spare parts
for commissioning these rigs. The
Geological Survey of India should
loan the services of geologists and
geophysists for locating suitable site
for drilling wells as also a large con-
tingent of technical staff like drillers.
There are no drillers in Andhra. In
addition to drills, it is necessary that
the Central Government gives tech-
nical assistance in the shape of trained
drillers for boring these wells in the
shortest possible time. I should also
like to suggest that private contrac-
tors, financed by banks, should be
asked ‘to undertake boring of tube-
wells.

MR. CHAIRMAN: You are go-
ing into too much of details.

SHRI M. N. REDDY: Apart
from this, jeeps and trucks from army
disposal may be provided to accele-
rate the execution of relief works. It
is impossible to execute any relief
measures all over the twenty districts
without the necessary facilities. The-
refore, I once again appeal to the
Central Government and the hon.
Ministers who are here not to wait
for the reports of the study teams
which they are going to send. It
is your own Government, your own
Chief Minister. Please read the news
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papers. Believe what the Members
of the Parliament, Congress and O
position, say. The study team will
go there on the 15th or 16th of next
month. You must give some amount
immediately and make an assessment
of the total requirements after the
study team’s report is received. The
equipment is much more necessary.
It should be treated as we treated
Bihar last time. Full central assis-
tance should be given. If Andhra
picks up, the agricultural economy of
the country will pick up. Otherwise,
it is fraught with many dangers to
your own political future. I am
putting it very plainly before the
House.

SHRI K. SURYANARAYANA
(Eluru): I do not want to take the
time of the House unnecessarily. Hon.
friends from all the parties are of one
opinion that the Government of India
should seriously think of overcoming
these drought conditions. One year
there is drought, one year, there are
floods. I come from the granary of
Andhra Pradesh West Godavary
district. But 75 per cent of the West
Godavary district is without water
and the reople are suffering without
water. All the necessary information
had been submitted by the Andhra
Government, in a more elaborate
manner than any speeches here could
do. Our Finance Minister and the
Agriculture Minister Shri Jagjivan
Ram also visited our State and people
have great hopes that they would

‘come to their help. It was called
Anna Poorna. Its Chief Minister,
Andhra Chief Minister is now in the
streets of Delhi with a beggar’s bowl
running from one Minister to another
Minister, from morning till evening.
If he goes to the Prime Minister she
is asking him to go to the Finance
Minister. If he goes to the Finance
Minister he says: let us see what the
Production Minister and the Agricul-
ture Minister and the P.W.D. Min-
ister say. I only request that all of
them together should come to the
rescue of Andhra Pradesh. It is good
not only for Andhra Pradesh but for
the whole of our country.
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MR. CHAIRMAN: I should con-
clude the discussion here and I
should like to call on the Minister to
reply to the debate.

SHRI G. S. REDDY (Miryai-
guda): Sir, I would like to ask one
question of the Minister.

MR. CHAIRMAN: Let him fin-
ish his speech. Then the hon. Mem-
ber can put his question through me.
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
Mr. Chairman, Sir, there has been a
very useful and enlightened discus-
sion in the House and I am thankful
to the large number of hon. Mem-
bers who participated in this very
useful debate. But, at the outset, be-
fore I go into the major problems of
the issue concerned I would like to
say that some hon. Members—Shri
Nambiar and Shri Patel—tried to

in politics in their arguments.

bri;
[ %RI JAGJIWAN RAM: They
ubsist on them.

SHRI ANNASAHIB SHINDE):
Mr. Chairman, I would like to make
a submission that Government of
India, when we had drought situa-
tion of a much larger magnitude,
when Bihar, Uttar Pradesh, Madhya
Pradesh and Gujarat were involved
in a larger drought situation and
there were non-Congress governments
in some States, the Centre never dis-
criminated, never looked at it from
the point of view whether it was a
Congress government or a non-Cong-
ress government in those States, and
whatever help was needed was rush-
ed to them. After all, we are all
Indians and we have to be guided in
these matters by a some broader prin-
ciples. So let Shri Nambiar not have
any doubt or suspicion in regard to
the approach of the Centre.

SHRI NAMBIAR: We are thank-
ful if that is so (Interruption).

SHRI ANNASAHIB SHINDE:
Sir, I was going to submit that some
hon. Members made a little exag-
gerated references that there have
been some starvation deaths in some
areas. Shri Narayana Rao just now
said that perhaps thousands of peo-
ple have died. We have so much
experience of handling ‘the drought
situation now that, let the hon. Mem-
bers not have any apprehension,
whatever may be the magnitude of
the problem we shall be in a posi-
tion to tackle the situation and we
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shall see that nobody in the country
is allowed to starve for lack of food.
As the hon. House is aware, for ins-
tance, when Bihar and Uttar Pra-
desh, to which I made a reference
just now, had a much severe drought
and many foreigners at that time
thought that we may not be in a posi-
tion to handle the situation, we did
not, allaw_ any i
S —— . .
tion a(_that timg. __l;l%nau.—-m-.ua.

rd to the currént drought sitaa-
tion, ‘were refer-

€s in the Press about drought situ-
mmmtsﬁ—aaﬁ%—‘wr
made references to the State Govern-
ments and no State Government has

indicated to us that there has been
any starvation death.

SHRI TENNETI VISWANATH-
AM:. In the printed statistics form
there is no column to show starva-
tion deaths. What can they do?

SHRI JAGJIWAN RAM:
case is investigated.

SHRI ANNASAHIB SHINDE:
Unfortunately, our country is so vast
that in some part or the other we
have a difficult situation every year.
Take the case of last year. Human
memory is very short. When we had
a record production in our history
even then, last year, there were parts
of our country where drought situa-
tion had developed. For instance, last
vear drought situation did develop in
Orissa, in some parts of Andhra and
Mysore. We did take the necessary
steps then to see that necessary assis
tance was rendered to State Govern-
ments.

Every

This year, the present situation is
causing us some concern. [ entirely
share the concern of hon. Members
which has been expressed on the
floor of the House because, after all,
when drought situation develops hu-
man suffering necessarily follows. In
our country agriculture is the main
business, the main profession, the
main means of earning and a large
number of farmers naturally suffer
when drought conditions develop.
In a drought year not ouly the far-
33—7 LSD/68
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mers suffer but the section which

suffers most is the landless labour

_because_they do not get any_employ-

ment. That is why if in any part of
“'the country drought conditions deve-
lop it engages the attention of the
State Government and the Centre.

Then, before I go to the other
facts, I would like to submit that

scarcity relief is nically a Stat
- After all, we have to

“guided by the constitutional provi-
sions of our country. So, hon. Mem-
bers should realise that States have
necessarily to take steps. I am not
suggesting that the Centre should ab.
solve i i nsibility. but,
technically speaking, it is a State sub-
ject. May I submit here that all the
State Governments are behaving with
considerable responsibility in this
matter? In fact, they are very keen
and alive to this problem and they do
take steps to see that necessary relicf
is provided in the drought affected
areas. This is our experience of not
only Andhra Pradesh or Mysore or
Madras but all State governments in
the country.

This year, unfortunately, there has
been deficient rainfall in many.-parts
—someé outhern States, Ra-
jasthan and a few other States. For
instance, in_caoastal Andhra Pradesh
there has been dehcient raintall "to
the extent of 46 per cent, in Telen-
gana 40 per cent, Rayalaseema 42
per cent, Madras 55 per cent, North
Mvsorg 20 per cent and South My-
sore 17 per cent. West Rajasthan ts
also affected by drought because of
the deficient rainfall. But it is too
early to know the exact position.

I went into the ious_drought
situatign and the hﬂtxgxwLa%dcﬁcimt
Wi 3 .
rainfall m our country, particularly
in Andhra and Madras. I have found,
for instance, that in _Rayalaseema in
_%«%S)We was deficient rainfall to
the tune of 84 per cent in July and
37 per cent in August, but in Septem-
ber the position improved radically
and there was surplus rainfall to the
tune of 33 per cent.
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AN HON. MEMBER: What is
the use of having rains in Septem-
ber?

SHRI ANNASAHIB SHINDE:
I am not suggesting that will remove
all the difficulties. I am only saying
that we should not take an alarmist
view of the situation. I am going to
come to what we are daing
we have 1o do. I am coming to that.

am trying to explain the position
so that we may have a balanced view
of things.

Telengana area is not normally
subject to drought like Rayalaseema.
But, unfortunately, in Telengana this
year there is very deficient rainfall,
as I have already submitted.

SHRI K. SURYANARAYANA:
You say that Telengana is not a
drought affected area. Once in five
years it is affected by drought.

SHRI ANNASAHIB SHINDE:

But MLMM::%E}. That is
all what I said. Even ir¥ Telengana

the rainfall is unfavourable due to
climatic conditions and many other
reasons. But I was only saying that
in Telengana in 1928 the rainfall was
deficient to the tune of 17 and 30
per cent in July and August and in
1938 it was only 13 and 12 but beca-
use .of the rains in September the sur-
plus was 31 and 61 per cent.

The same is the story about Mad-
ras, Mysore etc. I am making this
statement to show that we are watch-
ing the situation very carefully and
we are trying to tackle the basic pro-
blem which is as a result of deficient
rainfall. The problem of drought
has mainly two aspects. Because,
there are certain tracts of our country
which are subject to recurrent drou-
ght and, naturally, if we have to
find permanent solution to these pro-
blems we have to see that two types
of remedies are provided. First of
all, long-term solutions should be
evolved so that in those areas where
human suffering is very much we are
in a position to give necessary relief
to these people. So, from the point
of view of long-term relief we have
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to take certain measures and also
watch the situation as it develops.
Till the long-term measures are com-
pleted, we have to take some short-
term measures.

Now, there seems to be an impres-
sion with the hon. Members that we
are not taking any long-term measu-
res. Professor Ranga is unfortunately
not, here. May I submit that the
government has during the last few
years, in fact in the post-independence
period, taken a number of steps to
see that long-term measures are adop-
ted to give relief to those areas.

SHRI NAMBIAR: Is there any
master plan?

SHRI ANNASAHIB SHINDE:
I am coming to that point. For ins-
tance, a number of major irrigation
projects have been taken in many of
the States. I have before me a list of
such  irrigation  projects—Upper
Krishna, Gataprabha, Malaprabha,
Tungabhadra and so on. 1 am refer-
ring only to the long-term projects.
When these projects are completed,
naturally they would give relief to
this area.

SHRI S. M. KRISHNA: But
these are very very long-term plans.

SHRI' ANNASAHIB SHINDE:
The question is whether the Govern-
ment of India is doing something
from the point of view of a long-
term plan to meet the situation.

In Andhra Pradesh, for instance,
Pochampad, Nizamsagar, Nagarjuna-

‘sagar and Tungabhadra cover some

of the drought-affected areas. In Mad-
ras, P:lﬂﬁElEulam and Lower Bha-
wani cover some of these areas.

SHRI M. N. REDDY: Nizamsagar
was constructed by the Nizam.. Do
not take the credit for Nizamsagar.

SHRI RANDHIR SINGH: The
Nizam also was an Indian.

SHRI JAGJIWAN RAM: There
is no question of taking credit. These
are the schemes.
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SHRI ANNASAHIB SHINDE:
Then, take the case of Rajasthan
Canal. The Rajasthan Canal would
cover some of the worst Rajasthan
areas and would really provide relief
to the people who are always subject
to recurrent droughts.

These major and medium irriga-
tion Xrojects, I am told by Dr. Rao,
would broadly cover 25 to 30 per
cent of these areas in the long term.

Then, I may refer to the second as-
pect because in many of these areas
major irrigation projects are not pos-
sible. Then what is to be done? In
such areas we are trying to give im-
portance and priority to minor irri-
gation projects. For instance, perco-
lation tanks, small tanks, digging of
wells, tubewells—these are some of
the schemes which are being imple-
mented in these areas.

If we look at the outlays which
are going into it from the Plan sec-
tor as well as from the institutional
sector, we find that much larger out-
lays are going into the implementa-
tion of these schemes.

Then, the Government of India
has given considerable thought to the
problems of these ar¢as. For instance,
in 1966 at the initiative of my Minis-
try a conference of the Chief Minis-
ters of some of the States, which are
subject to recurrent drought, was
convened and considerable thought
was given to the problems of the dro-
ught-affected areas; in fact, the.con-
clusion was arrived at in that Chief
Ministers’ Conference that a national
plan alone would be able to rehabili-
tate these areas.

“To formulate a meaningful plan
it will be necessary to take up immedi-
ately an intensive geological and natu-
ral resources survey, both water and
mineral available, in these regions.
This ‘will have to be done on a
priority basis. In the ex ed itious
completion of this survey, full advan-
tage should be taken of international
agencies and experts and of latest me-
thods like aerial photog'raphz etc.”
Subsequent to the conference of Chief
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Ministers this matter was examined
both in the Planning Commission
and in my Ministry. A number of
steps were taken.

Taking into consideration the limi-
tation of resources the Government
of India has taken a decision. First
of all, we have requested the State
Governments to earmark the hard
core of these drought-affected areas.
How to define hard core has also becn
suggested to the State Governments;
that is, areas which are subject to dro-
ught every three years have been
defined as the extreme hard core of
the drought-affected areas. There are -
other areas also which also need at-
tention, but the hard core areas
should receive our attention first.

From that angle some plan has
been formulated and we have addres-
sed all the State Governments to
formulate a plan so that the neces-
sary projects in those areas—major,
medium, minor irrigation, tubewells
etc—are undertaken in these areas,
some mineral surveys are also carried
out and some afforestation and sojl
conservation programmes are carried
out in these areas.

MR. CHAIRMAN: Has anyone
of these hard core Frojects been im-
plemented in any of the States?

SHRI ANNASAHIB SHINDE:
This has been done this year.  We
have addressed the State Governments

to formulate a plan, —

MR. CHAIRMAN: What about
the resources? Will the Central Gov-
ernment give it7™ 7" e

SHRI ANNASAHIB SHINDE:
As I have said, there are limitations
of resources, but the approach of the
Central Government in regard to the
formulation of these plans is that
Plan ceiling will not come in the
way and Central assistance will flow
to these plans beyond the Plan ceil-
ings. What should be the quantum
etc., is a matter of detailed examina-
tion.

SHRI JAGANNATH RAO JO-
SHI: Is there any specific example
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{Snri Jagannatha Rao Joshi]

where this pilot
implemented?

SHRI ANNASAHIB SHINDE:
We are very keen.

SHRI JAGJIWAN RAM: Let
them first send the pilot projects.
They can be implemented only when
they come from the State Govern-
ments.

SHRI ANNASAHIB SHINDE:
I was submitting about the second
.aspect. As far as immediate relief
is concerned, we also
ical .- Many of - the
Members have suggested that we have
no special machinery to look into
these problems. That is not a cor-

project has been
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it and has also suggested.a particu-
lar pattern. The State Government
are requested to provide in their bud-
gets a certain amount for this pur-
ose. For instance, Andhra Pradesh
1s expected to provide for Rs. 75
lakhs; Madras—56 lakhs and Mysore
—Rs. 33 lakhs. As soon as the ex-
penditure is expected to go up, even
beforg the State Governments under-
take some relief work, we do not
come in their way and the Central
teams work out the requirements of
the States.

SHRI S. M. KRISHNA: They
have started these relief works. But
they are stranded for want of finan-
cial help from the Centre. At this
juncture, the Government of India
shauld.coge forward to help the

Tect appreciation of the situation. In _Statgs,.,

fact, we have well laid down princi-
ples in order to meet similar situa-
tions. As soon as we receive a report
from the State Government about
the developing drought situation, a
Central team visits those areas. Shri
Narayana Reddy said, “Why should
a Central team go?” After all, some
details have to be examined; some
financial outlays have to be worked
out.

SHRI M. N. REDDY: I have ne-
ver said that they should never go.
You should not wait...(Interruption)

SHRI ANNASAHIB SHINDE:
Nobody waits for them.

SHRI JAGJIWAN RAM: May I
intervene? Mgggm&nﬁ.

re free to start the work forthwi
Jbudget, according 1o t inance

Commission, a certain sum has been
provided for natural calamities. So,
they can start the work immmediately
with that money. As to what fur-
ther assistance is required, that will
be determined later.

SHRI ANNASAHIB SHINDE:
As mentioned by the hon. Minister,
as far as the taking up of the relief
works is concerned, the Centre does
not come in the way. In fact, the
Finance Commission has gone into

.-E“‘
Know of I

SHRI JAGJIWAN RAM: Why
don’t you have a little patience? You
hear him. Why do you say you know
much more than him?

SHRI S. M. KRISHNA: I know

the hardships of the pepple ™™

SHRI JAGJIWAN
also lmou{ their h; i

oungzy, ~
SHRI ANNASAHIB SHINDE:
As soon as Central teams go into
details, they work out the realistic
requirements of State Governiments
and they prescribe ceilings. Then, a
liberal assistance is provided. For
instance, 50 per cent is given by way
of grant alone—it is not lean; it is
outright grant—and 25 per cent is
provided as loan and the rest 25 per
cent is to be provided by the State
Government. If any State Govern-
ment has any particular difficulty,
even the ways and means advance 1s
provided by the Centre. It is not
that these things are not looked into.
If the State Government has any diff-
culty, the ways and means advance
can be given to the State Government
by -the Gentre. Therefore, no relict
activity should suffer for lack of fin-
ancial resources. May I submit for
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the information of the hon. Members
that as far as the drought situation is
concerned, we will make every effort
to see that genuine drought relief
activities do not suffer for lack of
financial resources?

Apart from the financial assistance,
etc.,- we also meet the food require-
ments of the States. For instance, to
Andhra Pradesh, in August, we sup-
plied about 15,000 tonnes of wheat
and 8,000 tonnes, of milo and, in Sep-
tember, we have allocated 15,000 ton-
nes of wheat and 5,000 tonnes of milo.
The Chief Minister of Andhra Pra-
desh had a discussion with the hon.
Minister and it was indicated to him
that if Andhra Government wants
more coarse grains, etc. to meet the
drought situation, we will see that
the reasonablc requirements of Andh-
ra Pradesh are fully met. To Madras
also, we have supplied, in August,
32,000 tonnes of wheat and 8,000
tonnes of milo. In September also,
we have allocated 35,000 tonnes of
wheat and 6,000 tonnes of milo. To
Mysore also, in August, we allocated
30,000 tonnes of wheat, 10,000 tonnes
of milo and 2,000 tonnes of rice al-
though in regard to rice, there has
béen some difficulty.

SHRI M. N. REDDY:
dised?

SHRI ANNASAHIB SHINDE:
We give to the State Government. In
Septemmber  also, 30,000 tonnes of
wheat and 10,000 tonnes of milo has
been allocated for the uirements
of Mysore. I think, the State Gov-
ernments, in regard to these alloca-
tions, are quite ha with our ap-
proach to these problems.

Is it subsi-

Then, last year also, in Mysore
and Andhra, there was a drought
situation. The Central team went
there and prescribed some ceilings.
- Out of that amount, Rs. 3 crores of
loan and Rs. 1.5 crores of grant have
been provided to Andhra Pradesh and
today Rs. 1 crore more has been relea-
sed in favour of Andhra Pradesh. For
Mysore also, Rs. 1 crore more has
been released today.
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20 Hrs.

Then some hon. members raised
3uestions about rigs for Andhra Pra-
esh. As soon as we heard of the
drought sitnation developing in And-
hra Pradesh, the hon. Minister was
good enough to depute our Secretary,
Agriculture, to Hyderabad to examine
the position himself. He went there,
he had discussion with the Chief
Minister and representatives of
Andhra Pradesh Government and
submitted a report, and on the basis
of that, we are taking action. As far
as the ordinary requirements of rigs
are concerned, they are manufactured
in our own country, but we have
assured the Andhra Pradesh Govern-

. SHRI CHENGALRAYA NAIDU:
Famine will not wait till then.

SHRI ANNASAHIB SHINDE:
We have assured the Andhra Pra-
desh Government that, if they want
to import rigs, we are prepared to
support their claims for foreign ex-
change. Already the hon.' Minister
of Food and Agriculture has written
to the hon. Minister of Industries
that the demand of the Andhra Pra-
desh Government for 50 rigs, which
are ‘not manufactured in our country,
should be allowed; the rigs should be
allowed to be imported immediately
and necessary foreign exchange
should be given......

SHRI M. N. REDDY: Can't the
Heavy  Engineering  Corporation,
Ranchi, supply these when they can
supply rigs for oil works?

SHRI ANNASAHIB SHINDE:
My hon. friend is very impatient. I
may tell him that for the last one
year we have been persnading the
State. Governments to place orders.
But 1 do not know what are the
difficulties of the State Governments.
When the drotéght situation was de-
veloping in Andhra Pradesh, T myself
went to Hyderabad and discussed
with the Agriculture Minister. Imme-
diately a decision was taken to shift
one unit of ET.O. from Bihar and
other areas to Andhra Pradesh, and
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that is doing a very fine job, and as
a result of that, in Anantapur Dis-
trict, it has transpired that water is
available; very encouraging, results
have been obtained. We are trying
our best to see that as a result of
ETO operation and as a result of the
activities of the State Government,
some permanent solutions are pro-
vided to meet the drought situation
in Andhra Pradesh...... (Interruptions)
We arc exploring all possibilities to
see that the equipment is available.
We will do all we can. But the
State Government will have to get
the concurrence of the other State
Government wherever the equipment
is available.

I do not want to go into the
other details. I have indicated the
position. At the end, I would assure
the House that we need not take an
alarmist view of the things. The
situation is under control. We shall
see that the maximum relief is pro-
vided to the people. After all, they
are all our brothers and sisters, and
everything will be done by the Cen-
tre to help the State Governments.

SHRI P. VENKATASUBBAIAH:
This motion of mine has been before
this House for the past more than
three hours. I must congratulate the
hon. Members who have participated
for having kept up the level of the
discussion transcending all political
barriers and highlightung the impor-
tance of this problem. I should also
thank the hon. Minister of State,
Shri Annashib Shinde. I hope, he will
bring ‘Anna’ and become an ‘Anna-
dhata’. Hon. Minister, Shri Jagjiwan
Ram, was also here and at crucial
moments of the discussion, he brought
to hear his vast knowledge of this
stupendous problem, and they have
assured the Andhra Pradesh Govern-
ment and also the other State Gov-
ernments who are involved in this
critical situation.

1 wanted to mention one point. In
the course of this dicussion, many
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suggestions were made, especially by
Shri Ranga and the other friends. The
sum and substance of the suggestions
made is that there should be a natio-
nal plan and also a committee or a
commission to deal with this stupen-
dous problem. Shri Ranga has also
said that there should be a National
Insurance Fund, there should be a
Master Plan, and these problems, as
and when they come, should be tac-
kled very effectively, be it famine
or drought. I hope that this aspect
of the matter will be borne in mind.
Shri Shinde has told us about the
recommendations made by the Chief
Ministers of some States who met at
Tirupati. Also the Planning’ Com-
mission’s efforts in this direction are
there. '

One point I wanted to mention to
Shri Jagjiwan Ram. Though the
rains may come in September, they
will be of no use. I will illustrate it.

SHRI JAGJIWAN RAM: Drink-
ing water.

SHRI' P. VENKATASUBBAIAH:

Drinking water problem may be
cased. But I want to say this. The
Lord of the clouds, Indra, once com-
manded that no cloud shall drizzle
in Rayalascema. There was a deaf
and blind cloud. It could not obey
the command of Lord Indra. So it
was taken to task. Then that cloud
said: ‘I have also done more service
than the clouds which have not sho-
wered rain because whatever seeds
have been put by the ryots have been
washed off by me’. So while rains in
September may help ease the drinking
water problem, agricultural opera-
tions will not get any benefit from
them.

.In this connection, I want to make
a. suggestion to Shri Jagjiwan Ram.
In my constituency of Karnool dis-
trict under ILTD, tobacco cultivation
is there on a large scale. Since there
is no crop that could be sown even if
the rains come, except tobacco or
jowar in some areas but now they
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have very much restricted that area
and that has deprived the ryots of
even a cash crop because groundnut
has failed—I would suggest that the
area be extended and  tobacco be
grown so that temporary relief may
be given to the agriculturists.

Coming to the supply of foodgrains
to the Andhra Government, I very
well appreciate the spirit behind what
Shri Shinde said, but the real pro-
blem is that though the Central Gov-
ernment are eager to provide food-
grains, milo or jowar, the Andhra
Government is not in a position to
purchase these grains. This aspect
of the matter has to be gone into.
Also the subsidy portion of the grain
must also be given.

SHRI JAGJIWAN RAM:
pattern is there.

SHRI P. VENKATASUBBAIAH:
Many commissions have been set up
and there is no lack of data so far
as famine eradication is concerned.
From 1890 till 1959 and even to to-
day, there have been several com-
missions set up. Shri V. Subba Rao
has also submitted a report. There is
the Rayalaseema Development Board’s
recommendation. All these are there.
I would earnestly request the Minis-
ter to evolve a national policy so
that by the time we come here next
session, Government should have
taken all possible steps of giving as-
sistance to the States and long-range
relief measures such as irrigation pro-
jects, minor irrigation and medium
irrigation projects would have been
initiated. I am sure Government
will also requisition the necessary rigs,
and also provide the necessary fore-
ign exchange to the State Govern-
ment and other Governments which
require to import them. I am glad
that Government have given assu-
rance that they have already taken
some steps in this matter.

The

I thank you for the opportunity
given to raise this discussion and 1
also thank all the hon. Members who
have participated in it.
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MR. CHAIRMAN: 1 should like
to know whether spme hon. Members
would like to withdraw their amend-
ments to this motion in view of what
the hon. Minister has said? Those
who want to withdraw may say so.

SHRI J. MOHAMED IMAM: 1
beg to withdraw my substitute mo-
tion.

SHRI K. SURYANARAYANA:
Because of what has been said, I beg
to withdraw my substitute motion.

SHRI T. M. SHETH: I withdraw
the substitute motion moved by me.

MR. CHAIRMAN: Have the hon.
Members leave of the House to with-
draw their substitute motions?

The substitute motions Nos. 1, 8 and
5 were by leave withdrawn.

MR. CHAIRMAN: Now, I have
to put to vote the other motions. Is
Mr. Tenneti Viswanatham withdraw-
ing his substitute motion?

SHRI TENNETI VISWANATH-
AM: I am not withdrawing. My
resolution is the most beautiful reso-
lution; it cannot be withdrawn.

MR. CHAIRMAN: I shall put
your substitute motion to the vote of
the House.

The substitute motion No. 6 was put
and negatived.

MR. CHAIRMAN: Shri Jyotir-
moy Basu, Shri Dinkar Desai and Dr.
Karni Singh "have moved substitute
motions. But they are not here. So,
I have to put their substitute motions
to the vote of the House.

The substitute motions Nos. 2, 4 and
7 were put and negatived.
20-13 Hrs.

The Lok Sabha then adjourned till
Fleven of the Clock on Friday, Augus!
30, 1968/ Bhadra 8, 1890 (Saka).
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